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 LOK  SABHA

 Thursday,  September  10,
 Bhadra  19,  886  (Saka).

 1864/

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 (Mr.  SPEAKER  IN  THE  CHAIR].
 CRAL  ANSWERS  TO  QUESTIONS

 Prices  of  Essential  Commodities
 other  than  Foodgraias

 +
 }  Shri  S,  M.  Banerjee:
 ,  Dr.  L,  M.  Singhvi:
 |  Shri  Prakash  Vir  Shastri:
 |  Shri  Jagdev  Singh

 Siddhanti:
 Shri  R.  G.  Dubey:
 Shri  Yashpal  Singh:

 |  Shri  Rameshwar  Tantia:
 |  Shri  Bishanchander  Seth:

 Shri  Dhaon:
 Shri  B.  P.  Yadava:
 Shri  Vishram  Prasad:
 Shri  D,  C.  Sharma:
 Shri  P,  C.  Borooah:
 Shri  P  R.  Chakraverti:
 Shri  ¥-  siwanath  Roy:

 Shri  Bal  Krishna  Singh:
 Shri  Sideshwar  Prasad:
 Shri  A.  8.  Saigal:
 Shri  Harish  Chandra  Mathur:
 Shri  K.  N.  Tiwary:
 Shri  Balmiki:
 Shri  J.  P.  Jyotishi:
 Shri  Onkar  Lal  Berwa:
 Shri  P.  K.  Deo:
 Shri  S.  N.  Chaturvedi:
 Shri  Narasimha  Reddy:
 Shrimati  Savitri  Nigam:
 Shri  Vishwa  Nath  Pandey:
 Shri  Bade:
 Shri  Hem  Raj:
 Shri  Basappa:
 Shri  Jashvant  Mehta:
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 Shri  E,  Madhusudan  Rao:
 Shri  H.  C,  Soy:

 Shri  K.  C.  Pant:
 ॥  Shrimati  Ramdulari  Sinha:

 Will  the  Minister  of  Finance  be
 pleased  to  etate:

 (a)  the  extent  to  which  the  prices
 of  essential  commodities  other  than
 foodgrains  have  shown  an  upward
 trend;

 (b)  the  main  causes  of  this  upward
 trend;

 (c)  the  steps  taken  during  the  last
 three  months  to  stabilise  prices;  and

 (d)  whether  any  comprehensive
 policy  regarding  prices  and  an  insti-
 tutional]  hinery  to  imp]  such
 policy  igs  being  deviseq  and,  if  80,
 the  broad  outlines  thereof?

 The  Minister  of  Planning  (Shri
 8.  R.  Bhagat):  (a)  to  (d).  A  state-
 ment  giving  this  information  is  laid
 on  the  Table  of  the  House.

 STATEMENT
 (a)  There  has  been  a  rather  sharp

 increase  in  the  prices  of  edible  oils,
 in  particular  groundnut,  gingelly  and
 mustard  oil  prices  of  which  have  gone
 up  by  between  30  to  52  per  cent  over
 the  last  year.  Government  made  an
 upward  revision  on  an  average  by
 about  5  per  cent  in  sugar  prices  in
 May  1964,  Prices  of  gur  and  tea  have
 declined  over  the  year.  Among  tnanu-
 factured  articles,  prices  of  woollen
 goods  show  an  increase  of  8  per  cent.
 Mill  cloth  prices  have  been  relatively
 stable,  the  increase  over  the  year
 being  less  than  2  per  cent.  Prices  of
 handloom  cloth,  silk  and  rayon  tex-
 tiles  have  declined  by  more  than  2
 per  cent  over  the  year;  prices  of  alu-
 minium  utensils  have  slso  declined
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 and  those  of  drugs  and  medicines
 have  been  maintained  at  the  April,
 963  level.

 (०),  The  rise  in  prices  of  certain
 essential  articles  hag  been  mainly  due
 to  inadequate  output  in  relation  to
 demand.

 (०)  Ag  regards  edible  oils,  Govern-
 ment  banned  forward  trading  in  4
 items  of  oil  seeds,  oilg  ang  oil  cakes
 on  2nd  June,  1964;  since  July  li,  ex-
 port  of  edible  oils  has  been  stopped.
 Earlier  Reserve  Bank  imposeq  con-
 trols  over  credit  against  the  security
 of  vegetable  oils  including  vanaspati.
 The  voluntary  scheme  of  regulation  of
 mill  cloth  prices  hag  been  continued.
 The  prices  of  drugs  and  medicines
 have  been  fixed  at  levels  prevailing  in
 April  963  under  the  Defence  of  India
 Rules.  As  a  measure  of  restraint  on
 demand,  Government  has  decided  to
 effect  a  cut  of  Rs.  75  crores  in  expen-
 diture  during  the  current  year.

 (d)  Government’s  policy  ig  to  take
 suitable  measures  to  curb  the  rise  in
 prices  of  essentia]  commodities.  Some
 of  the  measures  taken  towards  this
 end  have  been  indicated  in  the  answer
 to  part  (c)  of  this  Question.  In  addi-
 tion  to  the  Ministries  incharge  of  par-
 ticular  commodities,  there  are  various
 inter-Ministerial  bodieg  which  keep  a
 watch  over  the  developments  affecting
 prices  and  recommend  necessary
 action.

 Shri  M,  Banerjee:  Is  it  a  fact
 that  the  main  causes  for  the  rise  in
 prices  are  deficit  financing  and  cir-
 culation  of  ‘black’  money?  If  so,  what
 steps  Government  contemplate  to  re-
 duce  deficit  financing  and  recover  the
 ‘black’  money  which  ig  in  circulation
 to  the  tune  of  Rs.  500  crores?

 Shri  8.  R.  Bhagat:  That  is  nc!  ‘he
 main  cause.  That  may  be  one  of  the
 contributing  causes.  There  is  snother
 question  on  unaccounted  money,  and
 matters  of  detail  can  be  dealt  with
 there.

 Mr,  Speaker:  If  it  is  one  of  the  con-
 tributing  causes,  an  answer  may  be
 given  as  to  what  steps  Government
 are  taking  to  remove  its  effect.
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 Shri  B.  B.  Bhagat:  So  far  as  deficit

 financing  is  concerned,  already  efforts
 are  being  made  to  cut  down  expendi-
 ture  to  the  maximum  extent.  The
 Finance  Minister  hag  announced  a  cut
 of  Rs.  70—75  crores  in  this  year’s  ex-
 penditure  in  the  Central  Government.
 Also  State  Governments  are  being
 requested  to  effect  as  much  economies
 as  possible.

 Shri  6,  Mt  Banerjee:  He  has  not
 replied  to  my  question  about  the  steps
 taken  to  recover  ‘black’  money  to  the
 tune  of  Rs.  500  crores.

 Mr.  Speaker:  Why  say  Rs.
 crores?  How  is  he  sure?

 Shri  S.  M.  Banerjee:  It  came  out  in
 certain  newspapers,

 500

 Shri  Hanumanthalya:
 crores,

 Mr.  Speaker:  He  may  put  another
 question.

 Rs.  3,000

 Shri  8.  M.  Banerjee:  Is  cireulationgo”
 of  ‘black’  money  one  of  the  causes  of
 high  prices  and  what  steps  Govern-
 ment  contemplate  to  have  this  ‘black”
 money  recovered  and  put  those  who
 are  holding  the  country  to  ransom  in
 this  way  in  prison.

 Mr,  Speaker:  He  pr<sumes,  suggests,
 comes  to  conclusions  and  draws  in
 ferences,

 Shri  8,  M.  Banerjee:  He  might  say
 about  steps  to  recover  that  money.

 Shri  B.  R.  Bhagat:  The  question  of
 ‘lack’  money  is  a  very  difficult  one.
 Firstly,  the  amount  available  is  not
 definitely  known.  Secondly,  the  extent
 to  which  it  is  playing  a  role  in  the
 distributive  trade  like  foodgraing  and
 other  things  is  also  not  very  much
 known.  More  than  that  is  the  question
 ०९  the  form  in  which  it  may  be  avail-
 able.  If  it  is  in  currency,  by
 taking  some  action  you  can  seal  it
 But  if  it  is  in  bullion  or  in  urban  pro=
 perties  or  many  other  things,  it  does
 not  fit  into  a  single  solution,  Gov-
 ernment’s  mind  is  exercised  over  this
 question.  We  are  examining  the  man-
 mer  in  which  this  evil  can  be  dealt
 with.



 जा

 वी  यशपाल सिंह  :  क्या  कैपिटल  इंटेसिव
 इनवेस्टमेंट  के  कारण  यह  दिक्कत  खड़ी  हुई
 हैं  ?  बदी  हां,  तो  क्‍या  सरकार  ने  गांधी  जी
 हारा  बताए  गए  कुटीर  उद्योगों  की  भोर
 ध्यान  दिया  है  जिन  से  यह  दिक्कत  दूर  हो
 सके  ?

 शो  ao  to  भगत  :  यह  दिक्कत  तो
 भेज  खयाल  में  इस  कारण  है  कि  जरूरी  चीजों
 के  उत्पादन  में  जितनी  वृद्धि  होनी  चाहिये
 उतनी  नहीं  हुई  है  अगर  इन  के  उत्पादन
 में  वृद्धि  होगी  तो  जो  कैपिटल  इंटेसिव  प्रोजेक्ट्स
 है ंउन  की  वजह  से  भी  दिक्कत  नहीं हो  सकती  ।
 Dr.  Ranen  Sen:  The  Planning  Com-

 mission  proposed  some  time  back  that
 an  organisation  be  set  up  to  keep  con-
 trol  of  prices,  What  has  happened  to
 that  proposal?

 Shri  B,  R.  Bhagat:  There  are  various
 organisations,  inter-departmental  com-
 mittees  and  others,  that  are
 working  and  trying  to  suggest  steps  to
 tackle  the  various  facets  of  the  pro-
 blem.  So,  there  is  not  only  one  orga-
 nisation,  but  there  are  several  organi-
 sationgs  of  the  Government  function-
 ing  to  deal  with  it.

 Shri  Bishwanath  Roy:  In  view  of
 the  fact  that  at  the  time  of  purchase
 of  the  raw  materials,  the  rate  of.  the
 commodity  was  quite  reasonable  or
 low,  may  I  know  why  Government  has
 been  showing  indifference  in  curbing
 the  price  of  manufactured  goods  and
 the  commodities  sold  by  the  traders?

 Shri  B,  R.  Bhagat;  Wherever  the
 prices  of  manufactured  goods  have
 gone  up,  efforts  are  being  made  to
 bring  them  down,  So,  it  is  not  true
 that  the  Government  is  only  tackling
 the  prices  of  raw  materials  and  not
 that  of  manufactured  goods.  By  tack-
 steps  to  discourage  speculators  from
 going  up  very  high,  also  the  cost  of
 manufacture  is  brought  down.

 et  सिद्धेश्वर  प्रसाद  :  क्‍या  यह  बात
 सही  है  कि  पिछले  अनेक  वर्षों  में  अनुत्पादक
 कार्यों  पर  अधिक  खर्च  किया  गया  कौर  उत्पादक
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 कार्यों  पर  कम,  इस  वजह  से  कीमतें  बढ़  गयी
 हैं?  यदि  हां,  तो  क्या  इस  बात  पर  विचार
 किया  जा  रहा  है  कि  भागे  उत्पादक  कार्यों  पर
 अधिक  खर्च  किया  जाए  शौर  भनुत्पादक
 कार्यों  पर  कम  ?

 श्यो  ao  To  भगत  :  ऐसी  बात  नहीं  है,
 हर  कोशिश  की  जाती  है  कि  भनुत्पादक  कार्यों
 पर  कम  खर्च  किया  जाए,  मगर  जैसे  जैसे
 उत्पादक  कार्य,  जैसे  प्रोजेक्ट्स  पत्रादि,  बढ़ते
 हैं.  बैसे  वैसे  भनुत्यादक  कार्यों  पर  भी  कछ
 वृद्धि  होती  रहती  है  ny

 Shri  P.  R.  Chakraverti:  May  |  know
 whether  the  Reserve  Bank  has  taken
 steps  to  discourage  speculators  from
 diverting  ial  oda  ti
 from  the  normal  channels  of  business
 to  hoarding  stocks  of  grain  for  profit?

 Shri  B,  R.  Bhagat:  The  Reserve  Bank
 is  trying  to  do  all  that  is  possible
 within  its  power  to  control  credit  try-
 ing  to  prevent  diversion  of  credit  from
 productive  channels  to  speculative  and
 other  channels  by  establishing  suit-
 able  higer  margins  in  respect  of  trade
 in  which  the  prices  are  going  up.  All
 these  selective  measures  are  being
 taken  constantly  by  the  Reserve  Bank,

 डा०  राम  मनोहर  लोहिया  :  क्‍या  माननीय
 मंत्री  महोदय  मोटे  रूप  से  बतलायेंगे  कि
 आवश्यक  वस्तुओं  के  दाम  में  (a)  लागत
 होने  समेत,  (2)  कर  धौर  (3)  मुनाफा
 (4)  फिजूली,  इन  विभिन्न  मस्सों  का  कितना

 झौसत  है  ?

 झ्रध्यक्ष  महोदय  :  यह  सप्लीमेंटरी  में
 नहीं  दा  सकता  t

 डा०  राम  मनोहर  लोहिया  :  यह  मैं  ने
 इसलिये  कहा

 अध्यक्ष  महोदय  :  यह  तो  श्राप  ठीक  कहते
 हैं  1

 डा०  राम  मनोहर  लोहिया  :  नम्बर
 2,  3  और  4व  का  जबाव  देना  प्रसव
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 om  तक  कि  मेरे  सवाल  का  जवाब  मंत्री  जी
 फे  पास  न  हो  ।

 प्रत्यक्ष  महोदय  :  लेकिन  मैं  कहता  हूं  कि
 आप  के  सवाल  का  जवाब  एक  सप्लीमेंटरी  में
 नहीं  करा  सकता  |  यह  बहुत  लम्बा  है,  मैं  कहूंगा
 कि  बह  इस  पर  एक  स्टेटमेंट  दे  दें  ।

 थो  झंकार  लाल  बे  रवा  :  क्या  यट  सही  है
 कि  सरकार  जो  कंट्रोल  लागू  करती  जा  रही  है
 उन  के  कारण  कौर  संकटकालीन  स्थिति  के
 कारण  खाद्यान्न  कौर  उस  के  अलावा  प्राय
 आ्रावश्यक  चीजों  के  दाम  बढ़ते  जा  रहे  हैं  ?

 श्री  fo  To  भगत  :  कंट्रोल  लगाने  से
 नहीं  मगर  कंट्रोल  को  ठींक  से  चाल,  करने  में
 जो  दिक्कत  होती  है  उस  से  कभी  कभी  भाव
 बढ़ते  हैं  ।

 भी  हुकम  चंद  कछुआ  :  क्‍या  यह  बात
 सही  है  कि  केन्द्रीय  सरकार  ने  जो  5i9
 करोड़  के  टेक्स  लगाए  हैं  उन  के  कारण
 मे  भाव  बढ़े  हैं  ।

 श्री  ब०  रा०  भगत  :  यट  तो  पिछले  बजट
 में  फाइनेंस  मिनिस्टर  साहब  ने  कौर  सरकारी
 प्रवक्‍ता  ने  बताया  है  कि  टैक्सों  को  लगाने  में
 इस  बात  का  ध्यान  रखा  गया  है  कि  दामों  में
 बढ़ोतरी  न  हो  कौर  सेन्ट्रल  एक्साईज  के  जो
 टैक्स  लगाए  गए  थे  उन  में  बताया  भी  गया  था
 कि  हर  चीजों  पर  देखा  जाय  कि  दाम  कितने
 बढ़ने  चाहियें,  कौर  उन  से  ज्यादा  न  बढ़ें  t

 aft  विराम  प्रसाद  :  स्टेटमेंट  में  बताया
 गया  है  कि  राउन्ड  नट  फाइल  कौर  मस्ती
 झाइल  पर  30  से  52  पर  सेंट  तक  दाम  बढ़ें
 लेकिन  बाजार  में  इन  का  भाव  70  से  00
 पर  सेंट तक  बढ़ा  है  1  चीनी  के  लिए  5  पर  सेंट
 बतलाया  गया  है,  सो  चीनी  बाजार  में  मिल
 नहीं  रही  है  |  श्राप  ने  लिखा  है  कि  गुड़  सस्ता
 हुआ  तथा  जाय  सस्ता  हुई,  वह  नहीं
 हुआ  ।  मैं  जानना  चाहता हूं  कि  भाप  ने  कहां
 शेयर.  'फिगर  इकट्ठे  किए  हैं  ।
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 श्री  ao  रा०  भगत  :  जा  तक  चीनी  के
 दाम  में  बढ़ती  का  सवाल  है  यह  सही  है  कि
 गवर्नमेंट  ने  शुगर  प्राइसेस  में  5  परसेंट  की
 इन्हीं  कर  दी  है  कौर  सरकार  ने  ऐसा  गन्ने
 की  पैदावार  की  कमी  वगैरह  भ्र ौर  दूसरे  कारणों
 को  देख  कर  उस के  दामों  में  यह  5  परसेंट  की
 वृद्धि  की  है  मगर  यट  बात  सही  है  कि  चूंकि
 चीनी  की  कमी  है  ध्रौर  चीनी  बाजार  में  मिलती
 नहीं  तो  भ्रम  बाजार  में  लोगों  को  ज्यादा
 दाम  देना  पड़ता  है  इस  बारे  में  दो  रायें
 नहीं  हैं  ।  दूसरी  चीजों  के  दामों  के  जो  प्रां कड़े
 हैं  बे  होलसेल  प्राइसेज  के  हैं  ।

 शनी  क०  ना०  तिवारी  :  फूडग्रेन्स  की
 प्राइस  यदि  दूसरी  इसेंशियल  कमोडिटीज
 के  दामों  को  मद्देनजर  रखते  हुए  उन  की  एक
 इंटेगरेटेड  प्राइस  फिक्स  की  जाय  तो  कौर
 इसें शियल  कमोडिटीज  के  भाव  गिर  जायेंगे
 कौर  यदि  यह  बात  सही  है  तो  गवर्नमेंट  इस
 झोर  क्‍या  कदम  उठा  रही  है  ?

 शौ  ब०  रा०  भगत  :  75  एक  बहुत  ग्रहण
 कौर  टेढ़ा  सवाल  है  मगर  इस  बात  पर  कभी
 छानबीन  की  जा  रही  है  ।

 Shri  Basappa:  May  I  know  whether
 the  price  of  cloth  is  going  to  be  fixed
 and  if  so,  when?

 Shri  B.  R.  Bhagat:  That  whole  ques-
 tion  is  under  examination.

 Shrimati  Savitri  Nigam:  May  I  know
 whether  alongwith  the  price  of  all  the
 food  items  the  prices  of  all  the  con-
 sumer  goods  are  also  going  to  be  fixed
 and  if  the  answer  is  in  the  affirmative
 what  is  the  percentage  of  increase  in
 prices  of  wholesale  and  retail  sales?

 Shri  8  R.  Bhagat:  I  have  in  the
 statement  given  the  rise  in  price  of
 some  of  the  items  As  far  85  retail
 Prices  are  ccncerned  we  do  not  have
 comparable  dati.  We  have  only  upto
 June  1964,  taat  is  the  working  class
 consumer  price  index.  But  from  June
 till  now  there  has  been  further  rise  in
 prices.
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 Soil  Conservation
 +

 (  Shri  Surendra  Pal  Singh:
 >hri  Rameshwar  Tantla:
 Shri  8.  P.  Yadava;
 Shri  Dhaon:
 Shri  Bishenchander  Seth:

 <  Shri  Yashpal  Singh:
 |  Shri  P.  Venkatasubbatah:

 |

 Shri  Onkar  Lal  Berwa:

 के,  92

 Shri  Hem  Raj:
 Shri  H.  P.  Chatterjee:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 All  India  Conference  on  Soil  Conserva-
 tion,  held  recently  at  Srinagar,  took
 certain  important  decisions  regarding
 the  importance  of  coordinating  the
 the  work  of  soil  conservation  through-
 out  the  country;  and

 (b)  if  ४०,  what  new  decisions  have
 been  taken  in  this  regard,  and  what
 new  methods  have  been  evolved  for
 tackling  the  very  serious  problem
 of  soil  erosion  and  silting?

 The  Minister  of  Irrigation  and  Power
 (Dr.  K.  L.  Rao):  (a)  Yes,  Sir.  Such  a
 Conference  was  convened  for  the  first
 time  to  facilitate  exchange  of  views
 among  the  officials  in  charge  of  actual
 execution  of  soil  conservation
 schemes  in  river  valley  catchment,
 identify  problems  common  to  all  and
 devise  means  to  tackle  them.

 (b)  A  statement  indicating  the  im-
 portant  decisions  is  laid  on  the  Table  of
 the  House.

 STATEMENT
 The  important  recommendations

 made  by  the  Conference  are  as  fol-
 lows:—

 (1)  Arrangements  should  be  made
 to  impart  a  fortnight’s  train-
 ing  to  all  those  engaged  in  soil
 conservation  work  on  the
 catchments  of  River  Valley
 Projects;

 (2)  Latest  literature  and  extracts
 from  books  and  journals  on
 the  work  of  soil  conservation
 carried  out  in  other  countries
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 should  be  circulated  among  all
 those  engaged  in  soil  conser-
 vation  work  in  River  Valley
 catchments;

 (3)  A  comprehensive  plan  of  re-
 search  on  the  subject  should
 be  drawn  up;
 It  was  decided  that  the  dele-
 gates  should  send  through
 their  respective  State  Govern-
 ments  suggestions  to  bring
 about  closer  coordination  bet-
 ween  different  agencies  deal-
 ing  with  Soil  Conservation
 programme  in  the  States  and
 to  improve  the  present  per-
 formance  and  speed  up  imple-
 mentation  hereafter.  These
 suggestions  would  be  consi-
 dered  by  the  Ministry  of
 Irrigation  and  Power  in  con-
 sultation  with  Ministry  of
 Food  and  Agriculture  and  &
 suitable  procedure  evolved;
 and

 (4)

 (5)  Similar  conferences  should  be
 held  once  or  twice  a  year  to
 review  the  progress  of  work.

 Shri  Surendra  Pal  Singh:  Is  it  not  a
 fact  that  instead  of  following  a  phased
 Programme  of  tree  cutting  in  those
 areas  which  are  likely  to  be  submerg-
 ed  under  the  waters  of  the  reservoirs
 of  the  various  river  valley  projects,  the
 forest  department  people  everywhere

 _Glear  off  the  trees  from  such  areas
 years  before  it  is  necessary  to  go  so
 thereby  creating  fresh  problems  of  soil
 erosion  and  silting?

 Dr.  K.  L,  Rao:  It  will  be  regrettable
 if  these  trees  are  cut  down  so  care-
 lessly  as  that.  We  have  given  com-
 plete  instructions  that  trees  only  in
 the  submorceed  -rea  of  the  reservoir
 should  be  cut  down.

 Shri  Surendra  Pal  Singh:  What  per-
 centage  of  the  total  land  surface  of
 the  country  is  subject  to  soil  erosion
 today?

 Dr.  L.  K,  Rao:  This  Ministry  deals
 with  the  soil  of  the  river  val-
 ley  catchments  and  at  the  moment  we
 have  taken  up  I4  river  valley  catch-
 ments  to  be  treated.
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 Shri  H.  P.  Chatterjee:  In  view  of
 the  fact  that  almost  one-fourth  of  our
 tota)  land  suffers  from  soil  erosion  and
 in  view  of  the  fact  that  there  are
 three  lakh  square  miles  of  catchment
 area  of  river  valley  projects  and,  if
 soil  conservation  is  not  done  on  @  war
 footing  all  the  thousands  of  crores  that
 we  have  invested  in  the  dams  will  be
 useless  and  in  view  of  the  fact  that  at
 the  Bhubaneshwar  Agricultural  Min-
 istergs  and  Forest  Ministers  Assembly
 on  December  31,  960  recommended  a
 unified  soil  conservation  board  that
 can  carry  out  soil  conservation  work
 throughout  India  and  in  view  of  the
 fact  that  other  conferences  such  as
 the  one  held  at  Srinagar  where  I  my-
 self  was....

 Mr,  Speaker:  All  views  of  the  fact
 have  come  but  the  question  has  not
 come.  There  should  not  be  such  a
 long  distance  to  the  question;  he
 should  come  straight  to  the  question.

 Shri  H.  P,  Chatterjee:  I  will  come
 straight  to  the  question:  what  has
 been  done  for  that  unified  plan?  Please
 allow  me  another  question,  I  am
 afraid...

 Mr.  Speaker:  He  need  not  be  afraid;
 he  would  not  be  allowed  another
 question.

 Dr,  K.  L,  Rao:  As  the  hon.  Member
 has  stated,  soil  conservation  is  most
 important  for  the  storage  reservoirs.
 In  the  second  Plan,  we  have  treated
 28  sq.  miles  spending  Rs.  28  lakhs.
 In  the  third  Plan,  we  have  set  apart
 Rs.  ll  crores  for  treating  1,080  sq.
 miles.

 soft  यशपाल  सिंह  :  श्री  केशव  देव  मालवीय
 ने  फरमाया  है  कि  हमारे  देश  में  जमीन  40

 करोड़  एकड़  है  भौर  बैल  सिर्फ  ढाई  करोड़
 हैं  जिसके  कि  कारण  हमारी  जमीनें  प्ननटिल्ड

 रह  जाती  शौर  जमीनें  जो  झनटिल्ड  रहती
 हैं  उन्हीं  में  फ्रोजन  होता  है  तो सरकार  ने  इस
 के  लिए  क्‍या  कोशिश  की  है  कि  बाकायदा

 लैंड्स  कल्टीबेटेड  हो  जाये  ?
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 Dr.  हू,  L.  Rao:  Soil  conservation  in
 the  river  valley  catchments  ig  dealt
 with  by  the  Ministry  of  Food  and
 Agriculture,  ang  I  would  request  the
 hon.  Member  to  address  the  question
 to  that  Ministry.

 Shri  Vishram  Prasad:  In  the  state-
 ment,  against  item  (3),  it  is  mentioned
 that  “a  comprehensive  plan  of  research
 on  the  subject  should  be  drawn  up.”
 I  want  to  know  what  are  the  items
 and  where  this  research  work  will  be
 done,  and  the  broad  outlines  of  the  re-
 search  work,

 Dr.  K,  L.  Rao:  Soil  conservation  has
 to  be  done  in  a  very  intensive  manner
 when  we  deal  with  heavy  river  valley
 catchments.  In  the  Sutlej,  the  catch-
 ment  ig  22,000  sq.  miles  and  we  find
 out  the  worst-affected  portions  which
 bring  in  a  lot  of  silt  and  we  have
 found  that  it  is  about  2,500  sq.  miles,
 that  is,  one-tenth  of  the  total  area.
 Research  is  required  to  find  out  what
 are  the  worst  spots  and  then  treat
 them.  Therefore,  programmes  for
 research  will  be  devised  from  time  to
 time,  depending  on  the  various  catch-
 ments  to  find  out  where  and  how  ex-
 actly  the  silt  comes  in,  80  that  we
 can  tackle  the  problem  of  silt  control
 effectively.

 ह , ड  म०  ला०  हिंदी  :  स्टेटमेंट  में  यह
 दिया  गया  है  —

 It  wag  decided  that  delegates  should
 send  through  their  respective  State
 Governments  suggestions  to  bring
 about  close  co-ordination  between  ne

 मैं  जानना  चाहता  हूं  कि  क्‍या  सदस्यों  ने
 या  डेलीगेट्स  ने  इस  प्रकार  का  कोई  सुझाव
 भेजा  है,  यदि  हां,  तो उस  पर  कब  तक  विचार
 किये  जाने  की  सम्भावना  है  ?

 Dr,  K.  L.  Rao:  The  suggestion  from
 some  States  have  been  received;  we
 have  not  received  suggestions  from  all
 the  States.  The  point  is,  there  are
 three  departments  which  deal  with
 soil  conservation  in  the  river  valley
 catchments  in  the  States:  one  is  the
 Chief  Conservator  of  Forests;  the
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 second  is  the  Ministry  of  Food  and
 Agriculture  and  the  third  is  the  Irriga-
 tion  and  the  P.W.D.  We  want  to
 establish  closer  co-ordination  between
 these  three  departments  and  we  have
 called  for  suggestions  from  the
 States;  we  are  awaiting  them.

 Shri  8,  C.  Samanta:  Is  it  not  a  fact
 that  the  members  of  the  Consultative
 ‘Committee  for  Irrigation  ang  Power
 ‘were  invited  to  participate  in  this  con-
 ference  and  later  on  they  were  asked
 to  withdraw,  and  if  so  may  I  know
 the  reasons?

 Dr.  K,  L.  Rao:  It  is  quite  true  that
 the  members  were  invited  to  partici-
 pate  in  this  conference,  but  due  to
 the  difficulties  prevailing  at  that  time
 they  had  to  withdraw  that  invitation.

 श्री  काशी  राम  गुप्त  :  क्‍या  मंत्री  महोदय
 यह  बतलाने  की  कृपा  करेंगें  कि  काश्मीर  में
 और  खास  तौर  पर  श्री  नगर  में  इस  कान्फ्रेन्स
 'को  करने  की  क्‍या  झ्रावश्यकता  महसूस  हुई
 जो  कि  देश  के  एक  कोने  में  जा  कर  पड़ता
 है?

 अध्यक्ष  महोदय  :  यह  तो  हर  एक  आदमी
 आता  है  कि  वहां  की  भ्राबोहवा  ठंडा  है  ।

 श्री  काशी  राम  गर्ल्स  :  भ्रध्यक्ष  महोदय,
 मंत्री  महोदय  उत्तर  देने  जा  रहे  हैं...

 भ्रष् यक्ष  महोदय  :  वह  बाप  को  भी  पता
 है  गौर  मुझे  भी  पता  है

 श्री  काशी  दाम  गुप्त  :  हस  का  सुप्रायेल
 कंजरवेशन  से  क्‍या  ताल्लुक़  है  ?

 अध्यक्ष  महोदय  :  जिन्हें  कान्फ्रेन्स  करनी
 है  उन  के  लिए  तो  ठंडक  चाहिये  ।

 Shri  8.  N.  Chaturvedi:  May  I  know
 whether  the  Chambal  river  valley  is
 included  tn  tne  4  river  valley  schemes
 ‘that  have  been  taken  up?

 Dr.  K.  L.  Rao:  The  Chambal  river
 scheme  is  included  in  the  soil  conserva-
 tion,  If  I  may  submit,  at  the  confer-
 ence  held  in  Kashmir,  one  of  the  most
 diffleult  soil  conservation  problems
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 that  arose  wag  in  regard  to  the  Pohru
 river  of  Kashmir  Valley,

 Mr.  Speaker;  Dr.  Singhvi:  For  the
 first  question  he  was  not  present,  For
 the  second,  I  called  him  but  he  did  not
 stand  up.  And  then  when  I  called  an-
 other  Member,  he  tried  to  stand  up.

 Power  Generation
 +

 Dr.  L.  M,  Singhvi:
 Shri  Mohan  Swarup:
 Shri  D.  D.  Manftri:
 Shri  Shree  Narayan  Das:
 Shri  P  C,  Borooah:

 Will  the  Minister  of  Planaing  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Planning  Commission  examined  the
 question  of  the  Centre  assuming  in-
 creasing  responsibility  for  power  gene-
 ration  in  the  country;

 (b)  if  so,  the  main  factors  which
 have  necessitated  the  consideration  of
 this  question;  and

 (c)  whether  a  final  decision  has  been
 taken  in  the  matter?

 The  Minister  of  Planning  (Shri
 B.  R,  Bhagat):  (a)  Yes,  Sir.

 (9)  A  statement  giving  the  infor-
 mation  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library,  See  No.
 LT-305|64.].

 (c)  No,  Sir.

 Dr.  L,  M.  Singhvi:  I  want  to  know
 whether  a  comprehensive  programme
 has  been  formulated,  in  view  of  the
 fact  that  power  generation  cannot  be
 made  effectively  and  economically
 locally  in  certain  areas.

 Shri  B.  R.  Bhagat;  That  is  being
 done,

 Dr,  L.  M.  Singhvi:  What  are  the
 outlines  of  this  programme  that  has
 been  formulated?

 Shri  8.  B.  Bhagat:  We  will  give  the
 details  as  soon  as  it  is  finalised.
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 Dr.  L,  M,  Singhvi;  The  replies  are
 contradictory.  He  said  first  that  it  has
 been  done.  Then  he  says  it  is  being
 finalised,

 Mr,  Speaker:  He  said,  it  is  being
 done.

 Shri  P.  R.  Patel:  In  view  of  the
 fact  that  the  Chief  Minister  of  Madhya
 Pradesh  has  backed  out  from  the
 agreement  on  Narmada  project,  I
 want  to  know  whether  the  Centre  is
 going  to  implement  that  project.

 Shri  B,  R.  Bhagat;  I  want  notice
 of  that  question  because  it  concerns
 the  project.

 Shri  P.  R,  Chakraverti:  In  the  light
 of  this  recommendation,  how  can  the
 Government  reconcile  the  fact  that
 D.V.C.  which  was  an  integrated  plant
 has  been  allowed  to  be  divided  bet-
 ween  two  different  States  with  differ-
 ent  functions?

 Shri  B,  R.  Bhagat:  The  D.V.C.  power
 programme  has  not  been  bifurcated  or
 given  to  separate  State.

 Shri  Hari  Vishnu  Kamath;  The  two
 Ministers  are  so  near  and  yet  so.  far.
 They  are  consulting  each  other,

 Mr,  Speaker:  Earlier  also  this  ob-
 jection  has  been  taken  that  the  res-
 ponsibility  is  joint  and  when  one  Min-
 ister  is  answering,  he  should  answer
 for  the  second  Minister  as  well.  But
 that  is  not  possible  so  far  as  questions
 are  concerned.  Under  rule  41,  only
 what  is  within  the  exclusive  jurisdic-
 tion  of  the  Minister  can  be  asked  from
 him  and  not  other  things.

 Shri  Hari  Vishnu  Kamath:
 what  I  meant.

 That  is

 Shri  D.  N.  Tiwary:  May  we  have  an
 idea  as  to  which  is  the  State  where
 power  generation  is  the  lowest  and
 the  State  where  the  price  of  power  is
 the  highest?

 Shri  B,  R.  Bhagat:
 tion  of  detail.
 Member...

 That  is  a  ques-
 I  can  assure  the  hon.
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 Mr.  Speaker:  If  he  knows  the  ans-
 wer,  he  may  give  the  information.  If
 he  does  not,  he  might  ask  for  notice.
 The  question  is  simple:  where  power
 generation  is  lowest  and  where  cost  is
 highest.

 The  Minister  of  Irrigation  and
 Power  (Dr,  K.  L.  Rao):  The  power  is
 lowest  in  Assam.  In  North  Bihar  also,
 it  is  very  low,  The  cost  is  highest
 both  in  North  Bihar  and  Assam.

 Dr.  Ranen  Sen:  In  the  statement  it
 is  clearly  indicated  that  in  the  West
 Bengal-Bihar  region,  there  will  be  a
 thermal  plant  out  of  the  low  grade
 coal  produced  through  the  washeries.
 May  I  know  if  such  thermal  plants  are
 to  be  constructed  in  the  Bengal-Bihar
 region,  who  will  construct  them  and
 who  will  be  in  charge?

 Dr.  K,  L.  Rao;  While  it  is  the  desire
 and  the  policy  of  the  Planning  Com-
 mission  and  the  Government  of  India
 to  encourage  central  generation  to  as
 much  an  extent  as  possible,  it  is  quite
 likely  that  in  the  very  near  future,  it
 will  not  be  possible  to  establish  cen-
 tral]  generation  everywhere.  In_  this
 particular  case,  probably  the  States
 will  be  running  this  thermal  station.

 Shri  U.  M,  Trivedi:  Arising  out  of
 the  replies  given  by  the  Planning  Min-
 ister,  docs  he  mean  to  suggest  that  the
 production  and  supply  of  electricity
 will  be  made  a  Union  subject?

 Shri  B.'R.  Bhagat:
 a  concurrent  subject  and  for  any
 scheme  that  we  draw,  consultation
 with  the  States  and  their  consent  will
 be  necessary,

 It  is  at  present

 Shri  Hari  Vishnn  Kamath:  Con-
 sidering  that  the  Centre  is  taking  upon
 itself  too  much,  when  it  cannot  pro-
 vide  even  clean  drinking  water,  and
 is  providing  only  joint  water  and
 sewage  to  the  people  here,  what
 arrangements  are  being  made  for  pro-
 viding  trained  and  qualified  expert
 engineering  personne),  when  even  the
 vibrations  in  the  C  power  plant  in
 Delhi  cannot  be  set  right  by  our  en-
 gineers?
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 The  Minister  of  Law  and  Social
 Security  (Shri  A,  K.  Sen):  Sir,  I  rise  to
 a  point  of  order.

 Mr.  Speaker:  I  had,  many  a  time
 before,  requested  hon,  Members  that
 unnecessary  introductions  that  are  not
 needed  in  order  to  make  the  question
 understandable  should  not  be  intro-
 duced.

 Shri  Hari  Vishnu  Kamath:  We  in-
 troduce  them  in  order  to  drive  home
 the  point;  otherwise  they,  the  trea-
 sury  bench  wil]  not  wake  up.

 Mr.  Speaker:  This  is  not  the  form
 in  which  a  supplementary  can  be  put.
 The  other  things  may  be  very  neces-
 sary,  very  important,  but  in  supple-
 mentaries  these  cannot  be  put  in  this
 form,  I  have  so  many  times  requested
 the  hon.  Members  to  abstain  from
 doing  that,  I  repeat  my  request;  other-
 wise  I  might  sometime  be  compelled  to
 take  away  that  portion  that  is  un-
 necessary.

 Shri  Hari  Vishnu  Kamath:  That  is,
 of  course,  your  supreme  power.

 Shri  A,  K.  Sem:  That  is
 what  I  wanted  to  say,

 exactly

 Shri  Kapur  Singh:
 want  to  make  a

 Sir,  I.  merely
 submission  on  the

 directive  which  you  have  just  now
 given.  The  Members  on  this  side
 sometimes  are  obliged  to  take  into
 consideration  the  level  of  understand-
 ing  of  the  Treasury  Benches  also.  It  is
 not  always  that  we  want  to  waste  the
 time  of  the  House,  but  we  preface  our
 questions  with  a  view  to  drive  home
 the  point  of  our  question  and  to  make
 it  clear  to  those  expected  to  answer.

 Mr,  Speaker:  Yes,  of  course,  the
 level  of  understanding  of  the  Ministers
 and  also  the  Members,  particularly  of
 the  Speaker,  has  to  be  taken  into  con-
 sideration  because  he  cannot  follow
 long  questions  and,  therefore,  the
 poor  man  also  has  to  be  pitied.

 Shri  Hari  Vishnu  Kamath:  You
 have  followed  the  question  all  right.

 Dr.  K.  L,  Rao:  As  the  hon.  Member
 is  very  anxious,  similarly  we  too  are
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 most  anxious  to  see  that  economies
 must  be  achieved  as  much  as  possible.
 It  is  in  pursuit  of  this  policy  that
 central  generation  is  being  encouraged,
 because  when  you  have  central  gene-
 ration  we  can  achieve  a  large  amount
 of  economy,

 Shri  Hari  Vishnu  Kamath:  What
 about  the  other  part,  about  the  vibra-
 tion?

 Dr,  K.  L.  Rao:  With  regard  to  the
 other  part,  about  the  vibration,  it  is
 unfortunate,  no  doubt,  that  the
 machine  is  having  vibration.  We  know
 the  reason,  Every  effort  is  being  made
 to  overcome  the  defects  which  cause
 this  vibration.  In  fact,  it  is  with  a
 view  to  eliminate  such  troubles  that
 we  have  to  build  a  central  cadre  of
 specialists  in  this  country  and  central
 generation  and  central  organisation
 will  be  the  best  fitted  for  this  purpose.

 Shri  Hari  Vishnu  Kamath:  Let  us
 hope  80.

 Shrimati  Tarkeshwari  Sinha:  One  of
 the  recommendations  of  the  Planning
 Commission  was  that  the  price  for-
 mula  must  be  streamlined  because
 power  ratio  and  consumption  ratio  is
 different  in  different  States.  May  1
 know  whether  the  Planning  Commis-
 sion  has  evolved  any  price  pattern
 about  consumption and  utilisation  of
 power  before  they  go  in  for  this
 scheme?

 Dr,  K.  L.  Rao:  It  is  true  that  the
 price  of  electricity  is  different  in
 different  parts  of  the  country.  That  is
 due  to  various  factors.  It  is  one  of  our
 aims  to  try  and  reduce  the  rates  and
 bring  them  to  a  common  tariff.  A
 Committee  has  already  been  appointed
 to  look  into  this  aspect  along  with  the
 other  question.  We  hope  in  course  of
 time  we  will  be  able  to  have  a  uniform
 rate  for  electricity,

 को  तुलझोदास  जाधव  :  प्राईवेट
 कम्पनियों  के  बिजली  के  दर  ज्यादा  हैं  और
 गवर्नमेंट  के  दर  कम  हैं  ।  मैं  यह  जानना
 चाहता  हं  कि  क्‍या  प्राईवेट  कम्पनियों
 के  दर  कम  करने  के  लिये  गवर्नमेंट  ते
 कोई  कार्यवाही  की  है
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 aft  Wo  To  भगत:  |  झगर कोई प्राईवेट कोई  प्राईवेट
 “कम्पनी  भ्रमहकानोमिकल  है  या  ठीक  तरह
 से  नहीं  चलती है,  तो  उस  को  लेने  की  बात
 अल  सकती  है,  या  उस  को  ऐसी  मदद  दी
 जा  सकती  है  कि  वह  ठीक  तरह  से  चल  सके
 और  इकानोमिकल  हो  सके  ।

 श्री  झंकार  लाल  बैरवा  :  गांधीसागर
 डैम  से  मध्य  प्रदेश  और  राजस्थान  दोनों
 को  बिजली  मिलती  है,  तो  फिर  दोनों  के
 रेट्स  में  प्रकार  होने  का  क्या  कारण
 है?

 जो  wo  रा०  भगत  :
 सवाल  है  ।
 नोटिस  दें  t

 यह  तफ़्सील  का
 इसके  लिये  माननीय  सदस्य

 भरी  हुकम  चन्दा  छबाय  :  क्या  यह  सही
 है  कि  कुछ  राज्यों  में  जिस  मात्रा  में  बिजली
 बंदा  होती  है,  उस  मात्रा  में  उसका  उपयोग
 'नहीं  किया  जाता  है;  यदि  हां,  तो  वे
 राज्य  कौन  से  हैं,  जया  बिजली  फ़ालतू
 है?

 जो  wo  to  भगत  :  बिजली  के
 उत्पादन  की  शक्ति  या  ज़रूरत  सब  राज्यों  में
 बराबर  बराबर  नहीं  है।  कई  राज्य  ऐसे
 हैं,  जहां  थर्मल  या  हाइड्रो-इलैक्ट्रेसिटी  के
 लिये  उपयुक्त  साधन  हैं।  हां  पर  बिजली
 का  उत्पादन  हो  सकता  है  1  लेकिन
 कई  राज्य  ऐसे  हैं,  जैसे  राजस्थान  शौर
 मद्रास,  जहां  हाइड्रो-इलेक्ट्रिसिटी  का  काफी
 तरह  से  उत्पादन  हो  चुका  है  भ्रमर  उस  के
 लिये  भागे  काफ़ी  गुंजायश  नहीं  है  t  राज-
 स्थान  में  भी  गुंजायश  कम  है  ।  इस  के
 मुकाबले  में  बिहार  भौर  बंगाल  में  थर्मल
 पावर  की  ज्यादा  गुंजायश  है,  या  हिमालयन
 एरियाज़  में  हाइड्रो-इलैक्ट्रिसिटी  की  ज्यादा
 गुंजायश  है।  जो  स्कीम  बनाई  गई  है,
 उस  में  उत्पादन  कम  से  कम  ख  पर  होगा,

 इलेक्ट्रिसिटी  की  खपत  भी  ठीक  होगी  कौर
 दाम  भी  ठीक  होंगे

 तमाम  स्टेट्स  में  जहां  जैसे  जरूरी
 होगा  इंटेग्रेटिड़  ग्रिड  के  हिसाब  से  उनको
 बांटा  जाएगा  ।

 शनी  हुकम  बिक  कछवाय :.  अध्यक्ष
 महोदय,  मेरे  प्रश्न  का  उत्तर  नहीं  मिला
 है ।

 झटका  महोदय  :  जिन  मैम्बर
 साहिबान  का  नाम  सवालों  में  बहुत  दफ़ा
 होता  है  उनको  जहां  उनके  नाम  न  हों,
 कोशिश  करनी  चाहिये  कि  दूसरों  को  भी
 मौका  मिल  जाए।  उनके  नाम  तो  बहुत
 जगह  होते  हैं  ny

 a  word:  उत्तर  नहीं  मिला
 है  1

 भ्रष् यक्ष  महोदय  :  श्राप  हाऊ-एन-प्रवर
 डिस्कशन  का  नोटिस  दे  दीजिये  ।

 Conference  on  Flood  Control
 +

 (Shri  Bishanchander  Seth:
 Shri  Rameshwar  Tantia:
 Shri  B  P.  Yadava:
 Shri  Dhaon:

 °94.  <  Dr.  L.  M.  Singhvi:
 Shri  P.  C.  Borooah:
 Shri  Vishwa  Nath  Pandey:
 Shri  N.  R.  Laskar:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  high
 level  conference  to  consider  the  prob-
 lems  of  flood  control  was  held  at  Sri-
 nagar  on  the  25th  and  26th  June,  1964;

 (b)  if  so,  how  many  States  partici-
 pated  in  the  Conference;  and

 (c)  the  subjects  discussed  and  dceci-
 sions  arrived  at
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 The  Minister  of  Irrigation  and
 Power  (Dr.  K,  L.  Rao):  (a)  to  (०).
 A  statement  is  laid  on  the  Table  of
 the  House.

 STATEMENT
 (a)  The  Ministers  Committee  on

 Flood  Control,  which  was  appointed
 by  the  Government  of  India,  follow-
 ing  the  recommendations  of  the  Cen-
 tral  Flood  Control  Board,  held  its  first
 meeting  at  Srinagar  on  25th  and  26th
 June,  1964.

 (b)  The  States  of  Andhra  Pradesh,
 Assam,  J.  &  K.,  Kerala,  Maharashtra,
 Orissa,  Punjab,  U.P.  and  West  Bengal
 are  represented  in  this  Committee
 through  their  concerned  Ministers.
 All  members  from  the  States  except
 the  members  from  Andhra  Pradesh  &
 Punjab  attended  the  meeting.

 4c)  The  Committee  had  prelimi-
 mary  discussions  on  the  review  and
 assessment  of  the  flood  situation  in
 different  States,  preparation  of  long
 range  Plans,  investigations  of  flood
 control  projects,  ways  and  means  of
 financing  flood  control  schemes,  re-
 quirements  of  funds  in  the  4th  Plan
 and  Organisational  set  up.  The  Com-
 mittee  is  expected  to  submit  its  report
 by  the  end  of  December,  1964,  when
 its  recommendations  will  be  known.

 st  tienes  सेठ:  क्‍या  सरकार ने  |
 क्र भी  विचार  किया  है  कि  बड़ी  अड़ी  कैनाल्‍ज
 की  वजह  से  भी  ज्यादा  फ्लड  कराया  करते
 हैं  ?  अगर  ट्यूब-वेल्ज  को  प्रोत्साहित  किया
 जाए  तो  बहुत  सी  फ्लड  बाने  में  भी  रुकावट
 भरा  सकती  है,  क्‍या  यह  सही  नहीं  है  ?

 Dr.  K.  L.  Rao:  Very  heavy  rainfall
 or  concentration  of  rainfall  in  certain
 areas  may  occur  and  result  in  inten-
 sive  floods  as  it  has  been  the  expe-
 rience  this  year,  both  in  big  and  small
 rivers.

 Dr.  L.  M.  Singhvi:  May  I  know
 why  the  Government  have  been  un-
 able  to  implement  its  assurance  with
 regard  to  flood  control  measures  re-
 garding  the  overflow  from  Najafgarh, ‘from  Lizara  drain  and  from  Ghaggar?
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 Dr.  K.  L.  Rao:  The  treatment  of
 flood  control  in  rivers  has  been  started
 only  ten  years  back.  Further,  India
 has  such  a  large  number  of  rivers  that
 it  ig  not  possible  to  effect  flood  control
 in  every  river  so  soon.  Here  I  must
 submit  that  this  year,  in  Delhi  parti-
 cularly,  the  rainfall  has  been  the
 highest  ever  recorded.  We  have  the
 observations  from  i88]  onwards  and
 this  year’s  is  the  highest.

 Mr.  Speaker:  Has  he  included  the
 one  which  we  had  just  now  today?

 Dr,  हू.  L.  Rao:  It  will  be  the  शान
 deavour  of  the  Government  to  tackle
 the  most  important  and  difficult  prob-
 lem  of  flood  contro]  at  an  early  date.
 Flood  control  in  Delhi  and  in  the
 Ghaggar  river  will  be  undertaken  al-
 most  immediately.

 की  विश्वनाथ  पाण्डेय  :  क्‍या  यह
 सही  है  कि  उत्तर  प्रदेश  की  सरकार  ने  उत्तर
 प्रदेश  की  नदियों  की  बाढ़  को  नियंत्नित  करने
 के  लिये  एक  योजना  केन्द्रीय  सरकार  के
 सामने  प्रस्तुत  की  है  ?  यदि  हां,  तो  उसके
 सम्बन्ध  में  केन्द्रीय  सरकार  क्‍या  कर  रही
 है?
 Dr.  हु  L.  Bao:  The  Government

 of  U.P.  has  been  submitting  a  number
 of  schemes  from  time  to  time.  I  must
 submit  that  this  year  in  U.P.  we  had
 no  problems  of  flood.  The  construction
 of  the  Nepal  bund  in  Eastern  U.P.
 had  proved  extremely  valuable  and
 Eastern  U.P.  had  the  least  amount  of
 floods  this  year.

 Shri  N.  RB.  Laskar;  May  I  know
 whether  serious  consideration  was
 given  to  the  problem  of  flood  control
 in  Assam  which  has  the  heaviest  rain-
 fall  and  annual  floods?

 Dr.  है.  L,  Rao:  It  is  true  that  Assam
 is  one  of  the  States  where  flood  is  an
 annual  recurrence  and  it  is  very  in-
 tensive.  Therefore,  qa  large  amount
 of  money  has  to  be  set  apart  for  flood
 control  in  Assam.  That  problem  is
 constantly  receiving  the  attention  of
 the  Government.
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 Shri  Lahri  Singh:  May  |  know
 whether  the  question  of  constructing
 the  Dhassa  bund  for  controlling  the
 flow  of  water  from  Punjab  was  taken
 up  for  consideration  at  the  Confere-
 Nce  and,  if  so,  what  is  the  decision?

 Dr.  K.  L.  Rao:  I  will  take  some
 other  occasion  to  explain  in  some-
 what  more  detail  about  the  Dhassa
 bund.  I  have  already  submitted  my
 views  on  Dhassa  bund  as  to  whether
 it  should  or  should  not  be  there,  how
 it  can  be  constructed  and  so  on.  J
 will  submit  a  further  explanation  at
 some  other  time.

 tt  जगदेव  सिह  सिद्धान्तों  :  क्या  सरकार
 को  यह  पता  है  कि  ढांचा  बांध  के
 बांधने  से  तहसील  झज्जर  के  सैकड़ों  गांवों
 में  पानी  भर  गया  है,  हज़ारों  पशु  मारे  गये
 हैं,  सेकड़ों  भादमी  मारे  गये  हैं  भौर  सारी
 लेती  बरबाद  हो  गई  है  ?

 झपष्यक  महोदय  :  मगर  नहीं  पता
 था,  तो  अरब  पता  लग  गया  है  I

 Shri  Kapur  Singh:  I  want  to  know
 whether  Government  propose  to
 assume  overal]  central  responsibility
 for  all  flood  control  measures  in  the
 country;  if  not,  why  not?

 Dr,  K.  L.  Rao:  Flood  control  is
 essentially  a  problem  for  the  States
 and  the  Centre  will  give  assistance  by
 way  of  finance,  technical  advice  and
 co-ordination.  For  the  inter-State
 rivers,  drains,  like  Drain  No.  8,  Ghag-
 gar  and  so  on,  the  Centre  will  take
 increasing  interest  in  trying  to  see  to
 the  regulation  so  that  it  may  not  en-
 danger  either  State.

 Shri  Kapur  Singh:  He  has  not  ans-
 wered  the  second  part  of  my  question.
 They  neither  provide  sufficient  funds
 nor  do  they  stop  interfering  with  the
 working  of  the  State  Governments.
 That  is  the  implication  of  the  secon
 part.

 Mr.  Speaker:  Now  he  has  given
 the  answer,  namely,  that  that  is  the
 implication  of  the  second  part.
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 Shri  Kapur  Singh:  Therefore,  let
 him  answer  and  give  the  reasons.

 Mr.  Speaker:  When  the  hon.  Mem-
 ber  has  given  the  information  himself,
 he  has  advanced  the  answer.

 Shri  8.  8.  Pandey:  May  I  know
 whether  the  Government  of  Pakistan
 has  expresed  a  desire  to  co-operate
 with  our  Government  in  order  to  con-
 trol  floods  in  rivers  which  flow
 through  both  countries?

 Dr.  K.  L.  Rao:  We  have  not  re-
 ceived  any  official  intimation;  I  have
 only  read  it  in  the  papers,

 Shri  Sham  Lal  Saraf:  May  I  know
 whether  in  this  conference  on  flood
 control  integrated  schemes  from  the
 catchment  area  down  to  the  places
 where  the  rivers  flow  into  the  plains
 have  been  drawn  up;  if  so,  what  are
 those  schemes?

 Dr.  K.  L.  Rao:  Actually,  if  you  see
 the  statement  that  I  have  laid,  the
 question  pertains  to  the  conference
 that  was  held  at  Srinagar  which  was
 only  a  Ministers’  Committee  meeting;
 it  was  not  really  a  conference  on  flood
 control.  The  Central  Board  of  Flood
 Control  has  constituted  a  committee  of
 ten  Ministers  of  the  various  States  to
 review  the  work  done  so  far  for  the
 last  ten  years  and  to  find  out  what
 futher  steps  have  to  be  taken.  It  is
 only  a  sort  of  particular  term  of  refe-
 rence  and  in  pursuance  of  that,  that
 Committee  has  met;  it  is  not  really  8
 conference  on  flood  control.

 Shri  Hem  Barua:  Is  it  not  a  fact
 that  during  the  recent  visit  of  the
 hon.  Minister  to  the  State  of  Assam
 it  was  suggested  that  the  Barak  and
 the  Brahmaputra,  Rivers  of  sorrow  for
 that  State,  are  to  be  controlled;  if  so,
 when  during  the  past  VW  years  30
 many  delegations  from  this  country
 have  visited  China,  Russia,  America
 and  all  these  countries  in  order  to
 learn  the  technique  of  flood  control,
 why  is  it  that  Government  have  not
 been  able  to  take  any  effective  mea-
 sures  towards  controlling  floods  in  this
 country  which  are  almost  an  annual
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 visitation  resulting  in  loss  of  life  and
 property?

 Mr,  Speaker:  The  flood  came  at
 the  end.

 Shri  Hem  Barua:  Floods  come
 annually  to  Assam  and  we  are  doom-
 ed.

 Dr.  K.  L.  Bao:  It  is  the  earnest
 intention  of  the  Government  to  con-
 cert  measures  specially  in  the  Assam
 Valley  to  control  the  damage  of
 floods  of  Brahmaputra  and  Barak
 rivers;  but  there  are  certain  difficul-
 ties.  The  most  difficult  river  to  con-
 trol  is  the  Brahmaputra.  Actually,  a
 solution  for  the  control  of  that  river
 is  not  in  sight.  Regarding  the  Barak,
 we  have  fairly  been  able  to  concert
 measures  for  taking  up  a  contro]  re-
 servoir  on  the  river,  but  the  cost  has
 been  estimateg  very  excessive  and  it
 is,  therefore,  that  we  are  trying  to  in-
 vestigate  alternative  sites  to  find
 out  whether  we  can  achieve  a  cheaper
 project,  ्

 Shri  Hari  Vishnu  Kamath:  On  a
 point  of  order,  Sir.  The  Minister  has
 rather  clumsily  evaded  the  question
 which  was  that  despite  innumerable,
 countless  delegations  that  have  gone
 abroad,  to  Russia,  America,  China  and
 so  many  other  countries—l  do  not
 remember  which  else—what  have  they
 done?  Have  they  learnt  anything  or
 only  wasted  our  money?  That  is  the
 crux  of  the  question.

 Mr.  Speaker:  How  does  it  come  as
 a  point  of  order?

 Shri  Hari  Vishnu  Kamath:  The
 Minister  must  answer  fully.  There  is
 a  rule  about  that.

 Mr,  Speaker:  The  Member  shi
 have  asked  for  an  answer.

 Shri  Hari  Vishnu  Kamath:  It  was
 evasive.

 Dr.  हू  L.  Bao:  The  delegations
 which  have  gone  abroad  in  connection
 with  various  engineering  studies  have
 brought  very  valuable  information
 which  we  are  applying  in  the  conceiv-
 ing  and  drawing  up  of  various  flood
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 control  projects  for  the  various  rivers
 of  India.  As  I  submitted  already,
 Brahmaputra  is  one  of  the  most  diffi-
 cult  rivers.  We  have  also  consulted
 some  foreign  engineers.  We  have  not
 been  able  to  solve  the  problem  of
 Brahmaputra.  I  want  to  be  very  clear
 and  quite  specific  on  the  subject.
 Brahmaputra  control  is  a  very  diffi-
 cult  project.  Whatever  we  are  trying
 to  do,  we  are  doing  as  best  as  can  be
 done  and  I  must  say—I  am  glad—
 that  this  year  the  steps  that  have  been
 taken,  say,  for  example,  the  embank-
 ment  at  Nowgong,  have  done  immense
 good.  Nowgong  is  completely  free  of
 floods.  There  is  also  the  erosion  prob-
 lem.  The  erosion  problem  is  one  of
 the  most  difficult  problem  that  any
 river  poses  for  us.  We  are  trying  to
 do  our  best  at  the  moment.

 Non-Plan  Expenditure
 +

 (  Shri  Jagdev  Singh  Siddhantt:
 Shri  P|  Venkatasubbaiah:
 Shri  Prakash  Vir  Shastri:

 °95.  Shri  Kolla  Venkalah:
 Dr,  P.  8.  Deshmukh:
 Shri  Bibhuti  Mishra:
 Shri  K.  N,  Tiwary:

 |  Shri  Basappa:
 Shri  R.  S.  Pandey:
 Shri  Onkar  Lal  Berwa:

 |  Shri  Gokulananda  Mohanty:
 Shri  P.  R.  Chakraverti:
 Shri  Jashvant  Mehta:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  Government  have  de-
 cided  to  cut  down  non-Plan  expendi-
 ture;  and

 (b)  whether  any  advice  has  been
 given  to  State  Governments  for  re-
 ducing  expenditure,  and  their  reaction
 thereto?

 The  Minister  of  Planning  (Shri  B.  BR.
 Bhagat):  (a)  Yes,  Sir.  As  the  result
 of  a  review  made  recently,  reduc-
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 tions  totalling  about  Rs,  70  crores  are
 envisaged  in  the  figures  of  expendi-
 ture  budgetted  for  1964-65.

 (b)  An  appeal  had  been  made  in
 this  behalf  at  the  Conference  of  Chief
 Ministers  in  June  last.  The  scope  for
 economy  in  expenditure  in  States  is
 also  being  examined  by  the  Planning
 Commission  and  they  propose  to  ad-
 dress  the  State  Governments  on  this
 subject  shortly.

 श्री  जगदेव  सिंह  सिद्धान्त  :  क्या  सरकार
 यह  बतलायेगी  कि  वह  कोई  ऐसे  भी  काम
 करती  है  जो  योजनाबद्ध  नहीं  होते,
 कौर  वह  कौन  से  काम  होते  हैं  जो  सरकार
 योजनाबद्ध  रूप  से  कर  रही  है

 sit  Wo  To  भगत  :
 सवाल  है

 aft  जगदेव  सिंह  सिद्धान्त  :  अलग
 सवाल  नहीं  है।  गैर-योजनाबद्ध  लिखा
 गया  है।  यह  अलग  सवाल  कैसे  हो  गया।
 इसका  शीर्षक  यही  है।

 झिझक  महोदय  :  गैर-योजनाबद्ध  से
 शायद  उन्होंने  नानप्लैन्ड  एक्स्पेण्डिचर  का
 मतलब  निकाला  है  |  वे  जानना  चाहते
 हैं  कि  नानप्लैण्ड  'एक्स्पेण्डिचर  कौन  कौन
 से  हैं  t

 यह  तो  अलग

 शी  fo  To  भगत  :  नानप्लैन्ड
 एक्स्पेण्डिचर  शब्दों  की  परिभाषा  तो  भ्रम
 साफ  हो  चुकी  है।  इस  साल  बहुत  से
 ऐसे  खर्च  कमिटेड  हैं,  जैसे  कोई  स्कूल  खोल
 दिया,  यह  भ्र बकी  तो  प्लेण्ड  खर्चे  में  भाता  है
 लेकिन  अगले  साल  जब  उस  में  टीचर  रक्खे
 जायेंगे  या  मेंटेनेंस  किया  जायेगा  उस  का
 खर्च  नानप्लैण्ड  एक्स्पैण्डिचर  हो  जाता  है  t
 इसी  तरह  से  शौर  खर्चे भी  होते  हैं।  इस
 लिये  नानप्लैण्ड  करने  का  एक  ढंग  हुआ  करता
 है  |  राज  जो  बहुत  से  ग्लैण्ड  खर्चे हैं
 अगले  साल  वे  ही  नागालैण्ड  खर्च  हो
 जायेंगे  ।
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 st  gen  we  कछवाय  :  इस  योजना
 में  जो  कटौती  की  गई  है  मैं  जानना  चाहता
 हूं  कि  उससे  प्रति  वर्ष  कितना  रुपया
 बचेगा  |

 शी  fo  रा०  भगत  :  प्रभी  तो  मैं
 ने  कटा  कि  कोई  70  करोड़  रुपया  बचेगा।

 शमों  यहापाल  सिह  :  कई  सालों  से
 यह  देखा  जा  रहा  है  कि  अलग  अलग  राज्यों
 में  जो  मंत्रिमंडल  हैं  उन  की  तादाद  बढ़ती
 जा  रही  है।  क्‍या  सरकार  ने  कभी  खयाल
 किया  है  कि  यह  गैर-योजनाबद  है  कौर
 उसे  खत्म  किया  जाना  चाय  ।  भ्रमर
 किया  है  तो  इस  के  लिये  उसने  क्‍या  कदम
 उठाया  है

 श्री  ब०  रा०  भगत  :  हो  सकता है
 कि  यद  गैर-योजनाबद्ध  हो  ।  लेकिन
 यह  जरुरी  है।

 Shri  Daji:  Is  it  a  fact  that  one  of
 the  items  of  the  Rs,  70  crores  is  that
 the  Government  have  decided  not  to
 continue  with  the  Bill  to  provide  for
 increased  salaries  and  allowances  to
 Members  of  Parti  t?

 Shri  8.  R.  Bhagat:  That  is  not  an
 expenditure  in  the  Budget  yet.

 Shri  Daji:  My  question  was  whe-
 ther  the  Government  hag  included
 this  item  in  the  economy  cut  as  one
 of  the  economy  measures.  I  want  a
 reply  ‘Yes’  or  ‘No’.

 Shri  B.  .  Bhagat:  That  is  yet  a
 matter  to  be  decided  by  this  honour-
 able  House.

 Shri  Raghunath  Singh:  We  have  al-
 ready  decided  it.

 Shri  Hari  Vishnu  Kamath:  It  is
 pending  in  the  other  place.

 Dr,  P.  8,  Deshmukh:  May  I  know
 if  this  non-Plan  expenditure  igs  gra-
 dually  on  the  increase  and  what  are
 the  kinds  of  items  included  in  this
 non-Plan  expenditure?
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 Mr,  Speaker:  He  has  answered  the

 latter  part.  The  first  part  of  the  ques-
 tion  also  might  be  answered,  namely
 whether  it  is  constantly  on  the  in-
 crease.

 Shri  8.  R.  Bhagat:  As  I  have  said,
 when  the  development  expenditure
 increases  from  year  to  year  ag  a  re-
 sult  of  the  planning  process,  there  is
 inevitably  a  built-in  increase  in  the
 non-Plan  expenditure  also

 Dr.  P.  8.  Deshmukh:  Which  State
 is  the  greatest  culprit  in  this  regard?

 Shri  R,  Bhagat:  but  all
 effort  is  made  to  see  that  the  non-Plan
 expenditure  is  cut  down  to  the  mini-
 mum.  Even  in  the  present  case,  where
 Rs.  70  crores  of  expenditure  is  pro-
 posed  to  be  cut,  the  non-Plan  items
 have  received  the  strictest  scrutiny.

 Dr.  Sarojini  Mahishi:  May  I  know
 the  average  non-Plan  expenditure  in
 the  States  during  the  year  1963-64,  and
 other  reaction  of  the  States  towards
 this  appeal  to  cut  it  down?

 Shri  B.  RB,  Bhagat:  The  Planning
 Commission  is  taking  up  this  matter
 with  the  States.

 Shrimati  Tarkeshwari  Sinha:  Two
 months  have  passed  since  the  Finance
 Minister  made  this  statement  that
 there  would  be  a  cut  of  Rs.  70  crores
 in  the  non-Plan  expenditure  of  the
 Government  of  India.  May  I  know
 how  many  specific  proposals  have
 been  received  from  the  various  Minis-
 tries  in  the  Ministry  of  Finance  to  in-
 dicate  the  cut,  and  how  much  ig  the
 amount  involved?

 Shri  B.  R.  Bhagat:  It  is  as  a  re-
 sult  of  constant  consultations  with  the
 departments  concerned  and  with  the
 special  cell  and  the  officers  concern-
 ed  that  these  economies  have  been
 proposed

 Shrimati  Tarkeshwari  Sinha:  My
 question  wag  different.  Two  months
 have  passed  since  the  hon,  Finance
 Minister  made  that  statement.  May
 we  have  an  indication  of  the  specific
 proposals  received?  After  four  or
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 five  months,  the  budget  estimates  for
 the  expenditure  will  come  up  before-
 the  House.  So,  I  would  like  to  know
 how  much  expenditure  has  actually
 been  curtailed  by  the  various  Minis-
 tries,  and  whether  any  indication  is
 available  in  this  regard  with  the
 Finance  Ministry?

 Shri  B,  R.  Bhagat:  This  figure  of
 Rs.  70  crores  has  been  arrived  at  as  a:
 result  of  the  efforts  during  the  last
 two  months.

 Shri  Bhagwat  Jha  Asad:  What  part
 of  this  estimated  cut  of  Rs.  70  crores.
 is  as  a  result  of  the  order  of  the
 Ministry  for  an  ad  hoc  cut  and  what
 part  is  due  to  a  planned  assessment  to
 drop  out  the  Parkinsonian  increase  in:
 expenditure  in  the  administration?

 Shri  8.  R,  Bhagat:  I  do  not  know
 what  my  hon.  friend  wants  me  to  say.

 Shri  Bhagwat  Jha  Azad:  The  ques-
 tion  is  a  very  simple  one.

 Mr,  Speaker:  He  wants  the  hon.
 Minister  to  answer  the  question.

 Shri  B.  R,  Bhagat:  What  I  meant
 to  say  was  that  I  could  not  follow  the
 question.

 Mr,  Speaker:  Then,  he  might  re-
 quest  that  the  question  might  be  re-
 peated.

 Shri  Bhagwat  Jha  Asad:  Since  the
 hon,  Minister  is  now  attentive,  may
 I  ask  him  whether  this  cut  of  Rs.  70
 crores  is  as  a  result  of  the  order  of
 the  Finance  Minister  for  an  ad  hoc
 cut  in  the  expenditure  or  whether  it
 is  a  result  of  the  planned  assessment
 to  drop  out  the  extra  expenditure  in.
 the  administration  as  a  result  of  the
 Parkinsonian  law?  It  is  a  very  simple
 thing,  and  I  am  sure  the  hon.  Minis-
 ter  knows  it.

 Shri  B.  है,  Bhagat:  Is  it  not  an.
 ad  hoc  cut,  but  it  is  as  a  result  of  the
 planned  assessment,  as  the  hon.  Mem-
 ber  himself  has  said,  not  only  of  the
 staff  increase  but  of  each  develop-
 mental  item  and  the  dropping  out  of
 those  items  which  may  not  be  neces-
 sary  immediately  for  the  develop—
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 mental  needs  and  which  can  be  cut
 down,  and  which  at  the  same  time
 will  not  result  in  production  going
 down.  As  I  have  said  earlier,  the
 non-Plan  expenditure  has  _  received
 the  strictest  scrutiny,

 An  Hon  Member:
 ratio?

 Shri  P,  R.  Chakraverti:  May  I  know
 whether  Government  have  _  studied
 the  question  whether  any  curtailment
 on  this  score  is  likely  to  affect  some
 essentially  beneficial  programmes,  and
 if  so,  how  Government  propose’  to

 ‘compensate  for  the  nationa]  loss  which
 will  be  a  direct  outcome  of  this  deci- sion?

 What  is  the

 Shri  8.  R.  Bhagat:  Efforts  have
 been  made  to  see  that  no  expenditure
 will  be  cut  which  will  affect  essential

 hi  ry  for  pl:  d  deve-
 lopment.

 Shri  Shivaji  Rao  S.  Deshmukh:
 What  part  of  this  cut  relates  to  the
 heavy  industries  programme?

 Shri  B.  R,  Bhagat:  I  do  not  know.
 But  I  can  say  this  that  iron  and  steel
 and  also  mines  and  metals  have  re-
 ceived  some  cut.  These  two  depart-
 ments  have  received  some  cut.

 Shri  Shivaji  Rao  S|  Deshmukh:
 ‘Some  cut’  cannot  be  an  answer  to  my
 specific  question.

 Mr.  Speaker:  He  has  not  got  the
 figures.  Otherwise  he  would  have
 fiven  them.

 att  भों कार लाल  बैरवा  :  मैं  जानना
 चाहुंगा.  कि  इस  70  करोड़  रूपये  में  से  राज्य
 सरकारें  कितना  कम  करेंगी  कौर  केन्द्रीय
 सरकार  कितना  कम  करेगी  ।

 झा  ब०  To  भगत  :  कुल  70  करोड़  रुपये
 से  ज्यादा  की  होगी,  यह  केन्द्रीय  सरकार  की
 बचत  है  ।

 अध्यक्ष  महोदय  :  राज्य  सरकारों  की
 बचत  अलग  होगी,  यह  तो  सिर्फ  केन्द्रीय

 सरकार  की  बचत  है  ।
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 Shri  S,  M,  Banerjee:  May  |  know

 whether  this  cut  of  Rs.  70  crores  in-
 cludes  also  any  reduction  in  the  ex-
 penses  of  Ministers  regarding  water
 supply,  electricity  and  furniture?

 Shri  B.  R.  Bhagat:  As  regards  Min-
 isters,  there  has  been  a  ceiling  put
 already.

 Mr.  Speaker:  Does  this  include  that
 also?

 Shri  B,  R.  Bhagat:  I  am  sorry  I  do
 not  have  that  information.

 श्री  सरज्‌  पाण्डेय  :  मैं  यह  जानना  चाहता  हूं
 कि  पटेल  झ्रायोग  की  सिफारिशों  के  अ्रनुसार
 जो  रुपया  केन्द्रीय  सरकार  उत्तर  प्रदेश  को
 देने  वाली  थी  क्‍या  उस  में  भी  कटौती  हुई
 है?

 करी  ब०  रा०  भगत  :  केन्द्र  से  जो  राज्य
 सरकारों  को  सहायता  मिलती  है  उस  में
 कोई  कटौती  नहीं  की  गई  है  ।

 श्री  क०  ना०  तिवारी  :  मंत्री  महोदय  ने
 कहा  कि  कोई  ऐसा  कट  नहीं  किया
 जाएगा  जिस  से  कि  प्रोडक्शन  पर
 असर  पड़े  ।  लेकिन  दूसरे  सवाल  के
 जवाब  में  उन्होंने  कि  स्टील  और  बायरन
 में  कट  कया  गया  है  ।  क्या  इस  कट
 का  असर  प्रोडक्शन  पर  नहीं  पड़ेगा  ?

 श्री  Wo  To  भगत  :  सायरन  कौर  स्टील
 के  उत्पादन  में  कोई  कमी  नहीं  होगी  ।

 Mr.  Speaker:  Shri  Tiwary.
 Shri  9.  N.  Tiwary  rose—

 Mr,  Speaker:  I  called  Shri  K  N.
 Tiwary.

 Shri  0,  N.  Tiwary:  rose—

 Mr,  Speaker:  Next  question.
 Shri  D.  N.  Tiwary:  The  two  Tiwarys

 should  not  be  considered  as  one.
 Mr.  Speaker:  I  had  called  only  one.
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 Explosion  at  Nagarjunasagar  Dam
 site
 +

 (  Shri  S.  M.  Banerjee:
 Shri  Ram  Harkh  Yadav:
 Shri  Vishwa  Nath  Pandey:
 Shrimati  Savitri  Nigam:

 |  Shri  P.  C.  Borooah:
 <  Shri  Solanki:
 |  Shri  Yashpal  Singh:
 |  Shri  Narasimha  Reddy:

 |  Shri  P.  R,  Chakraverti:
 (Shri  Sham  Lal  Saraf:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  the  news  regarding  an  ex-
 Plosion  at  the  Nagarjunasagar  dam
 site  on  the  l8th  July  resulting  in  the
 death  of  3  persons  and,  injuries  to
 five;

 (b)  if  so,  whether  any  enquiry  has
 been  made;  and

 (९),  what  are  the  findings  of  the
 enquiry?

 THe  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  Yes,  Sir.

 (b)  and  (c).  A  statement  is  placed
 on  the  Table  of  the  House.  [Placed in  Library.  See  No,  LT-3057/64].

 Sh-i  S.  M,  Banerjee:  From  the
 statement,  it  is  found  that  this  acci-
 dent  took  place  on  ‘18-7-64,  The
 statement  has  been  laid  on  the  Table
 today.  Has  the  inquiry  been  finalised,
 and  if  so,  what  is  the  result?

 Dr.  K.  L.  Rao:  The_  investigations
 are  being  conducted  by  the  State
 Government.  The  latest  information
 they  have  given  is  that  the  matter  is
 still  under  investigation.

 Shri  8S,  M.  Banerjee:  Was  any  de-
 partmental  inquiry  conducted  at  the
 Central  level?  If  so.  have  they  re-
 commended  any  pensation  to  the
 family  members?

 Dr.  K.  L.  Rao:  The  Centre  does  not
 conduct  any  departmental  investiga-
 tion.  It  ig  for  the  State  to  do  that
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 Ne  tion  is  also  paid
 by  the  State  Government  because  it  is
 a  State  project.

 Shrimati  Savitri  Nigam:  Was  the
 supervisor  expected  to  store  these  ex-
 plosives  in  his  own  house  for  duties
 to  be  performed  regarding  the
 works?

 Dr.  K.  L.  Rao:  Actually  what  hap-
 pened  in  this  case  is  like  this.  A
 number  of  people  has  been  eva-
 cuated  from  the  submerged  ereas  of
 the  Nagarjunasagar  project.  For  re-
 habilitation  of  these  people,  they  have
 selected?  some  areas  where  wells  had
 to  be  dug  in  rock.  This  supervisor
 was  in  charge  for  sinking  those
 wells.  In  February,  he  took  biasting
 material  to  dig  those  wells,  Accounts
 show  that  in  the  next  month  he  had
 given  the  contractor  all  these
 materials  to  be  used  in  blasting  for
 sinking  the  wells.  So  it  is  not
 understood  how  these  materials  came
 to  be  in  the  house  of  this  unfor-
 tunate  supervisor  who  paid  with  his
 life.

 क्रि  यशपाल  सिंह  :  जिन  भ्रफसरान  की
 ड्यूटी  में  यह  हुआ  है  क्‍या  उन  के  खिलाफ
 कोई  स्टेप  लिया  जा  रहा  है  ?

 Dr.  K.  L.  Rao:  As  I  submitted  al-
 ready,  the  only  officer  responsible  for
 this  explosion,  if  at  all,  will  be  the
 officer  who  died.  It  was  not  his
 business  to  have  detained  any  explo-
 sive  material  in  his  house.

 श्री  यशपाल  सिंह  :  बड  मेरी  बात  समझे
 नहीं

 wears  महोदय  :  वह  समझे  तो  हैं,  लेकिन
 व!  कहते  हैं  कि  जिस  के  खिलाफ  ऐक्शन  लेता
 था  वट  आदमी  मर  गया  ।

 न  यद्ञापाल  सिंह  :  मेरे  कहने  का  मतलब
 यह  है  कि  उस  वक्‍त  वहां  पर  जो  पुलिस  के
 गाई  शादी  ये  क्या  उन  से  कुछ  जबाब  तलब
 किया  गया  ?
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 भ्रध्यक्ष  महोदय  :  क्‍या  उस  बर  में
 पुलिस  रखी  जाती  थी  ?

 Dr.  K,  L.  Rao:  The  matter  is
 under  investigation.  If  any  other
 party  is  found  at  fault,  naturally
 they  will  be  dealt  with,

 Shri  Nambiar:  Arising  out  of  the
 answer  given  by  the  hon.  Minister
 that  this  officer  had  no  necessity  to
 keep  it  at  home,  have  Government
 made  inquiries  to  see  whether  other
 officers  have  kept  these  explosives
 and  other  material  at  home,  hiding
 them  from  accounts  and  from
 superiors?

 Mr.  Speaker:  If  the  Memb  has
 any  information,  he  may  pass  it  on.

 Shri  Nambiar:  No,  (Sir.  Nagarjuna-
 sagar  is  not  a  small  project  in  which
 only  a  few  tons  of  explosives  are  re-
 quired.  Many  more  tons  would  be
 required,  and  such  happenings  might
 occur  again.

 Mr.  Speaker:  The  Member  passes  on
 a  warning.  The  Minister  might  take
 care,

 Shri  Kapur  Singh:  The  Member  may
 not  wish  to  pass  on  any  information
 he  possesses.

 Mr.  Speaker:  If  he  has  got  informa-
 tion,

 Shri  Hem  Barua:  An  incident  like
 this  occurred  in  Assam  also.  Explo-
 sives  were  pilfered  and  sold  in  the
 market  by  some  officers.

 Mr.  Speaker:  Members  are  very
 particular  to  know  about  this.

 Dr.  K.  L.  Rao:  The  Vigilance  De-
 partment  hes  been  alerted  on  _  this
 matter,  and  every  care  is  taken  to
 see  that  such  things  shall  not  be  re-
 peated.

 Shri  P.  R.  Chakraverti:  In  the  light
 of  this  tragic  incident,  may  I  know
 whether  Government  has  issued  defi-
 nite  instructions  to  the  authorities
 concerned  to  avoid  such  happenings?
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 Dr.  K,  L.  Rao:  As  I  have  submitted
 already,  every  care  is  now  being
 taken  to  see  that  when  the  material
 is  given  to  the  superior  or  the  parti-
 cular  officer,  it  is  used  by  the  con-
 tractors  the  same  day  or  in  the
 course  of  the  next  few  days.  Any-
 way,  the  officers  are  not  entitled  to
 keep  explosive  materials  in  their
 houses.

 Shri  Sham  Lal  Saraf:  Incidents
 like  this  not  only  endanger  the  lives
 of  the  staff  there  and  others,  but
 render  these  important  national  pro-
 jects  insecure.  May  I  know’  what
 steps  have  been  taken  in  order  to  see
 that  the  lives  of  the  workers  there
 are  safe  and  also  fo  see  that  the  pro-
 jects  are  rendered  secure?

 Dr.  K.  L.  Rao:  I  may  submit  that
 this  kind  of  ‘malpractice,  if  it  already
 exists,  is  a  thing  that  will  be  care-
 fully  watched  and  should  be  prevent-
 ed  from  occurring  by  the  Vigilance
 Department.  Such  cases  do  not
 occur  very  often,  and  I  do  not  know
 how  it  occurred  in  this  case.

 श्री  शिव  नारायण  :  जो  3:  आ्रादमी
 मारे  गये  हैं  उन  के  परिवारों  को  सरकार  ने
 क्या  सहायता  दी  है  ?

 Dr,  K.  L,  Rao:  The  Government
 will  naturally  compensate  the  persons
 concerned.

 श्री  हुकम  चंद  कछवाय  :  मंत्री  जी  ने
 कहा  है  कि  उनको  राज्य  सरकार  ने  क्षति-
 पति  दी  है  ।  मैं  जानना  चाहता  हूं  कि  क्या
 केन्द्रीय  सरकार  की  भ्रमर  से  भी  उनको  कुछ
 सहायता  दी  जाएगी  और  यदि  हां,  तो
 बह  उन  तक  कब  तक  पहुंचेगी  ?

 Dr.  ्,  L.  Rao;  Immediate  help  was
 given  by  the  project  authorities  for  the
 survivors  of  the  families,  and  the
 compensation  to  whic:  the  families
 are  entitled  will  be  given,  or  must
 have  been  given  by  this  time,  by  the
 State.
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 Blacklisting  of  C.P.W.D,  Contractors
 ele

 (  Shri  Vishram  Prasad: ‘  Shri  M.  L,  Dwivedi:
 |  Shrimati  Savitri  Niganx
 |  Shri  8.  C.  Samanta:

 |  Shri  Subodh  Hansda:
 |  Shri  Solanki;

 *9,  Shri  Narasimha  Reddy:
 Dr.  Saradish  Roy:
 Dr.  Ranen  Sen:

 |  Shri  Dinen  Bhattacharya:
 |  Shri  Hukam  Chand

 ॥
 Keachhavaiya:

 Shri  Onkar  Lal  Berwsa.
 Will  the  Minister  of  Works  and

 Housing  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  a  num-

 ber  of  contractors  on  the  list  of  the
 C.P.W.D.  have  been  blacklisted;

 (b)  if  so,  the  total  number  of  such
 blacklisted  contractors;  and

 (९)  the  reasons  for  their  being
 blacklisted?

 The  Minister  of  Works  and  Hous-
 ing  (Shri  Mehr  Chand  Khanna):  (a)
 Yes.

 (b)  The  number  of  blacklisted  con-
 tractors  on  the  30th  April,  964  was
 23.

 (c)  These  contractors  were  biack-
 listed  for  doing  sub-standard  work
 and  indulging  in  malpractices,  ete.

 aft  विश्वास  प्रसाद  :-प्रभी  मंत्री  महोदय
 ने  बताया  कि  ठेकेदार  माल  प्रैक्टिसेज़  करते
 थे  मैं  जानना  चाहता  हूं  कि  किस  तरह  की
 बे  माल  प्रेक्टिस  करते  थे  जिनकी  वजह  से
 उनको  ब्लेक  लिस्टेड  किया  गया  ?

 शी  मेहरअरन्द  खन्ना  :  गन्दा  माल  देना,
 रिश्वत  देना,  सब  स्टैंड  काम  करना,  ये
 सब  चीजें  होती  हैं।  मैं  जाती  तौर  पर  नहीं
 जानता  v

 tt  विश्राम  प्रसाद  :  क्‍या  इस  में  कोई
 ऐसा  भी  केस  है  कि  कसी  ठेकेदार  ने
 इंजीनियर  को  रिश्वत  नदी  हो,  इसलिए
 उसको  ब्लैक  लिस्टेड  किया  गया  हो  ?
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 श्री  मे हरचन्द  खन्ना  यह  तो  मैं  ज्यादा
 नहीं  जानता  ।#र  एक  केस  को  देखा  जाता
 है  ।  कोशिश  यह  है  कि  रिश्वत  मेरे  महकमे
 में  भी  बन्द  हो  कौर  ठेकेदारों  में  भी  बन्द
 हो  ।  मैं  इसके  लिए  काफी  कोशिश  कर
 रहा  हूं

 श्री  म०  ला०  हिवेवीं  :  जिन  ठेकेदारों
 को  ब्लेक  लिस्टेड  किया  गया  है  उन  के
 बारे  में  मंत्री  महोदय  ने  बताया  कि  वे  रिश्वत
 देते  थे।  क्या  यह  सही  है  कि  इंजीनियर
 19  पर  सेंट  और  इसके  बीच  में  रिश्वत  लेते  हैं

 जिस  से  काम  खराब  होते  हैं?  मैं  जाना।
 चाहता  हूँ  कि  क्‍या  किसी  इंजीनियर
 ओर  पभोवरसियर  के  खिलाफ  भी  जांच  की
 गयी  है  और  क्या  कसी  को  कोई
 सजा  दी  गयी  ?

 शी  मेहरचंद  खन्ना  :  मैं  माननीय  सदस्य
 को  कौर  ह्रास  को  तसल्ली  दिलाना  चाहता
 हूं  कि  पांच  छः  महीने  से  काफी  कोशिश  हो
 रही  है  कौर  एस०पी०  की  सहायता  भी
 लीजा  रही  है  कौर  जितनी  हो  सकती  है
 ठेकेदारों  क ेखिलाफ  भ्र ौर  मुहिमें  के खिलाफ
 यकसां  कार्रवाई  कर  रहे  हैं?

 शनी  म०  ला०  हिंदी  :  मेरे  कहने  का  झाणय
 यह  है  कि  जिस  तरीके  से  आपने  ठेकेदारों  को
 ब्लैक  लिस्ट  किया  है  क्‍या  इसी  प्रकार  उन
 लोगों  के  खिलाफ  भी  जो  सरकारी
 नौकरी  में  लगे  हैं,  कोई  कार्रवाई  कर
 रहे  है?

 भ्रष् यक्ष  महोदय  :  वह  कहते  हैं  कि
 तहकीकात  करेगे।

 Shrimati  Savitri  Nigam:  May  I
 know  whether  the  payments  due_  to
 these  blacklisted  contractors  have
 been  paid  or  withheld;  if  the  ans-
 wer  is  in  the  negative,  what  are  the
 amounts  due  to  them?

 Shri  Mchr  Chand  Khanna:  It  will
 not  bé  correct  to  say  that  every  con-
 tractor  who  has  been  blacklisted  had
 overcharged.  There  are  a  number
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 of  offences  which  ate  given  in  the
 ccie.  In  accordance  with  the  code
 action  is  taken  against  the  contractor
 and  every  possible  effort  is  being
 made  to  root  out  corruption  both  in
 the  department  as  well  as  from
 among  the  contractors.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 M/s.  Skoda  (India)  Private  limited
 “$8,  Shri  Surendranath  Dwivedy:

 Will  the  Minister  of  Finance  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No,  794  on  the
 2nd  April,  1964,  and  state:

 (a)  whether  investigations  against
 Messrs.  Skoda  (India)  Private  Limit-
 ed,  an  East  European  firm,  for  certain
 alleged  offences  have  since  been
 completed;

 (b)  if  so,  what
 reveal;  and

 the  investigations

 (९)  the  steps  taken  by  Government
 against  the  firm  as  a  sequel  to  the
 investigations  held?

 The  Minister  of  Planning  (Shri  B.
 R  Bhagat):  (a)  The  investigations  in
 respect  of  some  transactions  have
 been  completed  while  those  in  respect
 of  some  others  are  still  in  progress.

 (b)  and  (c).  On  the  basis  of  the
 investigations  so  far  completed.
 show  cause  notices  have  been  issued
 for  (i)  unauthorised  importation  of
 coods,  (ii),  under-invoicing  of  goods
 imported,  (iii)  mis-statements  in  cer-
 tain  material  documents.  (iv)  misuse
 of  the  rights  conferred  on  them  by
 virtue  of  the  letters  of  authority  issued
 to  them  to  operate  on  the  import
 licences  issued  in  the  names  of  other
 parties,  and  (v)  unauthorised  im-
 portation  of  goods  as  “personal  bag-
 gage”  of  their  foreign  technici
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 fine  of  a  like  amount  and  in  addition
 a  personal  penalty  of  Rs.  75,000  has
 been  imposed  on  the  firm.  The  order
 is  appealable.

 Sharing  of  Krishna-Godavari  Waters

 |  Shri  Yashpal  Singh:
 Shri  Indrajit  Gupta:
 Shri  Kapur  Singh:
 Shri  R.  G.  Dubey:
 Shri  Rameshwar  Tantia:
 Shri  Dhaon:

 99,  4  fear  P.  ¥adav:
 S$.  ishanchander  Seth:
 Shri  Jashvant  Mebta:
 Shri  N.  R.  Laskar:
 Shri  Vishwa  Nath  Pandey:
 Shri  P.  K.  Deo:
 Shri  M.  L.  Jadhav:

 [  Shrimati  Savitri  Nigam:
 Will  the  Minister  of  Irrigation  and

 Power  be  pleascd  to  state:
 (a)  whether  a  conference  of  Chief

 Ministers  of  Mysore,  Andhra  Pradesh
 and  Maharashtra  was  recently  held  to
 go  into  the  question  of  sharing  of
 Krishna-Godavari  waters;

 (b)  if  so,  whether  any  decision  was
 arrived  at;  and

 (c)  how  long  it  witl  take  to  imple-
 ment  it?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L,  Rao):  (a)  Yea,  Sir.

 (b)  and  (c),  It  was  decided  that
 the  discussions  should  be  continued  at
 the  time  of  the  next  meeting  of  the
 National  Development  Council.

 Drinking  Water  for  Rural  Areas

 (  Shri  A.  N.  Vidyalankar:
 7100.  <  Shri  Vishwa  Nath  Pandey:

 {  Shri  B.  N.  Kureel:
 Will  the  Minister  of  Health  be

 }  d  to  state:
 One  case  has  since  been  adjudi-

 cated  as  a  result  of  which  goods  worth
 Rs.  30,000  have  been  confiscated  with
 an  option  to  redeem  on  payment  of

 (a)  whether  it  is  a  fact  that  out  of
 Rs.  8.2  crores  allotted  for  providing
 drinking  water  in  rural  areas,  3  lage
 portion  remains  still  unspent;
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 (9)  what  is  the  total  unspent
 amount  and  its  Statewise  break-
 up;

 (c)  the  reasons  or  failure  on  the
 part  of  State  Governments  to  utilise
 these  funds  to  provide  people  with
 such  bare  necessity;  and

 (da)  the  steps  Government  are  tak-
 ing  to  ensure  implementation  of  the
 Plan  in  this  respect?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  to  (d).  The  total  provi-
 sion  in  the  Third  Plan  for  rura!
 water  supply  schemes  under  the  Na-
 tional  Walter  Suppiy  and  Sanitation
 Programme  is  Rs.  6.57  crores.  Out
 of  this  provision,  a  sum  of  about
 Rs.  30.35  crores  has  already  been
 Spent  during  the  first  three  years  of
 the  Plan.  The  balance  is  likely  to  be
 spent  during  the  remaining  period  of
 the  Plan.  In  fact,  it  is  estimated  that
 the  total  expenditure  during  the  Plan
 period  will  exceed  the  Plan  provi-
 sion.  A  statement  showing  the  Plan
 provision,  the  expenditure  so  far
 incurred  and  the  anticipated  expendi-
 ture  during  the  remaining  period  of
 the  plan  in  the  various  States  is
 laid  on  the  Table  of  the  House.  [P!ac-
 ed  in  Libray.  See  No.  LT-3058/64].

 Unaccounted  money
 (  Shr.  Harish  Chandra  Mathur.

 Smt.  Renu  Chakravartty:
 Shri  P.  R.  Chakraverti:
 Shri  P.  C,  Borooah:
 Shri  Vishwanath  Pandey:
 Shrimatj  Savitri  Nigam
 Shri  P.  L,  Barupal:
 Shri  Daji:
 Shri  Vasudevan  Nair:
 Shri  Swell:
 Shri  Ram  Harkh  Yadav:
 Shri  Bagri:

 [  Shri  Hari  Vishnu  Kamath
 Will  the  Minister  of  Finance  be

 pleased  to  state:
 (a)  whether  Government  have

 made  any  enquiry  to  assess  the
 tum  of  ted  money  and

 how  it  is  being  utilised;

 A-—

 —
 —-

 *20l.
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 (b)  the  steps,  if  any.  Government
 propose  to  take  to  control  and  mop
 up  the  money;

 (c)  the  suggestions,  if  any,  made  in
 this  connection  and  Government's
 reaction  thereto;  and

 (d)  whether  unaccounted  money
 has  gone  in  the  food  grain  tr:.de  and
 has  contributed  to  rise  in  prices?

 The  Minister  of  Planning  (Shri  B.
 R.  Ghagat):  (a)  and  (b):  While  the
 question  of  ynaccounted  money  hes
 engaged  the  attention  of  Government,
 there  has  been  no  enquiry  as  such  to
 assess  the  quantum  of  such  money.
 This  is  a  matter  in  which  it  ig  desir-
 able  for  Government  to  be  cautious  in
 giving  expression  to  its  ideas  if  ils
 actions  are  to  succeed.

 (९)  The  suggestions  made  from
 time  to  time  are:  (i)  demonetisation
 of  high  denomination  otes  (ii)
 floatation  of  special  loans  (iil)  grant
 of  permission  to  agencies  other  than
 Government  to  issue  bearer  bonds;
 and  (iv),  amnesty  for  a  special  period
 to  tax  evaders  who’  declare  un-
 accounted  wealth.  While  these  sug-
 gestions  have  some  merits  in  them,
 they  also  have  several  drawbacks.

 (d)  It  is  not  possible  to  say  to  the
 extent  it  is  so,

 Investment  of  West  German  Capital

 (Shri  Daji:
 Shri  P.  Venkatasubbaiah:
 Shri  P.  C.  Borvoah:

 "102,

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  the  West  German
 Govern  have  d  ded  certain
 special  guarantees  for  investment  of
 West  German  capital  in  India;

 (b)  if  so,  the  nature  of  guarantees
 demanded  by  West  Germany,

 (c)  whether  Government  of  India
 have  taken  decision  on  these  de-
 mands;  and
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 (d)  if  so,  the  nature  of  the  decision
 taken?

 The  Minister  of  Planning  (Shri R,  Bhagat):  (a)  to  (d).  The  question
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 Shri  Solanki:
 Shri  C,  M.  Kedaria:

 [  Sbrimati  Laxmi  Bai:
 Will  the  Minister  of  Works  and of  an  investment  guarantee  agr  t

 between  India  and  Federal  Republic of  Germany  ig  under  negotiation  be-
 tween  the  two  Governments.  The
 particular  point  relating  to  the  nature
 of  gaurantees  is  a  matter  which  is
 still  under  discussion,

 Planning  Commission
 Dr.  P.  S.  Deshmukh:
 Shri  P.  R,  Chakraverti: }  Shri  Prakash  Vir  Shastri:
 Shri  Jagdev  Singh  Siddhaati.
 Shri  Yashpal  Singh:
 Shri  Krishnapal  Singh:

 Will  the  Minister  of  Planning  be
 pleased  to  state:

 (a)  whether  suggestion  has  been
 made  to  Government  that  the  Planning
 Commission  should  be  reduced  in  size
 so  as  to  effect  saving  in  expenditure
 and

 #103,

 (b)  If  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  Planning:  (Shri  B.
 R,  Bhagat)  (a)  and  (b):  The  Plann-
 ing  Commission  has,  from  time  to
 time,  reviewed  its  staff  strength  so
 as  to  effect  the  maximum  cconomy
 commensurate  with  the  efficient  dis-
 charge  of  the  duties  assigned  to  it.
 Presently,  the  Commission  has  under
 consideration  a  proposal  to  prune  and
 streamline  the  staff  as  a  part  of  the
 process  of  gearing  up  its  working  to
 meet  the  urgent  tasks  ahead.

 Housing  in  Thirg  Plan

 Shri  D.  J,  Naik:
 Shri  M.  L.  Dwivedi:
 Shrimati  Savitri  Nigam:
 Shri  8,  0.  Samanta:
 Shri  Subodh  Hansda:
 Shri  Rameshwar  Tantia:

 91048.
 {

 ]  Shri  P.  K.  Deo:

 Housing be  pl  d  to  state
 (a)  whether  it  is  a  fact  that  a  large Sum  out  of  the  funds  provided  for

 housing  in  the  Third  Five  Year  Plan
 hag  remained  unspent  so  far;  and

 (b)  whether  is  it  also  a  fact  that amount  unspen{  so  far  are  diverted to  other  heads  by  the  States?
 The  Minister  of  Works  ang  Housing (Shri  Mehar  Chand  Khanna):  (a) Yes.
 (b)  All  the  State  Governments  were

 addressed  to  give  the  requisite  infor-
 mation.  So  far  replies  have  been  re-
 ceived  from  9  of  them.  Eight  have
 denied  any  diversion  of  housing  funds
 and  only  one  has  admitted  a  small
 diversion,

 Floods  in  Dethi
 Shri  Balgovind  Verma:
 Shri  Vishwa  Nath  Pandey: Shrimati  Savitri  Nigam:
 Shri  Solanki:
 Shri  Yashpal  Singh:
 Shri  Narasimha  Reddy:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  wheher  it  ig  a  fact  that  recenly
 many  villages  near  Delhi  were  sub-
 Merged  under  water  and  cut-off  from
 One  another  as  the  staff  of  irrigation
 Department  did  not  throw  open  the
 gates  of  Wazirabadq  Barrage  even  when
 the  level]  of  the  river  water  rose  to
 668  feet  high;

 (b)  the  extent  of  damage  caused  in
 these  villages  due  to  these  floods;  and

 (c)  the  number  of  villages  affected
 by  this  flood  and  human  or  animal
 lives  lost,  if  any?

 The  Minister  of  Irrigation  and  Power
 Dr.  हू  L,  Rao):  (a)  No,  Sir.

 (०)  and  (c).  Due  to  floods  in  the
 Yamuna,  535  acres  of  land  were  inun-
 dated  in  five  villages.  Approximate

 #105,
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 value  of  crops  damaged  was
 ‘Rs,  22,000.  No  human  or  animal  lives
 were  lost.

 Narmada  Valley  Project
 Shri  P,  K.  Deo:

 |  Shri  Bishanchander  Seth:
 Shri  Rameshwar  Tantia:
 Shri  Onkar  Lal  Berwa:
 Shri  B.  P.  Yadava:
 Shri  Dhaon:
 Shri  A,  S.  Saigal:
 Shri  P.  R.  Patel:
 Shri  Bade:

 ‘Shri  Jashvant  Mehta:
 ‘Will  the  Minister  of  Irrigation  and

 Power  be  pleased  to  state:
 (a)  whether  he  has  given  a  ‘fresh

 proposal  to  the  Governments  of  Maha-
 rashtra,  Gujarat  and  Madhya  Pradesh
 for  the  execution  of  the  Narmada
 Valley  Project;

 (b)  if  so,  what  are  the  main  fea-
 tures  of  the  proposal;  and

 (c)  the  reactions  of  the  State  Go-
 vernmentgs  on  that  proposal?

 The  Minister  of  Irrigation  ang  Power
 XDr,  K.  L.  Rao):  (a)  to  (ec).  A  Com-
 mittee  has  been  constituted  in  consul-
 tation  with  the  States  of  Madhya  Pra-
 desh,  Maharashtra  and  Gujarat  to
 prepare  a  master  plan  for  the  opti-
 mum  and  integrated  development  of
 the  Narmada  water  resources.  A
 statement  indicating  the  composition
 anq  terms  of  reference  of  the  Commi-
 ttee  is  placed  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-3059

 #106,

 Seizure  of  Pakistan-Bound  Arms
 Shri  Rishang  Keishing:
 Shri  Bagri:
 Shri  Vishwa  Nath  Pendey:
 Shri  B.  N.  Kureel:
 Shri  Indrajit  Gupta:

 107,

 Shri  Onkar  Lal  Berwa:
 Shri  Swell:

 ‘Will  the  Minister  of
 pleased  to  state:

 (a)  whether  it  ig  a  fact  that  on  the

 Finance  be
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 28th  July,  964  the  Customs  autho-
 rities  in  Calcutta  seized  nearly  200
 cases  of  arms  and  ammunition  meant
 for  Pakistan  from  the  ship  ‘S.S.  Ame-
 rican  Hunter’;

 (b)  if  so,  the  type  of  and
 ammunition  seized;  and

 arms

 (c)  the  action  taken  by  Government
 in  this  regard?

 The  Minister  of  Planning  (Shri  B.
 R.  Bhagat):  (a)  and  (b).  On  the  27th
 July,  1964,  the  Customs  authorities  at
 Calcutta  detained  773  cases  of  iron
 sheets  containing  303  ammunition
 and  4  drums  containing  smal]  arms
 ammunition  er  S.  S.  American  Hunter
 sent  to  consignees  in  Pakistan  from
 the  United  States  of  America.

 (c)  The  Shipping  Agents  have  been
 asked  to  obtain  a  licence  required
 under  the  Armg  Rules,  962  from  the
 Ministry  of  Excternal  Affairs  for  the
 shipment  of  the  detained  ammunition.

 Lodi  House  Hostel
 Shri  Hari  Vishnu  Kamath:

 °08.~  Shri  Bade:
 Shri  Yashpal  Singh:

 Will  the  Minister  of  Works  and
 Housing  be  pleased  to  state:

 (a)  whether  Government  have  de-
 cided  to  run  the  Lodi  House  Hostel,
 New  Delhi  differently  from  what  it  is
 today;

 (b)  if  so,  the  broad  outlines  thereof;
 and

 (c)  the  reasons  for  the  change?
 The  Minister  of  Works  and  Housing

 (Shri  Mehar  Chand  Khanna):  (a)  to
 (c),  The  matter  is  still  under  conside-
 ration.

 Violation  of  Foreign  Exchange  Regu-
 lations  by  Film  Artistes

 Shri  P.  C.  Borooah:
 Shri  E,  Madhusudan  Rao:
 Shri  Prakash  Vir  Shastri:

 |  Shri  Onkar  Lal  Berwa:
 1108. <  Shri  Yashpal-  Singh:
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 |  Shri  B.  N.  Kureel:
 Shri  Vishwa  Nath  Pandey:
 Shri  H,  C.  Soy:
 Shri  5,  M.  Banerjee:
 Shri  Hukum  Chand

 Kachhaviaya:
 Shri  Bargi:
 Shri  M.  Rampure:
 Shri  D.  D.  Mantri:

 Will  the  Minister  of
 Pleased  to  state:

 Finance  be

 (a)  wheher  the  Enforcement  Direc-
 torate  has  caused  the  houses  of  certain
 film  artistes  in  Bombay  to  be  search-
 ed  for  alleged  violation  of  Foreign
 Exchange  Regulations  ang  for  unear-
 thing  unaccounteq  money  during  the
 fourth  week  of  August,  1964,  and

 (b)  if  so,  how  much  cash  and  gold
 had  been  seized  during  this  enforce-
 ment  action  ang  how  many  film  actors’
 houses  were  searched?

 The  Minister  of  Planning  (Shri  B.
 R.  Bhagat):  (a)  and  (b).  Officers  of
 the  Enforcement  Directorate,  Ministry
 of  Finance  searched  the  houses  of  7
 film  artistes  in  Bombay  for  the  viola-
 tion  of  Foreign  Exchange  Regulations
 and  seized  foreign  currency  of  diffe-
 rent  denominations  including  393  gold
 sovereigns  and  travellers’  cheques
 valued  at  £785,.  In  addition  Indian
 currency  amounting  to  Rs,  33,13,000/-,
 व772  grams  of  gold,  documents  and
 other  miscellaneous  articles  have  also
 been  seized.

 Family  Planning.
 Dr.  L,  M.  Singhvi:
 Shri  D.  C,  Sharma:

 |  Shri  Vishram  Prasad:
 Shri  Hem  Raj:
 Shri  P.  R.  Chakraverti:
 Shri  K  ्,  Tiwary:
 Shri  Kashi  Ram  Gupta:
 Shri  Balmiki:
 Shri  Basappa:
 Shri  E.  Madhusudan  Rao:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  whether  targets  of  family  plan-
 ning  and  contro!  of  population  growth
 programme  are  to  be  proposed  to  be
 radically  revised,

 *110,
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 (b)  whether  it  is  a  fact  that  70  per
 cent  of  the  allocation  of  Rs.  27  crore
 for  the  Third  Plan  period  remains
 unutilised;  and

 (c)  the  steps  proposed  to  be  taken
 to  achieve  substantia)  progress  in  this
 field?

 The  Minister  of  Health  (Dr,  Sushila
 Nayar):  (a)  The  goal  of  family  plan-
 ning  programme  is  to  reduce  the
 birth  rate  in  India  to  25  per  000  popu-
 lation  as  early  ag  possible.  This  tar-
 get  is  not  proposed  to  be  radically
 revised.

 (b)  Plan  provision  of  Rs.  2697.87
 lakhs  has  been  made  for  family  plan-
 ning  programme  during  the  ‘Third
 Five  Year  Plan  period  (including  Rs.
 2000  lakhs  in  the  Centre).  The  pro-
 vision  for  the  periog  April,  96l  to
 June,  1963,  was  Rs.  68.5  lakhs  at  the
 Centre  and  Rs,  181.91  lakhs  in  the
 States.  The  estimated  expenditure
 for  the  same  period  is  Rs.  435.6]  lakhs
 at  the  Centre  and  Rs.  52.0  lakhs  in
 the  States.  It  will  be  seen  that  the
 percentage  of  the  utilisation  of  funds
 is  70°4%  at  the  Centre  and  836%
 the  States.  i

 (c)  The  Family  Planning  Program-
 me  has  since  been  re-organised  with
 effect  from  the  4th  October.  1963.

 Extension  of  C.  G.  H.  Scheme  in  Delhi

 |

 Shri  Surendra  Pal  Singh:
 Shri  5.  M,  Banerjee:
 Shri  M.  N.  Swamy:
 Dr.  Saradish  Roy:
 Shri  P.  Kunhan:
 Shri  Imbichibava:
 Shri  Rameshwar  Tantia:
 Shri  Btshanchander  Seth:
 Shri  B.  P,  Yadava:
 Shri  Dhaon:
 Shrimati  Savitri  Nigam:
 Shri  0,  C.  Sharma:
 Shri  P.  K.  Deo:
 Shri  Sojanki:
 Shri  Vishwa  Nath  Pandey:.

 |  Shri  E.  Madhusudan  Rao:
 Will  the  Minister  of  Health  be

 pleased  to  state:
 (a)  whether  it  is  a  fact  that  a  new

 scheme  has  been  formulated  to  extend

 ४४१९ 2
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 the  Central  Government  Health
 Scheme  to  non-Government  employees
 in  some  selected  colonies  in  the  Capi-
 tai;  and

 (b)  if  so,  when  it  is  likely  to  be  im-
 plemented  and  the  main  details  there-
 of?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  and  (b).  The  C.G.H.
 Scheme  as  applicable  to  Central  Go-
 verment  servents  in  Delhi  has  becn
 extended  to  the  members  of  the  pub-
 lic  in  four  selected  areas  namely,  An-
 drews  Ganj,  Kidwai  Nagar,  Laxmibai
 Nagar  and  Moti  Bagh,  as  an  experi-
 mental  measure.  The  scheme  has
 started  functioning  with  effect  from
 the  Ist  July,  1964.  It  will  provide
 facilities  on  a  contributory  basis  to
 those  who  join  the  scheme.  The  rate
 of  contribution  is  Rs.  ‘18.40  per  an-
 num  per  individual  subject  to  a
 maximum  of  Rs.  92.00  per  annum  for
 the  whole  family  as  defined  in  the
 Rules.

 Search  of  a  Foreign  Firm’s  Office
 Shri  Yashpal  Singh:
 Shri  Mohan  Swarup:

 9112,  /  Shri  S.  M.  Banerjee:
 Shri  D.  D.  Mantri:
 Shri  Indrajit  Gupta:

 Will  the  Minister  of  Finance  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  pre-
 mises  of  a  foreign  firm  were  searched
 by  the  enforcement  Directorate  in
 Calcutta  on  4th  June,  +1964,  for  alleg-
 ed  contravention  of  Foreign  Exchange
 Regulations  Act;

 (b)  if  so,  the  name  of  the  firm;  and
 (c)  the  result  of  the  search?
 The  Minister  of  Planning

 8.  R,  Bhagat):  (a)  Yes,  sir.
 (b)  and  (c).  Documents  of  incrimi-

 nating  natyre  were  seized.  Investi-
 gation  is  continuing  ang  show  cause
 notices  have  been  served  (on  the
 parties.  Pending  completion  of  these
 enquiries  it  is  considered  desirable
 not  to  give  the  names  of  the  firms.

 (Shri
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 (  Shri  P.  C.  Borooah:
 Shrimati  Savitri  Nigam:
 Shri  S.  C.  Samanta:
 Shri  M.  L.  Dwivedi:
 Shri  A.  K.  Gopalan:
 Shri  Nambiar:
 Shri  Imbichibava:
 Shri  Yashpal  Singh: "113,  <  Shri  Surendra  Pal  Singh:

 |  Shri  P.  R.  Chakraverti:
 Shri  Daji:
 Shri  D.  D.  Puri:
 Shri  Kolla  Venkaiah:
 Shri  J.  P.  Jyotishi:
 Shri  Vishwa  Nath  Pandey:
 Shri  D.  C.  Sharma:

 {Shri  P.  Venkatasubbaiah:
 Will  the  Minister  of  Planning  be

 pleased  to  state:

 836.

 (a)  the  observations  and  recom-
 mendations  made  at  the  meeting  of
 the  Land  Reforms  Implementation
 Committee  held  on  the  25th  June,
 +1964;  and

 (b)  the  decisions  taken  by  Govern-
 ment  in  the  light  of  the  same?

 The  Minister  of  Planning  (Shri
 B.  R.  Bhagat):  (a)  and  (b).  A  state-
 ment  is  placed  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-3060/64].

 British  Loan
 Shri  Vishram  Prasad:
 Shri  P.  0.  Borooah:

 *I4.4  Shri  P.  है,  Chakraverti:
 Shri  Tridib  Kumar

 |  Chaudhuri:
 (Shri  Rama  Chandra  Mallick:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  an  agreement  for  a
 British  loan  of  £  0  millions  to  India
 has  been  signed  recently;

 (b)  if  so,  the  terms  of  the  Joan;  and
 (c)  the  projects  which  are  to  b’

 financed  with  this  loan?
 The  Minister  of  Planning  (Shri

 B.  R.  Bhagat):  (a)  Yes;  Sir.
 (b)  The  loan  agreement  provides
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 for  repayment  of  principal  and  nay-
 ment  of  interest  in  36  half-yearly
 consecutive  instalments  over  a  period
 ef  25  years  inclusive  of  a  grace  period
 of  seven  years.  Interest  is  also
 waived  for  the  first  seven  years,  The
 loan  carries  interest  at  the  rate
 currently  applied  by  the  United
 Kingdom  Treasury  to  a  loan  for  a
 comparable  period  out  of  the  United
 Kingdom  Consolidate  Fund  plus  one
 quarter  of  one  per  cent  per  annum.

 (c)  The  loan  ig  not  tied  to  any
 particular  project  but  is  available
 for  purchase  of  a  wide  range  of  goods
 ‘from  Britain.

 सोने  का  पकड़ा  जाना

 (me
 लक्ष् मीम लल  सीधी  :

 श्री  स०  ला०  त्रिवेदी  :
 शमी  स०  Wo  सामन्त  :

 अकऋबर्तोी  :
 श्री  झंकार  साल  बैरवा  :
 शी  बाल्मीकी  :

 Ro  ato  खतुववेदो  3

 क्या  जिस  मंत्रों  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  स्वर्ण  नियंत्रण  आदेश  के
 लागू  होने  के  बाद  से  शब  तक  पकड़े  गये
 सोने  के  परिणाम  के  सम्बन्ध  में  कोई  प्रयत्न
 किया  गया  है  ;

 (ख)  क्‍या  यह  सच  है  कि  स्वर्ण  नियंत्रण
 आदेश  के  पश्चात्‌  की  भ्र वधि  में  पकड़े  गये
 अवैध  सोने  की  मात्रा  स्वर्ण  नियंत्रण  से
 पहले  पकड़े  गये  सोने  की  मात्रा  से  किसी  भी
 प्रकार  बहुत  कम  नहीं  है;  भौर

 (ग)  यदि  हां,  तो  क्या  सरकार  तस्कर
 व्यापार  पर  स्वर्ण  नियंत्रण  के  प्रभाव  के
 आरे  में  किसी  निर्णय  पर  पहुंच  गई  है  ?
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 योजना  मंत्री  (श्री  ao  रा०  भगत  )  :
 (क)  पकड़े  गये  सोने  के  परिमाण  के  सम्बन्ध

 में  समय-समय  पर  जांच  की  जाती  है  ।

 (ख)  द्रोह  ग),  चोरी-छिपे  लाये
 गये  सोने  की  मात्रा,  जो  पकड़ी  गई,  इस
 प्रकार  है  :

 I962  2,638  किलोग्राम
 963  1,024  om
 l964  973  »

 waft  963  %  चोरी-छिपे  लाये
 गये  सोने  की  मात्रा  में,  जो  पकड़ी  गई
 काफी  कमी  हुई,  लेकिन  i964  4  इसमें
 उतनी  प्रतीक  कमी  नहीं  हुई  1  फिर  भी,
 यह  सारी  अवधि  सोने  को  चोरी-छिपे  लाने
 के  बारे में  स्वयं-नियंत्रण  के  प्रभाव  के  सम्बन्ध
 में  महत्वपूर्ण  निर्णयों  पर  पहुंचने  की  दृष्टि
 से  बहुत  कम  है।

 Levy  on  Khandsari  Sugar
 *I6.  Shri  P.  6.  Borooah:  Will  the

 Minister  of  Fimance  be  pleased  to
 state:

 (a)  whether  Government  have  of
 late  decided  to  reduce  the  existing
 levy  on  Khandsari  sugar;

 (b)  if  so,  to  what  extent  and  the
 reasons  therefor;  and

 (c)  whether  it  is  likely  to  affect
 adversely  the  production  of  mill-
 sugar  and  if  so,  to  what  extent?

 The  Minister  of  Planning  (Shri
 8.  R.  Bhagat):  (a)  and  (b),.  No
 reduction  has  been  made  in  the
 Standard  rates  of  excise  duty  on
 khandsari  sugar.  The  rates  of  com-
 pounded  levy  in  respect  of  khandsari
 units  working  under  the  Compounded
 Levy  Scheme  have,  however,  ag  in
 previous  years  been  reduced  by  one-
 third  for  the  period  from  Ist  July,
 964  to  3lst  October,  1964.  This  is
 because  the  recovery  of  second  pro-
 cess  sugar  produced  during  this  period
 is  comparatively  low  per  unit  of
 working  time.

 (c)  No.  does  not  arise.
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 Aid  for  Irrigation  Schemes  in
 jasthan

 246,  Shri  Karni  Singhji:  Will  the
 Minister  of  Irrigation  ang  Power  be
 Pleased  to  state:

 (a)  the  amount  given  by  the  Centre
 to  Rajasthan  by  way  of  aid  and  Joan,
 separately,  for  medium  Irrigation
 schemes  during  the  Third  Plan  period
 for  the  year  ending  3lst  March,  1964;

 -and

 (b)  the  amount  actually  spent  so
 far?

 Minister  of  [Irrigation  and
 (Dr.  हू.  L.  Rao):  (a)  No

 separate  ear-marked  loan  assistance
 is  given  for  medium  irrigation
 schemes.  A  lump  sum  loan  assistance
 is,  however,  given  to  the  various
 States  for  financing  expenditure  on
 certain  approved  development
 schemes  including  medium  irrigation
 schemes.  A  sum  of  Rs.  10,82,81,000,
 was  sanctioned  as  loan  assistance  for
 such  approved  miscellaneous  gevelop-
 Ment  schemes  in  Rajasthan  in  1963-
 €4,  No  grant-in-aid  has  been  sanc-
 tioned  for  any  medium  irrigation
 scheme  in  1963-64.

 The
 Power

 (b)  Anticipated  outlay  for  1963-64
 on  medium  irrigation  schemes  in
 Rajasthan  as  reported  by  the  State
 Government  in  their  Annual  Plan
 Proposals  for  1964-65,  is  of  the  order
 of  Rs,  98.5  lakhs.

 7
 Foreign  Tours  of  State  Ministers

 (  Shri  Indrajit  Gupta:
 2,  4  Shri  Yashpal  Singh:

 (Shzi  Bade:

 Will  the  Minister  Finance  be
 pleased  to  state:

 (a)  whether  Chief  Ministers  or
 State  Ministers  aree  free  to  go
 abroad  for  securing  the  credit  for
 development  of  projects  in  their  res-
 Pective  States;
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 (b)  if  so,  whether  any  rules  have
 been  framed  for  their  guidance;  and

 (c)  whether  prior  approval  of  the
 Central  Government  is  taken  before
 finalising  the  tour  programme?

 The  Minister  ०  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  to  (c).  Nor-
 mally  all  credits  are  negotiateqg  by
 the  Central  Government.  However,
 visits  by  Chief  Ministers  or  by  State
 Ministers  may  be  agreed  to  when  this
 is  considered  to  be  necessary  for
 finalising  the  tentative  allocations
 made  for  particular  projects.  All
 visits  of  Chief  Ministers  have  the
 approval  of  the  Prime  Minister  and
 have  also  to  be  seen  by  the  Central
 Government  in  the  Ministry  of  Fin-
 ance  from  the  point  of  view  of  the
 release  of  foreign  exchange.

 Coal  Fuel
 248.  Shri  P.  K.  Deo:  Will  the

 Minister  of  Planning  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  work-
 ing  Group  of  the  Planning  Commis-
 sion  has  advised  use  of  coal  fuel
 instead  of  bagasse  in  sugar  mills;  and

 (b)  if  so,  the  steps  being  taken  to
 encourage  the  switch-over?

 The  Minister  of  Planning  (Shri
 B.  R.  Bhagat):  (a)  and  (b).  A  small
 Group  has  been  set  up  to  carry  out
 a  techno-economic  study  on  the
 utilisation  of  bagasse.  The  Group
 has  not  yet  finalised  its  report,

 The  importance  of  bagasse  ag  a
 major  source  of  _  cellulosic  raw
 material  for  the  further  expansion
 of  paper  and  newsprint  industry  «as,
 however,  been  recognised.  Facilities
 for  the  procurement  of  balancing
 equipment  for  switch-over  from
 bagasse  to  coal  or  other  alternative
 fuels  in  the  boilers  of  sugar-mills
 are  being  provideq  when  specific
 requests  are  received  from  the  sugar
 industry.
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 Direct  Taxes  Administration  Enquiry
 Committee

 249.  Shri  Prakash  Vir  Shastri:  Will
 the  Minister  of  Fimance  be  pleased to  state:

 (a)  which  of  the  recommendations
 of  the  Direct  Taxes  Administration
 Enquiry  Committee  were  referred  to
 U-P.S.C.  for  their  advise;

 (0)  what  advice  was
 U.P.S.C.  in  each  case;  and

 given  by

 (c)  what  action  has  been  taken  or
 is  being  taken  by  Government  in  the
 matter?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  The  recom-
 mendations  of  the  Direct  Taxes  Ad-
 ministration  Enquiry  Committee  were
 not  referred  to  the  U.P.S.C.  for  their
 advice  before  they  were  considered
 by  Government  for  acceptance.  But
 in  implementing  such  of  the  recom-
 mendations  which  are  proposed  to  be
 accepted,  the  advice  of  the  U.P.S.C.
 is  obtained  wherever  such  consul-
 tation  is  necessary.

 (b)  ang  (c).  The  U.P.S.C.  agreed
 with  the  views  of  the  Government  in
 regard  to  the  recommendations  which
 were  accepted.

 Kuttiyadi  River  Valley  Scheme

 J  Shri  A.  द  Raghavan:
 250.4  shri  Pottekkatt:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  the  details  of  progress  made  in
 the  work  on  the  kuttiyadi  Rivecr
 Valley  scheme;  and

 (b)  the  estimated  cost  of  the  pro-
 ject  and  the  amount  spent  so  far  on
 the  same?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  Preli-
 minary  works  were  started  on  the
 Project  in  1962.  The  formation  of
 approach  road  has  been  completed.
 All  works  including  soling  and
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 metalling  work  of  the  approach  road
 have  been  completed.  Construction
 of  all  the  cross  drainage  work  except
 two  major  bridges  on  the  approach
 road  are  completed.  The  construc-
 tion  work  of  the  deck  slab  for  the
 first  span  of  the  bridge  at  0/6  of
 approach  road  reach  one,  is  being
 made  for  casting  slabs  over  the  2nd
 span  of  the  same  bridge,  Boring
 operation  at  Dam  site  is  almost  com-
 plete.  Investigation  of  left  bank
 and  right  bank  canals  is  in  progress.
 The  design  for  the  water  supply
 arrangements  etc.  is  over.  Investi-
 gation  of  Kakkodi  Branch  channel  is
 also  in  progress.  Water  spread  sur-
 vey  has  been  completed.  Construc-
 tion  of  one  number  of  F  type
 quarters,  2  Nos.  of  E  and  C  type
 quarters  are  almost  complete.  Level-
 ling  works  of  site  for  some  more
 quarters  are  in  progress.

 (b)  The  Kuttiyadi  Project  is  esti-
 mated  to  cost  Rs.  4.96  crores.  The
 total  expenditure  incurred  upto  July,
 964  on  preliminary  works  is  Rs,  8.30
 Takhs,

 Goldsmiths
 251,  Shri  Rama  Chandra  Mallick:

 Wit:  the  Minister  oi  Finance  be  pleased
 to  state:

 (a)  the  bi  of  gol  ith:
 thrown  out  of  employment  through-
 out  India  due  to  Golq  Control  Order;

 (b)  the  nature  of  job  Government
 have  provided  them;  and

 (c)  the  total  number  of  इच "1.
 goldsmiths  provided  with  jobs  till
 now?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  It  is  estimated
 that  about  2,60,000  goldsmiths  had
 become  unemployed  as  a  result  of  the
 Gold  Control  Order,  Out  of  them,
 about  2.17,000  have  applied  for  certi-
 ficates  to  work  as  goldsmiths  and

 “have  been  able  to  resume  their  oc-
 cupation,

 (b)  Employment  in  Offices,  factor-
 jes  etc.  assistance  for  starting  small
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 scale  industries,  distributive  business,
 settlement  in  land  etc.

 (०)  Up  to  June,  1964,  925  gold-
 smiths  were  given  jobs  by  Employ-
 ment  Exchanges  and  according  0
 information  receivved  from  State
 Governments  so  far  3,3l4  have  been
 given  assistance  for  starting  small
 scale  industries,  distributive  business,
 settlement  in  land  ete.

 Accountant  General,  Orissa

 ae  J  Shri  Ramachandra  Ulaka: 892  Shri  Dhuleshwar  Meena:
 Will  the  Minister

 pleased  to  state:
 of  Finance  be

 (a)  the  number  of  persons  of  all
 categories  working  under  the  Ac-
 countant  General,  Orissa  at  Bhuba-
 neshwar  (including  the  Deputy  Ac-
 countant  General,  Puri)  as  on  the
 3lst  July.  1964:  and

 (b)  the  number  of  employees  from
 the  said  offices  who  were  provided
 with  industrial  residential  quarters
 till  the  end  of  July,  1964?

 Finance  (Shri
 1007.

 The  Minister  of
 T.  T.  Krishnamachari):  (a)

 (b)  It  is  presumed  that  informa-
 tion  is  required  in  respect  of  the
 number  of  Government  servants  pro-
 vided  with  Government  residential
 quarters.  4]4  employees  have  been
 allotted  family  accommodation  while
 mes  accor-modation  has  teen  provid-
 ed  for  2l4  employees.

 Rural  Water  Supply  Schemes  in
 Orissa

 253  f  Shri  Ramachandra  Ulaka:
 ‘|  Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Health  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No,  274  on  30th
 April,  964  and  state:

 (a)  whether  the  request  of  the
 ‘Orissa  State  Government  for  an  ad-
 ditional  allotment  of  Rs.  50  lakhs  for

 tof  additional  funds
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 the  rural  water  supply  programme
 during  ‘1964-65,  has  since  been  consi-
 dered  by  the  Central  Government;

 (b)  if  so,  the  details  thereof;  and
 (c)  if  not,  the  reasons  therefor?
 The  Minister  of  Health  (Dr.  Sushila

 Nayar);  (a)  to  (c),  The  schemes  sub-
 mitted  by  the  Orissa  Government
 are  under  examination.  The  allotment

 to  the  Orissa
 State  for  implementation  of  rural
 water  supply  schemes  during  1964-
 65  will  be  considered  shortly,

 MPs,  Club  -cum-  Hostel

 254,  Shri  E.  Madhusudan  Rao:  Wil!
 the  Minister  of  Works  and  Housing be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  an
 MPs.  club-cum-  hostel  is  being  con-
 structed  on  Rafi  Marg,  New  Delhi.

 (b)  if  so,  the  progress  on  construc-
 tion:  and

 (c)  when  it  will  be  ready  for  oc-
 cupation?

 The  Minister  of  Works  and  Hous-
 ing  (Shri  Mehr  Chand  Khanna):  (a)
 Yes,

 (b)  and  (c)  The  progress  of  the
 hostel  is  45  per  cent  and  of  the  club
 80  per  cent.  The  club  is  expected  to
 be  ready  in  December,  1964,  and  all
 the  flats  in  the  hostel  by  June,  965
 The  number  of  fints  is  44  It  is
 hoped  that  some  of  the  flats  will  be
 completed  before  June,  ‘1965.

 “Affairs  of  Shri  S-iram  Durga  Pracad
 of  Nagpur”

 f  Shri  na  ९.  Sharma:
 Shri  Hart  Vishnu  Kamath;

 Will  the  Mfhister  of  Finance  be
 pleased  to  state:

 256.

 (a)  the  progress  made  In  the  ine
 vestigations  into  the  affuirs  of  सका
 Sriram  Durga  Prasad  cf  Naspur;  and

 (b)  the  result  of  the  investigation if  completed?
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 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari).  (a)  The  investiga-
 tions  are  still  in  progress.

 (b)  Does  not  arise.

 Farakka  Barrage
 (  Dr.  Saradish  Roy:
 |  Dr.  Ranen  Sen:
 |  Shri  Dinen  Bhattacharya:

 |  Shri  Vishram  Prasad:
 Shri  S.  M.  Banerjee:

 |  Shri  S.  C,  Samanta:
 Shrimati  Savitri  Nigam:

 258.4  Shri  M.  L.  Dwivedi:
 Shri  P.  R,  Chakraverti:

 |  Shrimati  Renu  Chakravartty:
 Shri  H.  ए,  Chatterjee:
 Shri  Indrajit  Gupta:
 Shri  Yashpal  Singh:

 [  Shri  P.  C.  Borooah:
 Will  the  Minister  of  Irrigation  and

 Power  be  pleased  to  state:
 (a)  the  reasons  for  the  delay  in

 building  Farakka  Barrage;
 (b)  the  steps  taken  to  expedite

 it;  and

 (c)  when  the  work  is  likely  to  be
 finished?

 The  Minister_  of  Irrigation  and
 Power  (Dr,  K.  L.  Rao):  (a)  to  (c).
 There  is  no  delay  in  the  progress  of
 construction  of  the  Farrakka  Barrage.
 It  is  scheduled  to  be  completed  by
 1970.  High  level  periodical  reviews
 and  frequent  consultations  with  the
 authorities  concerned  are  held  to  en-
 sure  the  completion  of  the  project
 within  time.

 Investment  by  L.LC.
 f  Shri  Surendra  Pal  Singh:

 ‘|  Shri  Yashpal  Singh:
 Will  the  Minister  of  Finance  be

 pleased  to  state:
 (a)  whether  it  is  a  fact  that  the

 Life  Insurance  Corporation  in  a  re-
 cent  investment  policy  statement  has
 shown.  preference  for  the  private
 sector  for  future  investments  as
 against  any  further  increasing  of  its

 259.
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 funds  in  the  public  sector  enterprises; and
 (b)  if  so,  what  are  the  reasons  put forward  by  the  Corporation  for  this

 basic  change  in  its  investment
 policy?

 The  Minister  of  Finance  (Shri  T.  T..
 Krishnamachari):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Antl-T.B,  Scheme  for  Delhi
 Shri  Surendra  Pal  Singh:
 Shri  Rameshwar  Tantia:
 Shri  Bishanchander  Seth:.
 shr.  B  P  Yadava:
 Shri  Dhaon:

 |  Shri  P.  है,  Chakraverti:
 Shri  P.  ९.  Borooah:

 Will  the  Minister  of
 pleased  to  state:

 260.

 Health  be:

 (a)  whether  it  is  a  fact  that  a  com-
 prehensive  anti-TB  Scheme  has  been
 drawn  up  for  the  Union  Territory  of
 Delhi;  and

 (b)  if  so,  what  are  the  main  fea-
 tures  of  this  scheme?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  Yes.

 (b)  The
 scheme  are:

 (i)  To  treat  40-45,000  TB  patients
 in  Delhi  area  in  their  homes
 free  of  cost.

 main  features  of  the

 Gi)  To  arrange  for  registrations Notification  of  all  T.B.  cases
 by  administrative  instruction
 through  hospitals,  dispensar-
 ies  and  clinics  run  by  the
 various  Government  and
 Quasi-Government  organisa-
 tions/voluntary  bodies,  The
 medical  practitioners  are
 also  expected  to  co-operate
 voluntarily  in  the  notifica-
 tion.

 (iii)  To  provide  hospital  beds  for
 emergencies,  for  those  need-
 ing  safe  surgery,  for  desti-
 tutes  and  for  problem  cases;
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 (iv)  To  coordinate  anti-TB  activity
 in  respect  of  case-finding  and
 treatment  organisation
 through  hospitals,  clinics,
 dispensaries  run  by  various
 Government  and  private
 agencies  in  respect  of  TB
 control;  and

 the  public  in
 and  control  of

 (v)  To  educate
 prevention
 Tuberculosis.

 Ban  on  Repairs  to  Government
 Buildings

 (  Shri  Mohan  Swarup:
 |  Shri  D,  D.  Mantri:

 *26l  ,<  Shri  S.  0.  Samanta:
 Shri  M.  L,  Dwivedi:
 Shrimati  Savitri  Nigam:

 Will  the  Minister  of  Works
 Housing  be  pleased  to  state:

 (a)  whether  Government  had  im-
 posed  a  ban  on  whitewashing,  re-
 painting  and  minor  repairs  to  public
 buildings;

 (b)  if  so,  the  amount  saved  by
 Government  by  this  austerity  mea-
 sure  during  the  last  year;  and

 (c)  whether  Government  propose
 to  lift  the  ban  and  if  so,  when?

 The  Minister  of  Works  and  Hous-
 ing  (Shri  Mehr  Chand  Khanna);  (a)
 Yes.  A  ban  was  imposed  soon  after
 the  declaration  of  Emergency.

 (9)  About  Rs,  70  lakhs  during  the
 year  1963-64,  on  the  buildings  under

 and

 the  control  of  the  Central  Public
 Works  Department.

 (c)  The  ban  has  already  been
 lifted,

 Sterilisation  Campaign  in  Delhi
 (  Shri  B.  P.  Yadava:

 |  Shri  Dhaon:
 Shri  Bishanchander  Seth:

 |  Shri  Rameshwar  Tantia:
 Will  the  Minister  of  Health  be

 pleased  to  state:
 (a)  whether  Government  propose

 to  introduce  an  intensive  sterilisation
 campaign  in  the  Capital;
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 (b)  if  so,  what  are  the  main  fea-
 tures  of  the  new  campaign  and

 (c)  when  it  is  likely  to  be  introduc-
 ed?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar);  (a)  and  (c).  The  intensive
 sterilisation  campaign  is  already  in
 operation  in  the  capital.

 (b)  There  is  one  sterilisation  unit
 each  in  3  Institutions  in  the  Capital.
 The  following  assistance  has  been
 offered  to  these  institutions:

 (i)  Payment  of  Rs.  00  per  day
 as  honorarium  to  _  private
 surgeons  for  doing  a  minimum
 of  0  vasectomy  operations
 per  day  in  a  sterilisation
 camp.

 (ii)  Payment  of  Rs.  00  per  day
 as  honorarium  to  surgeons
 for  doing  a  minimum  of  5
 salpingectomy  operations  per
 day.  The  period  for  which
 Rs.  00  is  given  may  extend
 to  more  than  one  day.

 (iii)  Special  casual  leave  of  not
 exceeding  6  working  days  to
 Central  Government  em-
 ployees  only  (both  industrial
 and  non-industrial)  under
 going  sterilisation  operation.

 (iv)  A  cash  grant  of  Rs.  30  is
 paid  by  the  Municipal  Corpo-
 ration  of  Delhi  to  males  cnd
 females  for  undergoing
 sterilisation  operation.

 Gastro-Enteritis
 (  Shri  Nambiar:

 Shri  Laxmi  Dass:
 Shri  P.  Kunhan:
 Shri  M.  N,  Swamy:
 Dr.  Saradish  Roy:

 263.  Shri  Imbichibava:
 |  Shrimati  Savitri  Nigam:
 |  Shri  M.  L.  Dwivedi:

 Shri  8.  C.  Samanta:
 Shri  Vishwa  Nath  Pandey:

 {  Shri  Onkar  Lal  Berwa:
 Will  the  Minister  of  Health  be

 pleased  to  state:
 (a)  whether  the  Gastro-enteritis

 had  taken  the  form  of  an  epidemic  in
 certain  parts  of  the  country;
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 (b)  whether  it  hag  become  an  annu-

 ‘a  feature;
 (c)  the  total  casualty  since  January

 thig  year  as  a  result  of  this  disease;
 ang

 (d)  the  steps  taken  to  prevent  it?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  Yes.

 (b)  No,

 (c)  The  number  of  deaths  reported
 in  the  States  of  Delhi.  Uttar  Pradesh,
 Manipur,  Maharashtra,  ‘Rajasthan,
 Andhra  Pradesh,  Madhya  Pradesh  and

 ‘Tripura  from  January  to  August,  964
 is  954  approximately.  Jnformation  is
 still  awaited  from  «ther  States.  A
 statement  furnishing  the  requisite  in-
 formation  for  the  coun‘ry  as  a  whole
 will  be  laid  on  the  table  of  the  Sabha
 as  soon  as  the  information  from  the
 remaining  States  is  received.

 (d)  Preventive  measures  taken  by
 the  States  include  early  notification,
 anti-cholera  inoculation,  early  treat-
 ment  and  segregation  of  cases.  Im-
 provement  of  sanitation,  disinfection
 of  excreta,  anti-fly  measures,  proper
 disposa]  of  refuse  ctc.  were  adopted
 to  some  extent  in  areas  where  Gastro.
 enteritis  occured.  In  adiition,  cholo-
 rination  of  drinking  water.  stocking
 of  sufficient  quantity  of  anti-cholera
 vaccine,  disinfectant,  and  sulphagua-
 nidine,  promulgation  of  Epidemic  Di-
 seases  Act  ang  special  anti-epidemic
 measures  were  also  undertaken.

 Holiday  Home  for  Lady  Doctor,
 (  Shri  Rameshwar  Tantia:
 |  Shri  Bishanchander  Seth:

 7  Shri  8.  P.  Yadava:
 {Shri  Dhaon:

 Wil)  the  Minister  of  Health  be  plcas-
 ed  toe  state:

 204.

 (कि)  whether  Government  propose  to
 set  up  a  Holiday  Home  for  lady  doc-
 tors  and  nurses  at  Simla:

 (b)  if  so,  when  this  Home  is  likely
 to  be  started;
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 (c)  what  will  be  the  total  expen-

 diture  involved;  and
 (d)  what  other  facilities  wil)  be

 Provided  there?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  Yes.

 (b)  The  Holiday  Home  is  likely  to
 be  started  shortly.

 (c)  About  Rs,  63,000/-  non-recurr-
 ing  and  Rs.  7,500/-  recurring,

 (d)  The  Home  will  provide  simple
 residential  and  boarding  |  facilities.
 Indoor  games  and  recreation  facilities
 will  also  be  provided.

 Drugs  Act
 (  Shri  Rameshwar  Tantia;

 Shri  Himatsingka:
 Shri  Bishanchander  Seth:

 265...  Shri  B.  P.  Yadava:
 Shri  Dhaon:

 |  Shri  ए,  C,  Borooah:
 |  Maharajkumar  Vijaya
 |  Ananda:

 Will  the  Minister  of
 pleased  to  state:

 Health  be

 (a)  whether  it  is  a  fact  that  the
 West  Bengal  Government  have  request-
 ed  the  Central  Government  to  make
 certain  amendments  in  the  existing
 Drug  Act;

 (b)  if  so,  the  reaction  of  the  Union
 Government  thereto;

 (c)  whether  it  is  also  a  fact  that
 the  West  Bengal  Government  had
 appointed  a  Drug  Inquiry  Commission;
 and

 (d)  if  so,  whether  the  suggestions
 made  by  the  Commission  have  been
 forwarded  to  the  Central  Govern-
 ment?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  No.

 (b)  Does  not  arise.
 (c)  Yes.
 (d)  A  copy  of  the  report  has  been

 received  from  the  West  Bengal  Go-
 vernment.
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 Upper  Krishna  Project
 Shri  Himatsingka:  द

 (  Shri  Rameshwar  Tantia:
 266./  Shri  Bishanchander  Seth:

 '  Shri  8,  ए,  Yadaya:
 [  Shri  Dbaon:

 Will  the  Mini  of  Planning  be
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 flowering  shrubs  and  POols  of  water. Some  short  term  measures  have  al- ready  been  taken  which  include  filling of  the  area,  provision  of  footpaths and  the  installation  of  g  railing  round the  Samadhi.  As  regards  the  final Plan,  it  is  likely  to  take  some  time.

 pleased  to  state:
 (a)  whether  it  is  a  fact  that  the

 Planning  Commission  has  ipproved  of
 the  Upper  Krishna  Project;

 (b)  the  total  amount  the  Commis-
 sion  has  provided  for  the  current
 year;  and

 (c)  the  total  estimated  cost  on  the
 entire  project

 The  Minister  of  Planning  (Shri  B.
 R.  Bhagat):  (a)  Yes,  Sir.

 (b)  The  Mysore  State  Budget  pro-
 vides  for  an  outlay  of  Rs.  50  lakhs
 for  1964-65.

 (c)  The  estimated  cost  of  the  pro-
 ject  is  Rs.  5820  lakhs.

 ‘Shanti  Ghat’,  Dethi

 (  Shri  Rameshwar  Tantia:
 |  Shri  Bishanchander  Seth:
 |  Shri  B.  P.  Yadava:

 261.  {  Shri  Dhaon:
 |  Shri  Vishram  Prasad:

 Shri  B.  G.  Dubey:
 Shri  D,  J.  Naik:

 t  Shrimati  Renuks  Barkataki:
 Will  the  Minister  of  Works  and

 Housing  be  pleased  to  state:
 (a)  whether  it  ig  a  fact  that  the

 Central  Government  have  decided  to
 re-develop  and  beautify  Shanti  Ghat.
 the  spot  where  Shri  Jawaharlal  Nehru
 was  cremated;  and

 (0)  if  so,  the  broad  outlines  there-
 of?

 The  Minister  of  Works  and  Housing
 «Shri  Mehr  Chang  Khanna):  (a)  Yes.

 (bd)  It  is  proposed  to  develop  Shanti
 Vana  into  a  deer  park  with  trees,

 007  (Ai)  LSD—3.

 Conference  of  Technical  Experts  Held in  Paris
 (  Shri  Rameshwar  Tantia:
 |  Shri  Onkar  Lal  Berwa:

 |  Shri  B.  P,  Yudava: 268.  4  Shri  Dhaon:

 ॥
 Shri  Bishanchander  Seth: Shri  imateingka:

 Will  the  Minister  of  Planning  be Pleased  to  state:
 (a)  whether  any  representative from  the  Planning  Commission  atten- ded  the  Conference  of  Technical  Ex-

 Perts  held  in  June,  964  in  Paris  on
 administrative  aspects  of  the  National
 Development  Planning;  and

 (b)  if  so,  the
 the  Conference?

 recommendations  of

 The  Minister  of  Planning  (Shri  B. R.  Bhagat):  (a)  Yes.
 (b)  The  draft  report  of  the  confe-

 rence  is  being  finalised  in  the  United
 Nations.

 Overtime  Allowance
 Shri  A.  K,  Gopalan:

 269.  <  Shri  Imbiohibava:
 Shri  Nambiar:

 Will  the  Minister  of  Finance  be
 Pleased  to  state:

 (a)  whether  Government  have  taken
 any  decision  regarding  the  holidays
 and  overtime  allowances  of  sepoys  of
 the  Customs  House,  Preventive  De-
 partment,  Cochin;  and

 (b)  if  so,  the  nature  thereof?
 The  Minister  of  Finance  (Shri  T.

 ्,  Krishnamachari):  (a)  and  (b).  The
 Sepoys  of  the  Preventive  Department
 of  the  various  Custom  Houses,  inclu-
 ding  thoge  of  the  Cochin  Custom
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 House,  are  eligible  for  the  grant  of
 overtime  allowance  at  specified  rates
 for  performing  duties  on  Sundays,
 holidays  and  outside  office  hours.  The
 question  of  revision  of  these  rates  is
 under  consideration.

 Reserve  Bank  of  India  Loans  to  Co-
 operatives

 Shri  Laxmi  Dass:
 Shri  P.  Kunhan:

 270,  4  Dr.  Saradish  Roy:
 ,  Shri  Nambiar;

 J)  Shri  Imbichibava
 Wil)  the  Minister  of  Finance  be

 pleased  to  state  the  total  amount  of
 outstanding  loans  granted  by  the  Re-
 serve  Bank  of  India  to  Cooperatives
 by  the  end  of  the  vears  (1952-53  and
 1962-637

 The  Minister  of  Finance  (Shri  T.
 Tr  Krishnamachari):  The  total  amounts
 of  the  loans  granted  to  the  State  co-
 openative  banks  and  outstanding  at
 the  end  of  June  953  and  June  963
 were  ag  follows:

 (In  Rs.  lakhs)
 679.62

 409.69
 June  953
 June  963

 Monopolies  Commission
 Shri  Vishram  Prasad:
 Shrimati  Savitri  Nigam:

 27i.  2  Shri  S.  M.  Banerjee:
 Shri  Ramachandra  Ulaka;

 {  Shri  Dhuleshwar  Meena:
 Will  the  Minister  of  Finance  be

 pleased  to  state:
 (a)  whether  the  Monopolies  Com-

 mission  appointed  recently  has  <tarted
 its  work;

 (b)  if  so,  the  progress  made  so  far;
 and

 (c)  if  the  reply  to  part  (a)  above
 be  in  the  negative  the  reasons  there-
 for?

 The  Minister  of  Finance  (Shri  T.
 T.  Krishnamachari):  (a)  Yes  Sir,

 (bd)  Monopolies  Commission  set  up
 under  the  Commission  of  Inquiry  Act
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 952  is  not  expected  to  submit  perio-
 dica]  progress  reports  to  Government.
 Only  a  final  report  is  expected  of  the
 Commission.  A  copy  of  the  Press
 Note  dated  28th  August,  964  released
 by  the  Commission  on  its  working  is,
 however,  laid  on  the  table  of  the
 House.  [Placed  in  Library.  See  No
 LT-306/64].

 (c)  Does  not  arise.
 Under-Staffed  Hospitals

 Shri  Vishram  Prasad:
 (  Shrimati  Savitri  Nigam:

 272,  <  Shri  M.  L.  Dwivedi:
 {  Shri  S.  C,  Samanta:

 |  Shri  Prakash  Vir  Shastri:
 |  Shri  D.  9.  Mantri:

 Will  the  Minister  of.
 Pleaseg  to  state:

 Health  be

 (a)  whether  it  is  a  fact  that  the
 State  Governments  and  the  Union
 Territories  submitted  reports  to  the
 Central  Government  to  the  effect  that
 many  hospitals  in  the  country  are
 under-staffed  and  are  run  by  unquali-
 fied  doctors;

 (b)  if  so,  the  number  of  hospitals
 which  are  without  Graduate  Doctors;
 and

 (c)  what  steps  have  been  taken  in
 the  matter?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  It  is  true  that  many  hos-
 pitals  are  under-staffed  but  they  are
 not  run  by  unqualified  doctors,

 (b)  There  are  hospitais  manned  by
 licentiate  doctors,  but  latest  figures
 are  not  available.  They  will  be  col-
 lected  and  laid  on  the  table  of  the
 Sabha.

 (c)  More  doctors  are  being  traincd.
 With  the  increased  output  of  graduate
 doctors  and  the  provision  of  suitable
 facilities  and  emoluments  for  doctors
 it  is  expected  that  the  shortage  will
 tend  to  disappear.
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 Sea  Erosion

 273  J  Shri  Jashvant  Metha:
 ‘|  Shri  Vishram  Prasad:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No.  259  on
 the  28th  November,  963  und  state:

 (a)  whether  the  American  Expert,
 Mr.  George  Watts  has  suggesied  that
 exhaustive  data  for  the  entire  shore-
 line  of  350  miles  would  have  to  be
 collected  before  a  permanent  svlution
 can  be  found  to  check  erosion  of  the
 sea-shores;  and

 (b)  if  80,  whether  Government  have
 taken  any  action  on  the  suggestion?

 The  Minister  of  [Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  Mr.
 George  Watts  has  recommended  a  Jong
 range  data  collection  programme  along
 the  coast  line  of  Kerala  for  a  mini-
 mum  period  of  3  years  for  the  purpose
 of  planning  permanent  _  protective
 works  where  required.  In  the  in-
 terim  period,  measures  are  being
 taken  to  protect  severely  eroded  areas.

 (b)  The  Government  of  Kerala
 have  commenced  collecting  the  data.
 A  scheme  for  this  comprehensive  pro-
 gramme  estimateg  to  cost  Rs.  39.08
 lakhs  has  been  recommended  for  ap-
 proval  to  the  Planning  Commission.
 The  Centra}  Water  &  Power  Research
 Station.  Poona,  has  been  entrusted
 with  the  co-ordination  of  data  collec-
 tion.  The  data  is  being  collected  with
 the  help  of  Kerala  State  Engineers
 and  other  agencies  like  Indian  Oceano-
 graphic  Unit.  the  I.M.D..  etc.

 Multipurpose  Projects  in  States
 (  Shri  फ,  Venkatasubbaiah:
 |  Shri  Vishram  Prasad:

 if.  Shri  है.  S.  Pandey:
 {  Shri  D.  D.  Mantri:

 [  Shri  M.  N.  Swamy:
 Will  the  Minister  of  Irrigation  and

 Power  be  pleased  to  state:
 (a)  whether  Government  have

 under  consideration  a  proposal]  to
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 select  one  irrigation  or  multi-pur-
 pose  project  in  each  State  as  a
 National  project;  and

 (b)  whether  any  decision  has  been
 taken  in  the  matter  so  far?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  and  (b).
 Proposals  are  under  consideration  to
 give  loan  assistance  on  special  terms
 for  some  selected  irrigation  und
 multipurpose  projects.  which  would,
 on  completion,  contribute  the  bulk
 (nearly  50%)  of  the  benefits  from
 schemes  continuing  into  Fourth  Plan,

 Enquiry  by  Income-tax  Authorities

 275.  Shri  Hart  Vishnu  Kamath:
 Will  the  Minister  of  Finance  be
 pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  69  on  the
 4th  June,  964  regarding  the  enquiry
 by  Income-tax  Authorities  into  the
 matter  of  dishonoured  cheque  for
 over  rupees  one  lakh  given  by  a  per-
 son  in  Calcutta  and  state:

 (a)  whether  penalty  proceedings
 for  concealment  of  income  have  been
 concluded;  and

 (b)  if  so,  the  result  thercof?
 The  Minister  of  Finance  (Shri  T.  T.

 Krishnamachari);  (a)  and  (b).  The
 penalty  proceedings  are  still  pending.
 A  show-cause  notice  has  been  iss.ied
 to  the  assessee  and  his  reply  is
 awaited.

 Mental  Hospital,  Delhi
 276.  Shri  Hari  Vishnu  Kamath:  Wii!

 the  Minister  of  Health  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No.  1266  on  the  30th  April,
 964  regarding  Mental  Hospital,  Delhi
 and  state:

 (a)  whether  the  incorrectness  of
 the  allegations  was  established  after
 due  inquirv:

 (b)  if  so,  who  conducted  the  in-
 quiry  and  how;  and

 (c)  if  the  allegations  be  incorrect,
 what  the  truth  is  regarding  the  ad-
 mission  of  the  patient,  his  treatment.
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 death  and  failure  to  intimate  to  the
 near  relations  about  the  same?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  Yes.

 (b)  The  inquiry  was  conducted  by
 the  Sub-Divisional  Magistrate,  Shah-
 dara,  Delhi,  personally,

 (c)  The  facts  of  the  case  as  elicited
 by  the  Magistrate  are  given  below
 in  the  Statement  laid  cn  the  Table  of
 the  House.  [Placed  in  Library,  See  No.
 LT-3062 104  de

 Cancer  Drug  from  Bamboo  Grass
 aml,  Shrimati  Savitri  Nigam:  W3!!

 th  Minister  of  Health  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 that  a  cancer  drug  from  bamboo
 grass  extract  has  been  found  verv
 effective  as  stated  by  Dr.  Mitsunobu
 Ohoshima,  President  of  Japanese
 Association  of  Cancer  Therapy;  and

 (b)  Government's  reaction  thereto?
 The  Minister  of  Health  (Dr.  Sushila

 Nayar):  (a)  and  (b),  It  has  been
 reported  that  Dr.  Mutsuhiko  Kuroki
 of  the  National  Saitama  Sanatorium,
 Japan,  has  been  carrying  on  animal
 experiments  with  the  component  of
 bamboo  grass  extract  for  the  past
 five  years  and  it  was  recently  found
 that  there  might  be  some  possibility
 of  anti-cancer  substance  in  it.  The
 said  substance  has  been  named  ‘Bam-
 folin’.  It  is  stated  that  ‘Bamfolin’
 has  not  yet  been  admitted  as  an
 approved  medicine  for  the  cure  of
 cancer  under  the  Pharmaceutical
 Affairs  Law.  The  Government  of
 India  are  watching  further  deve’op-
 ments  in  this  respect.

 Drinking  Water  Supply  for  Madras
 City

 है  f  Shri  Sezhiyan:
 me  Shri  Dharmalingam:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  whether  Government  have  fina-
 lised  any  scheme  to  augment  the

 27

 SEPTEMBER  10,  964  Written  Answers  858

 drinking  water
 City;  and

 supply  for  Madras

 (b)  if  8०,  the  details  thereof?
 The  Minister  of  Health  (Dr,  Sushila

 Nayar):  (a)  and  (b).  A  scheme  to
 bring  water  from  Cauvery  river  to
 augment  the  drinking  water  supply
 for  Madras  City  at  a  cost  of  Rs.  ATVI
 crores  is  under  examination  by  the
 State  Government.

 Delhi  Cloth  Milts
 (  Shri  Yashpal  Singh:

 219.  <  Shri  Indrajit  Gupta:
 {Shri  Kapur  Singh:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  whether  any  sale  deed  with  the
 Delhi  Cloth  Mills  for  the  land  given
 to  them  by  the  former  Improvement
 Trust  in  942  has  been  executed;

 (b)  whether  the  land  required  by
 the  D.D.T.  factory  has  been  acquired
 from  the  Mills;  and

 (c)  what  action  igs  contemplated
 against  the  Officers  who  were  res-
 ponsible  for  this  state  of  affairs?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  Yes.

 (9)  The  Government  propose  to
 get  the  land  measuring  5°I35  acres
 for  the  D.D.T.  Factory  from  the  Delhi
 Cloth  &  General  Mills  through  the
 Delhi  Development  Authority  ©  «r-
 cising  its  right  of  pre-emption  under
 the  terms  of  Sale  Deed,

 (c)  Does  not  arise.

 Delhi  Development  Aathority
 (  Shri  Yashpal  Singh:

 280.  4  Shri  Indrajit  Gupta:
 |  {Shri  Kapar  Singh:

 Will  the  Minister  of
 pleased  to  state:

 Health  be

 (a)  the  names  of  the  Members  of
 the  Delhi  Development  Authority
 since  its  inception;
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 (b)  whether  any  land  hag  been
 given  to  them  or  the  organisations
 with  which  they  are  or  were  con-
 nected;  and

 (c)  what  are  the  safeguards  against
 the  misuse  of  authority  by  these
 members?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  A  statement  containing
 the  required  information  is  laid  on
 the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-3063/64].

 (b)  No  land  has  been  allotted  by
 the  Delhi  Development  Authority  to
 any  of  its  members.  No  definite  infor-
 mation  is  available  regarding  the  or-
 ganisationg  to  which  these  members
 are  or  were  attached.

 (c)  All  non-official  members  of  the
 Authority  are  required  to  furnish  a
 certificate  under  the  provisions  of  the
 Delhi  Development  Act,  1987,  that
 they  have  no  interest  directly  or
 indirectly  in  the  business  of  develop-
 ment  of  land.

 Two-Roomed  Quarters  for  Class  IV
 Staff

 8  {  Shri  ह  C.  Borooah:
 Shri  Balmikt:

 Will  the  Minister  of  Works  and
 Housing  be  pleased  to  state:

 (a)  whether  two-roomed  quarters
 are  to  be  built  for  Class  IV  employees
 in  Delhi;

 (b)  if  so,  where  and  how  many;
 (c)  whether  the  existing  one-

 toomed  quarters  are  proposed  to  be
 converted  into  two-roomed  ones;  and

 (8)  if  so,  the  details  of  the  scheme?
 The  Minister  of  Works  and  Housing

 (Shrj  Mehr  Chand  Khanna):  (a)  Yes.
 (b)  432  quarters  have  already  been

 constructed  and  allotted  at  Panchkuin
 Road.  Another  288  are  under  con-
 struction  in  the  same  area  and  are
 expected  to  be  completed  and  made
 available  for  allotment  in  lots  by  the
 end  of  the  current  year.
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 (c)  No.
 (d)  Does  not  arise.

 Loan  given  by  U.S.  Export-Import
 Bank

 (  Shri  P.  R.  Chakraverti:
 |  Shri  P.  C.  Borooah: Shri  Rameshwar  Tantia:

 <  ‘ehri  Bishanchander  Seth:
 Shri  B.  P,  Yadava:
 Shri  Dhaen:

 Will  the  Minister  of  Fimance  be
 Pleased  to  state:

 (a)  whether  the  U.S.  Government
 have  authorised  a  credit  of  $25  mil-
 lion  (Rs.  .9  crores)  to  the  Govern-
 ment  of  India,  to  be  given  by  the
 U.S.  Export-Import  Bank;

 (b)  if  so,  the  terms  of  the  loan;
 and

 (c)  what  specific  commodities/
 goods  are  proposed  to  be  imported
 under  this  credit?

 The  Minister  of  Finance  (Shri  द  T.
 Krishnamachari):  (a)  to  (c).  The
 U.S,  Export-Import  Bank  has  autho-
 rised  a  loan  of  $25  million  (Rs.  .9
 crores)  on  2lst  August,  964  in  favour
 of  Government  of  India.  The  loan
 is  repayable  in  24  approximately
 equal  successive  semi-annua)  instal-
 ments  commencing  from  Ist  June,
 1967.  The  rate  of  interest  is  ‘B-1/2,
 per  cent  per  annum.  Both  the  repay-
 ment  of  principal  and  payment  of
 interest

 will  be  in  U.S.  dollars.
 The  loan  is  available  for  financing

 the  acquisition  in  the  United  States
 of  America  and  exportation  to  Inia
 of  capita}  equipment,  initial  spsrc
 parts  and  related  services  required
 in  connection  with  the  programme  of
 economic  development  in  both  the
 Public  and  Private  Sectors  in  India.

 पंजाब  के  लिये  पीने  का  पानी

 283.  औ  बागड़ी  :  क्या  स्वास्थ्य
 मंत्री  यह  बताने  की  क्रपा  करेंगी  कि  क्या
 भारत  शिकार  ने  तीसरी  पंचवर्षीय  योजना
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 में  पंजाब  में  पीने  के  पानी  की  व्यवस्था  के
 लिये  कोई  उपबन्ध  किया  है  द्रोह  यदि  हां,
 तो  इस  प्रयोजन  के  लिये  कितनी  राशि  नियत
 की  गई  है  ?

 स्वास्थ्य  संत्री  (डा०  सुशीला  नायर  )  :
 पंजाब  राज्य  की  तृतीय  पंचवर्षीय  योजना
 में  राष्ट्रीय  जल  प्रदाय  एवं  सफाई  कार्यक्रम
 के  अधीन  3  करोड़  55  लाख  रुपये  का
 कुल  उपबन्ध  किया  गया  है,  जो  इस  प्रकार
 है

 l,  ग्राम  जल  प्रदाय 1  करोड  25
 योजनाएं  लाख  रुपये।

 2.  नगर  जल  प्रदाय  2  करोड़  30
 एंव  सफाई  कार्यक्रम.  लाख  रुपये  ny

 ब्यास  परियोजना

 ६४.  श्री  बिगड़ो:  क्‍या  दिखाई
 तथा  बिध्ुत्‌  मंत्री  यह  बताने  की  बरपा
 करेंगे  कि  :

 (क)  ब्यास  परियोजना  में  अरब  तक
 क्या  प्रगति  हुई  है  ;

 (ख)  इस  की  कब  तक  पूरी  होने
 की  सम्भावना  है;

 (ग)  क्‍या  किसी  दूसरे  देश  ने  भी
 इस  परियोजना  के  लिये  सहायता  देने  का
 फायदा  किया  है;  ब्रोकर

 (घ)  बदी  हां,  तो  वह  सहायता  कितनी
 मोर  किस  रूप  में  होगी  ?

 सिचाई  .तौर  विद्युत्‌  मंत्री  (डा०
 कु.  Wo  राव  )  :  (क)  ब्यास  परि-
 योजना  में  दो  यूनिट  हैं--यूनिट  1ब्यास-
 स्तर ,ज  सम्पर्क).  कौर  यूनिट  2  (पोंग  बांध y
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 (दोनों  यूनिटों  पर  जुलाई,  964  के  अन्त
 तक  की  कार्य  प्रगति  नीचे  दी  जाती  है  —

 यूनिट  १:  (ब्यास-सतलुज  सम्पर्क)
 आधार  की  खुदाई,  सर्वेक्षण,  भूमि  अर्जन,

 साज  सामान  संयंत्र  और  मशीनरी  की
 आयोजना  एवं  प्राप्ति  जैसे  प्राथमिक  कार्य
 किये  जा  रहे  हैं।  पन्नो ह  प्रौढ़  सुन्दर  नगर  की
 बस्तियों  में  स्टाफ  के  क्वार्टरों  का,  बारूद  के
 लिए  बारूदखाने  का,  क्षेत्रीय  होस्टल,
 स्टोर  शेड',  आजादी  का  निर्माण  कार्य  प्रगति
 कर  रहा  है  v

 यूनिट  नं०  २:  (पोंग  बांच)
 अन्वेषणात्मक  छेदन  कार्य  तथा  परीक्षा

 अभिपूर्ण,  भूमि  अजन  साजसामान  संयंत्र
 तथा  मशीनरी  की  आयोजना  और  प्राप्ति
 झभिन्यासों  एवं  अभिकरणों  पर  कार्य
 प्रगति  कर  रश  है  tv  दो  व्ययवतंन  सूरंगों
 की  कुल  5617  फुट  की  लम्बाई  तक  खुदाई
 हो  चुकी  है  '  व्ययवतंन  सुरंगों  के  अतिरिक्त
 श्रवधारकनल  सुरंगों  की  L028  फुट  की
 लम्बाई  तक  खुदाई  हो  चुकी  है  |  भ्रवधारक-
 नल  सुरंगों  के  लिये  खुली  खुदाई  लगभग  8
 लाख  घन-गज  तक  तथा  बांध  के  पार्श् वाव-
 लम्हों  के  लिया  लगभग  47,000  घन  गजों
 की  खुदाई  पूर्ण  हो  चुकी  है  तथा  तलवार  से
 बांध  स्थल  तक  रेल-पथ-सड़क  तटबन्ध  के
 लिये  19  लाख  घन  गज  मिट्टी  का  काम
 हो  चुका  है।  पुल  निर्माणाधीन  है  t

 तलवार  शहर  में  कार्यालय  भवन  ग्लौच
 स्टाफ  के  क्वार्टरों  में  से  बहुदा  क्वार्टर,
 2000  से  अधिक,  पूर्ण  हो  चुके  हैं।  क्रय
 विजय  केन्द्रों,  क्षेत्रीय-होस्टलों,  हस्पताल
 के  भवनों,  तलवार  शहर  में  और  स्टाफ  के
 क्वार्टरों  तथा  जल  विकास  प्रबन्धों  पर
 कार्य  किया  जा  रहा  है।  विविध  भवनों  का
 निर्माण  कार्य  तथा  सन् सार पुर  कौर  बांध
 स्थल  पर  नौकरी  की  सुविधा  देने  के  सम्बन्ध
 में  कार्य  प्रगति  कर  रहा  है  t

 (ख),  परियोजना  ie70-7:  में
 पूर्ण  होनी  प्रनुसूचित  है  !
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 (ग)  तथा  (घ)  बिदेशी  मुद्रा  आव-
 श्यकताशों,  जो  कि  अमरीकी  सहायता  से
 लिये  330  गाय  डालर-के  ऋण  के,  तौर
 पुर्ननिर्माण  त  ne  +.कास  के  लिये  भ्रन्तर्राष्ट्रीय

 जैक  से  230  लाख  डालर  के  ऋण  के  भन्तगंत
 आ  जायेगी,  को  छोड़  कर,  हम  ने  इस  परि-
 योजना  के  लिये  किसी  विदेशी  देश  से
 सहायता  नहीं  मांगी  है  ।  इन  दो  प्रकार  के
 ऋणों  पर  काफी,  बातचीत  हो  चकी  है  कौर
 आशा  है  कि  इन  पर  प्रति  निश्चय  शीघ्र
 ही  ले  लिया  जाएगा  ।

 Cigarette  Advertisements
 Shri  Vidya  Charan  Shukla:

 f  Shrimati  Savitri  Nigam:
 285  |  Shri  M.  L.  Dwivedi:

 “  Shri  5.  C.  Samanta:

 |
 Shri  J.  P.  Jyoiishi:
 Shri  Himatsingka:

 Will  the  Minister  of  Health  be
 Pleased  to  state:

 (a)  whether  Government's  atten-
 tion  has  been  drawn  to  the  order  of
 the  United  States  Government  that
 by  next  year  all  cigarette  packets
 must  contain  a  warning  that  “cigarettee
 smoking  is  dangerous  and  may  cause
 death  from  cancer”;  and

 (b)  if  so,  whether  any  considera-
 tion  is  being  given  by  the  Government
 on  this  subject  taking  similar  safe-
 guards  for  the  health  of  the  Indian
 citizens?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  The  Government's  atten-
 tion  has  been  drawn  to  the  news
 item  which  appeared  in  Hindustan
 Times,  New  Delhi  dated  the  25th  June,
 964  that  the  United  States  Federal
 Trade  Commission  has  issued  a  ‘rule
 requiring  that  by  next  year  all  ciga-
 rette  packets  must  contain  a  warning
 that  “cigarette  smoking  is  dangerous
 and  may  cause  death  from  cancer  and
 other  diseases.”  The  Government  of
 India  have,  however,  been  informed
 that  the  Government  of  United  States
 has  not  as  yet  put  into  effect  the
 requirement  that  cigarette  packages
 carry  a  warning  of  harmful!  effects  of
 smoking.

 \
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 (b)  A  statement  showing  the  action
 taken  so  far  is  laid  on  the  Table.
 [Placed  in  Library.  See  No.  L--3064/
 64).

 Najafgarh  Drain
 286,  Shri  A.  N.  Vidyalaakar:  Will

 the  Minister  of  Irrigadon  and  Power
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 estimates  of  the  Najafgarh  drain  had
 been  repeatedly  revised,  and  the  cons-
 truction  of  the  drain  is  being  delayed;

 (9)  whether  it  is  also  a  fact  that
 cases  of  bad  construction  had  been
 reported,  and  lot  of  wastage  of  money
 and  material  has  taken  place;

 (९)  if  so,  what  action  has  been  taken
 by  Government  in  the  matter;  and

 (d)  when  the  work  will  be  comp-
 leted?

 The  Minister  of  Irrigation  and  Power
 (Dr.  K.  L.  Rao):  (a)  The  original
 estimate  has  been  revised  only  once
 and  the  revised  estimate  is  at  present
 under  examination.  This  has  in  no  way
 affected  the  progress  of  work  on  the
 Najafgarh  drain.

 (b)  No  such
 received,

 (c)  Does  not  arise.
 (d)  Earthwork  excavation  is  ex-

 pected  to  be  completed  in  about  a
 month’s  time  after  the  water  in  the
 drain  goes  down.  The  work  on  the
 following  bridges  is  in  progress  and
 they  are  expected  to  be  completed  by
 the  dates  mentioned  against  them:—

 (i)  Vijay  Nagar  (Foot  bridge)—
 10/64.

 (il)  Fifle
 12/64.

 (iii)  Rohtak  Road—Abutments  are
 completed—work  of  prestres-
 sed  decking  will  be  completed
 by  the  end  of  3/65

 (iv)  Roop  Nagar—(Foot  bridge)—
 Sub-structure  is  complete—
 super-structure  by  end  of
 3/65.

 reports  have  been

 Range  (Foot  bridge)—
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 The  works  on  G.T.  Road  bridge  and
 foot  bridge  at  Ashram  are  yet  to  be
 taken  up.

 Export  of  Gold  Articles
 Shri  Bade:
 Shri  Yashpal  Singh:
 Shri  Onkar  Lal  Berwa:
 Shri  E.  Madhusudan  Rao:

 Will  the  Minister  of  Finance  he
 Pleased  to  state:

 287,

 (a)  the  money  value  of  ‘jewellery and  other  articles  of  gold  above  १4
 carat  exported  to  foreign  countries
 since  the  promulgation  of  Gold  Control
 Order;

 (b)  whether  after  the  expiry  of  the
 date  fixed  for  the  export  of  jewellery
 and  gold,  permission  is  being  given
 to  dealers  to  export  the  same;  and

 (९)  if.so,  the  reasons  therefor?

 The  Minister  of  Finance  (Shri  १.  T.
 Krishnamachari):  (a)  Rs.  202  lakhs
 up  to  3lst  July,  1964,

 (9)  and  (९),  Export  of  jewellery
 falls  under  the  following  categories:--

 (i)  where  gold  is  imported  for
 manufacture  of  jewellery  un-
 der  Customs  “bond”  and/o~
 drawback  Scheme;

 (ii)  where  jewellery  is  made  fro:n
 internal  stocks  of  gold  and
 exported  under  the  “Export
 Promotion  Scheme”;  and

 (iii)  where  jewellery/articles  con-
 taining  not  more  than  40  per
 cent  by  value  of  gold  had  been
 manufactured  in  purity  ex-
 ceeding  4  carat  prior  to
 -10-1-1963  ond  are  proposed  to
 be  exported.

 The  question  of  expiry  of  date  does
 not  arise  for  (i)  and  (ii)  above  be-
 cause  such  export  has  been  allowed
 indefinitely.  In  regard  to  (iii),  the
 Jast  date  has  been  extended  to  3lst
 December,  1964,  This  concession  has
 been  given  to  facilitate  disposal  of
 pre-contro!  stocks.
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 Retireq  Employees  occupying  Govern-
 ment  Quarters

 288.  Dr,  L.  M.  Singhvi:  Will  the
 Minister  of  Works  ang  Housing  be
 pleased  to  state:

 (a)  for  how  many  months  a  Gov-
 ernment  employee  can  stay  in  a  Gov-
 ernment  quarter  after  his  retirement;

 (b)  the  number  of  Government  em-
 ployees  in  New  Delhi  who  are  stay-
 ing  in  Government  Quarters  for  more
 than  a  year  after  their  retirement;
 and

 (c)  the  action  Government  propose
 to  take  against  them?

 The  Minister  of  Works  and  Housing
 (Shri  Mehr  Chand  Khanna):  (a)  For
 a  period  of  two  months.  In  case  the
 officer  is  granted  leave  preparatory  to
 retirement  or  refused  leave  granted
 under  F.R.  86  he  is  entitled  to  retain
 the  Government  accommodation  in  his
 occupation  for  the  full  period  of  leave,
 on  full  average  pay,  subject  to  a
 maximum  of  four  months  inclusive  cf
 the  period  permissible  in  the  case  of
 retirement.

 (b)  and  (c).  Four  allottees  are  re-
 taining  their  residences  for  more  than
 a  year  after  their  retirement.  They
 have  filed  cases  in  Courts  of  Law.
 Eviction  proceedings  initiated  against
 them  have  therefore  been  kept  in
 abeyance  pending  the  decision  of  the
 Court.

 Poultry  Farms  in  Government
 Quarters

 289.  Shri  Yashpal  Singh:  Will  the
 Minister  of  Works  and  Housing  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  employees‘living  in  Govern-
 ment  colonies  in  New  Delhi  have
 starteq  poultry  farms  in  their  court-
 yards  and  lawns  which  has  created
 a  nuisance  for  the  neighbours;  and

 (b)  if  so,  the  action  Government
 propose  to  take  to  check  this  malprac-
 tice?  - /

 क
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 The  Minister  of  Works  and  Hous-
 ing  (Shri  Mehr  Chama  Khanna):  (a)
 Government  do  not  object  to  the
 allottees  of  Government  residences
 keeping  “Poultry”  in  the  resid
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 स्वरूप  ज्ञात  कोयले  की  थोड़ी  मात्रा  में  उपलब्धी
 के  कारण,  स  प्रश्न.  पर  विचार  किया  जा
 रहा  है,  कि  जब  केवल  दो  यूनिट  ही

 allotted  to  them.  The  concerned  offi-
 cers  are  however  expected  to  obtain
 permission  from  the  concerned  autho-
 rities  like  the  local  bodies  etc.

 Gover:  t  does  not  ider  that
 keeping  of  Poultry  creates  nuisance.

 (b)  In  view  of  the  position  explain-
 ed  under  (a)  above,  Government  do
 not  propose  to  take  any  action  in  the
 matter.

 कालिकोट  तथा  सलाल  जल-
 विद्युत.  परियोजना

 290.  छह  धोकर  लाल  बैरवा:  क्‍या
 सिचाई  शौर  चि सूत  मंत्र)  यह  बताने  की
 कपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  जम्मू  में,काला-
 कोट  तथा  सलाल  जल  विद्युत्‌  परियोजना
 कार्यान्वित  की  जा  रही  है;  |

 ख)  यदि  हां,  तो  इस  ५र  कितना
 व्यय  होगा,  प्रस्तावित  परियोजना  की
 बिजली  बनाने  की  क्षमता  क्या  होगी
 शौर  यह  सम्भवत:  कब  तक  पूरी  होंगी  ;
 और

 (ग)  यह  किस  देश  की पार्थिक  सहायता
 से  बनाई  जा  रही  है  ?

 सिचाई  तथा  बिद्दू  मंत्री  (डा०  Fo
 wo  राव  ):  (क)  कालिकोट  तापीय  बिजली
 परियोजना  'कार्यान्वयन  के  लिए  96i-62
 में  हाथ में  ली  गई  थी,  जब कि  सलाल जल
 बिजली  परियोजना  पर  कार्यान्वयन
 कार्य  प्रभी  प्रारम्भ  ही  नहीं  हुआ  है  ny

 (ख)  कालिकोट_  तापीय  बिजली
 परियोजना

 7.  5—7  5  मैगावाट  के  तीन  यूनिटों
 के  प्रतिष्ठापन  के  लिए  परियोजना  की
 अनुमित  लागत  256.13  लाख  रुपये  हैं  ।
 फिर  भी.  और  भस्‍उनुसन्धान  के  परिणाम-

 प्रतिष्ठापित  किये  जाएं  ।  परियोजना  के
 i965  की भंतिम  चौथाई  में  गुण  होने

 की  सम्भावना  है  ।

 सलाम  जल  बिजली  परियोजना

 परियोजना  रिपोर्ट  पर  अभी  विचार
 किया जा  रहा  हैं  ।  इस  में  प्रथम चरण  में
 60-60  मैगावाट  के  5  उत्पादन  यूनिटों  का
 प्रतिष्ठापन.  कौर  प्रति  चरण  में
 60-60  मैगावाट  के  6  ध्रौर  यूनिटों  का
 प्रतिष्ठापन.  परिकल्पित  है  t  समस्त
 योजना  की  अनुमित  लागत  6041.  50
 लाख  रुपये  है  1

 (ग)  कालिकोट  तापीय  बिजली  परि-
 योजना  पर  यूगोस्लेव  क्रैडिट  से  पैसा
 लगाया  जारहा  है  ।

 सलाल  परियोजना  को  भी  तक  किसी
 भी  विदेशी  ऋण  सेनहीं  बांधा  गया  है  ।

 दिल्‍ली  में  बिलों  हमाम  गृह
 291.  श्री  श्लोंकार  लाल  बैरवा  :  क्‍या

 स्वास्थ्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  दिल्‍ली  में
 प्रथम  बिजली  श्मशान  गृह  बनाया  जा  रहा
 है;

 (ख)  यदि  हां,  तो  यह  व्यवस्था  कब
 से  जारी  हो  जायेगी;

 (ग)  बया  इसका  शुल्क  नियत  किया  जा
 चुका  है  ;

 (घ)  इसे  किस  दर  से  बिजली  दे:
 जायेगी  ;  कौर

 (४)  क्‍या  यह  दर  बिजली  की  साधारण
 दर  से  कम  होती  या  प्रतीक?
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 स्वास्थ्य  मंत्री  (डा०  सुशीला  नायर  )  :

 (क)  जी  हां  ।

 (ख)  जनवरी  1965  से  t

 (ग)  जी  नहीं  ।

 (घ)  ब्रोकर  (=)  बिजली  दिल्‍ली
 इलेक्ट्रिक  सप्लाई  भ्रण्डस्टेकिग  की  अनुसूची
 के  अनुसार  दी  जायेगी  |  यह  दर  बिजली
 की  साधारण  दर  से  कम  होगी

 विक्की  कर

 292.  श्री  शिकार  साल  बरवा :
 क्या  बिल  मंत्री  य  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्‍या  यह  सच  है  कि  केन्द्रीय  सरकार
 ने  दिल्ली  के  व्यापारियों  को  यह  हिदायत
 दी  है  कि  वे  नेपाल,  भूटान,  सिक्किम,
 तथा  तिब्बत  के  व्यापारियों  को  जो  सामान;
 बेचेंगे  उस  पर  बिक्री  कर  नहीं  लिया  जायेगा;

 (@)  यदि  #,  तो  यह  छूट  किन  किन
 वस्तु भों  पर  होगी  ;

 (ग)  क्‍या  यह  छूट  उस  सामान  पर  दी
 जायेगी  जो  उन  देशों  को  निर्यात  किया  जायेगा
 अ्रथवा  केवल  उस  पर  जो  भारत  में  ही  रहेगा;
 आर

 (घर)  ज्यादा  से  ज्यादा  कितने  माल  पर
 बिक्रीकर  की  बट  छूट  दी  जायेगी  ?

 विस  मंत्री  (श्री  ति०  त०  क्ृष्णमाचारो
 (क)  से  (घ).  दिल्ली  प्रशासन  द्वारा
 जारी  किये  गये  एक  प्रेस  नोट  में  दिल्ली  के
 व्यापारियों  को  सूचित  किया  गया  है  कि
 जो  माल  नेपाल,  भूटान  कौर  सिक्किम
 के  व्यापारियों  के  ८थ  बेचा  जाय.  (उसका
 मूल्य  चाहे  5  तना  हो)  ।  भौर  जो  अन्तत:
 उन  देशों  को  भेजा  जाय  व:  सब,  इस  माल
 के  उन  देशों  को  भेजे  जाने  के  प्रमाण  के
 रूप  में  भू-सीमा-शुल्क  की  रसीद  दिखलाने
 पर  बिक्री-कर  से  मुक्‍त  होगा।  इस  प्रैस  नोट
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 में  i9s7  का  एक  आदेश  उद्धत  है  और
 उस  में  गलती  से  तिब्बत  का  उल्लेख  हो
 गया  है  ।

 Bhakra  Dam
 293.  Shri  Daljit  Singh:  Will  the

 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 regarding
 power

 (a)  the  progress  made
 the  completion  of  the  right
 house  of  Bhakra  Dam;  and

 (b)  the  nature  of  the  aid  given  by
 U.S.S.R.  so  far?

 The  Minister  of  Irrigation  and  Power
 (Dr.  KL,  Rao);  (a)  In  the  power-
 house  structure,  63,892  Cyds.  of  con-
 crete  had  been  placed  to  end  of  28th
 August,  964  against  the  estimated
 quantity  of  78,000  Cyds.  The  work  on
 the  Machine  Hall  walls  and  crane
 beams  in  the  service  bay  etc.  is  in
 progress  and  is  likely  to  be  completed
 within  a  month.  About  90  per  cent  of
 the  work  of  installation  of  the  five
 penstocks  has  been  completed.  Tne
 progress  of  electrical  and  mechanical
 works  is  also  satisfactory,

 (b)  The  technical  assistance  and
 supply  of  equipment  for  the  Bhakra
 Right  Bank-Power  house  is  covered
 by  2.5  million  Roubles  Credit  Agree-
 ment  of  February,  96l.  Apart  from
 the  supply  of  equipment  technical
 assistance  is  also  being  provided  by
 the  suppliers  in  the  erection.  adjust-
 ment  and  commissioning  of  the  equip-
 ment.  Furthermore,  the  suppliers
 have  undertaken  to’  train  Indian  per-
 sonnel  at  the  hydro-power  _  stations
 and  other  enterprises  of  the  U.S.S.R.

 Housing  Schemes  in  Punjab
 294.  Shri  Daljit  Singh:  Will  the

 Minister  of  Works  and  Housing  be
 Pleased  to  state:

 (a)  the  amount  allotted  to  Punjab
 in  1983-64  and  1964-65  so  far  for  im-
 plementing  the  Low  Income  Group,
 the  middle  Income  Group  and  Subei-
 dized  Industrial  Housing  Schemes;
 and
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 (b)  the  progress  achieved  under  the
 above  schemes  during  the  same  pe-
 riod?

 The  Minister  of  Works  and  Hous-
 ing  (Shrj  Mehr  Chand  Khanna):
 (a)  and  (b).  A  statement  is  laid  on
 the  Table  of  the  House.  [Placed  in
 library.  See  No.  LT-3065/64).
 Increased  Salary  for  Madras  Govern-

 ment  Employees
 (  Shri  A.  V.  Raghavan:

 Sbri  Umanath:
 bad  {  Shri  Sezhiyan:

 L  Shri  R.  S,  Pandey:
 Will  the  Minister  of  Finance  be

 pleased  to  state:
 (a)  whether  the  Government  of

 Madras  have  approached  the  Central
 Government  for  financial  assistance
 190  provide  increased  salary  to  the
 State  Government  employees  so  as  to
 ‘make  them  on  par  with  Central  Gov-
 ernment  employees  working  in  the
 State  of  Madras;

 (b)  if  so,  whether  any  decision  has
 been  taken  in  the  matter;  and

 (c)  whether  any  other  States  have
 made  similar  representations  to  the
 Central  Government?

 The  Minister  of  Finance  (Shri  T.  T.
 Krisbnamachari):  (a)  Yes,  The  Gov-
 ernment  of  Madras  have  asked  for
 financial  assistance  for  granting  to
 their  employees  a  similar  order  of
 increase  of  dearness  allowance  as  has
 been  sanctioned  by  the  Government
 of  India  to  their  employecs.

 (b)  No.
 (c)  Yes.  They  are  Andhra  Pra-

 desh,  Gujarat,  Kerala,  Madhya  Pra-
 desh,  Maharashtra.  Orissa  and  Rajas-
 than.

 सफेद  रोटी  प्रौढ़  हृदय  रोग

 296.  थी  मोहन  स्वरूप  :  क्‍या  स्वास्थ्य
 मंत्रों  यह  बताने  की  बरपा  करेंगी  कि  :

 (क)  क्‍या  यह  सच  है  कि  सफेद  रोटी
 जो  विभिन्न  प्रकार  के भाटे  से  पकाई  जाती
 है  ,  हृदय  रोग  पैदा  करती  है  ;  प्रो
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 (ख)  यदि  का,  तो  स्वास्थ्य  मं ब्रा लर
 की  इस  संबंध  में  क्‍या  प्रतिक्रिया  है  ?

 स्वास्थ्य  मंत्रो  (डा०  सुशीला  नायर  )  :
 (क)  शौर  (ग)  :  इसका  कोई  प्रमाण

 नहीं  है  कि  विभिन्न  प्रकार  के  भाटे  से  बनी
 सफेद  रोटी  से  हृदय  रोग  होता  है  t
 सफेद  रोटी  हृदय  रोग  पैदा  करने  वाली  है
 ऐसी  कोई  वैज्ञानिक  सामग्री  भ्र भी  तक  प्रकाशित
 हुई  नहीं  लगती  ।

 Third  Plan
 297.  Shri  P.  C.  Borooah:  Wil)  the

 Minister  of  Planning  be  pleased  to
 State:

 (a)  whether  it  is  a  fact  that  per-
 formance  in  a  number  of  sectors  of
 economy  during  the  Third  Plan  is
 likely  to  be  much  lower  than  cven
 that  envisaged  in  the  mid-term  ap-
 praisal  of  the  Plan;  and

 (b)  if  so,  in  which  main  sectors  it
 would  fall  considerably  short  ang  to
 what  extent  in  each  case?

 The  Minister  of  Planning  (Shri
 B.  R.  Bhagat):  (a)  and  (b).  It  is
 too  early  to  indicate  at  this  stage  the
 sectors  in  which  performance  js
 likely  to  exceed  or  fall  short  of  the
 estimates  given  in  the  Mid-Term  Ap-
 praisal.

 err  बांध

 298.  श्री  योगेन्द्र  झा  :  क्या  सिचाई
 श्लोक  विद्युत  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  कोसी  परि-
 योजना  के  प्रतिशत  'दराज'  को  स्थाई  बनाने
 के  लिये  प्रवीण  'कोठार  बांध'  के  निर्माण
 के  लिये  सर्वेक्षण  कार्य  पूरा  हो  चुका  है;

 (ख)  कोठार  बांध!  के  निर्माण  पर
 कितना  व्यय  होने  का  झ्ननुमान  है  ;  कौर

 (८)  'कोटार  बांध'  का  निर्माण  सम्भवत:
 कब  प्रारम्भ  होगा  और  कब  तक  परा
 होगा  ?



 873  Written  Answers

 सिखाई  झोर  बिद्युत  मंत्रों  (डा०
 Bo  ल०  रोब:  (क)  जी,  नहीं  ।
 अगुसम्बान  कार्य  प्रगति  कर  रहा  है  ।

 (ख)  अनुसन्धान  के  पूर्ण  होने  शौर
 अभिकरणों  के  तैयार  होने  पर  ही  अनुमित
 लागत _  तैयार  की  जा  सकती  है  t

 (ग)  चूकि  कभी  तक  भ्रनुसन्धान  कार्य
 पूर्ण  नहीं  हुमा  है,  निर्माण  कार्य  के  प्रारम्भ
 करने  अथवा  परियोजना  की  पूर्णता  की  कोई
 भी  तिथि  निश्चित  नहीं  की  जा  सकती  1

 Prime  Minister's  Residence
 Shri  J.  B.  Bist:

 299.  <  Shri  P.  C.  Boreoah:
 (  Shri  Bagri:

 Will  the  Minister  of  Works  and
 Housing  be  pleased  to  state:

 (a)  whether  any  final  decision  has
 been  taken  about  the  residence  of
 the  Prime  Minister;

 (b)  whether  it  is  proposed  to  com-
 bine  No.  ]  Motilal  Nehru  Place  where
 the  Prime  Minister  lives  at  present
 with  the  neighbouring  house  at  0
 Janpath;  and

 (c)  if  so,  the  likely  expenditure  in-
 volved  in  making  the  necessary
 alterations?

 The  Minister  of  Works  and  Housing
 (Shri  Mehr  Chang  Khanna):  (a)  Yes.

 (b)  The  Prime  Minister  will  conti-
 nue  to  reside  at  No.  ,  Motilal  Nehru
 Place  which  he  wag  occupying  in  his
 capacity  as  Minister  without  Port-
 folio.  For  his  official  work  and  enter-
 tainment  of  official  guests,  Bungalow
 No.  ‘10,  Janpath  which  is  adjacent  to
 No.  ,  Motilal  Nehru  Place  has  been
 placed  at  his  disposal.

 (c)  The  work  ig  still  in  progress,
 It  will  take  another  month  or  so  to
 complete  it  when  the  expenditure
 would  be  known.  It  may,  however,
 be  added  that  it  is  being  kept  to  the
 barest  minimum.
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 Shuggi-Jhonpri  Remeval  Scheme  in
 Delhi

 300  J  Shri  Rishang  Kelshing:
 ‘|  Shri  P.  C,  Boroeah:

 Will  the  Minister  of  Works  and
 Housing  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  most
 of  the  displaced  persong  under  the
 Jhuggi-Jhonpri  Removal  Scheme  who-
 had  been  allotted  housing  plots  in
 Delhi  have  unathorisedly  sold  out
 their  plots;

 (b)  if  so,  whether  Delhi  Adminis-
 tration  have  approached  the  Union
 Government  to  make  such  unauthoris-
 ed  transfer  a  penal  offence;  and

 (c)  Government's  reaction  to  this:
 demand?

 The  Minister  of  Works  and  Housing
 (Shri  Mehr  Chand  Khanna):  (a)  Out
 of  3,565  plots  of  80  sq,  yards  allotted,
 about  260  persons  are  suspected  to
 have  transferred  possession  of  the
 plots  allotted  to  them  under  the  Jhug-
 gis  and  Jhonpris  Removal  Scheme.

 (b)  In  all  the  cases,  the  Delhi  Mu-
 nicipal  Corporation  have  served  show
 cause  notices  on  the  allottees  of  the
 plots.  Allotments  in  69  cases  have
 even  been  cancelled.  Notices  under
 the  Public  Premises  (Eviction  of  Un-
 authorised  Occupants)  Act  have  also
 been  issued  in  34  cases.

 (c)  Does  not  arise.

 Fly  Nuisance

 30l.  Shri  Chandak:  Will  the  Minis-
 ter  of  Health  be  pleased  to  state:

 (a)  the  measures  taken  to  eradicate
 the  fly  nuisance  now  pestering  Delhi
 residents

 (b)  whether  Government  propose
 aerial  spraying  to  exterminate  flies;
 and

 (c)  if  not,  the  reasons  therefor?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  The  various  steps  taken
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 ‘by  the  Municipal  Corporation  of  Delhi,
 the  New  Delhi  Municipal  Committec
 ang  the  Central  Health  Fducation
 Bureau  to  eradicate  fly  nuisance  are
 given  in  the  statement  laid  on  the
 the  Table  of  the  House.  [See  No.  LT-
 3066/64).

 (b)  There  is  no  proposal  to  have
 aerial  spraying  of  the  insecticides  all
 over  Delhi.  However,  spraying  of
 dustbins  and  refuse  enclosures  with
 D.D.T.  and  Gamamaxine  is  regularly
 ‘done  to  prevent  fly  breeding.

 (c)  Aerial  spraying  is  not  desirable
 as  insecticides  may  not  reach  the
 places  of  breeding.  Moreover,  spray-
 ing  alone  is  not  very  effective  against
 fly  nuisance,

 Medicinal  Plants  Committee
 fShri  Krishnapal  Singh:

 me  Shri  Sham  Lal  Saraf:
 Will  the  Minister  of  Health  be

 pleased  to  state:
 (a)  whether  it  is  a  fact  that  the

 Medicinal  Plants  and  Garden  Commi-
 ttee  of  Gujarat  State  has  discovered
 that  medicine;  prepared  from  ‘Arjun’
 trees  can  cure  heart  diseases;  und

 302

 (b)  whether  the  therapeutic  value
 of  this  medicine  has  been  tested  and
 if  so,  with  what  result?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  No.

 (b)  Formulations  derived  from  the
 bark  of  Arjun  trees  are  in  extensive
 use  in  Ayurvedic  practice.  Conside-
 rable  scientific  work  ix  being  carried
 cout  in  g  number  of  laboratories  vs-
 recially  the  schoo}  of  Tropical  Medi-
 cine  at  Calcutta.  It  is  one  of  the
 drugs  which  has  been  included  for
 thorough  study  in  the  composite
 Drugs  Research  Scheme  of  the  Min-
 istry  of  Health.

 Life  Insurance  Corporation
 (  Shri  N.  Sreekantan  Nair:

 ३08  Shri  Bade:
 Shri  Yashpal  Singh:
 Shri  Umanath:

 Wil)  the  Minister  of  Finance  be
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 Pleased  to  state:

 (a)  the  ratio  between  the  officers
 and  other  employees  in  the  Life  Insu-
 rance  Corporation;

 (b)  whether  it  is  a  fact  that  large
 scale  mechanisation  of  the  office  work
 in  the  Life  Insurance  Corporation,  re-
 sulting  in  large-scale  reduction  of  the
 employees,  is  being  initiated;  and

 (c)  the  everall  foreign  exchange
 involveg  in  the  scheme?

 The  Minister  of  Finance  (Shri  T.
 T.  Krishnamaochar!):  (a)  The  ratio  of
 class  I  officers  to  other  employees  in
 India  as  on  the  3lst  March,  964  was
 approximately  6:  100.

 (b)  The  Corporation  has  decided  to
 install  two  electronic  computers  at
 Bombay  and  Calcutta.  The  installa-
 tion  of  these  computers  will  not  result
 in  any  reduction  of  staff.

 (c)  No  expenditure  in  foreign  ex-
 change  is  involved,  so  far  as  the  Life
 Insurance  Corporation  is  concerned,
 as  the  payment  for  the  computers  is
 to  be  made  in  India  in  rupees,

 Seizure  of  Gold  at  Moradabad

 304.  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Finance  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  over
 four  hundred  tolas  of  pure  gold  bars
 and  twenty-two  carat  |  =  ornaments
 worth  about  several  thousand  rupees
 were  seized  on  the  Ist  July,  I964  by
 a  Central  excise  party  from  shops  of
 two  local  bullion  merchants  at
 Moradabad  (U.P.);  and

 (b)  if  50,  the  details  thereof  and  the
 action  ig  being  taken  for  Departmental
 matter?

 The  Minister  of  Finance  (Shri  T.
 T.  Krishnamachari):  (a)  and  =  (७).
 There  was  no  seizure  of  pure  gold
 bars  from  any  bullion  merchant  of
 Moradabad  on  the  ist  July,  1964.
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 2866  grammes  and  238  grammes  of
 ornaments  allegeg  to  be  containing
 gold  of  over  4  carat  purity  were,
 however,  seized  from  two  dealers  of
 that  place  on  that  date,  Necessary
 action  is  being  taken  for  Deparemental
 adjudication  of  the  cases.

 Loang  to  Goldsmiths  in  U.P.
 305.  Shri  Vishwa  Nath  Pandey:  Will

 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 Government  of  Uttar  Pradesh  have
 asked  the  Centre  for  a  loan  to  enable
 goldsmiths  to  start  small  scale  indus-
 tries;  and

 (b)  if  so.  Government's  —  reaction
 thereto?

 The  Minister  of  Finance  (Shri  T.
 T.  Krishnamachari):  (a)  and  (b).  In
 response  to  the  Government  of  India’s
 letter  asking  for  estimates  of  funds
 Tequired  for  rehabilitation  of  gold-
 smiths,  the  Government  of  Uttar  Pra-
 desh  intimated  their  immediate  re-
 quirements  as  rupeeg  twenty  lakhs
 for  the  purpose  of  sanction  of  loans
 to  goldsmiths  for  settlement  in  indus-
 try  and  for  other  productive  purposes.
 This  amount  was  sanctioned.

 FOgN  को  गंगा  नदो  से  सीमा

 जी  बिसनाथ  पाण्डेय  :
 गयी  So  क०  देव :.

 क्या  सिंचाई  झोर  बिथचतू  मंत्री  9
 अप्रैल,  i964  के  तारांकित  प्रश्न  संख्या
 972  के  उत्तर  के  सम्बन्ध  में  यह  बताने  की
 कृपा  करेंग  कि  ब्रह्मपुर  को  गंगा  नदी  से
 मिलाने  में  कितना  समय  लगेगा  और  इस
 पर  कितना  व्यय  होने  का  पग्रनमान  है  ?

 सिंचाई  शौर  बिद्युत  मंत्रों  डा०
 Bo  fo  रवि:  तीस्ता  बहु-अन्धी  दराज
 परियोजना  जिसमें,  साथ  ही  साथ,
 गंगा  के  साथ  ब्रह्मपुत्र  का  सम्पर्क  परि-
 कल्पित  है,  अभी  पूर्ण  होनी  है  ग्रस्त
 इस  प्रावस्था  में  यह  बताना  सम्भव  नहीं  ट्रे  कि

 306.
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 सम्पर्क  स्थापन  में  कितना  समय  लगेगा  भ्र ौर
 इस  पर  कितनी  लागत  जाएगी।

 Assistance  for  Agricultural  Purposes
 (  Shri  Ramachandra  Ulaka:

 Shri  Dhuleshwar  Meena:
 (Shri  Rameshwar  Tantia:.

 Will  the  Minister  of  Planning  be
 pleased  to  refer  to  the  reply  given  to

 307.

 Starred  Question  No,  255  on  the
 30th  April,  964  and  state:

 (a)  whether  Government  have
 since  considered  the  suggestions  made
 by  the  Planning  Commission’s  Panel
 on  Agriculture  that  the  assistance
 given  in  the  States  by  the  Centre
 for  Agricultural  purposes  should  be
 disbursed  strictly  on  the  basis  of
 their  performances;  and

 (b)  if  so,  the  nature  of  the  decision
 taken?

 The  Minister  of  Planning
 B.  R.  Bhagat):  (a)  and  (b).
 matter  is  under  consideration.

 (Shri
 The

 M.B.B.S,  Course
 308,  Shri  Rishang  Kelshing:  Wii!

 the  Minister  of  Health  be  pleased  to
 state:

 (a)  the  total  number  of  applications
 received  from  the  Union  Territories
 foy  study  of  pre-medical  and  M.B.B.S.
 courses  for  the  current  academic
 year;

 (b)  the  State-wise  number  of  seats
 allotted  for  the  two  courses;  and

 (c)  whether  Government  consider
 the  seats  so  allotted  as  adequate  to
 meet  the  requirements  of  the  Union
 Territories?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  4l0  applications  were
 received  from  the  Union  Territories
 (Other  than  Delhi,  Pondicherry,  Goa,
 Daman  and  Diu),  for  Pre-medical  and
 M.B.B.S.  Courses.

 (by  The  Territory-wise  number  of
 seats  allotted  for  the  academic  year
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 1964-65  for  the  two  courses  is  given
 below:

 Name  of  the  Seats  allotted
 Union  Territory  for

 Premedical  M.B.B.S.
 Himachal  Pradesh  2  3l
 Manipur  25
 Tripura  7  7
 NEFA  3  2
 Andaman  and

 Nicobar  Islands  2  1
 Laccadive.  Mincoy

 and  Amindivi  4

 Total  53  52

 ब्रोड  सेक्रेटेरियेट'  भवन

 309.  श्यो  नवल  प्रभाकर  :  क्‍या
 निर्माण  झोर  झाव(स  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  दिल्ली  में
 ब्रोकर  सेक्रेंटरियेट”'  भवन  को  तोड़  कर
 नया  रूप  देने  की  कोई  योजना  है  ;

 (ख)  यदि  हां,  तो  इस  योजना  का
 ब्योरा  क्‍या  है;  और

 (ग)  दिल्ली  प्रशासन  के  कौन-कौन
 से  कार्यालयों  की  इमारतों  को  फिर  से
 बनाने  का  विचार  है  ?

 निर्माण  शौर  प्रवास  मंत्री  (भो  मेहर-
 झऋग्द  खन्ना  )  :  (क)  ऐसी  कोई  योजना
 प्राप्त  नहीं  हुई  है  ।

 ़)  कौर  (ग).
 नहीं  होता  1

 सवाल  पैदा  ही

 Major  Projects
 310.  Shri  Gokulananda  Mohanty:

 Will  the  Minister  of  Planning  be
 pleased  to  state:

 (a)  the  number  of  major  projects
 in  different  States  which  started
 work  in  the  First  Plan  period  but
 have  not  yet  been  completed;
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 (b)  the  stipulated  date  for  comple-
 tion  of  those  projects;  and

 (e)  the  primary  and  the  present
 enhanced  estimates  of  the  projects?

 The  Minister  of  Planning  (Shri
 B.  R.  Bhagat):  (a)  to  (c).  8  state-
 ment  is  placeq  on  the  Table  of  the
 House.  [Placed  in  library.  See  No.
 LT-3067'64].

 Mustard  Oil
 3l.  Shri  व  N.  Hasarika:  Will  the

 Minister  of  Health  be  pleased  to
 state:

 (a)  whether  a  Nutrition  expert  of
 the  All  India  Institute  of  Hygiene  and
 Public  Health,  Calcutta,  fheld  recent-
 ly  that  use  of  mustard  oi]  as  cooking
 medium  is  detrimental  to  health  and
 it  contributes  to  the  incidence  of
 diseases  like  Coronary  and  Cerebral
 thrombosis;  and

 (b)  if  so,  whether  any  steps  have
 cen  taken  to  confirm  the  report  by
 more  experts  so  as  to  take  preventive
 measures?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  and  (b).  An  officer  of  the
 All  India  Institute  of  Hygiene  &
 Public  Health,  Calcutta  who  attended
 a  scientific  meeting  of  nutritional  in-
 terest  at  Calcutta  in  August,  ‘1964,
 mentioned  during  the  discussion  that
 other  vegetable  oils  like  groundnut  oil
 or  sesame  oi]  were  superior  to  mustard
 oil  as  cooking  medium  and  that  mus-
 tard  oil  due  to  its  pungency  and
 deep  colour  could  be  easily  adulte-
 rated  with  substances  which  were
 detrimental  to  health.  Sesame  oil  and
 groundnut  ०)  had  greater  percentage
 of  unsaturated  fatty  acids  and  were,
 therefore,  better  for  prevention  of
 atherosclerosis.

 Mustard  oi!  has  been  found  to  be
 adulterated  with  agremone  seeds  and
 mineral  oil  which  are  both  toxic.
 Under  the

 hgh?
 44  of  Food  Adul-

 teration  Rules  st#hdards  for  mustard
 ai}  have  been  prescribed  and  presen-
 oi]  have  been  prescribed  and  presen-
 ce  of  agremone  seeds  or  any  other  ‘oil
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 Admission  to  Medical  Colleges
 312,  Shri  ह  N.  Hazarika:  Will  the

 Minister  of  Health  be  pleased  to
 -State:

 (a)  the  number  of  candidates  from
 foreign  countries  sponsored  by  the
 External  Affairs  Ministry  for  their
 admission  into  the  Indian  Medical
 Colleges;

 (b)  the  number  out  of  them  =  for
 post-graduate  courses;

 (c)  the  number  of  those  who  have
 actually  been  admitted  so  far;  and

 (d)  the  total  number  of  seats  for
 both  courses  which  are  controlled  by
 the  Government  of  India?

 The  Minister  of  Health  (Dr,  Sushila
 Nayar):  (a),  (b)  and  (a).  The  num-
 ber  of  seats  reserved  by  the  Gov-
 ernment  of  India  for  Cultural  Scho-
 lars/Private  self-financing  foreign
 students  of  Indian  origin  domiciled
 abroad  and  private  self-financing
 foreign  students  in  the  Under-gradu-
 ate  and  post-graduate  courses  during
 1964-65  was  as  follows:—

 (i)  Post-graduate—Nil,

 (ii)  Under-graduate—98.
 In  addition  to  the  above  l6  seats

 originally  reserved  under  the  Colom-
 bo  Plan  were  made  available  to
 the  candidates  sponsored  by  the  Ex-
 ternal  Affairs  Ministry  for  ,  under-
 graduate  course  during  1964-65.  Thus
 14  seats  were  provided  for  students
 from  outside  India.  Of  these  the

 “Ministry  of  Education  sponsored  26
 candidates  as  Cultural  Scholars,  and
 for  the  remaining  seats  (88)  the
 Ministry  of  External  Affairs  spon-
 sored  260  self-financing  students  of
 Indian  Origin  domiciled  abroad  and
 Private  self-financing  foreign  students
 during  1964-65.  All  these  candidates
 were  sponsored  for  Under-graduate
 course.  =

 (c)  The  number  of  candidates  actu-
 ally  admitted  so  far  and  the  number
 sot  candidates  offered  seats  during

 SEPTEMBER  10,  964  Written  Answers  882

 1964-65,  is  as  follows:—
 Number  N  umber of  oandi-  of  candi-

 dates  dates
 actually  offered
 admitted  seats

 so  far.
 Cultural  Scholars  22  26
 Self-financing  stu-

 dents  of  Indian
 Origin  domiciled
 abroad  and
 Private  self-
 financing  foreign
 students.  48  88

 TOTAL  10  44
 Film  ‘Sangam’

 313,  Shrimati  Jyotena  Chanda:  Will
 the  Minister  of  Fimance  be  pleased  to
 state:

 (a)  the  amount  of  foreign  ex-
 change  granted  to  the  Director  of  the
 film  ‘Sangam’  to  hold  shooting  in
 Europe;  and

 (b)  the  grounds  on  which  Govern-
 ment  sanctioned  the  amount?

 The  Minister  of  Finance  (Shri  T.  T.
 Krisbnamachari):  (a)  Messrs.  R.  K.
 Films  and  Studios  Bombay,  were  re-
 leased  foreign  exchange  to  the  extent
 of  Rs.  3:3  lakhs  for  location  shooting
 of  their  Film  ‘Sangam’  abroad.

 (b)  The  was  r  in
 view  of  the  large  export  earnings  of
 the  Company  in  the  past  and  their
 undertaking  to  earn  sizeable  amount
 of  foreign  exchange  on  this  picture.
 The  stipulation  made  at  the  time  of
 release  was  that  the  Film  will  not
 be  released  for  exhibition  in  India
 until  and  unless  foreign  exchange
 equivalent  to  Rs.  2  lakhs  hed  been
 earned  from  exports.  This  under-
 taking  has  been  fulfilled  by  the
 Company.

 Goidamiths  ig  Delbi
 3i4.  Shri  Shiv  Charan  Gupta:  Will

 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  the  number  of  goldsmiths  who
 registered  themselves  with  Employ-
 ment  Exchanges  in  Delhi;

 d
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 (b)  the  number  out  of  them  who
 have  been  provided  with  jobs  or  other
 assistance  for  their  rehabilitation;

 ‘and

 (c)  the  amount  allocated  to  Delhi
 for  this  purpose  and  the  amount  uti-
 ‘lized  so  far?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  7ll  up  to  the
 ist  July,  1964.

 (b)  45  were  provided  with  jobs  up ‘to  that  date,  72  were  admitted  to  the
 Industrial  Training  Institutes  and  6
 tto  Polytechnics.

 (c)  A  sum  of  rupees  8  lakhs  has
 been  sanctioned  so  far.  Out  of  this,
 a  sum  of  Rs.  2,68,500  has  been  utili-
 zed.

 Shuggi  and  Jhonpri  Scheme  in  Delhi
 (  Shri  Shiv  Charan  Gupta: 3i5.  <  Shri  Bagri:

 Shri  Daljit  Singh:
 Will  the  Minister  of  Works  and

 Housing  be  pleased  to  state:
 (a)  the  amount  paid  by  Government

 to  Delhi  Corporation  in  1961-62,
 1962-83,  and  1963-64,  for  implementing
 Jhuggi-Jhonpri  Scheme  in  Delhi;

 (b)  the  number  of  families  rehabi-
 litated  so  far,  during  1961-62,  1962-63
 and  1963-64;

 (c)  the  number  of  families  likely  to
 ‘be  rehabilitated  in  1964-65  and  the
 number  of  plots  ready  for  allotment
 cand  likely  to  be  ready  by  3lst  March.
 1965;

 (a)  whether  there  ig  any  priority
 for  shifting  2700  families  lying  along
 Railway  lands;  and

 (e)  the  general  policy  regarding
 shifting  of  Jhuggi  and  Jhonpri  fami-
 lies?
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 The  Minister  of  Works  and  Hous-

 ing  (Shri  Mehr  Chand  Khanna):  (a)
 1961-62  Rs.  78.96  lakhs
 1962-63  Rs.  63.84  lakhs
 1963-64  Rs.  35.72  lakhs

 Total:  Rs.  378.62  lakhs
 (b)  and  (c).  Up  to  July  1964,  10,000 families  have  been  alloted  plots|tene- ments  under  the  Jhuggis  and  Jhonpris removal  Scheme,  2,260  more  plots  are

 ready  for  allotment  and  another
 15,500  plots  are  expected  to  be  deve-
 loped  by  the  3lst  March,  1965,  About
 12,500  squatter  families  are  expected to  be  provided  with  alternative
 accommodation  during  the  period
 August,  964  to  March,  1965,

 (d)  ‘Squatters  on  Railway  lands  are
 being  cleared  in  the  order  of  priority
 indicated  by  the  Ministry  of  Railways.

 (e)  Persons  squatting  on  Govern-
 ment  lands  are  evicted  under  a  sector-
 wise  clearanc®  programme.  The
 squatters  are  first  taken  to  camping
 sites  of  25  sq.  yards  in  different
 Jhuggi  and  Jhonpri  colonies.  Later  on,
 those  who  started  squatting  prior  to
 July,  960  and  are  not  Government
 servants  and  migratory  labourers  are
 shifted  to  plots  of  80  sq.  yards  or
 tenements,  as  and  when  they  become
 available,

 Utilisation  of  Fereign  uid  during
 Third  Pisn

 316,  Shri  Shiv  Charan  Gupta:
 {  Shri  Bagri:

 Will  the  Minister
 pleased  to  state:

 of  Finance  be

 (a)  The  amount  of  foreign  assist-
 ance  agreed  upon  by  different  count-
 ries  so  far  for  the  various  schemes
 covered  in  the  Third  Five  Year  Plan;

 (७)  how  much  of  this  has  already
 been  utilised  so  far;  and
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 (c)  how  much  remains  unutilised

 and  what  are  the  prospects  of  its  uti-
 lisation  during  Third  Plan  period?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):;  (a)  to  (c).  A  state-
 ment  showing  the  amount  of  foreign
 assistance  authorised  by  different
 countries|institutions  for  India’s  Third
 Five  Year  Plan,  the  amount  for  which
 orders  have  been  placed,  the  amount
 disbursed  and  the  balance  thereof,  is
 laiqd  on  the  Table  of  the  House.
 {Placed  in  Library.  See  No.  LT-
 3068/64.)

 As  regards  prospects  of  the  utili-
 sation  of  the  balance  amount,  it  is
 expected  that  the  rate  of  utilisation  of
 external  assistance,  which  has  _  re-
 cently  shown  some  improvement  will
 be  further  increased  as  a  result  of
 the  implementation  of  the  decisions
 taken  by  the  Government  of  India  on
 the  recommendations  of  the  Commit-
 tee  on  ‘Utilisation  of  Externa]  Assist-
 ance’.  However,  there  will  be  some
 spill-over  to  the  Fourth  Plan,

 Income-tax  Assessees  in  Delhi
 317,  Shri  Shiv  Charan  Gupta:  Will

 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  the  mumber  of  income-tax
 assessees  in  Delhi; =

 (b)  the  annual  demand  of  income-
 tax  in  9650-5l,  1955-56,  1960-61  and
 1963-64  in  respect  of  Delhi;

 (c)  the  number  of  cases  of  assessees
 for  1962-63  and  1963-64  still  pending
 with  the  Department;  and

 (a)  the  amount  of  arrears  as  on  3ist
 March,  1962,  3lst  March,  963  and  3lst
 March,  1964?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  1,038,469  as  on
 (1-4-1964,

 Rs.
 (b)  1950-51  3,29  lakhs

 1955-56  5,90  lakhs
 1960-61.  7,47  lakhs
 1963-64  16,00  lakhs.

 (९)  1962-63,  ‘14,875,  as  on  (1-4-1964,
 1963-64  62,087  as  on  1-4-1964.
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 (a)  The  effective  arrears  were  as.

 under:—
 Rs.

 1-3-1962,  6,15  lakhs
 31-3-1963  5,98  lakhs

 31-3-1964  6,70  lakhs.
 (Provisional)

 Sales  Tax  on  Hoslery  Goods
 318,  Shri  Shiv  Charan  Gupta:  Will

 the  Minister  of  Finance  be  pleased  to:
 refer  to  the  reply  given  to  Unstarred
 Question  No,  43]  on  the  4th  June,
 964  and  state:

 (a)  whether  any  decision  regarding
 exemption  of  hosiery  goods  from  sales.
 tax  in  Delhi  has  since  been  taken;  and’

 (b)  if  so,  the  nature  thereof?
 The  Minister  of  Finance  (Shri  T.  T:

 Krishnamachari):  (a)  Yes,  Sir,
 (b)  In  view  of  the  fact  that  sales  of

 hosiery  goods  are  taxed  in  Delhi  at
 a  nominal  rate  of  |  per  cent  and  im
 the  adjoining  States  such  goods  are
 taxed  at  a  much  higher  rate,  it  has
 been  decided  not  to  exempt  hosiery
 goods  from  the  levy  of  sales  tax  in:
 Delhi.

 Balance  Sheets  of  Companies
 319.  Shri  Hari  Vishnu  /amath:  Will

 the  Minister  of  Finance  =>  pleased  to
 state:

 (a)  whether  he  has  bern  correctly
 reported  as  having  remarked  on  the
 7th  August,  964  in  the  course  of  his
 speech  at  the  New  Delhi  Conference
 on  research  in  Corporate  Management
 that  public  sector  undertakings  pre-
 pare  umreal  balance  sheets;  and

 (b)  if  80,  the  steps  being  taken  to
 cure  them  of  those  ills?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  The  Finance
 Minister  did  state  that  balance  sheets
 of  companies  were  often  unreal,  but
 he  made  it  clear  that  this  was  so  both
 for  companies  in  the  private  sector  as
 well  as  for  those  in  the  public  sec-
 tor,  and  not  for  the  later  alone.

 (b)  The  steps  under  consideration
 are  to  widen  the  scope  of  audit  so  as
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 to  make  it  more  effective  and  to  en-
 sure  that  the  audited  balance  sheets
 do  conform  to  real  facts.

 DV.C.
 320.  Shri  Mohammad  Elias:  Will  the

 Minister  of  Irrigation  and  Power  be
 Pleased  to  gtate:

 (a)  whether  the  statutory  provisions of  the  Damodar  Valley  Corporation Act  are  being  complied  with  both  by
 the  Damodar  Valley  Corporation  and
 other  agencies  in  respect  of  power
 supply;  and

 (b)  whether  there  are  cases  of  in-
 fringement  of  such  provisions  by  both
 the  Damodar  Valley  Corporation  and
 other  agencies?

 The  Minister  of  Irrigation  and
 Power  (Dr,  K.  L.  Rao):  (a)  Yes.

 (०)  The  State  Electricity  Boards  cf
 West  Bengal  ang  Bihar  and  the  Dur-
 gapur  Steel  Project  authorities  have
 constructed  or  are  constructing  cert-
 ain  Power  Stations  and  Transmission
 Lines  within  the  Valley,  with  the
 knowledge  of  the  Damodar  Valley
 Corporation  and  after  getting  the
 approval  of  the  Planning  Commission.
 In  a  few  cases  no  formal  permission
 has  been  granted  by  the  Corporation
 in  the  absence  of  a  specific  request
 by  the  parties  concerned.  But  the
 Government  have  no  doubt  that  per-

 will  be  granted  when  the  re-
 quest  is  made.

 राज्य  स्वास्थ्य  मंत्री  सम्मेलन

 321.  सितम  सिंह  :  क्या  स्वास्थ्य
 मंत्री  यह  बताने  की  कृपा  करेंगी कि  :

 (क)  प्रारंभ,  964  %  हुए  राज्यों  के
 स्वास्थ्य  मंत्रियों  के चौथ  सम्मेलन  ने  क्‍या
 सिफारिशें  कीं;  पोर

 (ख)  इस  बारे  में  केन्द्रीय  सरकार
 की  क्‍या  प्रतिक्रिया  है  ?
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 स्वास्थ्य  मंत्री  (डा०  सुशीला  नायर)
 (क)  पौर  (ख).  अप्रैल,  964  के  दक्षिणी

 राज्यों  के  स्वस्थ्य  मंत्रियों  के  चौथे  सम्मेलन
 में  पारित  प्रस्तावों  की  एक-एक  प्रति
 सभा  पटल  पर  रखो  गयी  है  [पुस्तकालय  में

 “रखते  गयी ।  देखिये  संख्या  एल०  टी०-

 3069/64]  |  इससे  स्पष्ट  है  कि  इस
 सम्मेलन  में  विविध  विषयों  पर  विचार
 विमर्श  हुआ  ।  भ्रधिकांश  सिफारिशों  पर
 तो  राज्य  सरकारों  को  ही  विचार  करना  है  ।
 इस  सम्बन्ध  में  केन्द्रीय  सरकार  के  विचार
 प्रस्ताव  संख्या  i,  2,  3,  4,  5,  12,  3,
 14,  ‘15,  ‘16,  19,  2l,  22  कौर  23

 (5)  के  सामने  दिये  गये  हैं  t

 Central  Government  Health  Scheme
 Dispensaries

 J  Shri  है,  Madhusudan  Rao: 322,  २  Shri  Vishram  Prasad:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  the  number  and  nature  of  com-
 plaints  received  against  the  Doctors
 working  in  Central  Government
 Healtn  Scheme  Dispensaries  in  Delhi
 from  the  bong  fide  C.G.H.S.  patients
 during  the  year  1963;

 (b)  action  taken  on  those  com-
 plaints;  and

 (c)  whether  action  on  some  _  coin-
 plaints  received  in  962  or  previous-
 ly  has  algo  not  yet  been  finalised?

 The  Minister  of  Health  (Dr.  Sushils
 Nayar):  (a)  During  the  year  1963,  9
 complaints  were  received.  The
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 nature  of  these  complaints  were  as
 follows:

 (i)  Rude/indifferent  be-
 haviour.  27

 (ii)  Refusal/reluctance/ delay  in  making
 domiciliary  visits.  26

 (iii)  Non-supply/delay  in
 supply  of  medicines  8

 (iv)  Time  lag  in  attending to  patients,  27
 (v)  Non-compliance  with

 the  patient’s  request  to
 refer  the  case  to  Spe- cialist.~  5

 (vi)  Dissatisfaction  arising the  results  of  treatment
 received,  22

 (vii)  Absence  from  duty for  short  period.  4

 Total  i9

 (b)  Enquiries  were  miade  into  all  the
 complaints  by  deputing  officers,  where
 necessary,  to  hold  on-the-spot  investi-
 gations.  Where  procedural  defects
 were  revealed,  these  were  remedied.
 In  25  cases  the  medical  officers  con-
 cerned  where  warned  and  were  also
 transferred  to  other  dispensaries.  En-
 quiries  could  not  be  conducted  in  9
 cases  as  the  medical  officers  had  left
 Government  service  and  no  specific
 details  were  available  and  some  of  the
 complaints  had  also  been  withdrawn.
 78  cases  were  dropped  after  making
 enquiries.

 (c)  No.

 Three-Paisa  Coin
 324,  Dr.  Mahadeva  Prasad:  Will  the

 Mini  of  Finance  be  pleased  to
 state:

 (a)  whether  Government  propose  to
 issue  a  new  three-paisa  coin  in  the
 near  future;  and

 (b)  if  so,  the  reasons  therefor?
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 The  Minister  of  Finance  (Shri  T.

 T.  Krishnamachari):  (a)  Yes.
 (b)  It  is  hoped  that  the  issue  of  3

 Paisa  coins  will  reduce  the  demand  for
 1  paisa  coins,  as  with  the  exception
 of  one  paisa,  any  fraction  of  a  rupee can  be  tendered  in  terms  of  2,  3,  5  and
 0  paisa  coins.  The  minting  of  7
 paisa  coins  has  been  found  to  be  un-
 economical,  as  it  has  ceased  to  have
 any  intrinsic  value,  costs  more  than
 its  face  value  and  takes  up  40  per
 cent  of  the  Mints’  capacity.

 Quarters  at  Panchkuim  Road,  New
 Dethi

 325.  Shri  E,  Madhusudan  Rao:  Will
 the  Minister  of  Works,  and  Housing
 be  pleaseg  to  state:

 (a)  whether  it  is  a  fact  that  some
 categories  of  quarters  for  Govern-
 ment  servants  are  being  constructed
 near  Panchkuin  Road,  New  Delhi;

 (b)  ifso,  the  number  of  quarters
 being  constructed  there  and  their
 categories;  and

 (c)  when  these  quarters  will  be
 ready  for  allotment?

 The  Minister  of  Works  and  Housing
 (Shri  Mebr  Chand  Khanna):  (a)  and
 (b).  Yes.  720  type  I  quarters  are  be-
 ing  built  for  Class  IV  staff.

 (c)  432  quarters  have  been  com-
 pleted  and  allotted.  The  remaining
 288  are  expected  to  be  ready  for
 allotment  in  lots  by  the  end  of  the
 current  year.

 Quarters  in  Ramakrishnapura,
 Delhi

 New

 326.  Shri  E,  Madhusudan  Rao:  Will
 the  Minister  of  Works  and  Hoasing  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  few
 thousand  staff  quarters  are  ready  for
 occupation  in  Ramakrishnapuram,
 New  Delhi  and  that  no  allotment  has
 so  far  been  made;  and
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 (b)  if  so,  the  reasons  therefore  and
 when  these  will  be  allotted  to  Gov-
 ernment  servants?

 The  Minister  of  Works  and  Housing
 (Shri  Mehr  Chand  Khamna):  (a).  No.
 Ag  soon  as  the  quarters  are  ready
 and  have  been  provided  with  electri-
 city  and  water,  they  will  be  allotted.

 (b)  Does  not  arise.

 Death  Rate

 327.  Shri  E.  Madhusudan  Rao:  Will
 the  Minister  of  Health  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  there
 has  been  a  substantial  fall  in  the
 death  rate  as  a  result  of  control  over
 diseases  like  T.B,  and  Malaria;  and

 (b)  if  so,  the  percentage  of  fall  thus
 made  possible?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  Yes,  particularly  of
 malaria.

 (b)  The  mortality  rate  due  to  Tuber-
 culosis  before  the  new  drugs  were
 introduced  was  about  200  per  -1,00,000
 of  population  every  year.  8  survey
 undertaken  in  Punjab  villages  recent-
 ly  hag  shown  that  the  mortality  in  the
 rural  parts  was  about  00  per  -1,00,000,
 in  a  year.  In  Madanapalle  area  where
 a  community  control  of  Tuberculosis  is
 in  progress  for  the  last  2  years,  the
 mortality  has  been  shown  to  be  about
 20  per  +1,00,000  population  in  a  year.

 2.  Trend  in  malaria  morbidity  and
 mortality  is  estimated  on  the  basis  of
 proportional  case  rate  ie.,  the  percent-
 age  of  clinical  malaria  cases  as  com-
 pared  to  all  types  of  cases  treated  in
 hospitals  and  dispensaries.  Before  the
 initiation  of  any  large  scale  malaria
 pared  to  all  types  of  cases  treated  in
 India,  the  mortality  in  935  was  esti-
 mated  to  be  |  per  cent.  of  the  cases
 which  suffered  from  malaria  and  0°75
 per  cent,  as  reported  in  “1952.  The
 proportional  case  rate  which  was  0.8
 per  cent.  in  1958-54  wags  reduced  to
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 0°23  per  cent.  in  1963-64  thus  showing
 a  reduction  by  985  per  cent  The
 mortality  from  malaria  is  negligible
 A  death  from  malaria  is  extremely
 Tare  now-a-days.

 3.  The  death  rate  due  to  Small
 Pox  which  was  reported  to  be  16-06
 Per  -1,00,000  of  population  in  950-5l
 came  down  to  9°59  in  1957-58  and  has
 been  further  reduced  to  1:62,  per
 -1,00,000  in  1963-64  due  to  the  National
 Small  Pox  Eradication  Programme  in
 operation  in  the  country.

 Paial  Central  Bank
 Shri  Prakash  Vir  Shastri:  Will

 the  Minister  of  Fimanoce  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No,  2  on  the  l2th  March,
 964  and  state:

 (a)  whether  the  liquidation
 ceedings  of  the  Palai  Central
 have  since  been  completed;

 pro-
 Bank

 (b)  the  total  amount  so  far  distribut-
 ed  amongst  the  depositors  and  the
 percentage  thereof  to  the  total  de-
 Posits;

 (c)  te  amount  that  will  be  left  with
 the  Liquidator  aftor  payment  of  the
 third  instalment  of  six  paise  in  a
 rupee;  and

 (d)  when  the  final  payment  to  the
 depositors  is  likely  to  be  made?

 The  Minister  of  Finance  (Shri  T
 T.  Krishaamachari):  (a)  No.

 (b)  Rs.  4,84,50,116  amounting  to
 about  62%  of  the  total  deposits.

 (c)  and  (d).  As  the  liability  on
 account  of  income-tax  from  959  to
 963  has  not  been  finally  determined,
 it  ig  not  possible  to  estimate  at  this
 stage  the  exact  amount  which  may  still
 be  available,  after  the  payment  of  the
 third  dividend  has  been  completed.
 As  misfeasance  proceedings  against
 the  directors  are  still  in  progress,  it  is
 not  also  possible  to  indicate  when  the
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 final  dividend  is  likely  to  be  paid.
 Efforts  will,  however,  be  made  to  de-
 clare  one  or  more  additional  dividends,
 in  favour  of  the  depositors,  ag  and
 when  the  necessary  funds  are  available
 for  thig  purpose.

 Bakaro  ang  Durgapur  Power  Houses

 |  Shri  Mohammad  Elias:
 329,  <  Shri  Indrajit  Gupta:

 i  Shrimati  Renu  Chakravartty:
 Will  the  Minister  of  Irrigation  and

 Power  be  pleased  to  state:

 (a)  the  number  of  occasions  on
 which  each  of  the  three  75  MW  new
 generating  units  of  the  Damodar
 Valley  Corporation,  Bakaro  and
 Durgapur  went  out  of  commission  and
 the  reasons  therefor;  and

 (b)  what  was  the  extent  of  shortage
 in  capacity  due  to  such  outage  and
 how  the  situation  on  each  occasion
 was  met  and  at  what  additional  cost?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  The  num-
 ber  of  occasions  on  which  the  three
 new  75  MW  generating  units  had  to  be
 shut  down  since  they  were  commis-
 sioned  is  shown  below!

 Bokaro  (fourth  unit):  29  «(upto
 August,  1964).

 Durgapur  (first  unit):  22  (upto
 July,  1964).

 ~  ke
 Durgapur  (second  unit):  23  (upto

 July,  1964).

 (b)  The  extent  of  the  shortage
 in  capacity  due  to  the  _out-
 ages  has  not  been  assessed  . ५4 cisely.  The  shortage  was  met
 boosting  up  the  other  DVC  thermal
 and  hydel  units,  by  importing  power
 from  Sindri  and  the  Rihand  Dam  Pro-
 ject  on  an  exchange  basis  and  by  re-
 sorting  to  load  shedding  on  8  few
 occasions.  No  additional  cost  was

 involved,  eS
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 Tenugha:  Dan.  «
 Shri  Mohammad  Ellas:
 Shri  Indrajit  Gupta:

 [  Shrimati  Renu  Chakravartty:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state  whether  it
 is  a  fact  that  the  Bihar  Government
 will  construct  the  Tenughat  Dam  on
 the  Damodar  River  instead  of  the
 Damodar  Valley  Corporation  and  if
 so,  the  reasons  therefor?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  Yes.  Propo-
 sals  for  the  reorganisation  of  the
 Damodar  Valley  Corporation  are
 under  consideration  and  in  this  con-
 text  it  was  considered  desirable  to
 entrust  the  execution  of  the  Tenughat
 Dam  to  the  Bihar  Government  in
 whose  jurisdiction  the  project  site  is
 situated.

 International  Monetary  Fund

 33l,  Shri  Tan  Singh:  Will  the  Min-
 ister  of  Finance  be  pleased  to  state:

 (a)  the  main  resources  of  Inter-
 national  Monctary  Fund  and  the  ex-
 tent  of  India’s  contribution  towards
 it;

 (b)  whether  it  has  been  decided  to
 increase  existing  resources,of  the
 fund;  and

 (c)  the  financial  implications  of
 such  increase  on  India?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  The  main  re-
 sources  of  the  IMF  are  the  capital
 subscriptions—called  quotas—of  the
 individual  countries  and  its  invest-
 ment  income.  Out  of  a  total  quota
 holding  of  15,6148  million  U.S.
 dollars,  India’s  share  amounts  to  600
 million  U.S.  dollars  as  on  30th  April,
 1964.

 (0)  and  (c).  Various  proposals  are
 under  consideration  of  the  I.MF.,  but
 no  decisions  have  been  taken.
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 CALLING  ATTENTION  TO  MATTER
 ‘OF  URGENT  PUBLIC  IMPORTANCE

 CorrRUPTION  IN  GONDA  ELECTIONS

 Shri  8,  M.  Banerjee  (Kanpur):  Sir,
 I  call  the  attention  of  the  Minister  of
 Law  to  the  following  matter  of  urgent
 public  importance  and  I  request  that
 the  may  make  a  statement  thereon:

 “The  judgment  of  the  Election
 Tribunal  nullifying  the  election

 -of  the  Member  of  Lok  Sabha  from
 Gonda  constituency  and  bringing

 -out  serious  charges  of  corruption
 in  the  said  election”.

 The  Minister  of  Law  (Shri  A.  K.
 Ben):  At  the  General  Elections  held
 in  1962,  Shri  Ram  Ratan  Gupta  was
 declared  elected  to  the  Lok  Sabha
 from  Gonda  Parliamentary  Con-
 stituency  in  the  State  of  Uttar  Pra-
 -Gesh,  The  result  of  the  election  was
 declared  after  a  recount  of  votes,  Shri
 N.  Dandekar,  one  of  the  candidates  in
 the  election,  filed  an  Election  Petition
 calling  in  question  the  election  of
 Shri  Ram  Ratan  Gupta  on  various
 grounds.  The  Election  Tribunal,
 which  tried  the  Election  Petition,  held
 that  266  ballot  papers  were  tampcred
 with  be.ween  the  first  count  and  the
 recount.  According  to  the  Election

 ‘Tribunal,  1930,  votes  which  were  count-
 ed  as  va'id  in  favour  of  Shri  N.
 Dandekur  in  the  first  count  were  im-
 properly  rejected  on  the  recount  as
 a  result  of  tampering  and  that  all
 these  930  votes  excepting  two  ought
 to  have  been  counted  as  valid  votes
 in  favour  of  Shri  N,  Dandekar.  Simi-
 Yarly,  the  Election  Tribunal  held  that
 236  votes  polled  in  favour  of  Shri  Ram
 Ratan  Gupta  ought  to  have  been
 deducted  from  the  votes  which  were
 counted  in  favour  of  Shri  Ram  Ratan
 Gupta,  and  they  were  rightly  reject-
 ed  in  the  first  count.  But  they  were
 tampered  with  after  the  first  count
 in  order  to  validate  them  and  were
 counted  as  valid  at  the  recount.  In

 ‘view  of  these  findings,  the  Election
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 Petition  filed  by  Shri  N.  Dandekar
 was  allowed,  the  election  of  Shri  Ram
 Ratan  Gupta  was  declared  void  and
 set  aside  and  Shri  N.  Dandekar  was
 declared  to  have  been  duly  elected.

 In  the  course  of  its  judgment,  the
 Election  Tribunal  observed  that  Shri
 ९.  M,  Nigam,  the  District  Magistrate
 of  Gonda,  who  was  the  Returning
 Officer  for  the  Constituency  was
 instrumental  in  bringing  about  the
 success  of  Shri  Ram  Ratan  Gupta  at
 the  election  by  corrupt  contrivance.
 The  Eelection  Tribunal  also  mention-
 ed  five  other  officers  as  having  been
 involved  in  this  affair,  namely,

 l.  Shri  R,  B,  Johri,  District  Election
 Officer,  Gonda.

 2.  Shri  A,  S,  Misra,  Assistant  Re-
 turning  Officer,  Gonda,  East  and
 Gonda  West  Segments.

 3.  Shri  Krishna  Madho_  Saran,
 Treasury  Officer,  Gonda,

 4,  Shri  Kali  Chander  Johri,  Nazir,
 Collectorate,  Gonda.

 5.  Shri  Maqbool  Hussain,  Election
 Inspector,  Gonda.

 The  Election  Tribunal  further  ex-
 pressed  the  on:nion  that  this  was  a
 fit  case  for  inquiry  under  section  37
 of  the  Representation  of  the  People
 Act,  95i,  against  Shri  Nigam  and  the
 above-mentioned  five  officials,  There
 is,  however,  the  following  observation
 in  the  judgment  regarding  Shri
 Nigam:

 “He  was  instrumental  in  bring-
 ing  about  the  success  of  Shri  Ram
 Ratan  Gupta  Respondent  No.  |
 by  corrupt  contrivance  and  the
 quid  pro  quo  was  his  promotion
 as  Commissioner  of  Faizabad  in
 November  962  after  the  election,
 although  he  was  previously  super-
 seded”.

 The  Government  of  Uttar  Pradesh
 was  not  a  party  to  the  proceedings
 nor  was  it  heard  before  this  obsera-
 tion  was  made.
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 [Shri  A.  K.  Sen]
 The  Election  Tribunal  has  also  held

 that  Shri  Nigam,  the  Returning  Offi-
 cer,  violated  rule  60  of  the  Conduct
 of  Election  Rules,  96l,  by  designedly
 and  illegally  refraining  from  com-
 pleting  the  counting  of  votes  by  con-
 tinuous  counting  and  by  failing  to
 keep  the  ballot  papers  in  safe  custody
 and  that  there  was  breach  of  the
 official  duty  on  the  part  of  Shri  Nigam
 which  resulted  in  tampering  of  the
 ballot  papers,

 On  the  basis  of  the  findings  ond
 observations  of  the  Election  Tribunal,
 the  Election  Commission  has  decided
 to  cause  necessary  inquiries  to  be
 made  with  a  view  to  considering
 whether  prosecution  should  be  insti-
 tuted  against  all  or  any  of  the  above-
 mentioned  six  officials  for  offences
 under  section  29  (doing  acts  for
 furtherance  of  the  prospects  of  the
 election  of  a  candidate),  section  34
 (breach  of  official  duty  in  connection
 with  elections)  and  section  36
 (tampering  with  ballot  papers)  of  the
 Representation  of  the  People  Act,
 1951.

 The  Government  of  Uttar  Pradesh
 has  already  initiated  disciplinary  pro-
 ceedings  against  Shri  Nigam  and  has
 placed  him  under  suspension.

 Shri  S.  M.  Banerjee:  After  the  pro-
 nouncement  of  the  Election  Tribunal
 and  after  the  thoughtless  statement
 of  the  Chief  Minister  of  Uttar  Pra-
 desh,

 Mr.  Speaker:  Order,  order.  He
 should  not  say  that.

 Shri  Nambiar  (Tiruchirapalli):
 “Improper”  statement.

 Shrimat;  Renu  Chakravartty  (Bar-
 rackpore):  Mrs.  Kripalani  says  that
 she  agreed  that  it  was  not  a  well-
 prepared  statement.

 Mr.  Speaker:  Then  he  can  quote
 her.  If  she  has  admitted  that,  then
 that  might  be  quoted.
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 Shri  8.  M.  Banerjee:  Only  because

 she  has  admitted  it,  I  quote.  Then,
 Shri  Lal  Bahadur  Shastri,  the  Prime
 Minister,  and  his  Cabinet  colleagues.
 it  is  reported,  took  a  grave  view  of
 the  disclosures  made  by  the  Election
 Tribunal.

 Shri  K.  9,  Malaviya  (Basti):  We
 are  not  able  to  hear;  he  is  not  audible.
 Will  he  kindly  speak  on  the  mike?

 Mr,  Speaker:  There  is  something
 wrong  with  hig  throat,  perhaps.

 Shri  8S.  M.  Banerjee:  I  am  choked
 with  emotion.

 Mr.  Speaker:  Probably  he  has
 strained  himself  too  much.

 Shrimati  Renu  Chakravartty:  It  is
 the  cumulative  effect!

 Shri  S.  M.  Banerjee:  The  Prime
 Minister  and  his  colleagues  took  a
 grave  view  of  this  Judgement  of  the
 tribunal  and  it  is  saiq  in  th:  news-
 papers  that  since  the  statement  made
 yesteday,  that  is,  on  the  5th  by  the
 Uttar  Pradesh  Chief  Minister,  Shrimati
 Sucheta  Kripalani,  does  not  agree
 with  that  information  about  the  con-
 duct  of  the  official  censured  by  the
 tribunal,  the  Prime  Minister  sent  for
 all  the  relevant  records  before  taking
 any  further  action  in  the  matter.
 Then  the  report  says  that  the  Chief
 Election  Commissioner  went  in  Uttar
 Pradesh  and  so  on.  I  would  like  to
 know  whether  the  Central  Govern-
 ment,  especially  the  Home  Minister
 who  is  out  to  root  out  corruption,  is
 interested  in  setting  up  a  Commission,
 a  high-power  Commission,  to  enquire
 into  these  affairs,  which  include  the
 ex-Chief  Minister  of  Uttar  Pradesh;
 it  has  come  out  that  everything  was
 done  with  the  connivance  of  Shri
 C.  B.  Gupta.

 Mr.  Speaker:  The  question  is  whe-
 ther  the  Government  has  any  inten-
 tion  of  setting  up  a  tribunal  to  en-
 quire  into  the  matter.  (Interrurtion)
 Order,  order.  The  only  relevant
 question  here  is  whether  the  Govern-
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 ment  has  any  intention  to  set  up  a
 tribunal.

 Shri  Maurya  (Aligarh):  Did  he
 have  tclephonic  talk  with  Shri  Nigam,
 before  the  recount?  There  is  evi-
 dence  to  this  fact  before  the  Election
 Tribunal.

 Mr.  Speaker:  Order,  order.  He
 cannot  deliver  a  speech  now.  He  is
 not  allowed  to  do  so.  He  might  re-
 sume  his  seat.  A  question  has  been
 put  and  that  has  to  be  answered;  let
 that  be  answered  first.

 श्री  मौर्य  :  इस  प्रकार  की  'ध्टनाशों
 लोकशाही  लोप  होती  हुई  नज़र  जाती  है  प्रौढ़
 नगर  ऐसे  ही  चलता  रहा  तो  लोगों  का  वेस्ट
 पर  से  विश्वास  उठ  जायेगा,

 अध्यक्ष  महोदय  :  इस  तरीक़े  से  श्राप
 बाधा  नहीं  डाल  सकते  हैं  ।  भ्रमर  माननीय
 सदस्य  इस  पर  विस्तार  से  डिस्कशन  चाहते
 हैं  तो  वे इसके  ऊपर  डिस्कशन  के  लिए  नोटिस
 दें  और  उस  डिस्कशन  के  दौरान  में  जब  उन्हें
 बोलने  का  मौक़ा  मिले  तब  थे  बेशक़  इस  पर
 बोलें  लेकिन  इस  तरीक़े  से  बगैर  बुलाये  हुए
 बीच  में  वे  बाधा  न  डालें  ।

 Shri  A.  K.  Sen:  As  the  hon.  House
 will  recall,  I  have  read  out  from  the
 Judgement  itself  which  shows  that  an
 enquiry  under  section  37  of  the  Rep-
 resentation  of  the  People  Act,  should
 be  initiated  by  the  Chief  Election
 Commissioner  and  he  hag  already
 done  so,
 As  I  have  said,  there  is  no  benefit
 in  having  multiplicity  in  the  matter.
 The  Chief  Election  Commissioner  will
 no  doubt  take  into  consideration  all
 the  facts  and  also  the  allegation  of
 any  political  influence  being  brought
 on  the  Returning  Officer,

 Shri  S.  M.  Banerjee:  My  question
 has  not  been  answered.  After
 pronouncement  of  the  judgment  and
 the  statement  of  the  Chief  Minister,
 have  the  Prime  Minister  and  his
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 Cabinet  colleagues  decided  to  have  an
 impartial  enquiry  into  the  whole
 affair—that  is  my  question.  The
 Prime  Minister  is  here;  he  can  an-
 swer.

 Mr.  Speaker:  The  hon.  Minister
 says  that  the  Election  Commissioner
 has  initiated  proceedings  to  make  an
 enquiry.  The  Government  does  not
 think  that  there  ought  to  be  another
 enquiry  as  that  would  be  duplication
 of  proceedings.

 Shri  S.  M.  Banerjee:  I  want  to:
 know  whether  the  Chief  Election
 Commisioner,  while  making  the  en-
 quiry,  will  take  into  account  the  fis-
 siparous  role  of  the  ex-Chief
 Minister?

 Mr.  Speaker:  That  would  also  in-
 clude  finding  out  if  any  political
 ininfluence  has  been’  exercised  in
 compelling  the  Returning  Officer.

 Shri  S.  M.  Banerjee:  The  Election
 Commissioner  cannot  go  into  political
 matters,

 Mr.  Speaker:  Government  has  no
 intention  of  setting  up  another
 enquiry.

 Shri  Hari  Vishnu  Kamath  (Hosh-
 angabad):  Do  the  Government  and
 the  Election  Commission  fully  realise
 that  in  a  parliamentary  democracy,
 if  the  sanctity  of  the  ballot  is  not  kept
 inviolate,  the  ballot  will  per  force
 yield  place  to  the  bullet....

 Mr.  Speaker:  Does  he  want  to  stop
 those  who  are  interrupting  him  or
 those  who  are  cheering  him?

 Shri  Hari  Vishau  Kamath:  I  want
 the  Minister  to  be  attentive  and  hear
 me.  And,  is  it  a  fact  that  the  then
 Prime  Minister,  Shri  Jawaharlal
 Nehru  wrote,  according  to  certain
 excerpts  recently  read  by  the  Chief
 Minister  of  UP.  to  the  Government
 of  U.P.  at  that  time,  suspecting  tam-
 pering  with  ballot  papers  in  Gonda
 constituency  election  and  if  so,  why
 was  not  any  serious  action  taken  on
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 (Shri  Harj  Vishnu  Kamath].
 that  letter  of  the  late  Prime  Minister,
 Shri  Jawaharlal  Nehru,  and  is  the
 action  taken  now  against  Shri
 Nigam.

 Mr.  Speaker:  If  there  are  so  many
 questions,  there  will  be  confusion.
 If  he  puts  one  question,  he  may  get  a

 “precise  answer.

 Shri  Hari  Vishnu  Kamath:  Do  the
 ‘Government  fully  realise  that  in  a
 parliamentary  democracy,  if  the
 sanctity  of  the  ballot  is  not  kept
 inviolate,  the  ballot  will  per  force
 yield  place  to  the  bullet  and  why  was
 not  any  serious  action  taken  on  the
 letter  of  the  late  Prime  Minister,  Shri
 Jawaharlal  Nehru?  This  coacopho-
 nous  cachinnation  is  most  untimely.
 fhey  are  laughing  even  at  this  mur-
 der  of  democracy.

 Shri  A.  K.  Sen:  Government  is
 second  to  none  in  their  devotion  to
 the  cause  of  upholding  the  sanctity
 of  our  elections.

 Mr,  Speaker:  What  about  the  letter
 of  Shri  Jawaharlal  Nehru?  Has  any
 action  been  taken  on  it?

 Shri  A.  K.  Sen:  The  present  Prime
 Minister,  who  was  Home  Minister  then,
 and  our  late  Prime  Minister  were
 apprised  of  the  allegations  concern-
 ing  this  election.  I  met  the  late
 Prime  Minister  and  informed  him  my-
 self.  I  went  to  the  present  Prime
 Minister  with  the  Chief  Election
 Commissioner,  These  allegations
 were  communicated  to  both  the
 present  Prime  Minister  and  the  late
 Prime  Minister  by  the  Chief  Elec-
 tion  Commissioner  and  by  myself.
 Thereupon  the  late  Prime  Minister
 had  written  a  letter  informing  the
 Chief  Minister  of  U.P.  about  the
 serious  allegations  which  have  been
 made  and  expressing  his  concern.  The
 reply  has  already  been  published  in
 UP.  by  the  Chief  Minister  of  U.P.,  in
 which  the  predecessor  of  the  present
 Chief  Minister  had  written  to  our
 late  Prime  Minister  that  he  was  very
 concerned  himself  and  if  there  has
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 been  any  tampering  with  the  election,
 it  must  be  looked  into  carefully  and
 the  guilty  must  be  punished.  I  do
 not  recollect  the  exact  words.  The
 letter  is  there.  But  he  said  that  under
 the  law  he  was  advised  that  the
 forum  for  having  this  matter  deter-
 mined  would  be  the  Election  Tribu-
 nal  which  was  set  up  immediately  and
 all  these  allegations  have  been
 enquired  into,  The  appointment  of
 an  impartial  Election  Tribunal  shows
 the  Government’s  determination  to
 set  up  a  really  impartial  tribunal  to
 enquire  into  this  matter,  and  the
 speed  with  which  proceedings  have
 been  initiated  against  the  persons
 who  have  been  mentioned  in  the
 judgment  of  the  Election  Tribunal
 also  shows  the  Government’s  concern
 in  the  matter  to  punish  those  against
 whom  suspicion  has  been  cast.  But
 the  hon.  Member  will  agree  that  in
 a  democratic  set  up  it  must  proceed
 according  to  the  procedure  laid  down.

 Shri  Hari  Vishnu  Kamath:  May
 I  request  you,  Sir,  in  view  of  the
 gravity  of  the  matter,  to  direct  the
 Government  to  lay  on  the  Table  of
 the  House  the  letters  to  which  he  has
 been  referring—the  letters  of  Shri
 Jawaharlal  Nehru—because  I  read
 from  the  papers  that  they  were  laid
 on  the  Table  of  the  U.P.  Legislatures?

 Shri  A.  K.  Sen:  They  have  already
 been  published.

 Shri  Hari  Vishnu  Kamath:  Let  them
 be  laid  on  the  Table.  We  have  not
 seen  them  in  the  papers  at  all.  Where
 have  they  been  published?

 Shri  A.  K.  Sen:  They  have  been
 published  in  all  the  papers.

 श्री  यदा पाल  सिह  (कैराना)  :  क्‍या
 इलेक्शन  कमीशन  को  ऐसे  शभ्रख्त्यार  हैं  कि  वह
 राजनीतिक  मामलों  की  तहकीकात  कर  सक  ?

 अध्यक्ष  महोदय  :  माननीय  सदस्य  इस
 बात  को  कानून  में  देखे  ।  शायद  मिनिस्टर
 साहब  की  राय  गलत  हो  ।  हम  उसको  क्‍यों
 एक्सेप्ट  करें  ?
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 QUESTIONS  IN  RESPECT  OF  CALL
 ATTENTION  STATEMENT  RE:  SUS-
 PENSION  OF  IAC  SERVICES  LAID

 ON  THE  TABLE  ON  9-9-1964,
 Mr.  Speaker:  I  shall  now  allow

 questions  on  the  Calling  Attention
 Notice  which  was  taken  up  yesterday and  a  statement  was  laid  on  the
 Table,

 Shri  Harish  Chandra  Mathur:
 (Jalore):  Wil  the  hon.  Minister  for
 Civil  Aviation  be  pleased  to  say  what
 is  the  estimated  loss  from  the  curtail-
 ment  of  these  services  per  day  and
 whether  this  loss  is  only  due  to  the
 attitude  of  the  pilots  or  because  the
 whole  of  the  upper  administration  in
 the  undertaking  is  in  disarray  and
 there  have  been  other  reasons  of  not
 giving  overhauling  time  and  main-
 tenance  of  Caravelles  etc.

 “The  Minister  of  Civil  Aviation
 (Shri  Kanurmgo):  The  anticipated

 Joss  due  to  the  cancellation  of  ser-
 vices  has  not  been  calculated  and  I
 am  not  prepared  to  apportion  blame
 between  the  management  and  the
 strikers  for  the  dislocation  of  services,

 Shri  Harish  Chandra  Mathur:  What
 are  the  maladies  which  have  been
 flogging  this  undertaking?  He  should
 be  able  to  give  us  some  information.
 After  all,  it  has  not  been  dropped
 from  heaven.  There  seems  to  have
 been  trouble  in  this  undertaking  for
 such  a  long  time  past.  All  the  pa-
 pers  have  been  mentioning  about  it.
 The  Minister  who  is  giving  whole
 time  attention  to  it  should  be  able  to
 enlighten  the  House  on  this  point.

 Shri  Kanungo:  I  have  described  it
 in  the  statement.

 Some  hon.  Members  rose—

 Mr.  Speaker:  झल  Mukerjee.

 Shri  Thirumala  Rao  (Kakinada):
 May  I  know  whether  the  Ministry
 romes  in  between  the  management  and
 the  workers?
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 Mr.  Speaker:  I  have  called  Shri

 Mukerjee.
 Shri  H.  N.  Mukerjee  (Calcutta

 Central):  In  view  of  the  pilots  doing
 very  responsible  work  which  entails
 8  great  deal  of  potential  danger  to
 them  as  well  as  to  the  passengers
 they  carry,  may  I  know  why.  it  is
 that  such  a  long  time  has’  elapsed
 before  sympathetic  discussion  could
 properly  be  conducted  with  these
 very  responsible  officials  of  the
 country  and  an  arrangement  arrived
 at  by  which  all  this  kind  of  difficul-
 ties  and  disturbances  could  have  been
 avoided?

 Shri  Kanungo:  While  the  matter
 was  under  discussion  the  pilots  took
 action  unilaterally.

 Shri  Nath  Pai  (Rajapur):  That  is
 not  true,

 Shri  Kanungo:  Of  course,  the
 management  was  at  fault  because
 from  July  963  they  did  not  pursue
 the  matter  to  discuss  it.

 Shri  Hanumanthalya  (Bangalore
 City):  He  is  now  apportioning  the
 blame.

 Shri  Nath  Pai:  Mr.  Speaker,  the
 Minister  in  reply  to  an  earlier  ques-
 tion  put  by  Shri  Mathur  assured  you
 that  he  is  not  prepared  to  apportion
 blame.  In  the  very  next  statement
 he  is  saying  that  action  was  precipi-
 tated  by  the  pilots,  May  I  know  what
 is  the  kind  of  treatment  that  is  shown
 to  us?  Once  he  is  saying  that  he  is
 not  prepared  to  apportion  blame  and
 then  he  js  actually  doing  it.  How
 does  he  reconcile  the  two?

 Shri  Kanungo:  IJ  am  merely  repeat-
 ing  what  I  have  mentioned  in  the
 statement.

 Shri  Nath  Pal:  How  do  you  recon-
 cile  the  two  statements?

 Shri  Prabhat  Kar  (Hooghly):  So  far
 as  the  grievances  of  the  pilots  are  con-
 cerned,  the  international  rules  which
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 [Shri  Prabhat  Kar]
 are  applicable  to  them  are  not  applied
 in  India.  Knowing  fully  well  as  we
 do  the  responsibility  of  pilots  in  car-
 rying  passengers  in  the  air,  may  I
 know  why  steps  were  not  taken  to
 implement  those  rules?

 Shri  Kanungo:  There  is  no  inter-
 national  law  on  the  subject,  (Inter-
 Truptions).

 Shri  Mohammad  Elias  (Howrah):
 The  Minister  says  there  is  no  inter-
 national  law.  But  the  question  was
 about  the  implementation  of  an  in-
 ternational  rule.

 Mr.  Speaker:  The  question,  as  I
 understood,  is,  there  are  international
 rules  governing  the  conditions  of
 service  of  pilots  and  it  is  the  griev-
 ance  of  the  pilots  that  those  rules  have
 not  been  applied  to  Indian  pilots.  He
 wants  to  know  why  it  has  not  been
 done.

 Shri  Prabhat  Kar:  He  has  ad-
 mitted  that  rule  in  the  _  state-
 ment.  Now  he  says  there  is  no  law.
 I  do  not  know  whether  he  has  read
 his  own  statement.

 Shri  Kanungo:  There  is  no  law  on
 the  subject  (Interruptions).

 Mr.  Speaker:  Order,  order.  The
 question  has  been  put.  Let  him
 answer  it,  He  igs  answering  Hon.
 Members  should  have  patience.

 Shri  Kanungo:  The  rules  of  the
 Directorate  of  Civil  Aviation  in  India
 is  that  the  maximum  flying  hours  per
 month  should  be  125,  It  varics  from
 country  to  country.  The  limitation
 per  day  and  per  week  has  to  be
 negotiated.  As  I  have  said  in  the
 statement,  one  of  the  officers  of  the
 Corporation  and  the  pilots  came  to
 a  certain  agreement  which  was  not
 ratified  by  the  Corporation.  It  was
 given  a  trial.  None  the  less,  it  was
 found  that  it  is  unworkable.  There-
 fore,  fresh  negotiations  were  started.
 It  did  not  result  in  any  agreement.
 Therefore,  the  matter  has  been  refer-
 red  to  a  tribunal.  In  the  meantime,
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 as  I  have  said  in  the  statement,  some
 evidence  is  forthcoming  that  the
 pilots  are  inclined  to  review  the  mat-
 ter  in  discussion  with  the  Government.
 Accordingly,  they  have  been  called  for
 Aviation  Department,

 Shri  Nath  Pai:  Mr.  Speaker,  am  I
 not  entitled  as  a  member  to  follow
 what  the  hon.  Minister  says?  While
 I  have  no  right  to  ask  a  question—I
 know  that—I  have  the  right  to  follow
 what  he  says.

 Mr.  Speaker:  He  is  using  another
 device  to  put  a  question.

 Shri  Nath  Pai:  Do  I  not  have  the
 right  to  seek  your  help  and  guidance
 if  I  do  not  follow  what  the  Minister
 says.  I  do  not  know  where  the  tribu-
 nal  butts  in,  when  the  promise
 given  by  Shri  Raj  Bahadur  to  the
 Lok  Sabha  was  the  appointment  of  8
 Commission.  The  dispute  is  _  still
 pending  because  the  Government  has
 fallen  back  on  its  promise  to  appoint
 a  Commission.

 Mr.  Speaker:  That  question  can  be
 picked  up  by  some  Member  who  fol-
 lows.

 Shri  Vasudevan  Nair  (Ambala-
 puzha):  Has  the  hon.  Minister  per-
 sonally  satisfied  himself  that  all
 efforts  for  direct  negotiated  scttle-
 ment  of  the  dispute  were  exhausted
 by  the  management?  If  not,  why
 has  he  taken  recourse  to  the  dilatory
 process  of  national  tribunal?

 Shri  Kanungo:  Because,  under  the
 law,  when  conciliation  fails  there  is
 no  other  alternative  except  to  refer
 the  dispute  to  a  tribunal.  But  that
 does  not  prevent  the  parties  from
 coming  to  an  agreement  in  the  mean
 while.  As  I  have  said  just  now,  at
 the  moment  Government  is  asking
 the  pilots  to  discuss  the  matter  with
 it.

 Shri  P.  R.  Chakraverti  (Dhanbad):
 Apart  from  the  merits  of  the  ques-
 tions,  may  Y  know  if  any  arrange-
 ments  were  made  to  provide  relief
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 crew  for  the  convenience  of  the  pas-
 sengers  and,  if  so,  how  was  it  that
 on  the  23rd  August  the  plane  bound
 for  Madras  wag  delayed  by  94  hours
 to  give  twelve  hour  rest  to  the

 -crew?

 Shri  Kanungo:  Because  these  dis-
 ruptions  occurred,  the  Government
 directed  the  Corporation  to  curtail
 the  services  to  what  they  could  de-
 finitely  maintain.

 Shri  8.  M.  Banerjee  (Kanpur):  I
 would  like  to  know  whether  there  is
 any  apparatus  to  deal  with  the  em-
 ployees’  problems,  specially  of  the
 Pilots,  existing  in  the  Corporation,  if
 not,  whether  the  assurance  given  by
 Shri  Raj  Bahadur  for  setting  up  a
 commission  will  be  respected  by  this
 Government.

 Shri  Kanungo:  There  are  the  nor-
 ma]  labour  laws  for  settlement  of  dis-
 putes.  By  a  judgment  of  a  tribunal
 in  1958,  pilots  have  been  classified
 as  workmen.

 Shrj  s.  M.  Banerjee:  He  does  not
 follow  the  question.

 Mr.  Speaker:  The  question  is  that
 the  earlier  Minister  gave  an  assur-
 ance  that  he  will  appoint  a  commis-
 sion;  whether  the  Government  thinks
 that  it  would  follow  up  and  fulfil
 that  assurance  and  discharge  its  obli-
 gation  or  that  does  not  stand  at  all.

 Shri  Kanungo:  At  the  moment,  not.
 I  have  placeq  a  statement  on  the
 Table  of  the  House,  {  suppose,  three
 days  ago  on  that  issue.  You  cannot
 have  two  concurrent  enquiries  in  the
 same  matter.

 Shri  Nath  Pai:  Is  there  no  sanctity
 of  ministerial]  promises?

 The  Prime  Minister  and  Minister
 of  Atomic  Energy  (Shri  Lal  Bahadur
 Shastri):  ]  must  say  that  I  am_  not
 fully  aware  of  the  details  of  the  as-
 surance  given  by  Shri  Raj  Bahadur.

 886  (SAKA)
 Under  the  law,  I  think,  the  recom-
 mendations  or  the  decisions  of  the
 tribunal  are  binding  on  Government;
 in  the  case  of  a  commission,  it  might
 not  be  so.  But  what  I  want  to  stress
 ig  that  besides  the  tribunal  the  Gov-
 ernment,  the  Civil  Aviation  Minister
 as  well  as  the  Finance  Minister,  are
 taking  personal  interest  in  the
 matter  and  they  will  be  discussing
 their  demands,  difficulties  etc.  with
 the  pilots  themselves.  I  think,  that
 ig  the  best  procedure  and,  I  hope,  it
 would  produce  better  results.  There-
 fore,  I  would  beg  of  hon.  Members
 to  wait  for  that  talk  or  discussion.

 Maharajkumar  Vijaya  Ananda
 (Visakhapatnam):  May  I  know...
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 Mr.  Speaker:  No.  I  would  not  allow
 any  hon.  Member  whose  signature  is
 not  there.

 Maharajkumar  Vijaya  Ananda:  It
 is  very  extra-ordinary;  it  happened
 last  night.

 Mr.  Speaker:  Whatever  it  might
 be,  I  am  not  going  to  transgress  the
 rules.

 Shri  Jashvant  Mehta  (Bhavnagar):
 What  is  the  reaction  of  the  Govern-
 ment  regarding  the  version  of  the
 Indian  Commercial  Pilots’  Associa-
 tion  that  on  July  22  the  Indian  Air-
 lines  Corporation  revoked  the  clauses
 of  agreement  and  unilaterally  with-
 drew  its  enforcement?

 Shri  Kanungo:  That  refers  to  an
 agreement  between  an  officer  of  the
 Corporation  and  the  Pilots’  Associa-
 tion  in  1963.  It  was  tried  and  was
 not  found  workable.

 Shri  Hem  Barua  (Gauhati):  Apart
 from  the  fact  that  the  demand  of  the
 air  pilots  for  duty  and  flight  time
 limitations  ig  legitimate,  because  this
 demand  is  made  according  to  the
 rules  of  the  International  Federation
 of  Airline  Pilots,  may  I  know
 whether  the  attention  of  Government
 is  drawn  to  the  statement  made  by
 the  Indian  Commercial  Pilots’  Asso-
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 [Shri  Hem  Barua] ciation  to  the  effect  that  the  sudden

 disruption  of  air  flights  is  care  03
 bad  planning  of  departure  schedules,
 over-utilisation  of  existing  planes
 and  insistence  on  operating  unecono-
 mic  routes?  These  are  the  allegations
 that  are  made  by  them.

 Mr.  Speaker:
 answer  come.

 Yes,  now  let  the

 Shri  Hem  Barua:  May  I  know
 whether  the  Government...

 Mr.  Speaker:  His  question  hag  not
 yet  come.

 Shri  Hem  Barua:  Now  comes  the
 main  question.  These  are  the  allega-
 tions  made.

 Mr.  Speaker:  No  allegations  should
 be  made.  The  question  should  be
 put.

 Shri  Hem  Barua:  I  am  not  making
 the  allegations.  This  is  a  very  specific
 question.  I  just  want  to  know  whe-
 whether  the  Government,  instead  of
 throwing  the  blame  at  the  door  of
 Indian  pilots,  have  tried  to  enquire
 into  these  serious  allegations  made
 by  the  responsible  body  or  not.

 Shri  Kanungo:  I  have  noticed  these
 allegations  in  the  press.  I  am  not
 going  to  express  an  opinion  on  that.

 An  Hon.  Member:  Why?
 Shri  Hem  Barua:  I  do  not  want  any

 opinion  from  this  Minister  who  is
 useless.  I  just  wanted  to  know
 whether  the  Government  is  prepared
 to  enquire  into  the  allegations  or  not.
 (Interruption).

 Mr.  Speaker:  Order,  order.  He  will
 kindly  resume  his  seat  now.  The
 Prime  Minister  has  told  that  they
 are  going  to  have  negotiations  with
 the  pilots.  At  this  moment  there
 ought  not  to  be  any  excitement  which
 might  rather  obstruct  these  negotia-
 tions.
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 Shri  Hem  Barua:  There  have  been

 a  series  of  negotiations  by  the  Minis-
 try  but  the  negotiations  have  failed
 and  collapsed  because  of  the  instran-
 sigence  of  the  Ministry.

 Mr.  Speaker:  Let  them  have  those
 negotiations.  Papers  to  be  laid  on  the
 Table.

 Shri  Shivaji  Rao  S.  Deshmukh
 (Parbhani):  Sir,  I  rise  on  a  point  of
 order.  Is  it  in  order  for  the  hon.
 Member  to  say  that  a  particular  Min-
 ister  is  useless?

 The  Minister  of  State  in  the  Min-
 istry  of  Railways  (Dr.  Ram  Subhag
 Singh):  That  is  wrong.

 sit  बागड़ी  (हिसार)  :  प्रध्यक्ष  महोदय,:

 अध्यक्ष  महोदय  :  मैं  प्रा पैसे  विनय  करूंगा
 कि  अगर  बाप  यह  पूछना  चाहते  हैं  कि  श्राप
 ने  जो  नोटिस  दिया  था  उसका  क्‍या  हुआ,
 तो  मैं  उसका  जवाब  नहीं  दूंगा

 at  बिगड़ो  :  श्राप  उसका  जवाब  न  दें,
 लेकिन  मेरी  बात  तो  सुन  लें  ।

 अध्यक्ष  महोदय  :  बाप  बैठ  जायें  ।  यह
 स्पीकर  का  भ्रधिकार  है  कि  झगर  आप  कोई
 नोटिस  दें  और  वह  समझें  कि  उसकी  इजाजत
 नहीं  मिलनी  चाहिये,  तो  वह  उसकी  इजाजत
 न  दें  t  भ्रमर  वह  समझें  किसी  हालत  में  कि
 उसके  बारे  में  हाउस  को  बतलाना  जरूरी  है
 तो  वह  बतला  दें  झगर  यह  समझें  कि
 उसकी  जरूरत  नहीं,  तो  फिर  वह  इत्तला
 दे  देते  हैं  मेम्बर  को  कि  यह  नामंजूर  कर  दिया
 गया  ।  अरब  श्री  बागड़ी  बहुत  पुराने  मेम्बर  हो
 चुके  हैं  तीन  साल  के  बाद  शौर  जो  कुछ
 होता  है  उनको  उसके  प्रोसीजर  का  पता  है  ।
 अगर  मैं  उनको  इजाजत  दूं  कि  वह  भ्रपनी  बात
 कह  लें  तो  जो  मेरा  मतलब  है  कि  उस  चीज  का
 जिक्र  न  भाये,  वह  पूरा  नहीं  होगा  ।  उसका
 जिक्र  हो  जायेगा  ।  मगर  उन  को  मेरे  फैसले
 पर  एतराज  है  तो  जैसा  मैंने  कई  दफ  पहले
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 wetter  की  है  वह  मेरे  पास  जायें  हम  दोनों
 बैठेंगे  कौर  मैं  ज्रर्ज  करूंगा  कि  मेरा  क्या  ख्याल
 है  ।  भ्रमर  वे  मुझ  को  उसके  मुताल्लिक  यकीन
 दिला  सकेंगे  तो  .मैं  उसको  यहां  लाने  की
 इजाजत  दे  दूंगा  ।

 श्री  बागड़ी  :  मैं  इस  विषय  पर  कुछ  नहीं
 कहूंगा  ।  श्राप  की  बात  पर  कुछ  अर्ज  करूंगा  |
 अगर  श्राप  का  यह  फैसला  है  कि  जिस  चीज
 को  ड्राप  नामंजूर  कर  दें  उसकी  चर्चा  यहां  पर
 न  हो  तो  मैं  कुछ  नहीं  कहूंगा,  लेकिन  रोज
 इस  किस्म  की  चर्चा  यहां  चलती  है,  ऐसा
 नहीं  है  कि  नहीं  चलती  है  ।  जो  नामंजूर  हो
 जाता  है  उस  विषय  की  चर्चा  भी  चलती  है
 कौर  कई  दफे  चलती  है  ।  अगर  सिर्फ  मेरे  ही
 रास्ते  यह  फैसला  है  तो  मुझे  कोई  ऐतराज  नहीं
 है  ले किन  इस  तरह  की  चर्चा  यहां  रोज  चलती
 है  t

 भ्रध्यक्ष  महोदय  :  नहीं,  सब  के  लिये  एक
 सा  नियम  है  t  इसलिये  मैं  प्राकार  इजाजत
 नहीं  दे  सकता  ।

 थ्री  बागड़ी  :  वैसे  तो  श्राप  की  मर्जी  है,
 लेकिन  मेरा  विषय  बहुत  जरूरी  है

 भ्रष् यक्ष  महोदय  :  अगर  बहुत  जरूरी  है
 है  तो  श्राप  मेरे  पास  जाइये,  हम  साथ
 बैठ  कर  तय  कर  लेंगे  ।

 (Interruptions).  I  have  requested  th:
 hon.  Member  to  sit  down.

 श्री  आगड़ा  :  मैं  तो  चेतावनी  देना  चाहता
 था,  प्रधान  मन्त्री  भी  बैठे  हैं.

 Shri  Shivaji  Rao  8.  Deshmukh:  On
 8  point  of  order,  Sir.  The  hon.  Min-
 ister  is  a  responsible  mem>::  of  thz
 Council  of  Ministers  who  enjoys  the
 confidence  of  the  House.  It  amounts
 to  the  contempt  of  the  House  to  nam:
 a  particular  Minister  88  useless.

 Mr.  Speaker:  There  is  no  contempt
 of  the  House.  But  I  might  remind
 hon.  Members  that  in  excitement
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 they  should  not  use  such  words  that
 might  show.  disrespect  to  another
 Member.  By  respecting  each  other,
 we  respect  the  whole  House.  If  we
 do  not  respect  another  Member,  that
 disrespect  is  shown  to  the  whole
 House,  Rather,  we  bring  ourselves
 to  ridicule.  What  would  others  think
 if  such  phraseology  is  used  inside  the
 House?  We  should  avoid  such  words.
 We  ought  to  be  more  careful.

 Shri  Nath  Pai:  I  fully  endorse  your
 guidance  in  this  matter.  But  so  far  as
 I  have  followed,  unless  I  have  mis-
 heard  my  colleague,  what  Shri  Hem
 Barua  purported  to  say  was  that  the-
 Teply  was  thoroughly  useless.  I  do-
 not  think—whatever  his  real  opinion
 may  be—he  ever  said  that  the  hon.
 Minister  was  useless.

 Shri  Shivaji  Rao  5.  Deshmukh:  He
 said  the  hon.  Minister  was  useless.

 Mr.  Speaker:  If  he  has  said,  then:
 the  hon.  Member  agrees  with  me.

 Shrimati  Renu  Chakravartty  (Bar-
 rackpore):  I  would  respectfully  sub-
 mit  to  you  that  Ministers  also  should
 earn  our  respect.  I  feel  that  the  ans-
 wers  which  are  given  are  not  com-
 plete,  and  even  the  things  in  their
 briefs  are  not  read.

 Mr.  Speaker:  My  difficulty  is  this.
 Certainly,  when  the  answers  are  not
 Precise  or  the  questions  are  not  to  the.
 Point,  on  both  these  occasions,  I
 feel  myself  in  difficulty.  Therefore,
 I  have  to  repeat  that  request  of  mine
 again  and  again.  I  would  certainly
 urge  hon.  Ministers  to  be  vrecis:  in
 their  answers,  to  be  straight  in  their
 replies  and  t  give  as  much  infurma-
 tion  as  may  be  possible.

 Shri  Hem  Barua:  And  show  a  little
 bit  of  intelligence  also.

 Mr.  Speaker:  But  I  become  help-
 less  when  the  questions  are  involved,
 and  long-drawn  and  contain  imputa-
 tions,  inferences,  defamations  and
 all  kinds  of  things.  Therefore,  ‘et  us
 Start  together  from  all  sides.
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 Shri  Hem  Barua:  Would  you  not

 congratulate  Members  who  come  pre-
 pared  and  put  very  specific  and  nice
 questions  and  very  studious  questions
 and  all  that?  Or  would  you  congra-
 tulate  Ministers  who  do  not  come
 Prepared  to  the  House  and  who  throw
 rubbish  on  Members....

 Mr.  Speaker:  Order,  order.  There
 ought  to  be  a  limit  to  that.  I  object
 to  that  word.

 An  Hon.  Member:  Expunge  it.

 Mr.  Speaker:  I  must  congratulate
 the  Members  who  come  prepared,
 but  sometimes,  they  are  over-pre-
 pared  and  cause  much  worry  and
 anxiety  and  unnecesary  trouble  to
 the  House.

 Shri  Hem  Barua:  If  the  House
 thinks  like  that.  I  am  sorry.  But  the
 Members  do  not  want  to  create  that
 unnecessary  atmosphere.

 2.37  hrs.
 PAPERS  LAID  ON  THE  TABLE

 NOTIFICATION  UNDER  COMPANIES  AcT

 The  Minister  of  Planning  (Shri  B.
 R.  Bhagat):  I  beg  to  lay  on  the  Table
 a  copy  of  Notification  No.  GSR,  853
 dated  the  I3th  June,  1964,  under  sub-
 section  (3)  of  section  620A  of  the

 ‘Companies  Act,  1956,  [Placed  in  Lib-
 rary.  See  No.  LT-3035/64].
 MEMORANDUM  AND  ARTICLE  OF  ASSO-

 CIATION  OF  JANPATH  Hotets  Lrp,

 NOTIFICATION  UNDER  REQUISITIONING
 AND  ACQUISITION  OF  IMMOVABLE  PRO-

 Perty  AcT
 The  Minister  of  Works  and  Hous-

 ing  (Shri  Mehr  Chand  Khanna):  I
 beg  to  lay  on  the  Table  a  copy  each
 -of  the  following  papers:-

 (i)  Memorandum  and  Articles  of
 Association  of  the  Janpath
 Hotels  Limited.  [Placed  in
 Library.  See  No,  LT-3036/
 64).
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 (ii)  (a)  Notification  No.  SRO.

 259  dated  the  3rd  August,
 1957,  under  sub-section  (2)
 of  section  7  of  the  Requisi-
 tioning  and  Acquisition  of
 Immovable  Property  Act,
 1952.

 (b)  Statement  explaining  the
 reasons  for  delay  in  laying
 the  above  Notification.
 (Placed  in  Library.  See  No.
 LT-3037

 Deut  DEVELOPMENT  AUTHORITY  (PRE-
 PARATION  OF  ANNUAL  ACCOUNTS)
 RULES

 CERTIFIED  ACCOUNTS  OF  DELHI  DEVELOP-
 MENT  AUTHORITY  TOGETHER  WITH
 AUDIT  REPORT  THEREON.

 The  Deputy  Minister  in  the  Minis-
 try  of  Irrigation  and  Power  (Shri
 Shyam  Dhay  Misra):  On  behalf  of
 Dr.  Sushila  Nayar,  I  beg  to  lay  on
 the  Table  a  copy  each  of  the  follow-
 ing  papers:—-

 (i)  The  Delhi
 Authority  (Preparation  of
 Annual  Accounts)  Rules,
 1964,  published  in  Notifica-
 tion  No.  GSR.  977  dated  the
 39th  June,  1964,  under  sec-
 tion  58  of  the  Delhi  Develop-
 ment  Act,  1957.  (Placed  iz
 Library.  See  No.  LT-3038/
 64).
 Certified  Accounts  of  the
 Delhi  Development  Authority
 for  the  year  1962-63  together
 with  the  Audit  Report  there-
 on,  under  sub-section  (4)  of
 section  25  of  the  Delhi  Deve-
 lopment  Act,  1957,  [Placed  in
 Library.  See  No,  LT-3039/
 64).

 Development

 (ii)

 ANNUAL  REPORT  OF  PERMANENT  INDUS
 ComMISSION

 Shri  Shyam  Dhar  Misra:  On  behalf
 of  Dr.  K.  L.  Rao,  I  beg  to  lay  on  the
 Table  a  copy  of  Annual  Report  of  the
 Perm  t  Indus  C  ission  for  the
 year  ended  Sist  March,  1964,  {Placed
 in  Library,  See  No.  LT-3040/64].
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 NOTIFICATIONS  UNDER  CENTRAL  EXcISES

 AnD  SALT  Act,  Customs  Act,  Com-
 Pputsory  Derosir  ScHEmMe  Act,
 Bencat  Finance  (Sates  Tax)  Act,
 Girr-Tax  Act,  EXPENDITURE-TAX
 Act,  Estate  Duty  Act,  INCOME-TAX
 Act,  CoMPANIEs  (PROFITS)  SURTAX
 Act,  AND  Super-Prorrrs  Tax  Act.
 Shri  B.  R.  Bhagat:  I  beg  to  lay  on

 the  Table:
 (a)  a  copy  each  of  the  following

 Notifications  under  section  59  of  the
 Customs  Act,  962  and  section  38  of
 the  Central  Excises  and  Salt  Act,  1944,
 making  certain  further  amendments  to
 the  Customs  and  Central  Excise  Duties
 Export  Drawback  (General)  Rules,
 1960:

 (i)  G.S.R.  No.  773  dated  the  23rd
 May,  1964.

 (ii)  G.S.R.  No.  795  dated  the  30th
 May,  1964.

 (iii)  G.S.R.  No.  796  dated  the  60th
 May,  1964.

 (iv)  G.S.R.  No.  797  dated  the  30th
 May,  1964.

 (v)  G.S.R.  No.  798  dated  the  30th
 May,  1964.

 (vi)  G.S.R.  No.  799  dated  the  30th
 May,  1964,

 (vii)  G.S.R.  No.  800  dated  the  30th
 May,  1964.

 (viii)  G.S.R.  No,  87  dated  the  20th
 June,  ‘1964.

 (ix)  G.S.R.  No.  872  dated  the  20th
 June,  1964.

 (x)  G.S.R.  No.  873  dated  the  20th
 June,  1964.

 (xi)  G.S.R.  No.  874  dated  the  20th
 June,  1964.

 (xii)  G.S.R.  No.  906  dated  the  27th
 June,  1964,

 (xiii)  G.S.R.  No.  94I  dated  the  4th
 July,  1964,

 (xiv)  G.S.R.  No.  984  dated  the  i)th
 July,  1964,

 (xv)  G.S.R.  No.  0i4  dated  the  I8th
 July,  1964,

 (xvi)  G.S.R.  No.  0I5  dated  the  8th
 July,  1964,

 (xvii)  G.S.R,  No.  06  dated  the  8th
 July,  1964,
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 (xvili)  G.S.R,  No.  07  dated  the  l6th

 July,  1964,
 (xix)  0.  S.  R.  No.  049  dated  the

 25th  July,  1964.
 (xx)  G.S.R.  No,  087  dated  the  lst

 August,  1964,
 (xxi)  G.S.R.  No.  088  dated  the  Ist

 August,  1964.
 (xxii)  G.S.R.  No.  089  dated  the  Ist

 August,  1964,
 (xxiii)  G.S.R.  No.  090  dated  the  Ist

 August,  1964,
 (xxiv)  G.S.R.  No.  09]  dated  the  Ist

 August,  1964,
 (xxv)  G.S.R.  No.  12  dated  the  8th

 August,  1964,
 (xxvi)  G.S.R,  No.  I3  dated  the  8th

 August,  1964.
 [Placed  in  Library,  See  No,  LT-

 3041  ‘641.
 (b)  a  copy  each  of  the  following

 Notifications  under  section  59  of  the
 Customs  Act,  962  and  section  38  of
 the  Central  Excises  and  Salt  Act,
 944;—

 (i)  G.S.R.  082  dated  the  It
 August,  1964.

 (ii)  G.S.R.  7774  dated  the  8th
 August,  1964.

 [Placed  in  Library,  See  No,  LT-
 3042/64].

 (c)  a  copy  each  of  the  following
 Notifications  under  section  389  of  the
 Central  Excises  and  Salt  Act,  944:—

 (i)  The  Central  Excise  (Sixth
 Amendment)  Rules  +1964,  pub.
 lished  in  Notification  No.
 G.S.R.  779  dated  the  23rd  May,
 1964.

 (ii)  The  Central  Excise  (Seventh
 Amendment)  Rules,  1964,
 published  in  Notification  No.
 G.S.R.  989  dated  the  llth

 July,  1964.
 (iii)  The  Central  Excise  (Eighth

 Amendment)  Rules,  1964,  pub-
 lished  in  Notification  No.
 GSR.  098  dated  the  let
 August,  1964,

 [Placed  in  Library.  See  No,  LT-
 3048
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 (d)  a  copy  each  of  the  following

 Notifications  under  section  59  of  the
 Customs  Act,  962:—

 (i)  G.S.R,  No.  774  dated  the  23rd
 May,  1964.

 (ii)  G.S.R.  No.  776  dated  the  23rd
 May,  1964.

 (iii)  G.S.R,  No,  80l  dated  the  30th
 May,  1964.

 (iv)  G.S.R.  No.  802  dated  the  380th
 May,  1964,

 No,  803  dated  the  30th
 May,  1964.

 (vi)  G.S.R.  No.  804  dated  the  30th
 May,  1964.

 (vii)  G.S.R,  No.  805  dated  the  30th
 May,  1964,

 (viii)  G.S.R.  No.  830  dated  the  6th
 June,  1964.

 ix)  G.S.R.  No,  882  dated  the  6th
 June,  1964.

 (x)  G.S.R.  No.  833  dated  the  6th
 June,  1964,

 (xi)  G.S.R,  No,  852  dated  the  l8th
 June,  1964.

 (xii)  G.S.R.  No.  875  dated  the  20th
 June,  1964,

 (xiii)  G.S.R.  No,  902  dated  the  27th
 June,  1964.

 (xiv)  G.S.R.  No.  903  dateq  the  27th
 June,  1964.

 (xv)  G.S.R.  No,  904  dated  the  27th
 June,  1964.

 (xvi)  G.S.R.  No.  907  dated  the  27th
 June,  1964,

 (xvii)  G.S.R,  No,  952  dated  the  30th
 June,  1964.

 (xvili)  G.S.R.  No.  953  dated  the  30th
 June,  1964.

 (xix)  G.S.R,  No.  983  dated  the  I]th
 July,  1964,

 (xx)  G.S.R.  No.  004  dated  the  llth
 July,  1964,

 (xxi)  G.S.R,  No.  009  dated  the  8th
 July,  1964,

 (xxi!)  G.S.R.  No.  0l0  dated  the  8th
 July,  1964,
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 (xxiii)  G.S.R.  No.  0l]  dated  the  l8th

 July,  1964,
 (xxiv)  G.S.R.  No,  0l2  dated  the  l8th

 July,  1964.
 (xxv)  G.S.R.  No,  03  dated  the  l8th

 July,  1964,
 (xxvi)  G.S.R.  No.  048  dated  the  25th

 July,  1964,
 (xxvii)  G.S.R.  No,  085  dated  the  Ist

 August,  1964.
 (xxviii)  G.S.R.  No,  086  dated  the  lst

 August,  1964,
 (xxix)  G.S.R.  No.  l5  dateg  the  8th

 August,  1964.
 [Placed  in  Library,  See  No,  LT-

 3044/64).
 (e)  a  copy  each  of  the  following

 Notifications  under  section  36  of  the-
 Compulsory  Deposit  Scheme  Act,
 1963:

 (i)  The  Compulsory  Deposit
 (Income-tax  payers)  Second
 Amendment  Scheme,  1964,
 published  in  Notification  No.
 G.S.R.  927  dated  the  24th
 June,  1964.

 Gi)  The  Compulsory
 (Income-tax  payers)  Third
 Amendment  Scheme,  1964,
 published  in  Notification  No.
 G.S.R.  57  dated  the  l4th
 August,  1964,

 [Placed  in  Library,  See  No,  LT-
 3046

 (f)  a  copy  each  of  the  following
 Notifications:

 (i)  Notification  No.  F.  4(33)  {62°
 Fin(E)  published  in  Delhi
 Gazette  dated  the  7th  May,
 1964,  making  certain  further
 amendment  to  the  Delhi  Sales
 Tax  Rules,  95l,  under  sub-
 section  (4)  of  Section  26  of
 the  Bengal  Finance  (Sales
 Tax)  Act,  94l,  as  in  force
 in  the  Union  Territory  of
 Delhi.

 [Placed  in  Library.  See  No,  LT-
 3046/64].

 (i)  The  Gift-tax  (Amendment)
 Rules,  964  published  in  Noti-
 fication  No.  G.S.R.  928  dated

 Deposit
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 the  26th  June,  1964,  under
 sub-section  (4)  of  section  46
 of  the  Gift-tax  Act,  1958,

 [Pluced  in  Library,  See  No,  LT-
 3047)64).

 (iii)  The  Expenditure-tax  (Amend-
 ment)  Rules,  +1964,  published
 in  Notification  No.  G.S.R.  929
 dated  the  26th  June,  1964,
 under  sub-section  (3)  of  sec-
 tion  4l  of  the  Expenditure-tax
 Act,  1957.

 [Placed  in  Library.  See  No,  LT-
 3048/64).

 (iv)  The  Estate  Duty  (Second
 Amendment)  Rules,  1964,
 published  in  Notification  No.
 G.S.R.  954  dated  the  30th  June,
 1964,  under  sub-section  (3)  of
 section  85  of  the  Estate  Duty
 Act,  1953,

 [Placed  in  Library,  See  No,  LT-
 3049/64).

 (v)  The  Income-tax  (Third
 Amendment)  Rules,  1964,
 published  in  Notification  No.
 8.0.  2567  dated  the  28th  July,
 1964,  under  section  295  of
 the  Income-tax  Act,  1961.

 [Placed  in  Library.  See  No.  LT-
 3050/64).

 (vi)  The  Income-Tax
 nation  of  Export  Profits)
 Rules,  1964,  published  in
 Notification  No.  S.  O.  2663
 dated  the  Ist  August,  1964,

 [Placed  in  Library.  See  No.  LT-
 3051/64).

 (vii)  The  Companies  (Profits)  Sur-
 tax  Rules,  1964,  published  in
 Notification  No.  S.O.  2664
 dated  the  Ist  August,  1964,
 under  sub-section  (3)  of  sec-
 tion  25  of  the  Companies
 (Profits)  Surtax  Act,  1964.

 [Placed  in  Library,  See  No,  LT-
 3052/64].

 (viii)  S.O.  2665  dated  the  Ist  August
 ‘1964,  under  sub-section  (3)  of
 section  26  of  the  Super  Profits
 Tax  Act.  1963.

 [Placed  in  Library,  See  No,  LT-
 3053/64).

 (Determi-

 ment)  Bill:
 Report  or  Stupy  Team  ON  FIVE  YEAR

 PLAN  PUBLICITY
 Shri  Shyam  Dhar  Misra:  On  behalf

 of  Shri  C.  R.  Pattabhi  Raman,  I  beg
 to  lay  on  the  Table  a  copy  of  Report
 of  the  Study  Team  on  Five  Year  Plan
 Publicity.

 [Placed  in  Library.  See  No,  LT-
 3084/64).

 GOVERNMENT  RESOLUTION  REGARDING
 RECOMMENDATIONS  OF  CENTRAL  WAGE
 Boarp  FOR  IRON  AND  STEEL  INDUSTRY

 The  Deputy  Minister  im  the  Minis-
 try  of  Labour  and  Employment  (Shri
 R.  K,  Malviya):  |  beg  to  lay  on  the
 Table  a  copy  of  Government  Resolu-
 tion  No.  WB-I(4)/64  dated  the  8th
 September,  964  regarding  recommen-
 dations  made  by  the  Central  Wage
 Board  for  the  iron  and  steel  indus-
 try  for  grant  of  further  interim  wage
 increase.

 [Placed  in  Library,  See  No,  LT-
 3055|64].
 Speaker:  Now,

 Shri  Shree  Narayan  Das.
 Member  is  absent.

 Mr.
 Bill.
 hon.

 Opinions  on
 The

 DIRECT  TAXES  (AMENDMENT)
 BILL*

 The  Minister  of  Planning
 (Shri  B.  R,  Bhagat):  On  behalf  of
 Shri  T.  T.  Krishnamachari,  I  beg  to
 move  for  leave  to  introduce  a  Bill  fur-
 ther  to  amend  certain  laws  relating
 to  direct  taxes.

 Mr.  Speaker:  The  question  is:
 “That  leave  be  granted  to  intro-

 duce  a  Bill  further  to  amend  cer-
 tain  laws  relating  to  direct  taxes.”.

 The  motion  was  adopted.
 Shri  B,  B.  Bhagat:  I  introduce**  the

 Bill.

 *Published  in  the  Gazette  of  India
 Extraordinary,  Part  II,  Section  2,
 dated  ‘10-9-64.

 **Introduced  with  the  recommen-
 dation  of  the  President.
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 2.39  hrs: a:
 MOTION  RE:  FOOD  SITUATION—

 —contd.

 Mr.  Speaker:  The  House  will  now
 take  up  further  consideration  of  the
 following  motion  moved  by  Shri  C.
 Subramaniam  on  the  7th  September,
 1964,  namely:

 “That  the  food  situation  in  the
 country  be  taken  into  considera-
 tion”.

 Shri  Nambiar  may  now  continue  his
 speech.

 Shri  Nambiar  (Tiruchirapalli):
 Yesterday,  I  was  referring  to  the
 imports  of  foodgrains  under  PL-480.
 I  was  pointing  out  that  recently  the
 danger  has  arisen  of  the  Americans
 asking  for  a  change  in  the  terms  of
 the  agreement  to  supply  foodgrains
 under  PL-480.  Previously  they  had
 stated  that  this  was  a  long-term  loan
 which  had  to  be  repaid.  But  now  they
 want  the  whole  payment  to  be  made
 in  rupees  as  early  as  possible  or  other-
 wise  to  return  it  in  kind.  That  is
 going  to  affect  our  food  supplies  very much.  We  are  already  in  shortage  of
 food  and  such  other  essential  items.
 If  we  have  to  return  the  PL-480  loans
 in  kind,  we  do  not  know  how  far
 it  will  be  possible.  Therefore,  I  have
 been  requesting  Government  to  dis-
 courage  the  PL-480  imports  and  see
 that  immediate  steps  are  taken  to
 improve  our  own  production  of  food-
 grains  to  the  extent  required.

 With  regard  to  rural  development
 works  and  other  allied  items,  it  has
 been  stated  in  replies  given  to  us  in
 the  House  that  orders  have  been  issued
 to  the  States  to  see  that  these  measures
 are  expedited.  But  my  experience  in
 my  district  and  in  my  State  is  that
 minor  irrigation  schemes  are  not  pro-
 perly  being  attended  to.  I  know  the
 case  of  my  own  district  in  the  Cau-
 very  delta  area.  In  the  Cauvery
 every  year,  we  have  floods.  Even  the
 normal  improvement  of  the  banks  is
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 not  done  with  the  result  that  no  year
 passes  without  damage  to  crops  and
 harvest.  Even  this  year  we  had  this
 trouble.

 The  same  is  the  case  in  Punjab
 which  is  very  near  to  us.  Even  this
 morning,  we  discussed  that  point.  I
 have  studied  this  question.  I  find  that
 a  {total  amount  of  Rs.  60  crores  is
 required  for  tackling  the  problem  of
 waterlogging  in  Punjab  and  to  see  that
 the  floods  do  not  damage  crops.
 Every  «car  we  are  losing  to  the  tune
 of  Rs.  35  crores  worth  of  fooig~tins
 due  to  these  floods.  Rather  than
 spend  money  on  imports  of  foodgrains,
 if  we  haq  attended  to  the  question
 of  improving  our  flood  control  mea-
 sures  in  our  own  States,  we  could
 have  got  more  foodgrains  from  our
 own  sources.  But  Government  are
 reluctant  to  spend  wherever  it  is
 Tequired  internally.  On  the  other  hand,
 they  go  in  for  dependence  on  Ame-
 ricans  and  others  for  a  long  period.
 That  is  why  I  say  that  these  flood
 control  measures,  particularly  in
 States  which  are  producing  more  and
 more  foodstuffs,  must  be  taken  in
 hand  immediately  on  a  war  footing  so
 that  we  will  not  suffer  due  to  want
 of  food.

 Coming  to  the  question  of  land
 reform,  much  has  been  discussed
 @iready.  I  do  not  know  the  mind

 of  Government,  whether  they  want
 lang  reform  at  all  or  not.  But  I  find
 from  the  AICC  Economic  Review
 dated  l0th  July,  1964,  that  Government
 are  half-hearted  and  reluctant  to
 implement  the  land  reform  pro-
 gramme.  This  is  what  it  says:

 “It  has  been  pointed  out  times
 without  number  that  one  bottle-
 neck  in  our  failure  to  fulfil  our
 production  targets  is  the  slackness
 and  tardiness  in  undertaking  land
 legislation.  The  inducement
 to  greater  production  is  lacking
 because  of  the  absence  of  security
 of  tenure  and  the  presence  of
 absentee  landlordism  still  persist-
 ing  in  a  vicious  form.”.
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 Then  I  quote  from  the  Commerce,
 which  ji,  the  mouthpiece  of  monopoly
 capital  in  this  country,  dated  5th  Sep-
 tember,  ‘1964,  9.  398:

 “The  fact  that  the  Food  Minis-
 ter,  Mr,  Subramaniam,  himself  has
 recognised  this  week  the  need  for
 freezing  all  land  reform  measures
 at  a  particular  level  and  for  re-
 moving,  as  quickly  as  possible,  the
 uncertainties  in  the  ownership  or
 Management  of  land  is  yet  another
 significant  pointer  to  his  realistic
 approach  to  the  problems  of  food
 and  agriculture”.

 So  monopoly  capital  is  feeling  that
 Shri  Subramaniam,  the  Food  and
 Agriculture  Minister,  is  not  for  any
 land  reform,  and  the  AICC  Economic
 Review  says  that  they  are  tardy  about
 land  reform.  Will  Shri  Subramaniam
 say  that  the  opinion  of  Commerce  is
 wrong  and  he  is  also  for  land  reform,
 and  if  s0,  what  steps  are  going  to  be
 taken  to  proceed  with  land  reform.
 The  land  reform  question  is  very  very
 germane  to  the  issue.  Without  it,  you
 are  not  going  to  produce  the  requisite
 food  in  this  country.  The  land  is
 limited.  Unless  it  is  utilised  to  the
 maximum  and  the  actual  tiller,  actual
 peasant  in  the  field  is  encouraged,
 there  is  no  hope  of  achieving  this
 objective,  however  much  you  may  try
 for  centuries.  Therefore,  Government
 must  have  a  definite  policy  with  regard
 to  land  reform.  They  should  not  talk
 in  many  voices.  I  want  that  the
 Government  represented  by  the  Food
 and  Agriculture  Minister  should  come
 forward  and  contradict  the  statement
 given  by  those  who  are  speaking  on
 behalf  of  the  trade.

 I  must  also  say  a  word  in  regard  to
 the  land  reform  measures  in  my  state
 of  Madras.  I  shall  quote  a  statement
 from  a  statement  of  a  US  expert  team
 in  this  connection.  They  say  that  no
 land  reform  has  been  effected  which
 has  resulteq  in  increase  in  production.
 This  is  what  is  said:

 “Once  the  record  of  rights  has
 been  established  and  the  right  of
 resumption  is  withdrawn,  we  re-
 commend  that  the  Government
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 should  enact  suitable  legislation
 for  the  transfer  of  ownership  to
 the  tenants  in  respect  of  non-re-
 sumable  lands.  The  ceiling  pro-
 visions  in  Tanjore.

 Tanjore  is  one  of  the  biggest  rice  pro-
 ducing  districts  in  the  South,  as  also
 Tiruchirapally  and  other  districts  in
 Madars  State—

 “have  provided  hardly  any
 excess  land  for  the  establishment
 of  farm  ownership  among  tenants.
 With  no  other  government-sup-
 ported  land  purchase  programme
 in  existence,  the  non-resumed
 land  could  serve  as  a  beginning
 of  a  land  purchase  programme.
 We  are  of  the  opinion  that  an  an-
 nouncement  by  the  Government
 that  ownership  will  be  trans-
 ferred  to  the  tenants  as  s00n  as  the
 records  of  rights  have  been  pre-
 pared  would  remove  uncertainty
 among  tenants  and  create  a  more
 conducive  atmosphere  for  the
 execution  of  the  programme”.

 So  unless  something  is  done  towards
 the  implementation  of  the  land  re-
 form  programme,  there  is  no  possibi-
 lity  of  making  our  peasants  produce More.  Many  members  of  the  Opposi-
 tion,  including  the  Swatantra  Party, have  stated  repeatedly  that  no  land
 reform  ig  necessary.  I  find  that  in  one
 of  his  statements,  one  of  the  members
 of  the  Planning  Commission  has  also
 stated  that  land  reform  proposals  are
 to  be  stopped  for  fhe  present.  If  this
 is  the  policy  of  Government,  then  we
 are  done  away  with;  we  have  no  chance of  solving  the  food  crisis.  We  will
 eternally  depend  upon  American  im-
 ports  and  we  will  ruin  ourselves.

 Therefore,  I  press  that  these  long- term  measures  should  be  taken  by
 Government,  along  with  the  short-term
 measures  which  I  have  already  sug-
 gested.

 OPINIONS  ON  BILL
 Shri  Shree  Narayan  Das  (Dar-

 bhanga):  I  am  sorry,  Sir,  that  I  was
 absent  when  I  was  called.  I  had  gone out  for  g  short  while.
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 [Shri  Shree  Narayan  Das]
 ३  beg  to  lay  on  the  Table  Paper No.  to  the  Bill  further  to  amend  the

 Constitution  of  India,  which  was  cir-
 culated  for  the  purpose  of  eliciting
 opinion  thereon  by  the  direction  of
 the  House  on  the  22nd  November
 1963,

 MOTION  RE;  FOOD  SITUATION
 IN  THE  COUNTRY—Contd.

 Mr.  Speaker;  Shri  Himatsingka.
 I  would  request  hon.  Members  to

 condense  their  remarks  within  twelve
 minutes  each.  At  3-30  p.m.  I  shall  call
 the  hon.  Minister.

 Shri  Himatsingka  (Godda):  I  have
 heard  the  speeches  made  during  the
 last  three  days  beginning  from  the
 speech  of  Shri  H.  N.  Mukerjee.  Most
 of  them  have  criticised  the  Govern-
 ment  and  blamed  the  traders  for  al-
 leged  hoarding  and  keeping  back
 grains  from  the  market.  But  not  much
 of  constructive  suggestions  to  improve
 the  situation  have  been  put  forward.

 As  is  well  known,  the  production  of
 foodgrains  has  gone  on_  increasing
 from  95l  onwards.  In  96i,  the  pro-
 duction  was  50  million  tons  and  acre-
 age  97  million  hectares;  in  96]  the
 production  went  upto  79°8  million
 tons,  the  acreage  being  4  million
 hectares,  Therefore,  production  has
 not  only  increased  in  quantity  of
 acreage  under  cultivation,  but  the
 production  per  acre  also  has  gone  up.
 Only,  there  was  some  slight  setback
 in  two  ycars  1962-63  and  1963-64.
 But  even  this  increased  production  has
 not  been  found  sufficient  to  meet  the
 requirements  of  the  country,  and
 hence  Government  had  to  import  large
 quantities  of  foodgrains  from  forcign
 countries  at  the  cost  of  very  valuable
 foreign  exchange.  In  the  last  40  or
 2  years  it  has  been  going  on;  some-
 times  the  imports  have  been  a  little
 less,  and  in  some  years  it  has  been
 more,  as  in  this  year,  to  meet  the
 deficit  caused  by  three  successive  bad
 years  of  production  on  account  of
 vagaries  of  rain.

 Another  factor  that  has  to  be  taken
 tw  consideration  is  the  change  in  the
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 taste  of  the  people.  Before  1950,  a
 large  quantity  of  coarse  grains  was
 being  consumed  by  a  larga  number  of
 people,  but  after  the  supply  through fair  price  shops  of  rice  and  wheat, most  of  the  people  who  used  to
 depend  on  coarse  grains  are  taking rice  and  wheat  because  they  get  them
 at  very  convenient  prices.  This  trend
 was  also  noticed  by  the  Foodgrains
 Enquiry  Committee,  1957,  who  report-
 ed  that  producers  had  begun  to  con-
 sume  more;  there  is  also  a  growing
 tundency  to  hold  their  stocks  for
 longer  periods  than  they  used  to  do
 before.  The  result  has  been  that  less
 foodgrains  are  coming  into  the  mar-
 ket,  and  therefore  supplies  ure  not  up to  the  requirements  of  the  country.

 Hon.  Shri  Mukerjee  criticised  the
 Government  and  said  that  hoarders
 were  keeping  back  the  stocks,  but  not
 one  single  name  could  be  mentioned
 as  to  where  the  hoarding  was,  We
 have  noticed  in  the  newspapers  that

 4m  U.P.  20  godowns  were  srearch-
 ed  and  about  600  quintals  of  food-
 grains  were  found.  If  you  search
 foodgrain  godowns  and  you  get  600
 quintals  of  foodgrains  in  20  godowns
 and  if  you  call  it  hoarding,  I  do  not
 know  how  to  describe  it.

 The  remedy  suggested  was  that
 State  trading  in  foodgrains  should  be
 introduced  and  banks  should  be
 nationalised,  as  if  State  trading  in
 foodgrains  will  increase  the  produc-
 tion  in  the  country  and  will  meet  the
 deficit  that  is  found  to  exist.  Simi-
 larly,  I  do  not  know  how  nationalisa-
 tion  of  banks  will  be  a  remedy.
 The  suggestion  was  that  banks
 advance  money  against  foodgrains,
 and  that  if  they  are  nationalised,
 these  advances  cannot  be  made.  I  do
 mot  know  if  my  hon,  friend  hag  for-
 gotten  the  powers  of  the  Reserve
 Bank.  One  simple  letter  from  the
 Reserve  Bank  to  the  banks  that  they
 are  not  to  advance  moncy  against
 foodgrains  would  be  quite  suffi-
 cient  to  stop  all  advances  against
 foodgrains.  The  Reserve  Bank  has
 ample  powers  to  give  directions  as  to
 what  advances  are  to  be  given  against
 what  commodities,  and  what  commo-
 dities  are  not  to  be  advanced  against.
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 But  they  are  harping  on  their  pet
 theme  of  nationalisation  of  banks  in
 ‘season  and  out  of  season  to  create  an
 atmosphere  in  their  favour.

 On  the  contrary,  I  feel  that  if
 advances  are  made  by  banks,  Govern-
 ment  has  cnough  and  full  information
 about  the  stocks  with  the  traders  he-
 cause  the  advances  are  made  against
 quantities  which  have  to  be  reported
 every  week  or  fortnight  by  the  per~
 sons  who  have  taken  the  money.
 Therefore,  Government  knows  where
 the  stocks  arc,  and  they  can  always
 lay  their  hands  on  those  stocks.
 Therefore,  I  feel  that  the  remedy  is
 not  at  al]  suitable  for  the  purpose  for
 which  it  is  being  trotted  out.

 As  a  matter  of  fact,  I  feel  that  they
 ‘want  to  place  Government  in  an
 awkward  situation  so  that  they  will
 be  able  always  to  criticise  the  Gov-
 ernment.  I  remember  my  talk  with
 one  of  the  leaders  of  the  Communist
 Party  in  Calcutta  when  the  hon.
 Minister,  Shri  Kidwai,  removed  con-
 trols.  They  saiq  that  one  of  the  big
 planks  which  was  available  to  them
 to  criticise  the  Government  had  been
 removed  by  a  single  stroke  of  the  pen when  the  controls  were  removed.
 Now,  our  friends  in  the  Opposition

 aad
 the  same  difficulties  to  be  creat-

 ed.

 State  trading  in  foodgrains  is  not  an
 easy  matter.  It  requires  very  exten-
 sive  stocks  and  a  large  army  of  officers
 and  men  to  be  able  to  collect  the  food-
 stuffs  and  then  to  distribute  them,  and
 I  think  it  will  be  one  of  the  most
 wrong  steps  that  Government  can
 Possibly  take.  There  is  no  harm  in
 their  procuring  the  foodgrains  as  they
 have  been  doing  ang  supplying  wher-
 evcr  the  same  is  needed,  but  if  they
 want  to  handle  and  distribute  in  a
 large  way,  I  am  afraid  they  will  land
 themselves  in  very  great  difficulty.

 Whenever  supplies  have  been  suffi-
 cient  in  the  country  there  has  been  no
 complaint  of  either  blackmarketing
 or  hoarding  or  any  other  kind  of
 trouble.  Therefore,  what  is  needed  is
 more  and  more  production.
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 I  would  also  invite  the  attentlon  of

 the  hon.  Members  to  the  difference
 between  hoarding  and_  holding.
 Businessmen  who  take  money  from
 banks  do  not  hoard  stocks,  but  they
 holg  stocks  in  their  godowns  to  be
 Made  available  whenever  the  same  is
 needed  in  the  market.  It  is  not
 hoarding  but  holding.  Hoarding  is
 quite  different;  it  is  kept  in  private,
 apart  from  the  books,  and  is  not
 known  to  others.

 According  to  me,  irrigation  schemes,
 minor  and  medium,  should  be  expedit-
 ed,  and  Government  should  give  as
 much  money  as  they  can  possibly  do
 to  the  State  to  complete  those  minor
 schemes.  I  know  that  in  my  own
 constituency  a  large  number  of
 schemes  are  there  like  Kusumghati
 ang  Bhorajhamaria,  which  are  not
 completed  for  want  of  funds  or  other
 difficulties.  If  funds  can  be  supplied,
 the  irrigation  schemes  can  be  put
 through,  and  they  will  help  in  increas.
 ing  food  production,  thus  reducing  the
 necessity  of  importing  such  huge

 I  think  that  one  of  the quantities.
 steps  that  they  should  take  imme-
 diately  ig  to  increase  irrigation
 schemes.

 Similarly,  they  should  increase  pro-
 duction  of  fertilisers,  more  factories
 should  be  set  up,  irrespective  of  the
 question  whether  they  should  be  in
 the  public  sector  or  in  the  private
 sector.  Improved  implements  and
 seeds  should  be  supplied,  and  a  remu-
 nerative  price  to  the  farmers  should
 be  assured,  I  feel  also  that  steps
 should  be  taken  to  make  them  avail-
 able  at  the  sub-divisional  ard  taluk
 levels,  and  even  in  the  block  levels,
 so  that  people  who  need  them  can  get
 them  at  the  time  they  need.  If  you
 make  them  available  easily,  people
 will  be  inclined  to  take  them.
 3.00  hrs.

 Another  thing  we  should  lay  stress
 on  is  population  control.  Production
 is  increasing  800  national  income  is

 but  the  population  in-reaste increasing,
 is  so  rapid  that  it  is  eating  up  these
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 [Shri  Himatsingka]
 increases.  Therefore,  along  with  the
 steps  to  be  taken  to  increase  produc-
 tion,  I  fee]  that  one  of  the  must
 important  steps  is  population  control,
 so  that  the  increascd  production  may
 be  available  to  ६  lesser  number  of
 persons.  Production  in  our  country
 per  acre  or  per  hectare  is  much  less
 than  in  other  countries.  I  have  pot
 with  me  figures  in  respect  of  certain
 countries,  and  I  fcel  that  if  we  can
 increase  our  production  by  458  to  20
 per  cent  all  our  troubles  will  be  over.
 There  is  roum  for  producing  hundred
 per  cent  more  if  we  take  the  Agurcs
 from  some  of  the  States.

 For  instance,  rice  in  India  we  get
 1,530  kg  per  hectare.  wherces  in
 U.A.R.  they  get  5,050  kg.  per  hectare,
 in  Italy  they  produce  5,460  ke.  per
 hectare,  ang  in  Australia  they  pro-
 duce  6,600  kg.  per  hectare.  But  in
 India  we  get  only  1,500  kg.  If  w:  can
 increase  the  produciion  I  think  it  will
 87  a  long  way  to  removing  our  ciff.-
 culties.

 श्यो  वि दान चला  सोच  (एटा)  :  भ्रध्यक्ष  महो-
 इक,  मैं  फूड  प्रॉबलम  के  सम्बन्ध  में  कुछ  मौलिक
 बातें  बाप  की  सेवा  में  निवेदन  करना  चाहता
 हूँ  भौर  मैं  मन्त्री  महोदय  से  यह  कहना  चाहता
 हैं  कि  वह  मेहरबानी  करके  मेरी  बातों  को
 गम्भीरता  से  सुनने  की  चेष्टा  करें  ।

 आज  देश  में  जो  स्टेट  ट्रेडिग  कार्पोरेशन
 चल  रहा  है,  उसी  प्रकार  का  एक  दूसरा  कार्यो-
 रोशन  बनाने  की  कल्पना  बहुत  से  माननीय
 सदस्यों  ने  की  है  |  लेकिन  मैं  बताना  चाहता  हूं
 कि  स्टेट  ट्रेडिंग  कार्पोरेशन  में  अरब  तक  रव,
 31  करोड़  रुपये  का  घाटा  हो  चुका  है  1  जब
 गवर्नमेंट  को  ऐसी  चीज़ों  में,  जिनके  सिर्फ़
 डिस्ट्रीब्यूशन  का  काम  उसके  हाथ  में  है,  इतना
 बड़ा  घाटा  ही  चुका  है,  तो  मेरी  समझ  में  नहीं
 भाता  कि  वह  प्रयास  के  काम  को  कैसे  सम्भा-
 लेगी  ।  जहां  तक  मेरी  जानकारी  है,  हमारे  देश
 मैं  हजारों  टन  भ्रनाज  गवर्नमेंट  के  गोडाउन
 में  सीधे  इसलिए  खराब  हो  जाता  है  कि  वहां
 पर  हस  प्रकार  के  प्रबन्ध  नहीं  हैं,  जैसे  कि
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 अनाज  का  काम  करने  वाले  करते  हैं  ।  वर्षा
 के  कारण  बहुत  सा  अनाज  ख़राब  हो  जाता
 है  जो  व्यक्ति  किसी  काम  को  करते  हैं,  मगर
 उनके  हाथों  में  वह  काम  नहीं  दिया  जायेगा,
 तो  निश्चय  ही  उसमें  हानि  और  घाटा  होगा  ।
 इसलिए  मैं  नया  कार्पोरेशन  बनाने  की  कल्पना
 का  विरोध  करता  हूं,  जिस  के  बारे  में  हरनेक
 माननीय  सदस्यों  ने  कहा  है  कौर  सरकार  की
 तरफ़  से  भी  जिसको  मान्यता  दी  जा  रही  है  ।

 पब्लिक  सैक्टर  के  सम्बन्ध  में  भी  मैं  बड़ी
 मौलिक  बात  कहना  चाहता  हूं  ।  मैं  निवेदन
 करना  चाहता  हूं  कि  इस  वक्‍त  तक  सारे  देश
 में  पब्लिक  सैवटर  के  जितने  भी  उद्योग  चल  रहे
 हैं,  उनमें  जो  धन,  इन्वेस्टमेंट,  लगा  है,  उस  पर
 सरकार  को  केवल  एक  परसेंट  मुनाफ़ा  मिला
 है  ।  हमारे  देश  में  सबसे  बड़ा  पब्लिक  सैक्टर
 का  एंटरप्राइज़स  रेलवेज  हैं,  जिसका  देश  सें
 कोई  काम्पीटीटर  नहीं  है  ।  रेलवे  में  जो
 इन्वेस्टमेंट  किया  गया  है,  उस  पर  गवर्नमेंट
 को  साठ,  सत्तर  करोड़  रुपये  से  ज्यादा  आमदनी
 नहीं  है  यानी  केवल  तन  परसेंट  प्राफ़िट  हुमा।
 इस  सम्बन्ध  में  हम  को  अन्य  देशों  की  भोर
 देखना  चाहिए  ।  अमरीका  में  सारी  रेलें  गिनें-
 मेंट  नहीं  चला  रही  है,  बल्कि  प्राईवेट  सैक्टर
 चला  रहा  है  t  वहां  पर  एक  का  दूसरे  से
 काम्पीटीशन  है  भौर  इसलिए  लोगों  को  प्रवेश
 प्रकार  की  सुविधायें  दी  जाती  हैं  -  इस  की
 तुलना  में  मारे  यहां  रेलों  की  जो  दुर्दशा  है,.
 उसका  वर्णन  करने  की  भ्रावश्यकता  नहीं  है  tv

 मैं  निवेदन  करना  चाता  हूं  कि  जिस
 उद्योग  पर  सरकार  की  मानोपली  है,  मगर
 सरकार  उसको  सक्सेसफुल  नहीं  चला  पा
 रही  है,  तो  उसको  नया  कार्पोरेशन  बनाने
 को  बात  नहीं  सोचती  चा  ए  t  पब्लिक
 सैक्टर  में  जो  रुपया  लगा  हुआ  है,  वह  देश
 का  रुपया  है,  सरकार  का  नहीं  है  |  देश  की
 एक  माननीय  संस्था  का  नम  सरकार  द
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 oft  विश्वनाथ  राय  (देवरिया)  :  पूंजी-
 पतियों का  रुपया  किस  का  है  ?  बह  भी  तो
 देश  का  है  t

 श्री  किशनचन्द  सेठ  :  जो  धन  गवन  मेंट
 का  हो  जाता  है,  वह  भी  देश  का  रुपया  है  ।

 देश  में  श्रालरेडी  जो  कार्पोरेशन  काम
 कर  रहा  है,  जब  उसकी  यह  स्थिति  है,  तो  नया
 कार्पोरेशन  बनाने  का  परिणाम  यट  होगा  कि
 जो  बातें  नहीं  होने  वाली  हैं,  वे  भी  हो  जायेंगी
 और  हमारे  देश  में  भोज्य-पदार्थ  की  जो  इतनी
 कमी  है,  उसके  बारे  में  बड़ी  दिक्कत  पैदा  हो
 जायेगी  t

 खाद्य  समस्या  के  बारे  में  सबसे  पहली  बात
 तो  यह  है  कि  राज  देश  में  खाद्य  पदार्थों की
 की  जितनी  कमी  है,  वस्तुत:  कभी  उतनी  नहीं
 है,  जितनी  कि  चिल्लाहट  हो  रही  है,  अथवा
 हम  सब  को  तकलीफ  मालूम  हो  रही  है  ।
 उसका  कारण  यह  है  कि  जो  शकर  हिन्दुस्तान
 में  ४६  रुपये  मन  पर  दी  जाती  है,  थोड़े  से
 वारेन  एक्सचेंज  के  लिए  वही  शकर  विदेशों
 में  १८,  २०  रुपये  मन  पर  भेजी  जाती  है
 एक  तरफ  तो  गन्ने  का  एरिया  बराबर  बजाय
 ना  रहा  है,  क्‍योंकि  उसमें  अधिक  मुनाफा  है,
 गन्ना  बोने  के  एरिया  को  कम  करने  की  कोशिश
 नहीं  की  जा  रही  है।  मेरी  समझ  में  नहीं  धाता
 कि  हमारे  यहां  जो  शकर  बनाई  जाती  है,  उस
 को  विदेशों  में  भेजी  का  क्या  कारण  है।  गिनें-
 मेंट  देश  की  इकॉनोमी  कौर  शम्मी-
 डिएट  आवश्यकता  को  नहीं  देख  सकती  तो,
 इससे  बड़ी  दुख  की  बात  और  कया  हो  सकती
 है  और  गवर्नमेंट  के  इनकाम्पीटेंट  होने  का
 इससे  बड़ा  क्‍या  सुबूत  हो  सकता  है  ?  राज
 हमारे  देश  में  शकर  का  इतना  स्टाक  है  कि
 झगर  उसको  रिलीज़  कर  दिया  जाये,  तो
 शकर  का  भाव  १०,  १२  रुपये  मन  कम  हो
 जाये,  लेकिन  दुर्भाग्य  से  शकर  गोडाउन्ज
 पर  बैंकों  के  ताले  लगें  हुए  हैं  ।  लाखों  टन
 शकर  मौजूद  है,  लेकिन  सरकारी  नियम  इस
 प्रकार  के  हैं  कि,उनके  कारण  देश,  में  शकर
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 का--भोर  इसी  प्रकार  अनाज  का  भी--प्रभाव
 है  ।  मैं  मानता  हूं  कि  हमारे  देश  में  भोज्य
 पदार्थ  की  कमी  है,  लेकिन  मैं  यह  मानने  के
 लिए  तैयार  नहीं  कि  जितनी  कमी  इस  वक्‍त
 हमारे  सामने  दिखाई  पड़ती  है,  वस्तुत:  उतनी
 कमी  है

 मैंनें  विवेचन  के  राय  ध्यानप्‌वंक  कुछ
 ऊर्जा-टीन्स  लिखें  हें  भौर  में  समझता  हूं  कि
 उन  पर  मल  करते  से  हमारे  देश  कौ
 बहुत  कुछ  समस्‍यायें  हल  हो  सकती  हैं  ।  मगर
 माननीय  मन्त्री  महोदय  पसन्द  करें,  तो  वह
 इन्हें  नोट  कर  लें  ny

 सबसे  पहले  मैं  यह  कहना  चाहता  हूं  कि
 हमारे  देश  में  कण्ट्रोल  बिल्कुल  फेल  हो  गए  हैं
 कण्ट्रोल  शब्द  के  साथ  ही  ब्लैक-मार्केटिंग
 भरा  जाता  है,  बल्कि  मैं  समझता  हूं  कि  पट्रोल
 शब्द  के  पहले  ही  वह  पधार  जाता  है,  इतनी
 दयनीय  स्थिति  हमारे  देश  की  हो  गई  है  v
 इसका  कारण  यह  है  कि  जिस  प्रजातन्त्र  को
 देश  पर  थोपा  गया  है,  देश  उसके  लिए  तैयार
 नहीं  था  ।  लोगों  को  भ्रपनी  ज़िम्मेदारी भौर
 रिस्पांसिबिलिटी  का  पूरा  पूरा  ध्यान  नहीं  है  ।
 इसलिए  सबसे  पहले  कंट्रोल  हटा  देने
 चाहिए  ny  किदवई  साहब  का  जिक्र  हस  सदन  में
 हुआ  है  मेरा  उनसे  बड़ा  सम्बन्ध  र.  है
 मैं  बताना  चाहता  हूं  कि  कण्ट्रोल  हटाने  के
 सम्बन्ध  में  कैबिनेट  की  सेक्शन  नहीं  थी  t
 जवाहरलाल  जी  ने  किदवई  साहब  को  कहा  कि
 कि  झगर  तुम्हारी  हिम्मत  है,  तो  तुम  कर  लो,
 हम  सब  को  मंजूर  है,  लेविन  हम.री  हिम्मत
 तो  नहीं  है  -  किदवई  साहब  ने  भ्र पनी  निजी
 हिम्मत  से  कण्ट्रोल  को  हटाया  भ्र ौर  फिर  देश
 में  'अनाज  की  कमी  बिल्कुल  दिखाई  नहीं  दी  ।
 मैं  यह  मानता  हूं  कि  लोगों  को  शक  शबहा
 होगा  पर  कण्ट्रोल  हटा  देने  के  बाद  इतनी  बरी
 दशा  नहीं  रहेगी  t

 ora  स्थिति  क्‍या  है  ?  जिन  लोगों  के
 घर  में  एक  आदमी  है,  जो  नौकरी  पर  जाता  है,
 उसकी  बीबी  भ्र नाज  लेने  के  लिए  सबेरे  ही
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 [श्री  बिशन चन्द्र  सेंट]
 साइन  में  खड़ी  हो  जाती  है,  लड़कियां,  ब्रौरतें
 घंटों  लाइन  में  खड़ी  रहती  हें  कहीं  पानी
 बरसता  हूँ  कौर  कहीं  खड़ा  होने  की  जगह  नहीं
 हैँ  ।  मानवता  का  ऐसा  उपहास,  इन्सानियत
 की  ऐसी  बे-इज्जती  संसार  में  कभी  नहीं  हुई
 होगी  ।  शाहजहांपुर  में  जहां  मेरी  कोठी  है,
 दुर्भाग्य  से  उनके  बाहर  एक  साहब  की  कण्ट्रोल
 की  दुकान  है  ।  जब  पानी  बरसता  है  या  घूप
 होती  है,  तो  मैं  उन  लोगों  को  कता  हूं  कि  श्राप
 अ्रन्दर  चले  जाइये  ।  लेकिन  वे  कहते  हें  कि  हम
 इन्दर  कैसे  करायें,  हमारी  लाइन  टूट  जायेगी
 इतनी  दुर्दशा  के  बाद  शाम  को  बता  दिया  जाता
 है  कि  जितना  भ्र नाज  पाया  था,  वह  बंट  गया
 ह

 में  इस  नतीजें  पर  पहुंचा  हूं  कि  केवल
 कांग्रेस  गवर्नमेंट  को  क्रिटिसाइज़  करनें  से  काम
 नहीं  चलेगा,  बल्कि  जीतता  पार्टियां  हें  भ्रमर
 वें  देश  के  प्रति  ईमानदार  हें,  तो  उनका  यह्‌
 उत्तरदायित्व  है  कि  वें  भी  इस  समस्या  को
 हल  करने  में  मदद  करें  ।  इस  सम्बन्ध  में  हम
 जो  बातें  कहें,  उनको  मान्य  किया  जाये  t
 परन्तु  सबसे  बड़ा  प्रश्न  यह  है  कि  क्या  सरकार
 हमारी  बातों  को  सुनना  चाहती  है  ।  वहू
 सुनना  नहीं  चाहती  है  1  उसने  समझ  रखा  है
 कि  जब  शक्ल  बंटी  थी  तो  बहू  सब  उधर  के
 बेंची  को चली  गई  कौर  जो  लोग  भ्रमण  से
 खाली  रह  गए,  वे  इधर  झा  गए  ।  यह  हमारे
 लिए  दुर्भाग्य  की  बात  है  सरकार  को  देश के
 सभी  भ्रांतियों  की  बात  मान्य  करनी  चाहिए
 हम  लोग  भी  देश-हित  की  भावना  लेकर  इस
 सदन  में  प्राण  हैं।  सरकार  को  हमारी  बात  को
 मान्यता  देनी  चाहिए  t

 पहली  बात  ०ह  है  कि  कण्ट्रोल  हिम्मत
 के  साथ  बिल्कुल  ख़त्म  कर  दिये  जाने  चाहिए
 इससे  ज्यादा  दुर्दशा  नहीं  हो  सकती  है  ।  मैं
 विश्वास  दिलाना  चाहता  हूं  कि  झगर  कण्ट्रोल
 खत्म  हो  जायेंगे,  तो  हमारे  देश  में  रोज़  इन् सा-
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 नियत  की  जो  बे-इज्ज़त  होती  है,  मानवता
 का  जो  उपहास  होता  है,  वह  निश्चित  रूप  से
 समाप्त  हो  जायेगा  tv

 जो  प्रान्तीय  बैरियर  लगा  रखे  गए  हैं,
 उनको  भी  खत्म  कर  दिया  जाना  चाहिए  ।
 अगर  किसी  एक  प्रान्त  में  किसी  चीज़  की
 ज़रूरत  है,  तो  निश्चयात्मक  बुद्धि  से  वह  चीज़
 वहां  पर  चली  जायेगी  ।  यह  नहीं  हो  सकता
 है  कि  एक  जगह  की  चीज़  दूसरी  जगह  न
 पहुंचे  ।  सारे  देश  में  उसका  झ्राटोमैटिकली
 डिस्ट्रीब्यूशन  होता  रहेगा  |  इसलिए  प्रान्तीयता
 के  इस  बन्धन  को,  एक  प्रान्त  से  दूसरे  प्रान्त  को
 सामान  जाने  के  प्रतिबन्ध  को,  समाप्त  कर
 दिया  जाना  चाहिए  t

 गेहूं  भर  अन्न  के  क्षेत्र  को  बढ़ाया  जाना
 चाहिए  ।  हमारे  देश  की  शूगर  8  रुपये  मन
 के  हिसाब  से  विलायतों  में  भेजी  जाती  है,  जबकि
 यहां  पर  उसके  लाले  पड़े  हुए  हैं  ।  इसलिए
 मैं  निवेदन  करना  चाहता  हूं  कि  जो  क्राप
 हमारे  देश  में  ज़रूरी  है,  हर  जिले  के  स्तर
 पर  उसके  लिए  क्षेत्र  निर्धारित  कर  दिया
 जाये  ny  भाज  देश  में  भ्रमण  की  कमी  नहीं  है  ।
 परमात्मा  ने  इतने  स्वाभाविक  साधन  पैदा
 किये  हैं  कि  वे  भ्रामक  कौर  जानवर  दोनों  के
 लिए  काफी  हैं।  कमी  कोई  नहीं
 अगर  कमी  है  तो  वह  मानवकृत  है,  प्राप्ति  की
 बताई  हुई  है  ।  थोड़ी  सी  कमी  हो  सकती  है,
 परन्तु  कमी  उस  ह॒द  तक  नहीं  जितनी  कि
 दिखाई  पड़ती  है  ।

 ट्यूबवैल्ज  हमारे  देश  में  बहुत  कामयाब
 हुए  हैं  ।  मैं  उत्तर  प्रदेश  का  रहने  वाला  हूं  ।
 वहां  जिन  जिन  क्षेत्रों  में  ट्यूबवैल्ज  लगे  हुए
 हैं  वहां  वहां  पर्याप्त  मात्रा  में  अनाज  पैदा  हुमा
 है,  पैदावार  बहुत  भ्रच्छी  हुई  है  ।  जहां  पर
 कैनाल  हैं,  वहां  बड़ी  दिक्कतें  पेश  भाई  हैं  t
 वहीं  पर  अधिक  फ्लू  भी  झा  रहे  हैं  जिनके
 कारण  खेती  बरबाद  हो  रही  है  ।  हमेशा
 ऐसा  ही  होता  है  |  अभी  भी  वक्‍त  है  जब  भाप
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 बड़ी  बड़ी  नहरी  स्कीम्ज़  को  छोड़  कर  सारे
 क्षेत्रों  में  ट्यूब  बैल  लगा  सकते  हैं  ।  दिल्ली  के

 पास  पास  भी  जहां  जहां  ट्यूबवैल्ज  लगे  हैं,
 उनके  जो  नतीजे  निकले  हैं,  वे  भ्रामक  सामने
 हैं  V

 ओर  एक  महत्वपूर्ण  सुझाव  मैं  आ्रापको
 देना  चाहता  हूं  ।  खाद्य  मन्त्रालय  के  भ्रन्तर्गत
 बाप  चार  पांच  विभाग  कर  दीजिये  ।  एक
 मन्त्री  खाद्य  का  हो  और  उसके  नीचे  जो  जो
 विभाग  हों,  वे  मैं  अर्ज  कर  देता  हूं  -  ये  सब
 विभाग  इंटेग्रेटिड़  हैं,  एक  दूसरे  से  मिले  हुए
 हैं  ।  राज  होता  यह  है  कि  एक  विभाग  अपनी
 जिम्मेवारी  दूसरे  पर  डालने  की  कोशिश  करता
 है  और  दूसरा  विभाग  तीसरे  विभाग  पर  ।
 उनमें  वापस  में  मेल  जोल  नहीं  है  -  पहली  बात
 तो  यह  है  कि  देश  के  अन्दर  जो  खाद्य  विभाग
 हो  वह  खाद्य  विभाग  एक  मन्त्री  के  भ्रधीन
 होना  चाहिये  भ्र ौर  उसके  अन्तर्गत  राज्य  मन्त्री
 होने  चाहियें  ।  उस  विभाग  के  भ्रन्दर  खाद्य,
 यन,  बीज  बांटना,  कम्युनिटी  प्राजैक्ट  इरादी
 सम्बन्धित  विभाग  भगर  प्राय  स्वास्थ्य  मन्त्री
 के  भ्रन्तग्गंत  कर  दें  और  यह  विभाग  सारे  देश
 की  खाद्य  समस्या  को  सुलझाये  तो  भाष  देखेंगे
 कि  खाद्य  समस्या  बड़ी  झा सानी  से  सुलझ
 जाएगी  और  एक  क्रान्तिकारी  परिवर्तन  होता
 हुआ  आप देश  ,में  देख  सकेंगे  t

 एक  शौर  बात  कह  कर  मैं  समाप्त  कर
 दंगा  |  खाद  एक  ऐसी  चीज़  डूं  जो  हम  विदेशों  से
 मंगाते  हैं।  भोजन  इस  समय  हमारी  एक  बहुत
 भारी  प्राब्लैम  है  सनौर  इस  पर  बहस  के  लिए
 आपने  चार  दिन  रखे  हैं  -  एक  तरफ  तो  हम
 इसको  इतना  अधिक  महत्व  देते  हैं  कौर  दूसरी
 तरफ  चित्र  यह  है  कि  खाद  को  हम  दुगुने
 दामों  पर  बच  रहे  हैं।  नहरें  चल  रही  हैं
 परन्तु  प्रतिकार  जनता  को  समय  पर
 पानी  नहीं  मिलता  हें।  मगर  खेती
 के  लिए  उसको  समय  पर  खाद  व
 पानी  दे  दिया  आए  तो  भी  पैदावार
 बहुत  बढ़  सकती  है|  मान  लीजिये  नगर  कुछ
 आदमी  पानी  का  पैसा  नहीं  भी  देते  हैं,  रुपया
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 डूब  जाता  है  तो  भी  जो  पैदावार  बढ़ेगी  उससे
 देश  को  ही  लाभ  होगा  ।  खाद  ग्राहको  लोगों
 को  प्राफिट  पर  नहीं  देना  चाहिये  ।
 कौर  पानी  की  पूरी  व्यवस्था  शीघ्र  करनी
 चाहिये  ।

 पन्त  में  मैं  इतना  ही  कहना  चाहता  हूं
 कि  खाद्य  मन्त्रालय  के  श्रुतांत  जो  जो  विभाग
 मैंने  बताये  हैं  प्यार  वे  कर  दिये  जायें  तो  हमारे
 देश  की  खाद्य  समस्या  बड़ी  भासानी  से  सुलझ
 सकती  है  ।

 श्री  तुल शो दास  जाघव  (नांदेड़)  :  उठा-
 ध्यक्ष  महोदय!  खाद्य  समस्या  पर  जो  विचार
 इस  हाउस  में  हो  रहा  है,  उसके  सम्बन्ध  में
 माननीय  सदस्यों  ने  बहुत  सी  बातें  कही  हैं  t
 मैं  तीन  चार  बाते  कहना  चाहता  हूं  -  एक
 तो  लोगों  को  गज  क॑  बारे  में,  दुसरे  प्रोडक्शन
 के  बारे  में  तीसरे  डिस्ट्रीब्यूशन  के  बारे  में
 कौर  चौथे  प्राइस  के  बारे  में  मैं  झपने  विचार
 इस  सदन  के  सामने  रखना  चाहता  हूं  ।

 जहां  तक  मैं  समझता  हूं  हमारा  देश
 खाद्यान्न  के  मामले  में  कभी  भी  स्वावलम्बी
 नहीं  हुआ  है  शुरू  से  ही  ।  जब  देश  के  दो  टुकड़े
 हुए,  एक  पाकिस्तान  बना  शौर  दूसरा  भारत,
 उस  वक्‍त  भी  जितनी  भी  श्ल्छी  जमीन  थी
 वह  पाकिस्तान  के  कब्जे  में  चली  गई  ।  उससे
 हमारी  जो  दिक्कत  थी  वह  दौर  भी  बढ़  गई  ।
 उसके  साथ  साथ  लोगों  के  रहन  सहन  में  तब-
 दिली  झाई  कौर  उनकी  जितनी  ग्य  थी  वह
 भी  बढ़  गई,  अनाज  की  मांग  भी  बढ़  गई  ।
 खान  पान  के  जो  लोगों  के  तरीके  थे  वे  भी
 बढ़  गये,  वे  भी  बदल  गये  ।  पापुलेशन  भी
 हमारे  देश  की  निरन्तर  बढ़  रही  है  ।

 सरकार  इन  सब  बातों  को  ध्यान  में  रख
 कर  प्लान  करने  की  कोशिश  तो  करती  है
 लेकिन  उस  में  क्या  गलती  रह  जाती  है,  क्‍या
 बूटी  रह  जाती  है,  यह  समझ  में  नहीं  भाता  है  ।
 अगर  प्लानिंग  क  दना  हूँ  तो  देश  को  जो  अवस्था
 है,  लोगो  का  रहन  सहन  का  जो  तरीका  है,
 कितना  प्रदान  उपलब्ध  हैं  ब्रोकर  कितने  को  छ  मी
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 प्री  तुलसीदास  जाधव]
 हैन्स  सब  को  ख्याल  में  रख  कर  प्लानिंग  हमें
 करना  चाहिये  ।  7  मारी  अनाज  की  गर्ज  निर-
 स्तर  बढ़ती  जा  रही  है  960  में  लोगों  की
 मर्ज  80  मिलियन  टन  की  थी  t  वह  तो  पूरी  हो
 गई  t  लेकिन  उसके  बाद  देश  में  ऐसी  कोई
 चीज़  नहीं  हुई  जिससे  भ्र नाज  का  उत्पादन
 बढ़  सके  t  सरकार  की  जो  पालिसी  है,  उसमें
 जरा  ज्यदा  बदल  होना  चा हिरे था।
 उत्पादन  बढ़ाने  के  जो  उपाय  हो  सकते  हैं,  वे  किये
 जाने  चाहिये  थे  ।  जो  उत्पादक  है,  जो  प्रोड्यूस-
 सर  है,  व”  भ्रमित  पैदा  करे,  भ्र धिक  उत्पादन
 करे,  इसके  लिए  उसको  इंसेंटिव  दिया  जाना
 चाहिये  था  ।  इस  पालिसी  को  लेकर  सरकार
 चल  रद्दी  हो,  ऐसा  मालूम  नहीं  होता  है  ।

 उत्पादन  के  थोड़े  से  पांवड़े  मैं  भ्रापको
 देना  चाहता  हूं।  96i~62  में  चावल  का
 उत्पादन  2.  प्रतिशत  जितना  बढ़  गया  था
 लेकिन  963  में  वह  i:.6  प्रतिशत  घट
 गया  t  यही  दामों  की  बात  है  1961  में
 चार  प्वाइंट  भ्रधिक  दाम  बढ़  गये  शौर  963
 में  3  प्वाइंट  भ्र धिक  हो  गये  ।  दामों  के  बढ़ने
 कौर  अनाज  के  उत्पादन  के  कम  होने  की  वजह
 पै  बड़ी  भारी  दिक्कत  पैदा  हुई  1  चूंकि  इस  तरह
 की  हालत  चलती  भा  रही  है  इसलिए  लोगों
 को  खाने  के  लिए  अनाज.  नहीं  मिल  रटा  है  ।

 बार  से  जितना  अनाज  मंगाया  गया  है,
 उसके  भी  कुछ  आंकड़े  मैं  आपको  देना  चाहता
 हूं  1962-63  में  चार  मिलियन  टन  अनाज
 बार  से  मंगाया  गया  था  ।  भ्र भी  964  में
 पांच  मिलियन  टन  मंगाने  की  योजना  है  और
 उसको  मंगाने  का  प्रयत्न  हो  रा  है।  कितना
 इसमें  से  पाया  है,  यह  मुझ  मालूम  नहीं  है  ।
 विदेशों  से  जो  अनाज  यां  भाता  है,  उसका
 झन लो डिग  भी  गोदियों  में  से  जल्दी  नहीं  होता
 है  जिससे  बहुत  भारी  दिक्कत  पैदा  हो  जाती
 है  यह  अनलोडिंग  भी  जल्दी  होना  चा-  ये  ।
 पिछले  सतरह  साल  से  आबादी  जो  बढ़  रही  थी
 शौर  लोगों  का  रदन  सहन.  उनके  खान  पान
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 का  तरीका  बदल  रहा  था,  उस  सबको  देखते
 हुए  दो  बातें  बहुत  जरूरी  थीं।  एक  तो  जरूरत
 इस  बात  की  थी  कि  देश  में  प्रोडक्शन  अधिक
 हो  भ्र ौर  दूसरे  बाहर  से  अनाज  मंगा  कर  देश
 में  उसका  स्टाक  किया  जाए।  किस  रीति  से  यहाँ
 पर  प्रोडक्शन  बढ़  सकती  थी,  इस  झोर  ध्यान
 दिया  जाना  चार  ये  ।  राज  से  छः  महीने  पहले
 कोई  स्टाक  था  या  नहीं  यह  तो  मुझे  मालूम
 नहीं  कौर  था  तो  कितना  यह  भी  मुझे  मालूम
 नहीं  लेकिन  पिछले  छः:  महीनों  में  जितना
 स्टाक  होना  चाह्ती  था,  उतना  था  नहीं  कौर
 न  ही  है  सेंट्रल  गवर्नमेंट  यट  क  ती  है  कि  हम
 मंगाते  हैं  लेकिन  विभिन्न  प्रान्तों  में  देखा  जाए
 तो  वहां  कोई  उसका  भ्र धिक  स्टाक  नहीं  है  ।
 इतना  ही  नहीं  मैं  जब  इस  सैशन  के  लिए  पाया
 था  तो  उसके  पहले  शहरों  में  यह  व्यवस्था  थी
 कि  एक  भ्रादमी  को  दस  किलो  गेहूं  एक  महीने
 के  लिए  दिया  जाता  था  ।  गांव  में  दस  किलो
 एक  फैमिली  के  लिए  शौर  वह  भी  कभी  कभी
 मिलता  था  कौर  कमी  कभी  नहीं  मिलता  था  t
 ot  aut  act  देख  कर  भाया  हूं  कि  शहरों
 में  तो  एक  आदमी  के  लिए  पांच  किलो  महीने
 का  मिलता  है  कौर  देहातों  में  पांच  किलो  एक
 महीने  के  लिए  एक  फैमिली  को  मिलता  है  ।
 बह  भी  नियमित  नहीं  मिलता  यह  जो  भेद-
 भाव  है  यह  बड़ा  बुरा  है।  मैं  सरकार  से  करना
 चाहता  हूं  कि  यट  कोई  ठीक  चीज़  नहीं  है  ।
 सच  कहा  जाये  तो  जो  प्रोड्यूसर  है,  उत्पादक
 है  उसकी  भोर  पतले  देखना  चापे  लेकिन
 उसकी  हालत  राज  देश  में  बहुत  खराब  है  ।
 सरकार  भी  यट  समझती  है  कि  जो  लोग  शहरों
 में  जूते  हैं  वे मोर्चा  बना  कर,  सभा  सम्मेलन
 करके  और  गड़बड़  करके  शहरों  के  धंधों  को
 बन्द  कर  देते  हैं,  जैसा  कि  अभी  कुछ  दिन  पटले
 देखा  गया  ।  यहां  वहां  शहरों  में  धंधा  बन्द  हुए
 इससे  लोगों  को  लगता  है  कि  जा  पर  गड़बड़ी
 होती  है  वहां  सरकार  डर  जाती  है  कौर  वर्ड
 के  लोगों  की  सहायता  करती  है  मेरी  विनती  है
 है  कि  देहातों  में  हमारे  यहां  के  82  से  85
 प्रतिशत  तक  लोग  रहते  हैं  जो  कि  उत्पा-
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 कूक  हैं  घौर  उनकी  तरफ  ज्यादा  से  ज्यादा
 ध्यान  दिया  जाना  चाहिये  *  वे  लोग  समझते
 हैँ  कि  यदि  घर  में  खाना  भी  न  हो  तो  भी  दूसरे
 लोगों  को  यह  नहीं  जानना  चाहिये  कि  वे  लोग
 भूखे  हैं।  लेकिन  सरकार  को  इस  विचार  का
 लाम  नहीं  उठाना  चाहिये  t  परसों  यहां  एक
 मीटिंग  हुट्ट  उसमें  एक  सदस्य  ने  कहा  कि  एक
 बतन  जिस के  चार  पांच  बच्चे  हैं  प्रनाज  न
 मिलने  के  कारण  अपने  बच्चों  की  देख  भाल
 नहीं  कर  सकी  कौर  मरण  का  रास्ता  पसन्द
 किया  ।  उसने  अपनी  जान  दे  दी  1  यह  तो  भाज
 के  देहातों  की  हालत  हैँ  ।  सरकार  से  मुझे  यह
 कहना  है  कि  जो  देश  में  भ्र नाज  पैदा  करते  हैं
 प्रगर  उन  को  ही  सरकार  खाने  पीने  के  लिये
 नहीं  देगी  तो  किस  प्रकार  से  भ्र नाज  पैदा  कर
 सकेंगे।  भाप  देखिये  कि  एक  ओर  तो  यह
 हालत  है  दूसरी  घोर  सरकार  जमीन  के  टुकड़े
 टुकड़े  कर  रही  है,  जो  लोन  उन  की  सरकार

 देती  हे  वे  भी  उनको  पूरी  तरह  नहीं  मिलते  t  फ़िर
 कभी  ज्यादा  बाढ़  भा  जाती  है  धौर  कभी  बर-
 बात  ही  नहीं  होती  ।  इस  तरह  की  अलग  अलग
 दिक्कतें  होने  से  जितना  अनाज  वहां  पैदा
 होना  चाहिये  उतना  नहीं  हो  पाता  है।  सरकार
 का  यह  धम  है  कि  इन  दिक्कतों  का  ख़्याल  करके,
 लोगों  को  बढ़ती  हुई  पापुलेशन,  को,  लोगों  की
 बढ़ती  हुई  झावश्यकताधों  को  ध्यान  में  रख
 कर  जिस  रूप  में  पैदावार  ज्यादा  से  ज्यादा
 बढ़  सके  उस  रूप  में  किसानों  को  सहायता  दे  ।
 अभी  तक  ऐसा  नहीं  हो  पाया  है  |  राज  सत्तरह
 बर्ष  हो  गये  हैं  हमेशा  देश  में  प्रसाद  की  कमी
 रहती  है,  इस  के  ऊपर  सरकार  को  ख्याल
 करना  चाहिये  t

 हस  के  अलावा  बात  यह  है  कि  समाज  में
 दूसरी  चीजें  भी  लोगों  को  लेनी  पड़ती  हैं  ।
 देहात  के  काश्तकारों  को  उस  के  लिये  भी  पैसा
 चाहिये  ।  राज  प्रदान  की  चीजों  के  लिये  दाम
 ज्यादा  नहीं  मिलते  हैं  लेकिन  जो  दूसरी  चीजें

 हें  बे  महंगी  हैं  a  कपास  है,  मूंगफली  है,  गन्ना
 है,  ऐसी  चीजों  के  दाम  समाज  में  ज्यादा  मिलते
 हैं  इस  लिये  सरकार  से  जो  सहायता  इरिगेशन
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 शादी  की  ज्यादा  भ्रनाज  पैदा  करने  के  लिये
 मिलती  है  उस  का  ठीक  से  इस्तेमाल  नहीं  हो
 पाता  है  1  उन  का  इस्तेमाल  जो  कैश  क्रिप्स
 होती  हैं  उन  के  लिये  होता  है  tv  मैं  समझता  हूं
 कि  भझाज  हन  चीजों  की  भी  भ्रावश्यकता  ई
 यह  चीजें  बाहर  भेज  कर  दूसरी  चीजें  लाने  की
 झावश्यकता  है  लेकिन  देश  में  जो  प्रनाज  होता
 है  उस  की  जगह  पर  इन  चीजों  का  उगाना  ठीक
 नहीं  है  1  मैं  समझता  हूं  कि  इतना  बड़ा  देश  रूस
 है,  उस  ने  भी  सोना  दे  कर  अमरीका  से  प्रताज
 मंगाया  t  लेकिन  यह  देश  इस  हालत  में  नहीं  है  ।
 रूस  वी  द्वालत  हम  से  अलग  है  |  यहां  7र  जमीन
 पड़ी  हुई  है,  लोग  ज्यादा  से  ज्यादा  काम  करने
 के  लिये  तैयार  हैं  1  लेकिन  सरकार  की  एप्रोच
 इस  मामले  में  ऐसी  होनी  चाहिये  जिस  से  कि
 लोग  ज्यादा  से  ज्यादा  भ्र नाज  पैदा  करें  ।

 इस  के  अलावा  जो  जोनल  सिस्टम  है
 उस  को  हटा  देना  चाहिये  ।  यहां  पर  एक
 पैम्फलेट  हमें  दिया  गया  है  उस  में  बतलाया
 गया  है  कि  जोन्स  किस  तरह  से  होंगे  ।  राइस
 के  लिये  पंजाब,  मध्य  प्रदेश  कौर  दिल्ली,  .
 मध्य  प्रदेश,  गुजरात  प्रौढ़  माहराष्ट्र,  झांघर
 प्रदेश,  मैसूर  प्रौढ़  मद्रास  तथा  केरल,  बेस्ट
 बंगाल  कौर  उड़ीसा।  मैं  समझता  हूं  कि  जिन
 जगहों  पर  कोई  चीज  कम  या  ज्यादा  होती
 है  उन  को  एक  जगह  ला  कर  जोन  बनाया
 जाता  चाहिये  ।  राज  प्राय  देखिये  कि
 महाराष्ट्र  की  हालत  बहुत  बुरी  है।  वहां
 पर  लोगों  को  प्रमाण  नहीं  ललिता  ।

 मैं  कहना  चाहता  हूं  कि  जो  उत्पादक
 है  उस  को  इंटीग्रेटेड  प्राइस  दी  जानी  चाहिये  t
 ort  कल  जितना  अनाज  है  सरकार  के  पास
 उस  का  डिस्ट्रीब्यूशन  ठीक  से  होना  चाहिये  ।
 देहात  के  लोगों  को  पहले  प्रौढ़  ज्यादा।  ध्रनाज
 देना  चाहिये  जिस  में  कि  वे  पैदावार  ज्यादा
 कर  सके  ।  इसी  तरह  से  जो  हरिजी  लोग  हैं
 या  लैंडलेस  लेबर सं  हैं  उन  को  भी  जितना
 इलाज  चाहिये  उतना  मिलना  चाहिये  प्राप
 शहरों  में  इस  की  सप्लाई  कम  भी  कर  सकते  हैँ
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 क्योंकि  वहां  पर  लोगों  के  पास  पैसा  है  कौर
 बे  दूसरी  चीजें  ले  सकते  हैं  फल  फलाहारी  ले
 सकते  हैं  ।  लेकिन  देहातों  में  ऐसा  नहीं  हो
 सकता  ।

 आखिर  में  मेरा  यही  कहना  है  कि  श्राप
 देहात  की  तरफ  ज्यादा  से  ज्यादा  ध्यान  दें  और
 उन  की  आवश्यकताओं  को  पूरा  करें  ।  फिर
 अनाज  की  कीमत  सब  जगह  पर  लगभग  एक
 सी  होनी  चाहिये  |  राज  तो  ऐसा  होता  है  कि
 पंजाब  में  भ्रमर  गेहूं  की कीमत  50  Fo  क्विंटल
 है  तो  महाराष्ट्र  में  04  रु०  है।  फिर  04  र०
 तो  कहने  के  लिये  है,  एक्चुअली  जिन्होंने  देखा
 है  वह  कहते  हैं  कि उस  का  भाव  वहां  पर  25
 था  30  oo  है।  यह  चीज  नहीं  होती  चाहिये  ।
 सब  जगहों  पर  एक  से  दाम  हों  यह  जरूरी  है

 श्री  सौ  (अलीगढ़)  :  उपाध्यक्ष  महोदय,
 भारत  में  जो  खाद्य  का  संकट  है  यह  कोई  नया
 संकट  नहीं  है,  बहुत  पुराना  संकट  है  1  लेकिन
 राज  जो  संकट  है  यह  बहुत  भयानक  है  ।  इस
 भयानक  परिस्थिति  को  देख  कर  मैं  ही  नहीं
 करता,  भारत  के  सभी  नागरिक  डर  गये  हैं,
 बन्द  लोगों  को  छोड़  कर,  शौर  यह  संसार  से  भी
 छिपी  हुई  बात  नहीं  है।  पंडित  जवाहर-
 लाल  नेहरू  की  एक  विशेष  प्रतिज्ञा  थी।
 उन  का  दूं  विश्वास  था  कि  लोकशाही  का
 कोई  भी  अर्थ  नहीं  है  यदि  लोकशाही  में  बहुत
 से  इन्सान  रखों  मरते  हों  ।  उन  की  दृढ़  प्रतिज्ञा
 थी  कि  बे  देश  में  किसी  को  भूखा  नहीं  मरने
 देंगे  ।  आदरणीय  पंडित  जवाहरलाल  नेहरू  के
 निधन  के  पश्चात्‌  नई  सरकार  का  गठन  हुआ  ।
 लई  सरकार  जो  पुरानी  समस्या  को  हल  करने
 के  जिये  नये  कदम  उठाने  को  आतुर  है  मुझे  नहीं
 मालम  कि  वह  इस  समस्‍या  को  हल  कर
 पायेगी  ।  वह  हस  समस्या  में  डूब  जायेगी
 क्योंकि  हमारी  योजना भों  में  उन  तमाम  बातों
 को,  उन  तमाम  समस्याओ्रों  को  सामने  नहीं
 रखा  जाता  जिन  के  कारण  हमें  यह  संकट
 देखना  पहा  है  ।  कांग्रेस  सरकार  के  आश्वासन
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 दिलाने  की,  विश्वास  दिलाने  की  बात
 पुरानी हो  चुकी  है  ।  जिस  तरह  से  कोई  सुन्दर  युवती || बार  बार  विश्वास  दिलाते  हुए  भी  कि  विश्वास-

 चात  नहीं  करूंगी  विश्वासघात  करती  है  उसी
 तरह  से  यह  कांग्रेस  की सरकार  करती  रही  है
 बार  बार  विश्वास  दिलाया  गया,  इस  सदन  में
 दौर  इस  सदन  के  बाहर,  देश  में  दौर  देश  से
 बाहर  कि  यह  राष्ट्र  तीसरी  योजना  के  नत  तक
 खाद्य  पदार्थों  में  आत्मनिर्भर  हो  जायेगा  लेकिन
 क्या  यह  सच  निकला  ।  भ्रमर  हम  आंकड़ों  को
 उठा  कर  देखें  तो  हालत  बद  से  बदतर  होती  जा
 रही  है,  बहुत  ही  खराब  होती  जा  रही  है  t
 हमारे  सामने  पैदावार  के  झांकने  इस  प्रकार  हैं  :

 सन्‌  ‘1960-61  में  80'  96  मिलियन
 टन  गल्ला  पैदा  हुमा  ।

 सन्‌  i96I-62  में  75'  82  मिलियन
 टन  गल्ला  बंदा  हुआ  ।

 सन्‌  962-63  में  78°50  मिलियन
 टन  गल्ला  पैदा  ह्म  ।

 सन्‌  1963-64  में  79°  30  मिलियन
 टन  गल्ला  पैदा  हुआ  ।

 झ्र  की  पैदावार  के  इन  आंकड़ों  के  भ्रनुसार
 सन्‌  1960-61  में  जो  पैदा  हुआ  उस  से  सन्‌
 963—64  में  कम  पैदा  हुमा  “मर्ज  बढ़ता  ही

 गया  ज्यों  ज्यों  दवा  की”  ।  हमारी  योजनायें  बन
 रही  हैं,  करोड़ों  रुपये  उन  पर  खर  किये  जा  रहे
 हैं,  योजना  के  नाम  पर  नये  नये  डिपार्टमेंट  खोले
 जा  रहे  हैं  लेकिन  जब  हम  देश  की  समस्या परों
 को  देखते  हैं  तो  व ेविकट  से  विकटतर  होती  जा
 रही  हैं  ।  यदि  योजना  बनाने  वाले  यह  कहते
 रहें  कि  हम  क्‍या  करें  बारिश  ज्यादा  हो  गई,
 सूखा  पड़  गया,  तो  भाखिर  यह  योजना  किस
 लिये  हैं  ।  योजनायें  हैं  बाढ़  के  पानी  से  हमारे
 बेत  को  बचाने  के  लिये,  योजनायें  इस  लिये  हैं
 कि  हरे  भरे  खेतों  को  जहां  किसान  अपना,
 पसीना  एक  कर  के  काम  करता  है,  बाढ़  से
 बचायें  भोर  हमारे  खेतों  की  फसलों  को  किसी
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 प्रकार  से  बरबाद  न  होने  दें  ।  योजनायें  इस
 लिये  नहीं  होती  कि  वे  किसी,  विशेष  व्यक्ति
 को  अधिक  सुविधायें  दिलायें  ।  योजनायें  इस
 लिये  होती  हैं  कि  बे  तमाम  समस्याञ्रों  को  हल
 करें,  लेकिन  हम  देखते  हैं  कि  यह  सब  कुछ  हो
 नहीं  रहा  है।  जो  इकानमिक  सर्वे  रिपोट  है
 उसके  पटना  2  को  अगर  हम  देखें  तो  पता  चलता
 है  कि.

 श्री  हरि  विष्णु  कामत  (होशंगाबाद)  :
 उपाध्यक्ष  महोदय,  मेरी  प्रार्थना  है  कि  श्राप  इस
 समय  सदन  में  कोरम  का  प्रबन्ध  करें  ।

 Mr.  Deputy-Speaker:  The  bel!  is
 being  rung.  Now  there  is  querum.
 He  may  continue.

 श्री  मौके  :  तो  मैं  कह  रहा  था  कि  सन्‌
 (1963-64  का  इह कान मिक  सर्वे  मेरे

 सामने  है  ।  इसके  पन्ना  2  पर  लिखा
 हुआ  है:

 “Agricultural  production  as  a
 whole  declined  by  3°3  per  cent  in
 the  1962-63  crop  season,  The  out-

 put  of  rice  fell  by  2°8  million  ton-
 nes  or  8  per  cent  ang  sugarcane

 and  wheat  by  about  प  per  cent.”

 आगे  बढ़  कर  पन्ना  नम्बर  पर  खास
 तौर  से  चावल  ध्रौर  गेहूं  के  बारे  में  उन्होंने
 अपने  भाड़े  इस  प्रकार  दिए  हैं:

 “Rice  in  million  tonnes  960-6]—34°2
 1961-62  —34:8
 962-63—32'0

 Percentage  change  in  1962-63  over
 1961-82  minus  8-0.
 Wheat  in  million  tonnes  960-61  —.0

 96-62—2°0
 1962-63,  —I]-4.

 Percentage  change  in  1962-63  over
 1961-62,  minus  7°5”.

 जैसा  कि  मैंने  कहा,  “मर्ज  बढ़ता  ही  गया  ज्यों
 क्यों  दवा  की”  ।  जैसे  जैसे  हमारी  योजनाएं
 चलीं  वैसे  वैसे  हमारी  समस्या  बिगड़ती  चलीं
 गयीं,  खास  तौर  से  गल्ले  की  समस्या  |  क्या  इस
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 से  संकट  पैदा  नहीं  होता  ।  चाटे  इससे  कांग्रेस
 के  कुछ  सदस्यों  को,  या  कुछ  मंत्रियों  को  या  कुछ
 सरकारी  कर्मचारियों  को  तथा  कुछ  पूंजीपतियों
 को  संकट  न  हो,  लेकिन  एक  मजदूर  जो  कमाता
 है  कौर  कमाने  के  बाद  भूखा  सो  जाता  है  कौर
 बगैर  खाने  के  मर  जाता  है,  उसके  लिए  बड़ा
 संकट  है  ।  यह  नई  चीज  नहीं  है  ।  उत्तर  प्रदेश
 अ्रसेम्बली  में  इस  बात  का  इजहार  किया  गया
 कि  भूखे  नंगे  लोग  जो  मेहनत  करने  पर  भी
 खाना  नहीं  पा  सकते,  उन्होंने  मज़ार  हो  कर
 भारत  सरकार  के  कानून  की  चिन्ता  न  करते
 हुए  कानून  तोड़  दिया  शौर  वहां  पर  जो  फेयर
 प्राइस  शाप्स  थीं  उनको  लूट  लिया  ।  मुझे  यह
 संकट  सारे  भारत  के  लिए  नजर  पाता  है  t
 आज  यह  लूट  उत्तर  प्रदेश  के  कुछ  जिलों  में
 हुई  है,  उत्तर  भारत  में  हुई  है,  तो  कल  यह  पूरे
 देश  में  भी  हो  सकती  है  1  इससे  पूरी  लोकशाही
 के  लोप  होने  का  खतरा  नजर  प्राता  है  1

 इस  समस्या  के  दो  पहलू  हैं  ।  यह  दुधारी
 तलवार  है  जो  भारत  के  लोकशाही  के  गले  को
 काट  सकती  है  इसका  एक  पहलू  है  गल्ले  की
 कमी  कौर  दूसरा  पहलू  है  भाव  का  तेज  होना  ।
 इस  समस्या  के  ये  दो  रूप  हैं  + जब  तक  बाप  इन
 दोनों  रूपों  को  भ्र पने  सामने  नहीं  रखेंगे  तब  तक
 इस  समस्या  का  हल  नहीं  ढढ  सकेंगे  ।  चाहे
 वे  किसी  भो  दल  के  लोग  हों,  चाहे  किसी  भी
 विचार  धारा  के  लोग  हों,  चाहे  वे  किसी  भी
 इज्म  में  विश्वास  करने  वाले  हों,  इस  बात  को
 कोई  झुठला  नहीं  सकता  कि  भ्रनिवायं  वस्तुएं
 हर  मानव  को  मिलनी  चाहिए,  और  मानव
 को  ही  नहीं  हर  जानवर  तक  को  मिलनी
 चाहिए  ।  “भूखे  को  रोटी  मिले  चाहे  भ्रामरी  क्‍यों
 न  हो,  नंगे  को  कपड़ा  चाहे  टुकड़ी  क्‍यों  न  हो,
 खाना  बदोश  को  मकान  चाहे  झोंपड़ी  क्‍यों  न
 हो  ।”  अनिवार्य  वस्तुएं  सब  को  मिलनी  चाहिए
 क्योंकि  :

 “Fury  of  hunger  knows  no  law”.

 इस  सत्य  को  संसार  जानता  है  कि  भूखे  का
 गुस्सा  किसी  कानून  की  परवाह  नहीं  करता  ।
 क्या  हमने  वास्तव  में  इन  तमाम  समस्या  को
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 [at  मौर्य]
 अपने  सामने  रखा  है  ?  यहां  पर  मुझे  स्वतंत्र
 पार्टी  प्रौढ़  कम्युनिस्ट  पार्टी  के  सदस्यों  की
 विचारधारा  को  देख  कर  ताज्जुब  होता  है  t
 वे  कहते  हैं  कि  मिलों  में  काम  करने  वाले
 मजदूरों  की  तनख्वाह  बढ़ाओ  जिन्हें  सो  भौर
 सवा  सौ  रुपया  महीना  कभी  मिलता  है  ये
 मजदूर  देश  में  पांच  फीसदी  से  ज्यादा  नहीं  हैं  ।
 ग्रे  लोग  शहरों  में  रहने  वाले  हैं  ।  जो  रिक्शा
 जलाने  वाले  लोग  हैं  ये  शहरों  में  रहने  वाले  हैं
 क्या  सारे  भारत  में  ये  ही  शोषित  हैं  ?  स्वतंत्र
 पार्टी  के  मसानी  साहब  ने  कहा  कि  इस  देश
 का  किसान  सर्वहारा  है,  वर्षों  किसान  से  उन
 को  वोट  मिलने  वाले  हैं,  उसका  लालच  है  ।
 लेकिन  सत्य  बात  यह  है,  चाईं:  कोई  इसे  माने  या
 न  माने,  कि  इस  देश  के  वे  करों  लोग  जो  देहात
 में  रहते  हैं  कौर  जो  दूसरों  की  जमीन  में  हल
 चलाते  हैं,  जो  कि  भूमि  हीन  मजदूर  हैं,  वे  ही
 इस  मुल्क  के  सब  से  ज्यादा  शोषित  सर्वहारा
 लोग  हैं  ौर  इन  के  लिए  राज  इस  देश  में  कुछ
 भी  नहीं  हो  रहा  है  |  श्रीमन्‌,  इसी  वजह  से
 गल्ले  की  कमी की  समस्या  का  संकट  पैदा  हो
 गया  है।  प्रांकड़े  बताते  हैं  कि  सन्‌  963-64
 में  79-3  मिलियन  टन  पैदावार  हुई  प्रौढ़
 जरूरत  थी  90  मिलियन  टन  की,  यानी  2
 मिलियन  टन  कम  पैदावार  हुई  ।  इस  में  से
 पांच  मिलियन  टन  हम  विदेशों  में  भीख  मांग  कर
 ले  भाएं,  फिर  भी  6  मिलियन  टन  की  कमी
 रही  ।  इस  कमी  को  किसने  पूरा  किया  ?  उन
 लोगों  ने  इसको  पूरा  नहीं  किया  जो  मंत्रियों
 कौर  सदस्यों  के  रूप  में  सत्ताधारी  दल  की  जोर
 से  यहां  बैठे  हैं,  इसको  पूंजीपतियों  ने  पूरा  नहीं
 किया  ।  इस  कमी  को  पूरा  किया  देश  के  मजदूर
 ने  अपने  पेट  की  ज्वाला  को  सह  कर  और  अपना
 खाना  कम  करके  ।  क्‍या  हम  ने  इस  दिशा  में
 कोई  कदम  उठाया  ?

 यह  बात  निश्चय  हो  गम्भीर  है  कि  हमारी
 आबादी  2-5  प्रतिशत  फी  साल  के  हिसाब  से
 बढ़  रही  है  |  यह  बड़ी  समस्या  है  ।  हमारी
 वादी  जिस  तेजी  से  बढ़  रही  है  हमारी
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 पैदावार  उस  तेजी  से  नहीं  बढ़  रही  ।  लेकिन  एक
 प्रश्न  उठता  है  कि  जो  हमारे  इकानमिस्ट  और
 प्लानर  हैं  कौर  प्लानिंग  कमीशन  के  सदस्य  हैं
 ध्रौर  जिनको  अपनी  विद्वता  का  भ्र भि मान  है,
 उनको  इस  समस्या को  ध्यान  में  रख  कर  ही
 प्लान  बनानी  चाहिए  थी,  उनको  इस  समस्या
 को  अपने  दिमाग  में  रख  कर  ही  लोगों  को
 विश्वास  दिलाना  चाहिए  था  कि  हम  शरत्  के
 मामले  में  तृतीय  योजना  के  अंत  तक  आत्म-
 निर्भर  हो  जायेंगे  ।

 कौर  भी  बहुत  सी  चीजें  हैं  जिनको  मैं  इस
 समय  यहां  नहीं  लाना  चाहता  ।  एक  बात  पर
 मुझे  बड़ा  ताज्जुब  होता  है  कि  भिखारी  भी
 खैरात  करना  चाहता  है,  मुझे  यह  देख  कर
 हंसी  प्रति  है  कि  एक  श्र  तो  हमारे  देश  में
 भुखमरी  फैल  रही  है  और  दूसरी  ओर  हम
 खैरात  कर  रहे  हैं,  खाद्य  पदार्थों  को  दूसरे  देशों
 में  भेज  रहे  हैं  ।  हम  चीनी,  दालें,  ग्राम  शौर
 केले  विदेशों  को  भेज  रहे  हैं  i  मगर  ऐसा  न  होता
 तो  गरीब  झ्रादमी  केला  खा  कर,  झाम  खा  कर
 अपनी  भूख  मिटा  लेता  a  भ्रच्छा  केला  देश  से
 गायब  हो  गया  है,  बरच्छा  श्राम  देश  से  गायब
 हो  गया,  चीनी  देश  से  गायव  हो  गयी  t  हम
 भूले  मर  रहे  हैं  लेकिन  खैरात  करने  का  शौक
 हमारे  मन  में  जब  भी  है  ।

 जहां  तक  इम्पोर्ट  का  सवाल  है  आजादी  से
 लेकर  अब  तक  हमने  बाहर  से  2531  करोड़
 का  गल्ला  मंगाया  है,  उसमें  से  भ्र केले  भ्रमरी का
 से  i82-2  करोड़  का  गल्ला  मंगाया  है  +
 यह  जितना  गल्ला  पाया  इसके  लिए  जो  सोना
 हिन्दुस्तान  का  बाहर  गया,  प्रखर  उसको  बाढ़
 को  रोकने  के  लिए,  नहरों  का  पानी  मुफ्त
 किसानों  को  देने  के  लिए  ब्रोकर  फरटीलाइजर
 देने  क ेलिए  तथा  बिना  ब्याज  के  करजा  किसानों
 को  देने  के  काम  में  लाया  जाता  तो  मेरा  दावा
 है  कि  हमको  राज  दूसरों  का  मुंह  न  देखना
 पड़ता  |  लेकिन  अफसोस  है  कि  इन  चीजों  पर
 ध्यान  नहीं  दिया  गया  ।
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 भव  मैं  हस  समस्या  का  हल  बतलाना

 चाहता  हूं  ।  इसके  इल  दो  प्रकार  के  हैं,  एक
 शार्ट  रद् मं  कौर  दूसरा  लांग  टर्म  शाट  हमें
 उपाय  तो  यह  है  कि  हम  इस  वक्‍त  जितनी  खाने
 की  चीजें  बाहर  भेज  रहे  हैं  उनको  फौरन  बन्द
 कर  दे  कौर  वितरण  की  व्यवस्था  ठीक  कर  दें।
 इसके  लिए  मैं  सरकार  को  धन्यवाद  देता  हूं  कि
 उसने  इस  का  भरसाई  कर  लिया  है  ।  झगर
 चार  प्राप्ति  भूखे  हैं  कौर  उन  में  से हर  एक  को
 दो  दो  रोटियां  दे  दी  जाएं  तो किसी  को  ऐतराज
 नहीं  रह  सकता  ।  यह  शौर्टेज  खौफ  फुड  काफ़ी
 हद  तक  खाद्यान्न  की  दोषपूर्ण  वितरण  व्यवस्था
 के  कारण  है  और  इसलिए  हमारे  लिए  यह
 आवश्यक  हो  जाता  है  कि  हम  अपनी  इस
 वितरण  व्यवस्था  को  ठीक  करें  कौर  उस  में
 झावश्यक  व  वांछित  सुधार  करें  ।  मेरा  तो
 विश्वास  है  कि  अगर  ठीक  तरीके  से  खाद्यान्न
 के  वितरण  की  व्यवस्था  हो  सके  तो  किसी
 तरह  का  संकट  वहां  पर  रह  नहीं  सकता. . .

 उपाध्यक्ष  महोदय  :  माननीय  सदस्य  का
 समय  'समिति  हो  चुका  है  ।  वे  सब  बैठ  जाय॑  ।

 भी  मौर्य :.  श्री मनु,  मैं  कितना  बोल
 लिया  ?  मैं  कभी  केवल  13-14,  मिनट  ही
 बोला  हूंगा  ।  मैं  अपने  ग्रुप  का  प्रणेता  मैम्बर
 हूं  ।  भौरों  को  आप  ने  इस  से  भ्र धिक  समय
 दिया  है,  पन्द्रह  मिनट  से  भी  प्रतीक  अ्रघिक
 समय  दिया  है  मुझे  केवल  दो  मिनट  का  समय
 शौर  देने  की  कृपा  करें  !

 जपाप्रध्यक्ष  महोदय  :  माननीय  सदस्य  इस
 के  लिए  माफ़ी  दें  ।

 मौ  मौर्य  :  श्रीमन्‌,  इस  तरह  की  जो
 व्यवस्था  की  जा  रही  है  उस  का  कुछ  पता  नहीं
 चलता  है  कि  ऐसा  मेरे  साथ  क्‍यों  किया  जा  रहा
 है?  मैं  ने  बड़ी  मेहनत  से  भ्र पना  भाषण  तैयार
 किया  था  लेकिन  मुझे  बड़ा  अफसोस  है  कि  मुझे
 झाग  बोलने  नहीं  दिया  जा  रहा  है  ny

 उपाध्यक्ष  महोदय  :  प्रत्यक्ष  महोदय  ने
 राज  कह  दिया  है  कि  हर  एक  वक्ता को
 007(Ai)  LSD—6.
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 2  मिनट  से  भ्र धिक  बोलने  का  समय  न  दिया

 जाय  जब  कि  माननीय  सदस्य  ने  तो  पन्द्रह
 मिनट  ले  लिये  हैं  ।

 Mr,  Deputy-Speaker:  Shri  Mani-
 yangadan,

 Shri  Maurya:  Members  who  be-
 Jong  to  no  party  have  been  given  20
 minutes.  May  I  know  the  reason?

 Mr.  Deputy-Speaker:  Your  party
 is  entitled  only  to  have  4  minutes.
 I  have  given  you  5  minutes,

 Shri  Maurya;  One  _  independent
 Member  who  does  not  belong  to  any
 party  has  been  given  20  minutes.

 Mr.  Deputy-Speaker:  Please  obey
 the  Chair.

 Shri  Maurya:  I  will  obey  the
 Chair.  But  this  is  something  which
 is  कके  oe  ae

 The  Minister  of  Transport  (Shri
 Raj  Bahadur):  Sir,  I  suggest  that  the
 last  two  words  may  be  expunged.
 They  are  against  the  Chair  and  they
 should  not  be  tolerated,

 Mr.  Deputy-Speaker;  All  right.

 Shri  Maurya:  You  are  not  tolerat-
 ing  our  words,  we  are  tolerating  your
 bullets,

 Mr,  Deputy-Speaker:  Order,  order.

 Shri  Maniyangadan  (Kottayam):
 Mr.  Deputy-Speaker,  Sir,  various
 aspects  of  the  food  problem  have
 been  discussed  here  and  different
 view  points  have  been  expressed,
 There  is  no  meaning  in  denying  the
 fact  that  food  is  not  available  in  suffi-
 cient  quantities  to  the  consumer  at
 reasonable  prices,  Government  has
 been  taking  every  step  to  import  food-
 grains,  and  |  may  submit  that  it  is  a

 **Expunged  as  ordered  by  the  Chair.
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 welcome  measure  as  ‘far  as  the  present
 condition  is  concerned.

 But  import  of  foodgrains  is  not
 going  to  solve  the  problem  of  the
 country  from  a  long  range  point  of
 view.  The  only  solution  is  increase
 in  production.  For  increased  pro-
 duction  the  agriculturists  must  be
 induced  to  resort  to  measures  which
 will  increase  production.  Intensive
 cultivation  is  one  of  the  methods.  It
 has  been  stated  here  that  when  we
 consider  the  production  per  acre  in
 our  country  we  find  that  even  three
 or  four  times  more  is  produced  in
 Other  countries.  Modern  _  scientific
 methods  of  agriculture  must  be  adopt-
 ed,  irrigation  facilities  must  be  made
 available  and  sufficient  quantity  of
 manure  must  also  be  made  available.
 All  these  things  have  to  be  done.  But
 the  agriculturists  must  also  feel  that
 they  will  get  a  reasonable  return  and
 then  only  they  will  take  to  these
 measures.  If  that  could  be  done  I
 am  sure  our  counfry  will  Become  self-
 sufficient.

 At  the  same  time,  it  does  not  mean
 that  the  agriculturists  or  the  pro-
 ducer  shoulg  be  allowed  to  take  un-
 due  advantage  of  the  situation  and
 make  undue  profits.  He  must  be
 given  a  reasonable  profit.

 It  is  seen  that  market  arrivals  of
 vice  and  other  foodgrains  indicate  that
 al]  the  quantity  that  is  surplus  is  not
 coming  to  the  market.  The  question
 of  taking  measures  to  prevent  this,
 therefore,  arises.  It  hag  been  sug-
 gested  that  monopoly  procurement
 and  complete  state  trading  in  food-
 grains  should  be  adopted.  |  for  one
 do  not  believe  that  these  measures
 will  solve  the  problem.  These
 measures  if  adopteq  will  bring  in
 further  problems  in  its  strain  and  I
 am  sure  there  will  be  utter  confusion.
 Certain  steps  which  the  Government
 propose  to  take  and  which  the  Gov-
 ernment  have  already  taken  are  indi-
 cated  in  the  pamphlet  distributed  to
 us.  If  they  are  effectively  implement-
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 ed  I  am  sure  there  will  not  be  much
 of  this  problem  in  this  country.

 There  were  certain  suggestions  that
 each  NES  Block  or  each  State  in  the
 country  must  be  made  self-sufficient
 in  the  matter  of  food.  I  for  one  do
 not  believe  that  it  is  a  practical  pro-
 position.  For  example,  I  may  refer
 to  the  State  from  which  I  come—
 Kerala.  That  is  a  deficit  State  and  it
 has  been  so  for  the  past  some  years.
 In  that  State  we  have  got  some  com-
 mercial  crops  like  rubber,  tea,  ००१०९,
 cardamom,  pepper  and  such  other
 things.  These  commodities  are  useful
 to  the  nation  either  for  industries  or
 for  earning  foreign  exchange  by
 exporting  them.  It  may  not,  there-
 fore,  be  possible  to  convert  the  lands
 where  these  commodities  are  cultivat-
 ed  into  paddy  fields  or  wheat-growing
 areas.  Therefore,  it  would  not  be
 possible  for  such  areas  to  be  self-
 sufficient  as  far  ag  foodgrains  are
 concerned.  As  I  submitted,  Kerala  is
 a  deficit  State.  I  understand  Mysore
 also  is  a  deficit  State.  The  southern
 States  like  Kerala,  Mysore,  Madras
 and  Andhra  are  now  in  one  zone.
 There  were  arguments  put  forward
 both  against  and  for  the  zonal  system.
 If  the  zonal  system  is  continued  and
 the  objects  for  which  fhe  zonal
 system  was  adopted  are  achieved,  I
 am  sure  it  is  a  very  good  thing.  One
 deficit  State  being  tagged  on  to
 another  surplus  State  is  a  good  thing.

 But  I  may  submit  that  the  zonal
 system  there  is  not  now  functioning
 in  apropermanner.  During  the  recent
 months  there  were  several  instances
 to  prove  my  contention.  In-  Kerala
 there  was  this  food  deficit.  In  the
 markets  foodgrains  were  not  avail-
 able.  Rice  was  not  available  in  the
 markets  and  high  prices  were  prevail-
 ing  for  the  small  quantity  that  was
 available.  Of  course,  there  are  fair
 price  shops.  In  spite  of  all  that  there
 was  this  scarcity  and  it  was  inevitable
 also.  The  Governments  of  Kerala,
 Madras  and  Andhra  considered  this
 matter.  |  am  told  the  Governments
 of  Madras  and  Andhra  assured  the
 Government  of  Kerala  that  if  office-



 957
 bearers  of  co-operatives  went  to  their
 States  sufficient  quantities  of  rice
 would  be  made  available.  I  know
 that  from  my  place  office-bearers  of
 district  consumer  co-operative  socie-
 ties  at  the  instance  of  the  Kerala
 Government  went  there.  But  what
 was  the  result?  They  contacted  the
 District  Collectors  in  those  areas.  The
 District  Collectors  called  some  traders
 or  mill-owners  and  told  them  to  give
 Tice  to  our  people.  But  when  after
 leaving  the  Office  of  the  Collector
 they  went  to  the  mill-owners  they
 were  told  that  there  wag  no  rice.
 The  reason  is,  the  price  of  paddy  is
 not  fixed  and  it  is  only  the  price  of
 rice  that  is  fixed  by  the  Government,
 and  they  said  that  they  do  not  get
 paddy  et  such  a  rate  as  would
 enable  them  to  sell  rice  after  milling
 at  the  price  fixed  by  the  Govern-
 ment.  Three  07  four  days  they
 waited  there  and  ultimately  they  had
 to  return  with  certain  quantities  of
 rice  after  paying  not  only  the  price
 fixed  by  Government  but  also  a  little
 extra  amount,  what  is  called  in  that
 area  as  pagdi.  Even  the  co-operative
 societies  are  doing  it.  When  the
 traders  of  my  State  went  to  certain
 districts  of  Madras  State  te  secure
 rice  they  found  certain  restrictions
 were  imposed  in  thoSe  districts  to
 the  effect  that  no  rice  could  be
 removed  from  those  areas.”  it  “wus
 reported  in  the  papers  that  there  was
 last-minute  cancellation  of  railway
 facilities  made  available  to  the
 traders  in  those  areas.  That  position
 is  continuing  even  now.  Rice  is
 available,  not  at  the  price  fixed  by
 the  Government  but  at  a  higher  rate.
 So,  the  position  obtaining  in  deficit
 States  like  Kerala  is,  if  the  rule
 regarding  fixation  of  price  is  strictly
 observed,  no  rice  is  available  result-
 ing  in  starvation.  This  is  a  matter
 which  has  to  be  looked  into  by
 Gover  t  in  all  seri  ess  with-
 out  any  loss  of  time.

 I  do  not  know  whether  the  price
 fixed  by  Government  is  reasonable  or
 not.  If  it  is  not  reasonable,  let  them
 give  a  higher  price;  I  have  no
 objection.  But  rice  must  be  made
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 available  at  the  price  fixed  by  Gov-
 ernment.  Therefore,  if  zonal  system
 is  working  properly  and  efficiently,
 it  is  a  good  thing  and  [  am  all  for  it.
 But  what  is  happening  at  present  is,
 it  is  not  giving  the  desired  results.

 There  were  reports  in  the  press
 that  Government  are  contemplating
 the  fixation  of  price  of  paddy.  I
 hope  it  will  be  done  immediately.
 Now  that  the  Ministry  in  Kerala  has
 resigned,  the  Central  Government  has
 the  direct  responsibility  of  feeding
 the  people  of  that  deficit  State.  5o,
 the  Central  Government  should  look
 into  the  matter  and  see  that  there  is
 no  shortage  of  food  in  Kerala.

 Coming  to  the  increase  in  price,
 whether  of  rice,  paddy  or  other
 article,  of  food,  it  depends  upon
 various  factors  like  the  cost  of  produc-
 tion,  prices  of  other  commodities  etc.
 Therefore,  I  am  not  prepared  to  blame
 the  Ministry  of  Food  and  Agriculture
 for  the  increase  in  the  price  of  food-
 grains.  It  is  a  problem  that  has  to  be
 tackled  by  the  Government  as  8
 whole  and  I  am  sure  it  will  be  done
 by  taking  various  necessary  measures.

 Coming  to  buffer  stocks,  I  feel  it  is
 a  guud  idea,  Buffer  stocks  alone  will
 help  us  to  meet  a  crisis.  Suppose
 there  is  shortage  of  Zoodgraing  in  the
 market  or  the  price  of  foodgraing  in
 the  market  is  unduly  high,  supplies
 can  be  released  from  the  buffer  stock
 to  reduce  the  prices  by  increasing

 the  supplies.  I  hope  all  these  things
 will  be  done.

 श्री  जावेद  सिह  सिद्धान्त  (झज्जर)  :
 माननीय  उपाध्यक्ष  महोदय,  मैं  केवल  राष्ट्र-
 हित  की  भावना  से  कुछ  सूत्र  भ्रमणी  माननीय
 सरकार  के  सदस्यों  के  सामने  रख  रहा  हूं  t
 राष्ट्रीय  सरकार  का  यह  कर्तव्य  है  कि  राष्ट्र
 में  जितने  पेशे  हैं,  उन  सब  का  ब्यान |  रखा
 जाये  ।  यह  खाद्य  समस्‍या  ऐसी  है,  जिसको
 उत्पादक  भी  इसी  तरह  से  भ्र मु भव  करता  है
 धौर  उपभोक्ता  भी  इसी  तरह  से  झमुभव  करता
 है|  खाद्य  दोनों  क ेलिए  बराबर  चाहिए
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 (  श्री  जगदेव  सिंह  सिद्धान्त  J
 मैं  आपका  ध्यान  दिलाना

 ह  ् कुछ  ऐसी  बातें  हैं,  जो  राष्ट्र  के  लिए  en
 अनावश्यक  हैं,  किन्तु  जिन  पर  हमारा  अरबों
 ऋपया  विदेशों  को  चला  जाता  है  ny  जैसे  शुमार
 की  वस्तुयें  हैं  ।  शुमार  की  बिल्कुल  कोई  वस्तु
 विदेश  से  न  मंगवाई  जाये  ।

 यही  स्थिति  सिनेमा  की  है  ।  सिनेमा ओं
 के  लिए  जो  बिजली  दी  जाती  है,  वह  बिजली
 कतई  तौर  पर  बन्द  करके  ट्यूबवैल्ज  के  लिए
 किसानों  को  दी  जाये,  जिससे  खेती  की  उत्पत्ति
 बढ़े  ।  सिनेमा  क्‍या  चीज़  है  ?  खसके  द्वारा
 हमारे  राष्ट्र  के होनहार  नौजवानों,  बालक-
 बालि काश ों  की  जवानी  पर  खुला  कुल्हाड़ा

 है।  इस  को  बन्द  कर  के  यह  सारी
 बिजली  खाद्य  समस्या  को  हल  करने  के  लिए
 लगा  देनी  चाहिए  v

 शायद  कुछ  भाई  नाराज़  हों,  किन्तु  मैं
 कहना  चाहता  हूं  कि  हमारे  देश  में  तम्बाक्‌
 जैसा  जहर  लाखों  एकड़  में  बोया  जाता  है  ।
 मैं  निवेदन  करना  चाहता  हूं  कि  को  बन्द
 करके  उस  जमीन  पर  केवल  प्रेक्य-पदार्थों  की
 खती  की  जाये।  जिन  कामों  को

 के
 स्वयं. कर

 सकते  हैं,  यदि  उनको  किया  जावे,  तो  विदेशों
 से  अन्न  मंगाने  या  रुपया उधार  लेने  को  स्‍भाव-
 दहकता  नहीं  लोगो  ।

 एक  भर  बहुत  बड़ो  बात  पर  बिल्कुल
 ध्यान  नहीं  दिया  जाता  है  ।  महात्मा

 पू
 ने

 कहे!  था  कि  झगर  मुझ  स्वराज्य  भौर
 गौ-हत्या  चालू  रहें,  तो  में  स्वराज्य  लेने
 के  लिएतैयार  नहीं  हूं  ।  भगर  राज  गो-ह॒त्या
 कानून
 2

 दी  जाये,  तो  भारत  में
 खाद्य  नहीं  रह  जायेगा  ।  गौ  से
 हम  को  दूध  मिलेगा,  घो  मिलेगा  भवन  मिलेगा,
 गोबर  को  खाद  मिलेगा।  खाद  के  लिए  समुद्री
 वगैरह  के  बड़े  बड़े  कारख ने  चालू  रखने  को
 प्रावश्यकता  नहीं  होगो  7  खाद  कोलिएशन
 पैसा  भी  ख  करने  की  ज्ञ  रात  नहीं  होगो-।
 जंगलों  में  पशु  करेंगे  कौर  वह  पर  ही  गोबर  की.
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 खाद  तैयार  हो  जायेगी।  सरकार  का  कत्तव्य
 है  कि  वह  किसानों  को  प्रेरित  करे  कि  उनके  पास
 जितनी  भूमि  है,  उसका  दसवां  भाग  वे  गोचर
 भूमि  के  लिए  छोड़  दें  i  मगर  उनके  हास  दस
 बीघे  जमीन  है,  तो  उसमें  सेएक  बो बावे  गोचर
 भूमि  के  लिए  छोड़ें।  उस  भूमि  पर  किसानों
 के  पशु  करेंगे,  साथ  ही  लकड़ी  मिलेगी  कौर
 गोबर  खाद  के  काम  भायेगा  ।  गौ  से  हमें
 इतने  बैल  मिलेंगे  कि  राज  अमरीका  या  रशा
 से  लाखों  रुपये  के  जो  ट्रैक्टर  मंगवाए  जाते  हैं,
 उनके  मंगवाने  कौॉलश्रावश्यकता  नहीं  होगी  ।
 राज  स्थिति  यह  है  कि  जो  बड़ा  किसान  है,
 वह  पच्चीस  तीय  हज़ार  रूपये  का  ट्रैक्टर  ले
 जाता  है,  लेकिन  दो  महीने  में  वह  ट्रैक्टर  खड़ा
 हो  जाता  है,  क्योंकि  उस  के  पुर्जे  नहीं  मिलते
 हैं  कौर  वह  बेकार  हो  जाता  है  1  इसके  प्रति-
 रिक्त  प्रश्न  यह  है  कि  क्या  ट्रैक्टर  दूध  दे  देगा  ?
 क्या  ट्रैक्टर  खाद  के  लिए  गोबर  दे  देगा  ?  मैं
 निवेदन  करना  चाहता  हूं  कि  देश  का  रुपया
 बर्बाद  करने  वाली  इन  चीज़ों  को  बन्द  कर
 दिया  जाये  ।

 इससे  देश  में  एक  शौर  बात  पैदा  होती
 है.  मजदूरों  को  जो  काम  मिलता  है,  वह
 काम  बन्द  हो  जाता  है।  उदाहरणार्थ  जिन  गांवों
 में  गन्ना  बोया  जाता  है,  श्राप  जाड़े  की  रात  में
 हां  यूरिया  । वहां  पर  लोग  गाते  रहते  हैं
 और  कोल्हू  चलता  रहता  है  1  जिस  आदमी  के
 पास  भ्र नाज  नहीं  है,  वह  गन्ने  का  रस  पीकर,
 गुड़  कौर  राव  खाकर  अपना  काम
 है  ।  कितना  बड़ा  लाभ  है।  हजारों

 नम् खेतिहर  हैं,  वे भी  किसान  के  साथ  भ्र पना
 बराबर  भरते  रहते  हैं  कौर  किसान  का  काम
 भी  बराबर  चलता  रहता  है।

 राज  चीनी  पर  बहुत  बल  दिया  जाता  है।
 मैं  नहीं  समझता  कि  चीनी-उत्पादन  पर  इतना
 बल  क्‍यों  दिया  जाता  है  ny  इसके  स्थान  पर  गुड़
 कौर  शक्कर  पर  बल  दि  जना  चाहिए
 उन  चीज़ों  में  हानिकारक  तत्व  नहीं  हैं,  जबकि
 चीनी  में  हानिकारक  तत्व  डाल  दिये  जाते  हैं,
 जिससे  हमारा  स्वास्थ्य  बराबर  गिरता  जा
 रहा  है  ।
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 माननीय  सदस्यों  को  मेरी  बात  सुन  कर

 झचम्भा  होगा,  किन्तु  भ्रमर  गोपालन  ठीक
 ढंग  से  किया  जाये,  गोसंवद्धन  ठीक  तरह  से
 किया  जाये,  तो  अतिवृष्टि  भौर  अनावृष्टि
 भो  रुक  सकती  है--दोनों  रुक  सकती
 हैं  ।  अनावृष्टि  के

 सम्मो
 क्या  होता  है  ?  राज

 बड़े  बड़े  बांध  कौर  बड़ी  बड़।  थोजनायें  बनाई
 जाती  हैं  मैं  उन  पर  आक्षेप  नहीं  कर  रहा  हूं,
 परन्तु  अगर  छोटे  छोटे  बांध  बनाए  जायें,
 तो
 ए

 छोटे  छोटे  बांध  बना  कर
 पानी  को  ध्रौर  उस  पानी  को  खेती
 के  लिए  दिया  जाये  ।  यह  कितना  बड़ा  दुर्भाग्य
 है  कि  यहां  पर  माननीय  सदस्य  बैठे  कौर
 यहां  से  पन्द्रह  मील  के  भ्रन्तर  पर  बांध
 जबर्दस्ती  बनाया  गया  ।  पांच  हजार  मिलिटरी

 के  [जवान  जे  गहरे  कि  इस  बांध  को  रोको
 इसका  नतीजा  यह  हुआ  है  कि  हजारों  एकड़
 जमीन  पानी  में  डूब  गई,  खेती  नष्ट  हो  गई  ।
 अगले  साल  तक  पानी  निकलेगा  नहीं  ब्रोकर  वहां
 पर  खेती  नहीं  हो  सकेगी|।  यह  भ्र मानवीय
 है,  भव बनिक  है,  कानून  के  खिलाफ़  है
 कौर  मनुष्यता  के  खिलाफ  है  कि
 पानी  का  जो  स्वाभाविक  बहाव  है,  सरकार
 उसको  रोके  t  एक  तरफ़  दिल्ली  है,  जहां  गलियों
 कौर  सड़कों  पर  थोड़ा  सा  पानी  चला  गया
 कौर  हाहा का

 मच  गया  ।  दूसरी  तरफ़  फ़सानों
 के  पशु  डूब  गए,  पचासों  मनुष्य  मर  गए,  हजारों
 घर

 फ्
 बेती,  गई,  लेकिन

 वहां  कोई  जिद  है  t  यहां
 पर

 ्

 और  सड़कों  पर  थोड़ा  सा  पानी
 दा  गया!  कहने  लगे,  “हाय,  हाय,  न  र  गए,
 मर  गए  v  अगर  आप  खाद्य  समस्या  हल  करना
 चाहते  हैं  तो  प्राकार  उधर  ध्यान  देना  होगा  y

 एक  भाई  ने  एक  बात  कही  है  जिसका
 मैं  जिक्र  कर  देना  चाहता  हूं  ।

 ्  लि
 उनकी

 बुद्धि  पर  तरस  जाता  है  वह  के
 हितैषी  बनते  हैं  a  वह  कहते  हैं  कि  किसान
 पौधों  को  भ्र नाज  खिलाता  है  t  प्रगर  वह  बैलों
 को  नहीं  खिलायेगा  तो  उसका  काम  कैसे
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 चलेगा  ।  भाष  घोड़े के  तांगों  में  बैठते  हो  t
 गाड़ी  वाला  मगर  झपने  घोड़े  को  घना  नहीं
 देगा  तो  तांगा  कैसे  चलेगा  ।  यादव  का  घाम
 झा  रहा  है  जोर  का  ।  बैलों  को  अनाज  ही  नहीं
 बल्कि  घी  भी  देना  पड़ता  है  तभी  तो  [बीती
 होती  है,  तभी  तो  पैदावार  होती  है  जो  लोग
 यह  कहते  हैं  कि  मनुष्य  को  नहीं  मिलता  है
 कौर  पशु भ्र ों  को खिलाया  जा  रहा  है,  उनसे  मैं
 कहना

 अर

 कि  मनुष्य  को  तभी  प्रदान

 मिलेगा  यहां  पशु  अधिक  से  अधिक
 संख्या  में  होंगे,  जब  पशु  ठीक  ठाक  होंगे  t
 तब  सारी  चीज़  बराबर  बढ़ती  जाएगी  t  तब
 यह  खाद्य  समस्या  जो  इतने  भयंकर  रूप  में
 दिखाई  पड़  रही  है  वह  नहीं  रह  जाएगा  I

 लेकि नौ सरकार
 का  इधर  ध्यान  ही  नहीं  है।  ,

 4.00  hrs.

 कई  बार  यहां  कहा  गण  हे,  मेने  कहा
 कि  कम  से  कम  परीक्षण  के  तौर  पर  दस  साल
 के  लिए  गोबर  बन्द  करके  बाप  देख  लो,
 आपकी  खाद्य  समस्य  हल  हो  जाएगी  चमड़ा
 बाहर  भेज  कर  के  बाप  क्‍या

 ल्म  5  कक:
 हैं?  बुरी

 बुरी  चीज़ें  मंगाते  हैं।  क्‍या  के
 नाम  पर,  विदेशों  से  करोड़ों  रुपये  का  सामान
 भारत  बाप  मंगाते  हैं  -  लानत  है  इस  पर  ।
 क्यों  भाषोएंसा  करते  हैं।  शर्म  की  बात  है  कि
 लेती  के  काम  में  जो  भ्र पना  खून  पसीना  एक
 करता  है,  अच्छी  तरह  से  श्रम  करता  है,  दिन
 भर  मजदूरी  करता  है,  बराबर
 करता  रहता  है,  उसको  सम्भालन ेहै  22
 बाप  इस  तरफ  खच  करते  जा  रहे  हैं।  मैं  बह
 नहीं  कहता  हूं  कि  श्राप  उनको  भ्र धिक  दीजिये  t
 बिल्कुल  नहीं  ।  जितना  उनका  प्राधिकार  है,
 उतना  ही  उनको  प्राय  दें,  उतना  ही  देने  की
 भाप  कोशिश  [करों  ।  लेकिन  यह  जो  चीख
 मैंने  आपके  सामने  रखो  है,  इसमें  राष्ट्र  की कोई
 हानि  नहीं  है  1  उसको  रोक  दिया  जाए  कौर
 देती  में,  प्रश्न  के  उत्पादन  में  बहू  पैसा  लगावा
 औए
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 [  ai  जगदेव  सिंह  सिध्दान्त  ]
 भावों  की  बात  भी  जाती  है।  भावो| के ऊपर  नियन्त्रण  किस  का  हो  ?  दुनिया  में  कहीं

 नहीं  देखा  गया  है  कि  उत्पादक  के  बिना
 उसकी  चीज़  का  कोई  दूसरा  भाव  लगाएं  t
 यह  दुर्भाग्य  की  बात  है  ।  किसान  ही  एक  ऐसा
 भादमी  है  जिसकी  पैदावार  के  ऊपर  गीतों  की
 तरह  से  मंडी  में  जाकर  भाव  लगाये जाते  हैं,
 ज-स्प्रे  ज्श्स्ञा  1...  समे-मास-बीस
 रुफ्येमन-4  उस  किसान  की  तरफ  आपा  दा  कोई
 ध्यान  ही  नहीं  है  ।  बूढ़ा  किसान  जिसकी  प्राय
 ७०  साल-  होती  है,  बेत  में  काम  करता  है,
 उसके  दस  दस  साल  के  बच्चे  बच्चियां  उसके
 साथ  बेत  में  काम  करती  हैं,  उसकी  घर  वाली
 उसके  साथ  मिल  कर  काम  करती  हैं,  लेकिन
 इस  सब  का  कोई  हिसाब  नहीं  लगाया  जाता
 है  ।  कारखाने  दिल्ली  में  खुल  रहे  हैं,  उनकी
 छीजन  लगाई  जाती  है,  मुनाफा  लगाया  जाता
 है,  मशीनों  के  दाम  लगाये  जाते  हैं,  गवर्नमेंट
 के  इंसपेक्टर  घूमते  ठ,  उनका  भी  पैसा  लगाया
 जाता  है  लेकिन  कभी  किसान  से  नहीं
 पुछा  जाता  है  कि  उत्पादन  में  क्या  खर्चा  कराया
 है  ।  भ्रमर  श्राप  उसके  उत्पादन  के  खर्च  का
 हिसाब  लगा  कर  देखे  तो  प्लापकी  आंखें  फट
 जायेगे  |  रह  न  करके  उसके  ऊपर  आप
 एहसान  जताते  हें  कि  उसको  आपने  इतना
 दे  दिया  उतना  दे  दिदा,  उसके  लिए  यह  कर
 दया  ग्रोवर  उसके  लिए  वह  कर  दिया।  प्रभी
 चीनी  का  मौका  भाएगा।  गन्ने  के  भाव
 मुकेश  किये  जायेंगे  ।  तब  कमेटी  बैठगी  ।
 लेकिन  किसानों  का  कोई

 (0
 सदा  उसमें

 नहीं  होगा  ।  उस  सूरत  में  कि सद रह  से  किसान
 की  समस्या  पर  ठीक  तरह  से  सोचा  जा  सकता
 है  ।  राज  देखने  में  यह  प्रा  रहा  है  कि  पटवारी
 से  लेकर  एक्जीक्यूटिव  इंजीनियर  तक  सभी
 किसान  का  सिर  फोड़ते  हैं।  समय  पर  पानी
 चाहिये  तो  समय  पर  पानी  नहीं  दिया  जाता
 है  ।  जब  चौमासा  भ्राता  है  तो--नहर  खोल
 दी  जाती  है  पौर  किसानों  के  खेतों  को  डुबा
 दिया  जाता  हूँ  ।  जो  खेत  +  करने  वाले  लोग  हैं,
 उनको  इन  कमों  पर  लगाया  जाना  चाहिये,
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 जिनको  प्ननुभव  हो  कि  किस  समय  पानी  दिया
 जाता  है  कौर  किस  समय  नहीं  दिया  जाता  है,
 उनको  इन  जगहों  पर  लगाया  जाना  चाहिये  ।

 वितरण  की  तरफ  भी  झ्रापको  ध्यान
 देना  चाहिये  ।  जहां  तक  भावों  का  सम्बन्ध  है,
 उसके  भावों  को  जितने  चाहे  आप  नीचे  गिरा
 दें,  मुझे  कोई  भ्रांति  नहीं  है,  भ्रमर  पांच  रुपये
 भी  ड्राप  कर  दे  ध्रौर  इस  भाव  पर  भी  गेहूं
 उसका  ले  लें  तो  भी  मुझे  कोई  रंज  नहीं  है  ।
 लेकिन  बाजार  में  जाकर  भाप  देखो,  ४५  रुपये
 की  एक  धोती  मिलती  है  t  वह  बेचारा  गले
 की  गाड़ी  भर  कर  मण्डी  में  लाता  है  भ्र ौर  कंधे
 पर  डाल  कर  थोड़ा  सा  कपड़ा  चला  जाता  है  I
 इतना  भ्र न्याय,  इतना  पक्षपात  ?  क्‍यों  नहीं,
 ये  जो  दूसरी  चीज़ें  हैं  इनके  मूल्यों  को  भी
 गिराया  जाता  है  ?

 हर  काम  में  कोई  जरूरत  नहीं  है  कारपो-
 रेशन  बनाने  की  ।  जो  यह  ढोंग  रचाया  जा  रहा
 है,  इससे  भ्र भी  से  शंका  होने  लग  गई  है  v  मन्त्री
 लोग  झपने  मिलने  वालों  को,  भ्र पने  रिश्तेदारों
 को,  अपने  दोस्तों  को  इनमें  रख  लेंगे,  किसी
 को  डायरेक्टर  बना  देंगे,  किसी  को  कुछ  कौर
 बना  देंगे  ।  इस  तरह  की  श्राशंकायें  भ्र भी  से
 पैदा  होनी  शुरू  हो  गई  हैं।  इसका  एक  उपाय
 है  ny  गांवों  की  पंचायतें  किसानों  से  भ्रमण  ले  ले'  1
 भारत  में  संविधान  का  सबसे  पुराना  नथ  मनु
 स्मृति  है।  उसमें  लिखा  है  कि किसान  से  माल-
 गुजारी  कौर  आबपाशी  के  बदले  में  भ्रमण  लिया
 जाए  ।  जितनी  किसान  की  जरूरत  है,  उसको
 छोड़  कर  धाप  झन्नले  लो  ल्षेती  में  काम  करने
 बाले  जितने  मजदूर  हैं,  वहां  पर  जितने  दूकान-
 दार  हैं,  गांव  में  जितने  रहने  वाले  हैं  उनकी
 आवश्यकताओं  के  भ्रनुसार  श्राप  अन्न  छोड़
 दो  भर  जितना  बचे  ले  लो  भौर  दाम  दे  दो  ।
 भाव  एक  चले  ।  जितना  भ्रधिक  अन्न है.  उसको
 आप  ले  लो  ।  यह  न  हो  कि  एक  के  लिए  एक
 नियम  हो  ौर  दूसरे  के  लिए  दूसरा  ।  ऐसा
 न  हो  कि  किसी  से  एक  चीज़  तो  ले  ली  जाए
 कौर  दूसरी  के  लिए  उसको  बड़ी  मुश्किल  हो
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 जाए  t  यह  न  हो  कि  एक  कोमोरोस  दिया
 जाए  कौर  दूसरे  को  मौज,उड़ाने  दिय/  जाए  ।
 इससे  बड़ी  मुश्किल  हो  जाएगी  |

 ह:  विश्वनाथ  साय  :  उपाध्यक्ष  महोदय,
 संयुक्त  सोशलिस्ट  पार्टी  के  नेता  डा०  राम
 मनोहर  लोहिया  ने  कल  न  सिर्फ  केन्द्रीय  सरकार
 के  प्रति,  कांग्रेस  दल  के  प्रति  भ्र पना  भ्रविश्वास
 प्रकट  किया  बल्कि  उसके  साथ  साथ  समस्त
 विरोधी  दल  के  प्रति  भी  करीब  करीब  उसी
 प्रकार  से  अपना  भ्र विश्वास  प्रकट  किया  था  ।
 उन्होंने  भारतीय  जनता  को  श्रघमरा  सा  कह
 दिया  था  ।  उनके  शब्द  ये  हैं  :

 “इसका  एक  कारण  है  कि  हमारे
 देश  की  जनता  राधा  मुर्दा  हो  चुकी  है
 और  दूसरा  कारण  है  कि  हमारे  विरोधी
 लोग  नौटंकी  खेलते  हैं,  वे  इनक़लाब
 करना  नहीं  जानते  हैं  "

 विरोधी  दल  वाले  नौटंकी  खेलते  हैं  या
 खुद  डा०  राम  मनोहर  लोहिया  नाटक  खेलते
 हैं  यह  तो  उन्हीं  लोगों  को  तय  करना  है  ।  जहां
 तक  हमारी  सरकार  का  या  कांग्रेस  दल  का
 सम्बन्ध  है।थहां  तक  उनका  इससे  कोई  ताल्लुक
 नहीं  है  ।  लेकिन  इतना  मैं  भ्र वश्य  कह  देना
 चाहता  हूं  कि  देश  की  जनता  प्रभारी  नहीं  है  t
 वह  चेत  चुकी  है-।  तभी  वह  यहां  पर  झा  सके  हैं  ।
 पहले  दो  बार  प्रयास  करने  पर  भी  वह  यहां
 नहीं  श्र  सके  थे  ।  भले  ही  वहू  दस  सरकार
 का  विरोध  करें,  कांग्रेस  दल  का  विरोध  करें
 लेकिन  सारे  राष्ट्र  को  अधमरा  कह  देना,
 वाघा  मर  चुका  है,  यह  कह  देना  सारे  राष्ट्र
 और  सारी  समाज के  प्रति  अन्याय  है  ।  देश  में
 चेतना  न  होती  तो  ऐसे  नेता  बनने  वाले  लोग
 इस  सदन  में  नहीं  बैठे  होते  ।

 जहां  तक  विरोधी  दल  वालों  का  सम्बन्ध
 है,  चाहे  वे  कम्युनिस्ट  हों,  स्वतन्त्र  दल  के  हों,
 संयुक्त  सोशलिस्ट  पार्टी  के  लोग  हों,  उनको
 लोकतन्त्रीय  विधान  के  भ्न्तगत  कांग्रेस  के
 कार्यक्रमों  की  प्रा लोच ना  करने  का  पूरा  हक
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 हासिल  है  ।  आलोचना  करने  का  हक  कांग्रेस
 दल  के  विधान  ने  भी  सभी  को  प्रदान  किया  है  t
 सभी  को  पूरी  स्वतन्त्रता!  हासिल  है  कि  वें
 आलोचना  कर  सकें  |  लेकिन  जिस  समय
 राष्ट्रीय  संकट  सामने  हो,  जिस  समय  राष्ट्रीय
 महत्व  के  प्रश्नों  पर  विचार  हो  रहा  हो,  उस
 समय  तो  उचित  सुझाव  दिये  जाने  चाहियें  |
 जो  राजनीतिक  हाफ,  उठाने  े  कोशिश  की
 जाती  है,  पोलिटिकल  एक्सपैयटशंन  करने
 की  कोशिश  की  जाती  है,  उस  परिस्थिति  को
 ले  कर  तो  उस  को  दुर्भाग्य  की  बात  ही  कहा
 जा  सकता  है  tT  उस  पर  प्रसन् तोष  ही  प्रकट
 किया  जा  सकता  है।  हमारे
 विरोधी  दल  वालों  का  प्रचार  कहें  या  नीति
 कड़े  या  भाव  कहें,  यह  उसका  द्योतक  है  1  इस
 तरह  की  बात  सिफ  कांग्रेस  दल  के  लिए  नहीं,
 कांग्रेस  सरकार  के  लिए  ही  नहीं  बल्कि
 सारे  देश  के  लिए  भी  घातक  कभी  कभी  सिद्ध
 होतीं  है  ।  यही  बात  इन  लोगों  के  विचार  से,
 इन  लोगों  की  बातों  से,  इन  लोगों  के  प्रक्षेपों
 से  भ्रमण  संकट  के  सम्बन्ध  में  भी  स्पष्ट  हो
 जाती  है  ।

 जितने  विरोधी  पक्ष  के  माननीय  सदस्यों
 ने  तर्क  दिये  हैं,  उनमें  किसी  ने  भी  यह  भाषा
 नहीं  उठाई  है  कि  हमारे  देश  के  भ्रन्दर  जो  प्रकृति
 का  प्रकोप  होता  है,  जो  नैचुरल  कल  धीरज
 होती  हैं,  उनको  किस  तरह  से  कण्ट्रोल  किया
 जाए  उनको  कण्ट्रोल  भी  किया  जा  सकता  है
 या  नहीं  किया  जा  सकता  है  t  इस  पोर  किसी.
 ने  इशारा  नहीं  किया  है  |  सूखा  पढ़ता  है,
 बाढ़  कराती  है  ये  प्रकोप  होते  ही  रहेंगे  ।  इन
 कारणों  से  फसलें  बरबाद  होती  हैं।  गत  बच
 बही  हमा  था  उत्तर  प्रदेश  में  विशेषत:  ।  इस
 वर्ण  सूखा  तो  नहीं  पड़ा  लकिन  शीत  सहरी
 जाई  थी,  कुछ  बर्फ  पड़ी  थी,  उससे  फसल  की
 काफी  बरबादी  हुई  थी।  एक  ही
 जगह  नहीं,  देश  के  अन्य  भागों  में  भी
 कई  जगह  ऐसा  हुसना  ।  जो  प्राकृतिक  प्रकोप
 होते  हैं  उन  को  रोकने  के  लिये  भी  तक  विज्ञान
 ने  भी  कोई  ऐसा  साधन  नहीं  बतलाया  जिस  से
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 [श्री।  विश्वनाथ  राय]
 हम  प्रकृति  के  ऊपर  पूरा  कंट्रोल  कर  सकें  कौर
 उत्पादन  बढ़ा  सकें  i  फिर  भी  देश  के  उत्पादन  के
 बारे  में  डा  राम  मनोहर  लोहिया  ने  कहा  कि
 प्रहली  शौर  दूसरी  योजनाकारों  में  35  प्रतिशत
 उत्पादन  बढ़ा  है।  लेकिन  इसी  सदन  में  बोलते
 हुए  प्रजा  समाजवादी  पार्टी  के  नेता  श्री  भ्र शोक
 जेहताजी  ने  कहा  था,  जब  तीसरी  पंच  वर्षीय
 योजना  के  मस्जिदे  पर  विचार  हो  रहा  था,  कि
 देश  में  40  प्रतिशत  खाद्यान्न  में  वृद्धि  हुई  है
 सरकार  का  कहना  है  कि  दो  पंचवर्षीय
 योजनाओं  में  खाद्यान्न  में  42  प्रतिशत  की  वृद्धि
 हुई  है  इस  प्रकार  से  भले  ही  विरोधी  दलों  में
 वापस  में  मतभेद  हों  लेकिन  इतना  तो  कम  से
 कम  डा०  लोहिया  ने  भी  माना  कि  वह  वृद्धि
 35  प्रतिशत  हुई  जब  कि  अशोक  मेहक  जी  ने
 उसे  40  प्रतिशत  कहा  झ्र ौर  कांग्रेस  सरकार

 42  प्रतिशत  कहती  है  ।  जनसंख्या  में  भी  वृद्धि
 हुई  ।  जब  जनसंख्या  में  वृद्धि  के  सम्बन्ध  में
 मौलिक  अधिकार  दिया  गया  है  समाज  द्वारा
 गा  हमारे  संविधान  द्वारा  तव  उस  के  भ्रनुसार
 जन  चेतना  उत्पन्न  कर  के  ही  हम  जनसंख्या  में
 बुद्धि  को  रोक  सकते  हैं  ।  ऐसा  कोई  नियम
 नहीं  है  कि  इस  मौलिक  भ्र धि कार  के  खिलाफ
 जा  कर  किसी  को  बाध्य  किया  जाये  कि,
 बह  जनसंख्या  बढ़ने  के  लिये  कोई  कायें  न  करे  ।
 ह द  हो  सकता  है  जहां  पर  भ्रधिनायक  तंत्र
 हो  ny  बसे  जीन  है  या  कोई  भर  देश  हो,  जिस
 चीन  के  आक्रमण  के  बारे  में  हमारे  कुछ
 बिरोधी  मित्र  मधुर  बातें  किया  करते  हैं,  वहां
 भले  ही  ग्रह  बातें  सम्भव  हों,  लेकिन  लोकतंत्रात्मक
 इंग  की  शासन  प्रणाली  में  तो  केवल  जनता  मे
 चेतना  उत्पन्न  कर  के  ही  हम  जनसंख्या  की
 बृद्धि  में  कमी  कर  सकते  हैं।  मैं  राज  की  स्थिति
 को  विशेष  रूप  से  भयंकर  तो  नहीं  कह  सकता
 लेकिन  बह  संतोषजनक  नहीं  है,  श्र  उस  का
 बिशेष  कारण  प्राकृतिक  प्रकोप  है

 वितरण  के  सम्बन्ध  में  मैं  कहना  चाहता
 हैं  कि  यह  दोषपूर्ण  है।  इस  के  सम्बन्ध  में  दूसरी
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 पंचवर्षीय  योजना  के  समय  में  सरकार  थे
 यह  निर्णय  किया  था  कि  अन्न  के  व्यापार  में
 सरकार  का  रिकी  हाथ  हो  ।  उस  के  सम्बन्ध
 में  मैं  यह  कहना  चाहता  हूं  कि  हमारे  भूतपूर्व
 खाद्य  मंत्री  श्री  पाटिल  ने  पहले  धीमी  रफ्तार
 अपनाई  थी  v  यही  कारण  है  कि  राज  कांग्रेस
 सरकार  पर  इस  तरह  के  आक्षेप  हो  रहे  हैं  ।
 उसी  समय  से  कांग्रेस  सरकार  ने  जो  नीति
 अपनाई  थी  उसे  छोड़  तो  नहीं  दिया  गया
 लेकिन  उस  के  सम्बन्ध  में  कुछ  उदासीनता
 बरती  गई  कौर  राजकीय  व्यापार  भ्रमण  के
 सम्बन्ध  में  नहीं  प्रारम्भ  किया  गया  जिस  का
 फल  यह  हुआ  कि  राज  लाखों  मन  मल्ला,
 कौर  यदि  सारे  राष्ट्र  की  बात  कहूं  तो  करोड़ों
 मन  गल्ला,  जो  छिपा  कर  रक्खा  गया  था  ब
 धीरे  मिले  निकल  रहा  है  t  वह  7  सभा  होता,.
 कौर  राज  जो  इस  तरह की  प्रश्न  की  अं
 फिसल  कमी  उत्पन्न  कर  दी  गई  हूँ  थोड़  से
 उत्पादन  में  कमी  के  कारण  वह  न  हुई  होती  ।
 राज  यह  अत्यन्त  आवश्यक  है  कि  अपनी
 सरकार  को  या  विरोधी  दल  को  भीं;  हू
 बतलाया  जाय  कि  समाज  में  प्रश्न  के वितरण  के
 लिये  यह  भ्रावश्यक  हो  गया  है  कि  खाद्यान्न  का
 राजकीय  व्यवसाय  हम  शिक्षा  से  शीघ्र  लागू
 करें  ।

 कभी  अभी  हमारे  एक  विरोधी  दल  के
 सदस्य  ने,  जो  शायद  भ्र पने  दल  के  अकेले  सदस्य
 हैं,  कहा  था  कि  पब्लिक  सेक्टर  ठीक  से  काम
 नहीं  करता  ।  उन्होंने  पब्लिक  सेक्टर  घौर
 प्राइवेट  सेक्टर  का  मुकाबला  करते  हुए  कहा  कि
 पब्लिक  सेक्टर  में  एक  करोड़  रुपये  का  नुक्सान
 हुआ  किसी  जगह  पर  लेकिन  यहां  पर  यह
 भूल  जाते  हैं  कि  जितनी  पूंजी  इस  समय  प्राइवेट
 सेक्टर  में  लगी  हुई  है,  जो  प्राइवेट  सेक्टर  में
 बहुत  ज्यादा  है  कौर  पब्लिक  सेक्टर  में  कम  है,
 उस  में  भी  कमियां  हैं  1  झगर  पब्लिक  सेक्टर  में
 नुक्सान  होता  है  तो  प्राइवेट  सेक्टर  में  भी
 दिक्कतें  होती  हैं  प्रौढ़  उस  में  भी  कभी-कभी
 घाटा  होता  है,  वे  भ्र सफल  होते  हैं  भौर  फिर  से
 चलाये  जाते  हैं  ।  यहां  पर  एक  मौलिक  बात
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 सोचने  के  लिए  है  ।  प्राइवेट  सेक्टर  के  साथ
 सदियों  कौर  हजारों  वर्षों  के  व्यापार  का
 प्रभुत्व  है  ।  उस  अनुभव  के  भ्राता  पर  भले
 ही  वे  कुछ  सफल  हो  सकते  हैं  ।  जो  पब्लिक
 सेक्टर  है  वह  तो  बीसवीं  शताब्दी  की  बात  है
 मैं  सहर्ष  कह  सकता  हूं  कि  जो  सब  से  बड़ा
 उद्योग  भाज  रेलवे  का  है  भले  ही  उस  में  3
 प्रतिशत  लाभ  हुमा  हो,  लेकिन  वहू  3  प्रतिशत
 से  बहुत  भ्र धिक  हो  सकता  था  यदि  वह  प्राइवेट
 सेक्टर  के  उद्योगपतियों  के  प्रनुसार  मजदूरों
 शौर  कर्मचारियों  के  वेतनों  में  और  शस्य
 सुविचारों  में  कमी  करता  |  यहां  पर  हर  प्रकार
 की  सुविधायें  दे  कर  भी  3  प्रतिशत  का  लाभ
 होता  है  ।  यह  इस  बात  का  प्रमाण  है  कि  देश
 की  सरकार  राजकीय  ढंग  पर  व्यवसाय  कर
 सकती  है  कौर  बड़े  से  बड़े  उद्योग  धन्धों  को
 तब्ला  सकती  है  ।  इस  लिये  मैं  कहता  हूं  कि
 खाद्यान्न  का  व्यापार  भी  उस  के  हाथ  में  होने
 से  लाभ  होगा  ।

 समय  की  कमी  के  कारण  मैं  बैंकों  के
 राष्ट्रीयकरण  के  सम्बन्ध  में  प्रतीक  नहीं  कहना
 चाहता  t  लेकिन  इतना  ग्र वश्य  है  कि  जिन  बैंकों
 की  पूंजी  से  व्यापारियों  को  गल्ला  रोक  रखने
 की  सुविधा  मिलती  हूं  उन  के  प्रति  सरकार  को
 कहा  रुख  भड़काना  ही  चाहिये  ।

 साथ  ही  यहां  पर  जो  आलोचना  हो  रही  है
 कि  खाद्यान्न  के  उत्पादन  में  इतनी  कमी  है,  तो
 वह  किस  की  वजह  से  हुई।  प्रदेश  सरकारी  के
 कारण  या  केन्द्रीय  सरकार  के  कारण  ?  इन
 प्रश्नों  को  टालते  हुए  मैं  यह  कहना  चाहता
 हूं  कि इस  बात  का  भी  समय  करा  गया  है  कि  भ्रम
 केन्द्रीय  सरकार  को  कृषि  के  क्षेत्र  में  भी  भागे
 जाना  चाहिये  i  कब  इस  बात  को  केवल
 प्रादेशिक  सरकार  पर  नहीं  छोड़ना  चाहिये
 बल्कि  हस  के  लिये  भी  वैसी  ही  व्यवस्था  होनी
 चाहिये  जैसी  शिक्षा  विभाग  के  सम्बन्ध  में
 सोचा  जा  रहा  है  1  यदि  इस  के  लिये  हम  को
 अपने  संविधान  में  भी  परिवतेन  करना  पड़े  तो
 उस  को  भी  सोचना  चाहिये  ।  यह  बात  मैं  राज
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 ही  नहीं  कह  रहा  हूं  बल्कि  दूसरी  लोक  सभा  के
 कार्यकाल  में  भी  कही  थी  इस  सदन  में  कि समय
 आरा  गया  है  कि  जब  केवल  प्रादेशिक  सरकार  पर
 निर्भर  न  करके  योजना  बना  कर  के  केन्द्रीय
 सरकार  को  भी  सोच  में  पाना  चाहिये  ।
 योजनायें  बनायी  जानी  चाहियें  भौर  केन्द्रीय
 सरकार  को  प्रादेशिक  सरकारों  की  त्रुटियों  को
 दूर  करने  का  भ्रधिकार  रहना  चाहिए  |

 हमारी  तीसरी  पंचवर्षीय  योजना  जो
 चल  रही  है  उस  में  सन्‌  963-64  में  4.  3
 प्रतिशत  की  वृद्धि  राष्ट्रीय  राय  में  हुई  है  t
 जहां सन्‌  94i-62%  ag  2.  6  प्रतिशत
 बढ़ी थी  और  सन्‌  1962-639 में  2.  4  प्रतिशत
 बढ़ी  थी  वहां  गत  वर्ष  वह  4.  3  प्रतिशत  बढ़ी
 है  ।  इस  वृद्धि  में  न  केवल  उद्योगपतियों  का  हाथ
 है,  न  केवल  प्राइवेट  सेक्टर  का  हाथ  है  बल्कि
 हमारे  कृषि  के  उत्पादन  की  भी  देन  है  ।  यदि
 कैश  क्रिप्स  यानी  पैसा  देने  वाली  खेती  की  चीजों
 जैसे  चीनी,  कपास  कौर  जूट  शादी  की  प्राय  को
 भी  जोड़  लिया  जाये  तो  r,s  प्रतिशत  बेती
 के  साधनों  से  राष्ट्रीय  प्राय  में  वृद्धि  हुई  है  ।
 इस  प्रकार  हमारी  राष्ट्रीय  राय  में  बिधि  तो
 हो  रही  है  लेकिन  जिस  भनुपात  से  हमें  समस्या प्र ों
 को  हल  करना  पड़  रहा  है,  जिस  अनुपात
 से  हमारी  जनसंख्या  बढ़  रही  है,  उस  अनुपात
 से  वह  नहीं  बढ़  रही  है।  लेकिन  जहां  यह  सब
 बातें  हो  रही  हैं,  वहां  हमारे  उत्तर  प्रदेश  में
 विशेष  परिस्थिति  उत्पन्न  हो  गई  है  जहां
 हमारी  भ्राबादी  सन्‌  96  %  7,37,46,40i
 थी  वहां  इस  समय  वह  लगभग  7  करोड़,
 70  लाख  &  हो  गई  है  t  हमारी  पैदावार

 सन्‌  960-6i  में  जहां  ‘142.53  लाख
 टन  थी  वहां  इस  साल  यानी  1963-64  #
 6.8  लाख  टन  हुई  है।  यह  सब  शीत-

 लहरी  के  कारण  हुमा  उस  ने  हमारे  प्रदेश  में
 सब  से  अधिक  नुक्सान  पहुंचाया  है  |  इस
 प्राकृतिक  प्रकोप  के  कारण  उत्तर  प्रदेश  में  जो
 कमी  हुई  थी  उस  को  पूरा  करने  के  लिये  केन्द्रीय
 सरकार  ने  जो  वादा  किया  था  वह  पूरा  नहीं
 हो  पाया  है  ।  केन्द्रीय  सरकार  ने  वहां  के  लिये
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 [a  बिश्वनाथ  राय  ]
 3,50,850  टन  प्लाट  किया  था  लेकिन  3
 जनवरी  से  लेकर  जुलाई  तक  वह  सिर्फ
 (3,11,447  टन  दे  सकी  है  |  इस  कारण  वहां
 की  स्थिति  कुछ  भ्र धिक  खराब  हो  गई  है  t
 उत्तर  प्रदेश  सरकार  ने  कुछ  अपना  इन्तजाम
 किया  था  ।  पंजाब  सरकार  के  साथ  ध्रौर  गुड,
 खंडसारी  की  चीनी  दे  कर  वहां  से  प्रिया
 बीज  शादी  लेना  चाहा  था  ।  लेकिन  इस  में  भी
 केन्द्रीय  सरकार  बीच  में  श्र  रही  है  ।  इस  में  भी
 वह  20  हजार  टन  की  कमी  कर  रही  है  t  उत्तर
 प्रदेश  की  खाद्यान्न  समस्या  सब  से  विकट  हो
 गई  है  साथ  ही  साथ  रवी  की  बोवाई  के  सम्बन्ध
 में  भी  जो  ब,ज  भ्रत्यन्त  भ्रावश्यक  है  उस  की
 बहुत  कमी.  है  ।  इस  लिये  इस  झोर  ध्यान  दिया
 जाना  चाहिये  ny

 Shri  Koya  (Kozhikode):  Mr.
 Deputy-Speaker,  Sir,  we  the  Members
 of  smaller  groups  cannot  think  of
 having  the  luxury  of  analysing  the
 food  problem  in  detail.  So,  I  shall
 confine  myself  to  a  few  important
 points.

 Mr.  Asoka  Mehta,  the  great  Vice-
 Chairman  of  the  Planning  Commission
 who  entertaineg  his  audience  on  the
 9th  August  in  Bhopal  with  his  learned
 theory  of  supply  and  demand  also
 saiq  that  the  rising  prices  of  articles
 ang  other  commodities  of  daily  use
 posed  a  challenge  not  only  to  the
 ingenuity  of  the  people  with  small
 incomes  but  also  to  the  political
 stability  and  economic  possibilities  of
 the  country.  The  run-away  prices,
 he  said,  would  keep  on  hurting  unless
 the  shock  of  the  present  crisis  induced
 us  to  change  our  modes  and  methods
 we  had  largely  functioned  so  far  with
 little  social  discipline  and  diminishing
 administrative  efficiency.  Sir,  he
 throws  condemnation  and  challenge
 all  around,  The  challenge  to  the
 people  and  to  the  politicians  will  be
 answered  by  the  concerned  _  parties.
 But  it  is  more  than  cruel  to  throw
 the  challenge  to  the  helpless  people
 of  small  incomes.  The  challenge
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 which  he  addresses  to  the  adminis-
 tration  including  the  Planning  Com-
 mission  must  be  answered  by  himself
 and  the  Government  who  are  mainly
 responsible  for  the  present  debacle.

 The  country  has  been  reduced  to
 the  present  plight  after  the  Govern-
 ment  have  lavishly  spent  on  their
 pet  plang  and  schemes  thousands  of
 crores  of  rupees  obtaineg  from  the
 heavy  tax  revenues  and  from  foreign
 loans.  If  the  Government  had  ever
 been  at  least  ordinarily  efficient,  the
 present  position  could  not  have  been
 so  serious  as  it  is  now.  Even  if  they
 hag  tightened  up  the  routine  in  which
 the  department  works  and  had  made
 every  department  fulfil  its  part  with-
 out  any  laxity,  I  dare  say  that  there
 would  have  been  more  food  in  the
 country  than  we  have  now.  I  am
 not  referring  here  to  big  plans  and
 great  schemes,  but  I  refer  to  ordinary
 routine  work  which  every  office  and
 department  have  ordinarily  to  do.
 That  is  to  say,  if  the  well  subsidies
 had  reached  the  wells  for  which  they
 were  meant,  if  the  fertilizers  had
 actually  found  their  place  in  the  flelds
 for  which  they  were  intended,  if
 the  irrigation  water  had  been
 generally  supplied  on  the  appointed
 day  by  taking  care  of  the  channel
 repairs  and  other  preliminary  works
 in  proper  time,  and  if  these  and
 similay  other  small  things  had  been
 properly  attendeq  to  by  Government
 ang  in  good  time,  even  as  the  depart-
 ments  had  to  do,  the  production  of
 foodgrains  would  have  increased  by
 about  25  to  30  per  cent.  7

 I  am  not  speaking  in  the  air.  Some
 of  my  hon.  friends  some  time  ago  took
 the  trouble  of  calculating  the  in-
 crease  that  coulq  be  effected  by
 ordinary  efficiency  of  the  concerned
 Departments,  and  some  of  them
 proved  this  by  actual  experience.
 They  showed  that  these  results  could
 have  been  achieved  with  whatever
 land  and  manure  ang  water  we
 happen  to  have  now.  If  we  add  to
 these,  the  huge  sums  of  money  that
 have  been  spent  on  agriculture
 through  plans,  package  deals  and
 community  development  schemes,
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 the  result  ought  to  have  been  tremen-
 dously  different,  in  favour  of  the
 country.  But  then  the  results  are
 not  there,  and  Government  want  to
 put  the  blame  for  all  these,  even  as
 Shri  Asoka  Mehta  pretends  to  do,  on
 the  people,  or  on  the  growth  of
 population  and  weather  conditions,
 even  as  the  preceding  speaker  has  just
 done,  and  various  other  things.  Such
 things  are  not  new  phenomena  in
 our  country.  The  planners  knew
 about  all  these  things,  when  the
 plans  were  made.

 Government  now  say  that  the  prices
 are  runaway  prices,  and  tfey  say  this
 after  the  horses  have  run  away  from
 the  stables.  What  did  the  plan  do
 before  the  horses  ran  away?  Now,
 the  results  of  this  indifference  and
 ill-conceived  action  are  to  be  borne
 by  the  people,  and  they  have  to  suffer
 helplessly  in  spite  of  the  fact  that
 they  have  been  paying  heavy  taxes.
 The  small  people  suffer  most.

 As  you  are  aware,  many  of  the
 hotels  are  being  closed  because  they
 are  not  getting  maida  and  other
 things,  and  in  my  State  of  Kerala
 and  in  the  State  of  Madras  many
 bakeries  are  closed,  and  hundreds  of
 People  are  without  employment.

 sit  बिगड़ो  (हिसार)
 महोदय,  कोरम  पूरा,  नहीं  है  ।

 उपाध्यक्ष

 Mr.  Deputy-Speaker:  There  is  no
 quorum.  The  hon.  Member  may  re-
 sume  his  seat.  The  quorum  bell  is
 being  rung.

 Now,  there  is  quorum.  The  hon
 Member  may  r  e  his  speech.

 Shri  Koya:  This  increases  un-
 employment  on  the  one  hand  and
 intensifies  the  general  food  scarcity  on
 the  other.  The  lot  of  the  small  man
 is  pitiable.  With  his  stationary  gmall
 income  he  has  to  pay  abnormally
 high  prices  for  food  while  paying  at
 the  same  time  heavy  taxes  in  various
 shapes  all  the  time  on  various  other
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 items.  At  times,  it  is  qifficult  to  get
 food,  even  if  these  poor  people  happen
 to  have  some  money  by  begging  or
 borrowing.

 I  put  the  blame  for  this  situation
 at  the  doors  of  Government.  If  they
 had  exerciseq  normal  care  that  any
 Government  ought  to  have  exercised,
 the  country  would  not  have  had  to
 face  the  present  debacle.

 Much  has  been  said  about  State
 trading  in  foodgrains.  In  this  con-
 neotion,  J  would  remind  the  hon.
 Foog  Minister  of  the  advice  Mahatma
 Gandhi  gave  once  to  one  of  our
 leaders  in  Kerala  namely  Shri  Kelap-
 pan,  when  he  wanted  to  start  co-
 operative  societies  for  handling  food.
 Gandhiji  advised  him  that  if  he  had
 got  honest  people  to  carry  on  the
 work,  he  could  hand  it  over  to  the
 co-operative  societies,  otherwise  it
 would  be  a  failure.  The  Jeaders  have
 not  paid  any  heed  to  the  advice  of
 Gandhiji,  and  most  of  the  co-
 operative  societies  have  been  dissolved
 for  defalcation  and  other  things,  If
 we  have  got  honest  people,  it  is  all
 right.  But  with  the  present  official-
 dom  and  red-tapism  and  corruption
 that  is  rampant  in  all  the  Departments
 even  according  to  the  Home  Minister
 himself,  we  shall  have  to  think  hund-
 red  times  before  we  hand  over  this
 vital  thing,  namely  food,  to  the  State
 Trading  Conporation  and  our  bureau-
 cracy  whose  red-tapism  is  notorious.

 I  would  like  to  bring  to  the  notice
 of  the  hon.  Food  Minister  some  other
 matters  in  regard  to  the  situation
 in  my  State,  Kerala.  We  get  food
 mainly  from  the  surplus  areas  of
 Andhra  Pradesh.  The  Andhra
 Pradesh  merchants  used  to  sell  food-
 grains  to  the  merchants  in  Kerala,
 and  they  were  getting  some  profits.
 Now,  to  evade  certain  taxes  and  to
 get  the  whole  profit  for  themselves,
 the  Andhra  Pradesh  merchants  are
 sending  foodgrains  to  the  Kerala
 market  and  selling  it  there  through
 their  own  commission-  agents.  The
 Kerala  merchants  get  it  from  these
 commission-agents  and  they  sell  it  in
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 [Shri  Koya}
 blackmarket,  but  for  all  outward
 purposes,  they  do  not  enter  this
 amount  in  the  bill,  at  all.  If  you
 want  to  get  foodgrains,  you  have  to
 pay  something  extra  by  way  of  black
 Money,  and  thus  blackmarket  is  there.
 ¥  think  that  the  attitude  of  Govern-
 ment  is  also  in  g  way  encouraging
 this  ‘blackmarketing.  If  we  could
 treat  the  commission-agents  ang  the
 local  merchants  on  the  same  level,
 or  if  we  could  ask  the  commission-
 agents  also  to  pay  the  taxes  there,
 then  |  think  that  this  kind  of  black-
 marketing  could  be  avoided.

 In  spite  of  the  fact  that  Government
 have  spent  crores  of  rupces  on  agri-
 cultural  development  during  the  past
 decade,  we  are  facing  a  very  serious
 problem  today.  My  hon.  friend
 Shri  Maniyangadan  was  saying  some-
 thing  about  rubber  and  other  com-
 mercial  crops  in  the  Kerala  State.
 As  a  matter  of  fact,  the  agriculturists
 there  do  not  know  which  type  of  land
 is  fit  for  which  kind  of  crop.  Conse-
 quently,  I  find  that  in  certain  areas
 where  rubber  cannot  be  cultivated,
 that  is,  in  the  coastal  areas  near  the
 beach,  rubber  is  being  cultivated,  and
 in  certain  areas  where  rubber  could
 have  been  cultivated  with  profit,
 paddy  is  being  cultivated.  There  is
 no  agency  to  give  advice  to  the
 farmer  about  which  type  of  land  is
 fit  for  which  king  of  cultivation.  In
 spite  of  al]  the  develop  t
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 If  Government  could  see  that  this

 king  of  waste  could  be  avoided,  and
 that  the  money  that  they  are  spend-
 ing  actually  reaches  the  farmer,  I
 think  we  can  solve  this  problem.

 The  solution  of  this  food  problem  is
 not  the  concern  only  of  Government,
 but  it  is  the  concern  of  all  of  us.  I
 ‘was  very  much  pained  to  see  some  of
 the  Members  of  the  ruling  party
 criticising  the  Opposition  for  opposing
 the  food  policy  of  the  Government.
 We  are  also  doing  it  in  the  interests
 of  the  country  only.  The  Opposition
 is  also  a  part  of  democracy.  In
 England,  ag  you  all  know,  the  Leader
 of  the  Opposition  is  called  His
 Majesty's  Leader  of  the  Opposition.
 We  are  also  contributing  to  the  food
 debate  with  our  suggestions  and
 criticisms.  Criticism  of  Governm
 is  a  privilege  of  the  Opposition,  and
 those  who  come  to  Parliament  must
 not  be  so  sensitive  to  criticisms  as
 my  hon.  friend  who  had  spoken
 earlier  had  been.

 Shri  J.  RB.  Mehta  (Pali):  At  the
 outset,  I  shoulg  like  to  give  expres-
 sion  to  a  sense  of  gratification  that
 this  debate  has  proceeded  on  a  more
 or  less  constructive  and  placid  tenor
 293  compared  to  the  fret  and  fury
 which  has  of  late  been  generated
 outside  this  House  by  some  on  this
 issue.

 In  this  debate,  one  naturally  asks
 the  question;  who  ig  responsible  for
 this  food  crisis  and  how  far  is  the
 Government  responsible  for  it?  Hon.
 Memberg  must  have  looked  at  the

 supplieg  by  the  Food  Minister
 that  we  are  having,  our  farmers  are
 following  the  old  methods,  and  most
 of  the  money  that  we  are  spending  on
 community  development  and  other
 things  does  not  reach  the,  proper
 place.  I  am  told  that  in  certain
 areas,  fertiliser  is  dumped  on  both
 sides  of  the  road,  but  the  officers  sent
 ea  return  saying  that  so  much  of
 fertilizers  had  been  utilised,  even
 though  it  had  not  actually  reached
 the  farmer.

 about  production  during  the  last  few
 years,  They  will  note  that  the  pro-
 duction  has  been  constantly  on  the
 rise  except  in  1962-63  when  there  was
 a  setback,  production  falling  by  a
 couple  of  million  tons.  Unforunate-
 ly,  this  was  followed  by  another  set-
 back  in  1963-64.  This  turn  in  the
 tide  was  no  doubt  due  to  abnormal
 seasonal  factors  and  the  vagaries  of
 nature.  Hon.  Members  are  all  aware
 of  this.  In  the  circumstances,  I
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 think  it  is  not  fair  to  put  all  the
 blame  for  this  crisig  on  the  Govern-
 ment,

 My  submission  is  that  the  food
 problem  is  a  very  complex  problem.
 The  plexity  will  dec  apparent
 from  the  very  divergence  of  the  opi-
 nions  expressed  during  this  debate
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 mandis?  I  will  not  go  very  much
 into  details.  But  here  again  there  is
 a  psychological  aspect  of  the  matter
 to  which  I  will  refer  in  brief.  During
 the  last  debate  on  the  food  problem
 in  the  U.P.  Assembly  sometime  back,
 one  of  the  officers  made  a  casual
 remark  which,  to  my  mind,  is  very
 significant.  He  said  that  there  are

 both  as  to  the  causes  of  this  crisis  and
 as  to  the  remedies  to  be  applied.  If
 we  consider  the  causes  which  have
 been  brought  out  during  the  debate,
 they  range  from  wrong  monetary  or
 fiscal  policies,  wrong  planning,  defec-
 tive  land  reforms  and  sometimes
 excessive  land  reforms  to  lack  of
 technological  skill  and  knowledge  and
 so  on.  So  also  there  ig  divergence  as
 to  the  remedies  to  be  applied.  Of
 course,  there  are  people  according  to
 whom  the  only  remedy  is  to  bring
 about  a  change  in  the  caps  of  the  peo-
 ple  who  control  the  Government.
 For  them,  any  other  cap  is  good
 enough  to  replace  it.

 Be  that  as  it  may,  I  am  one  of  those
 who  believe  that  there  is  no  overall
 shortage  of  foog  in  this  country  and
 that  the  present  crisis  ig  more  or  less
 a  psychological  one.  In  any  case,  it
 has  assumed  all  these  proportions  be-
 cause  of  psychological  factors.  I
 submit  in  all  humility  that  those  who
 have  tried  to  stage  demonstrations,
 hartals  and  hunger  strikes  have  con-
 tributed  not  a  little  to  accentuate  this
 problem.  I  was  amused  the  other  day
 to  find  Prof.  Mukerjee  accuse  this
 Government  of  lack  of  courage  or  lack
 of  vision  or  imagination  in  handling
 the  food  problem.  I  know  the  learned
 professor  ig  overflowing  in  all  these
 virtues—I  am  sorry  he  is  not  here  to
 acknowledge  my  compliments.  But  I
 ask  him  in  all  humility  whether  he
 considers  that  al]  these  demonstrations
 and  hunger  strikes  are  evidence  of
 the  courage  or  vision  to  which  he
 refers.

 If  there  is  no  shortage  of  foodgrains,
 the  question  will  naturally  be  asked:
 why  has  it  not  come  to  the  market
 and  why  is  there  paucity  in  the

 any  ber  of  people  in  the  State
 who  have  a  little  bit  to  give;  there
 are  very  few  who  have  a  lot  to  give
 and  there  are  a  crore  of  tenant  far-
 mers  in  UP.  I  ask:  how  are  we  to
 get  hold  of  the  little  bit  which  is  in
 the  hands  of  the  little  farmers?  He
 might  have  5  seers,  half  a  maund,  one
 maund  or  two  maunds.  My  submis-
 sion  is  that  in  the  presnet  circum-
 stances,  when  we  have  no  perfect

 chinery  or  bh  of  a  machi-
 nery  for  procurement,  it  is  only  the
 small  trader  who  goes  about  with  a
 bag  on  his  back  who  can  mop  up  this
 small  surplus,  these  little  bits  which
 are  in  the  hands  of  the  small  farmers
 and  bring  them  to  the  market.  I  ask
 the  Food  Minister  to  consider  this
 aspect  of  the  question  very  carefully.
 Even  wih  a  perfect  system  of  pro-
 curement,  I  daresay  that  we  shall  not
 be  able  to  mop  up  that  small  surplus.
 In  the  circumstances  in  which  we  are
 placed  today  in  India,  we  will  not
 be  able  to  get  all  the  foodgrains  we
 want  unless  we  are  able  to  mop  up
 that  smal)  surplus.

 Why  did  the  smal]  trader  not  bring
 all  these  small  bits  into  the  market?
 Here  again  there  is  a  psychological
 factor.  We  did  not  adopt  the  proper
 attitude  as  we  should  have  adopted
 towards  him.  We  condemned  him
 outright;  we  introduced  grain  licens-
 ing  orders  and  imposed  heavy  fees  and
 security  amounts.  A  Food  Minister
 in  one  State  claimed  that  he  would
 raise  ag  security  amount  a  sum  by
 which  he  could  run  the  trade  as  a
 State  monopoly.  So  there  were  har-
 tals  and  hunger  strikes  and  there  was
 €  big  battle  royal  between  traders  and
 the  Government  and  all  that  time  and
 energy  which  they  would  have  spent
 in  bringing  that  grain  to  the  market
 was  lost  in  this  futile  struggle.
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 {Shri  J.  R.  Mehta]
 On  the  whole,  I  consider  the

 approach  of  our  Food  Minister  to  be
 realistic  and  pragmatic.  I  weleome
 his  attitude  towards  the  zonal  sys-
 tem.  I  have  always  advocated  that
 this  is  not  a  sound  ang  practical  pro-
 Position,  and  the  difficulties  which
 have  arisen  are  not  a  little  due  to
 bottlenecks  inherent  in  the  system.  [
 do  not  want  to  say  much  on  this  be-
 cause  very  powerful  voices  have  been
 raised  in  this  House  already  against
 it.  Yesterday,  sitting  throughout  the
 whole  day  in  this  House,  I  found  only
 one  solitary  voice  raised  in  favour  of
 the  zonal  system  and  that  came  from
 a  friend  of  mine  from  Madhya
 Pradesh.  While  he  advocateq  the
 zonal  system,  he  ended  by  saying  that
 each  State  should  be  constituted  into
 a  zone.  Madhya  Pradesh  is  g  surplus
 State,  and  I  dare  say  that  the  hon.
 Member  was  thinking  only  of  the  con-
 sumer  and  not  of  the  producer.

 I  submit  that  the  zonal  system  is
 indefensible  in  any  case.  It  creates
 all  sorts  of  difficulties,  it  leads  to
 smuggling,  corruption,  artificial  short-
 ages  and  artificial  rise  in  prices,  and,
 above  all,  it  is  unconstitutional  and
 anti-national.  After  all,  why  dig  we
 abolish  all  the  trade  and  customs
 barriers  which  the  former  Princely
 States  had  imposed?  Merely  because
 we  consider  India  ag  one  country.  So,
 if  there  can  be  an  argument  in  favour
 of  zones,  there  can  be  a  justification
 for  the  districts  and  even  tehsils  ask-
 ing  that  they  should  be  treated  as
 units.

 Coming  to  the  State  Trading  Cor-
 poration  which  it  is  proposed  to  set
 up  for  dealing  in  foodgrains,  J  here
 again  say  that  the  approach  of  che
 Food  Minister  is  realistic  and  prag-
 matic.  In  the  circumstances  in  which
 we  are  placeq  today,  the  functions  of
 such  a  corporation  should  only  be
 regulatory  and  not  monopolistic,  and
 it  should  have  sufficient  stocks  to
 enter  the  market  to  meet  all  emergen-
 cies.  It  should  enter  the  market  as  a
 purchaser  when  the  prices  have  a  ten-
 dency  to  go  down,  and  as  a  seller
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 when  the  prices  have  a  tendency  to  go
 up.  But,  having  said  that,  I  must  say
 that  I  do  not  appreciate  the  proposi-
 tion  that  this  corporation  should  be
 vested  with  the  monopolistic  control
 over  the  movement  of  foodgrains  by
 rail.  If  you  impose  that  restriction,
 then,  all  the  grain  will  move  by  road,
 and  in  that  case,  this  power  will  be-
 come  ineffective,  and  if  it  becomes
 ineffective,  I  submit  it  will  create  al:
 the  difficulties  and  bottlenecks  of
 which  the  zonal  system  is  the  cause.

 I  have  two  or  three  more
 observations  to  make.  One  defect
 in  the  present  food  policy  is
 that  we  secm  to  be  at  the  mercy  of
 the  States  in  so  many  matters.  I  know
 that  food  is  a  State  subject  but  when-
 ever  We  are  faceq  with  an  emergency
 like  the  present  one,  I  think  we
 should  device  some  method  whereby
 the  States  surrender  their  autonomy
 for  the  time  being,  so  that  all
 decisions  which  are  taken  by  the
 Centre  are  implicitly  implemented  by
 the  States.

 Secondly,  unless  we  make  agricul-
 ture  attractive—agriculture  has  ceased
 to  be  an  attractive  proposition  these
 days—whatever  we  may  do,  we  can
 never  hope  to  step  up  production  to
 the  extent  we  desire.

 Thirdly,  all  our  land  reforms  have
 tended  to  lead  to  fragmentation  of
 holdings.  I  am  not  against  land  _re-
 forms,  but  I  do  submit  that  unless
 we  take  good  care  to  turn  innume-
 rable  uneconomic  holdings  _  into
 economic  ones,  we  can  never  hope  to
 turn  the  corner  in  the  matter  of  food
 production.

 att  विश्वास  प्रसाद  (लालगंज)  :  माननीय
 उपाध्यक्ष  महोदय,  मैं  परसों  से  हस्तकार  कर
 रहा  था  कि  आप  मुझे  बोलने  का  भ्र वसर  देंगे  ।
 राज  ड्राप  ने  मुझे  समय  दिया  है,  उस  के  लिए
 घन्यवाद  ।
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 इस  देश  को  स्वतंत्र  हुए  सत्रह  वर्ष  हो  गए,
 लेकिन  यह  सरकार  राज  तक  खाद्य  समस्या  को
 हल  नहीं  कर  सकी  है  t  यह  उस  के  बते  के  बाहर
 की  बात  है  ।  मैं  पूछना  चाहता  हूं  कि  इस  खाद्य
 समस्या  को  हल  करने  का  भार  किस  पर  है।
 जनता  यह  प्रश्न  पूछने  के  लिए  किस  के  पास
 जाए  ?

 एक  सा तन ोय  सदस्य:.  अपने  आप  से
 पूछिए  ।

 श्री  विश्वास  ब्र साव:.  लेकिन  मैं  प्रपने
 आप  से  पूछता  हूं,  लेकिन  ज़िम्मेदारी  तो  सरकार
 की है।

 948  में  पंडित  नेहरू  ने  रेडियो  भाषण
 में  एलान  किया  था  कि  मैं  दो  तीन  साल  में
 इस  देश  की  खाद्य  समस्या  हल  कर  लूंगा  t
 उन्होंने  यह  भी  कहा  था  कि  यह  बड़ी  शर्म  की
 बात  है  कि  जिस  देश  में  सत्तर  फीसदी  खेतिहर
 हैं,  वहां  की  खाद्य  समस्या  हल  न  हो  ny  लेकिन
 राज  तक  यह  समस्या  हल  नहीं  हो  सकी  है  t

 एक  सासन ोय  सदस्य  :  श्राप  लोगों  ने
 साथ  नहीं  दिया  t

 wt  विश्राम  भ्रर्ाद  :  राज  हालत  यह  है  कि
 पैसा  होते  हुए  भी  गल्‍ला  नहीं  मिल  सकता
 है  ।  मैं  यह  नहीं  मानता  कि  खाद्य  पदार्थों  को
 कमी  है  t  भ्रमर  श्राप  रुपये  का  एक  सेर  गेहूं
 खरीदना  चाहें,  तो  यू०  पी०  के  पूर्वी  जिलों  में
 बह  मिल  सकता  है  t  लेकिन  सरकार  ने  जो
 रेट  फ़िक्स  कर  दिया  है,  उस  पर  बह  नहीं  मिल
 सकता  है  ।

 सरकारी  आंकड़ों  के  अनुसार  96  3-64
 में  46  लाख  टन  चावल  ज्यादा  पैदा  हुमा  प्रौढ़
 0  लाख  टन  गेहूं  कम  पैदा  हुआ  ।  इस  प्रकार
 36  लाख  टन  ज्यादा  पैदावार  हुई  ।  इस  के

 अ्रल वा.  50  लाख  टन  गेहूं  भ्रमरी का  से  भाया  |
 प्रदान  यद  है  कि  जितनी  पैदावार  यहां  पर
 ज्यादा'  हुईं  शौर  जितना  गल्ला  बाहर  से  मंगाया
 गया,  वह  गल्ला  कहां  गया  |  गल्ला  हस  देश  में  है,
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 लेकिन  उस  को  निकालना  इस  सरकार  के  बुते
 के  बाहर  की  बात  है  ।  भ्रगर  गल्ला  नहीं  है,  तो
 दिल्ली  में  पिछले  महीनों  जो  दो  लाख  टन  या
 मन  गेहूं  पकड़ा  गया,  वह  कहां  से  पाया?
 गल्‍ला  है,  लेकिन  यह  एक  झ्राटिफिशल  शार्टेज
 है,  जिस  की  वजह  से  फ़ायदा  कमाने  वाले  लोग
 फ़ायदा  कमाते  हैं  ।

 मैं  पूछना  चाहता  हूं  कि नमक  की  शार्टेज
 क्यों  हो  गई  ।  नमक  का  न  कोई  शबंत  पी  सकता
 है  शौर  त  चाय  पी  सकता  है  ।  लेकिन  कलकता
 में  नमक  की  कमी  हो  गई  कौर  दूसरे  दिन  चोरी
 से  एक  रुपया  किलो  नमक  बिकने  लगा  ।  यह
 सब  आर्टिफिशल  शार्टेज  है  t  मैं  नहीं  समझता
 कि  भ्रमर  सरकार  चाहे,  तो  गल्ला  बाहर  नहीं
 जा  सकता  है  ।  लेकिन  सरकार  में  कुछ  भ्रामक
 ऐसे  हैं,  जो  शायद्‌  उस  में  से  शेयर
 कमाते  हैं  या  फ़ायदा  कमाते  हैं,  इसलिए  गल्ला
 बाहर  नहीं  जा  सकता  है  बौर  रि ज़ने बल  रेट
 पर  नहीं  मिल  सकता  है  t

 ara  प्लानिंग  की  यह  स्थिति  है  कि  भ्रमर
 कहीं  एक  एकड़  सिचाई  हुई,  तो  कह  दिया
 जाता  है  कि  छः:  मन  एडीशनल  गल्‍ला
 पैदा  हो  गया  शौर  भ्रमर  एक  एकड़  की  निराई
 हो  गई,  तो  लिख  दिया  कि  डेढ़  मन  ज्यादा
 गल्ला  पेदा  हो  गया  ।  इस  का  कारण  यह  है
 कि  ज़िलों  में  प्लानिंग  के  भ्र धि कारियों  को  इस
 तरह  के  टारगेट  दे  दिये  जाते  हैं,  इसलिए  वे
 लोग  कुछ  इधर  उधर  के  झूठे  झांकने
 दे  देते  हैं,  जिन  के  भ्राधार  पर  सरकार  कह
 देती  है  कि  इतनी  एडीशनल  फूड  प्रॉडक्शन
 हो  गई  है  मगर  सरकार  के  इन  प्रांतों  पर
 विश्वास  किया  जाये,  तो  सरकार  झगले  सत्रह
 वर्षो  में  भी  खाद्य  समस्या  को  हल  नहीं  कर
 सकेगी,  जैसे  कि  वह  पिछले  सत्रह  वर्षों  में  हल
 नहीं  कर  सकी  है  ।

 ‘1947-48  में  शस  सरकार  का  बजट
 90.73  करोड़  रुपये  था,  जो  कि  राज
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 [श्री  विश्राम  प्रसाद]
 बढ़  कर  2085  करोड़  रुपये  हो  गया है  |
 जहां  तक  टैक्सों  का  सम्बन्ध  है,  947-48
 में  so  करोड़  रुपये  के  टैक्‍स  लगाए
 गए  कौर  अरब  i00  करोड़  रुपये
 के  टैक्‍स  लगाए  गए  हैं।  इसी  प्रकार
 जहां  तक  प्लानिंग  का  सम्बन्ध  है,  पहले  प्लान
 में  1960  करोड़  रुपये,  दूसरे  प्लान  में  4600
 करोड़  रुपये  और  तीसरे  प्लान  में  7500
 करोड़  रुपये  खर्च  किये  गए  ।  इसके  अलावा
 सरकार  ने  बाहर  के  देशों  से  800  करोड़
 रपये  के  लोन  लिए,  जिसके  परिणामस्वरूप
 इस  देश  का  फ़ी  बच्चा  200  रुपये  के  कज  से
 सदा  हुआ  है  ।  लेकिन  इतना  रुपया  खर्च  करने
 के  बाद  भी  जब  इस  सरकार  में  यह  हिम्मत  नहीं

 है  कि  वह  खाद्य समस्या  को  हल  कर  सके,
 तो  वह  चीन  शौर  पाकिस्तान  से  क्‍या  लड़
 सकती  है  ?

 मुझे  बड़ी  शर्म  के साथ  कहना  पड़ता  है
 है  कि  यह  सरकार  कुछ  करना  नहीं  चाहती
 है  ।  यह  सरकार  किसानों  के  नाम  पर  वोट
 लेकर  इस  हाउस  में  भाई  है,  लेकिन  वह  किसानों
 के  लिए  जो  कुछ  करती  है,  वह  सब  जानते  हैं  1

 शायद  पाटिल  साहब  को  खाद्य  समस्या  को

 हल  करने  में  इतनी  मेहनत  नहीं  लगी  होगी,
 जितनी  मेहनत  रामरतन  गुप्ता  के  लिए  लैण्ड
 'एक्वीजिशन  बिल  पास  कराने  के  लिए
 लगी.  थी  ।  झगर  यह  सरकार  किसानों  का
 फ़ायदा  करना  चाहती  है,  तो  उसको  किसानों
 के  लिए  काम  करना  होगा  ।

 बाप  देखें  कि  शगरकेन  में  किसान  को

 कुछ  पैसा  मिल  जाता  है,  पर  उस  पर  सरकार
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 33  परसेंट  का  सैस  लेती  है  ny  मैं  पूछना  चाहता
 हूँ  कि  क्या  कोई  भी  दूसरी  इण्डस्ट्री  ह ैजिस  पर
 श्राप  इतना  सैस  लेते  हों  ।

 यही  हाल  गेहूं  का  है।  मुझे  दुःख  होता  है
 कि  किसान  को  तो  उसके  गेहूं  का  4,  25  या
 6  रुपया  मन  दिया  गया,  लेकिन  राज  गेहूं

 बाजार  में  चालीस  कौर  पचास  रुपए  मन  बिक
 रहा  है  ।  झगर  किसान  को  कुछ  भ्र धिक  दाम
 मिल  जाता  तो  कुछ  बात  भी  होती,  लेकिन  जो
 फायदा  उठाया  वह  बीच  वालों  ने  ।  लेकिन
 बीच  वाले  को  पकड़ा  नहीं  जाता  क्‍योंकि  वह
 आपको  चुनाव  लड़ने  के  लिए  चन्दा  देता  है  t
 मेरा  कहना  है  कि  अगर  मापकों  खाद्
 समस्या  को  हल  करना  है  तो  छिपे  हुए  गल्ले
 को  किसी  भी  तरह  से  बाहर  निकालिए  ।
 जिस  डिफेंस  साफ  इंडिया  र्ल्स  का  श्राप  अन्य
 पार्टियों  के  खिलाफ  इस्तेमाल  करते  हैं,  उसे
 झगर  इन  मुनाफाखोरों  कौर  ब्लैक  मार्केट
 करने  वालों  के  खिलाफ  इस्तेमाल  करें,  तो
 गल्ला  बाहर  निकल  सकता  है  कौर  सस्ता
 बिक  सकता  है  t  श्राप  गल्ले  का  भाव  निर्धारित
 करें  और  कहें  कि  जो  इस  रेट  से  कम  बेचेगा
 उसको  जेलखाने  भेज  दिया  जाएगा,  तो  खास
 समस्या  हल  हो  सकती  है  ।

 छापने  जो  जोन  बना  दिए  हैं  इनको  समाप्त
 करना  होगा  ।  पहले  भ्रापने  गुड़  के लिए  जोन
 बनता  दिए  थे  जिनके  कारण  प्रजा  सोशलिस्ट
 पार्टी  के  लोगों  को  जेल  भी  जाना  पड़ा  और
 उन  जोन्स  को  शापने  बाद  में  खत्म  कर  दिया  t
 उसी  तरह  की  कठिनाई  गेहूं  के  ज्ञान  बनाने
 से  हो  रही  है  ।  इस  जोन  का  परिणाम  यह  है
 कि  आप  देखें  कि  जब  पंजाब  में  भ्र ौर  दिल्ली  में
 गेहूं  बीस  बाईस  रुपए  मन  बिक  रहा  है  तो
 उत्तर  प्रदेश  में  चालीस  प्रौढ़  पचास  रुपए  मन
 बिकता  है  ।  गरीब  आदमी  भूखे  मर  रहे
 हैं  ।  पूर्वी  उत्तर  प्रदेश  में  स्थिति  खास
 तौर  से  खराब  है  जहां  कि  2  हजार  आदमी
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 प्रति  स्क्वायर  माइल  में  रह  रहे  हैं  ।  यह
 एरिया  हमेशा  डीटीसी  एरिया  रहा  है  कौर
 यहां  के  गरीब  लोग  महुआ,  ग्राम  की  गुठली
 और  मिलों  से  मिलने  वाला  शीरा  जोकि
 तबाह  में  मिलाने  के  काम  जाता  है  उसे  खाकर
 रहते  हैं  ।  इस  शीरे  का  भी  उत्तर  प्रदेश  के  कुछ
 एम०  एल०  एज०  ने  ठेका  ले  रखा  है  धौर
 अपनी  कोठियां  खड़ी  कर  ली  हैं।  मेरा  निवेदन
 है  कि  श्राप  इन  जोन्स  को  खत्म  करें  ताकि  हर
 ब्राह्मी  को  गल्ला  उचित  रेट  पर  मिले  ।

 स्टेट  ट्रेडिंग  की  शाप  बात  करते  हैं।  होल-
 सेल  के  लिए  यह  किया  जाए  तो  ठीक  है,  लेकिन
 गवर्नमेंट  की  मैशीनरी  करप्ट  है  ।  इसलिए  में
 कहना  चाहता  हूं  कि  इस  काम  को  शुरू  करने
 से  पहले  सरकार  इस  बात  का  रियाल  कर  ले
 कौर  ऐसा  न  हो  कि  इस  स्कीम  को  लागू  करने
 से  करप्शन  भर  बढ़े  कौर  गल्ले  में  कंकर  मिले
 हुए  लोगों  को  दिए  जाएं  कौर  गल्ला  महंगा
 मिले  |

 लाइसेंस  के  बारे  में  मेरा  सुझाव  है  कि
 किसी  भी  पोलिटिकल  पार्टी  बाले  को  बाप
 गल्‍ले  का  लाइसेंस  न  दें  ।  इसके  अलावा  भाप
 बैंकों  पर  कण्ट्रोल  करें  जो  बनियों  को  एडवांस
 दे  देती  हैं  भोर  वे  बाजार  को  कण्ट्रोल  कर  लेते
 हैं  -  भागने  35  से  50  परसेंट  तक  के  लिए
 लिखा  है  t  लेकिन  मेरा  तो  सुझाव  है  कि  बैंक
 किसी  भी  बनिए  को  कोई  एडवांस  म  दे  जिससे
 वह  मार्केट  को  कण्ट्रोल  कर  सके  ।

 खेती  की  पैदावार  बढ़ाने  के  बारे  में  मैं
 यह  कहना  चाहता  हूं  कि  इस  देश  के  इन्दर
 साल  में  तीन  महीने  बारिश  होती  &  1  कभी
 सूखा  पड़  जाता  है  प्रौढ़  कभी  पानी  ज्यादा  बरस
 जाता  &  इस  देश  में  नौ  महीने  सूखा  रहता  है
 आपके  प्लान  के  भ्रनुसार  भ्रमर  एक  एकड़
 की  सिंचाई  हो  जाती  है  तो  6  मन  गल्ला
 बढ़ना  चाहिए  ।  मेरा  सुझाव  है  कि  झगर
 आ्रापषको  खेती  की  पैदावार  बढ़ानी  है  तो  किसान
 को  सस्ती  सिंचाई  दीजिए।  इसके साथ  ही  उस
 1007(Ai)LSD—17.
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 को  बिजली  भी  सस्ते  द्र  पर  मिलनी  चाहिए  ny
 लिन  होता  क्या  है  ?  हम  देखते  हैं  कि  बिड़ला
 की  एल्यूमीनियम  फैक्टरी  के  लिए  बिजली
 तीन  नए  पैसे  प्रति  यूनिट  दी  जाती  है  जबकि
 किसान  को  तीन  जाने  प्रति  यूनिट  बिजली
 मिलती  है  ।  भ्रमर  भाप  खेती  का  उत्पादन
 बढ़ाना  चाहते  हैं  तो किसान  को  सिंचाई  कौर
 बिजली  फ्री  दें।  झगर  फ्री  महीं  कर  सकते
 तो  सस्ती  दर  पर  दें  झगर  भाप  ऐसा  कर  दें
 तो  देश  में  बहुत  पैदावार  बढ़  सकती  है।  इस
 समय  इस  देश  में  जो  336  करोड़  एकड़
 जमीन  देती  की  है  उसमें  से  पांचवां  हिस्सा  दो
 फसली  है  1  मगर  आप  किसान  को  सिंचाई
 कौर  बिजली  की  सुविधा  दे  दें  तो  इस  जमीन

 -  में  से  झाड़ी  में  डबल  फसल  हो  जाएगी  कौर
 कौर  झगर  भाप  6  मन  फी  एकड़  के  हिसाब  से
 देखें  तो  एक  करोड़  एकड़  में  6  करोड़  मन
 ज्यादा  पैदावार  हो  जाएगी  ।  इसीलिए  मेरी
 प्रार्थना  है  कि  भाप  सिंचाई  सस्ती  कर  दीजिए  t
 यहां  का  किसान  बेवक्त  नहीं  है  1  वह  जानता
 है  कि  प्रदेश  बीज  शौर  खाद  से  ज्यादा  पैदावार
 हो  सकती  है|  लेकिन  उसके  पाल  साधन  नहीं
 हैं।

 दूसरी  जरूरी  चीज  है  फरटीलाइजर  |
 बाप  बाहर  से  जो  फरटीलाइजर  मंगाते  हैं
 उसका  दाम  200  रुपया  प्रति  टन  है  ध्रौर
 सिदरी  में  जो  फर्टिलाइजर  होता  है  उसकी
 कीमत  308  रुपया  प्रति  टन  है,  लेकिन  किसान
 को  फरटीलाइजर  दिया  जाता  है  436  शौर
 438  रुपए  प्रति  टन  के  हिसाब  से  ।  प्यार  ड्राप
 खेती  की  पैदावार  बढ़ाना  चाहते  हैं  तो किसान
 को  सब्सिडाइज्ड  रेट  पर  फर्टिलाइजर  देने
 की  व्यवस्था  करें  ।

 इसी  सम्बन्ध  में  मैं  एक  बात  कौर  कह
 देना  चाहता  हूं  ।  श्राप  राज  देश  में  नाइट्रोजन-
 लिनूस  फर्टिलाइजर  ज्यादा  बांट  रहे  हैं  ।
 इसका  परिणाम  यह  होगा  कि  साइल  एमसीडी
 हो  जाएगी  आर  बाद  में  उतनी  भी  पैदावार
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 न  होगी  जितनी  कि  किसान  को  भ्र पनी  पैदा-
 वार  का  उचित  मूल्य  मिलना  चाहिए  t  गरीबी
 के  कारण  फसल  के  समय  किसान  अपना  गल्ला
 बेचने  के  लिए  मजबूर  हो  जाता  है  कौर  बनिया
 उसको  खरीद  कर  शापने  गोदामों  में  भर
 लेता  है  श्र  उससे  फायदा  उठाता  है  a  तो
 मेरा  सुझाव  है  कि  किसान  को  अपनी  पैदावार
 का  उचित  मूल्य  मिले  शौर  उसी  मूल्य  के
 हिसाब  से  उसको  जरूरत  ककी  अन्य  चीजें
 बाजार  में  मिलें  t

 as  रिदम  6  ag  जन  किया  गया  |
 उस  सम्बन्ध  मेंके  प्रापको  दत  द  कि  इस  देश
 ei.  8  मिलियन  किसान  हैं।  भ्र ौर  335.  7
 मिलियन  एकड़  खेती  की  जमीन  है  इसमें  से
 26  मिलियन  किसान  जिनका  परसेंटेज  2.
 होता  है,  उनके  पास  फी  किसान  एक  एकड़
 से  कम  जमीन  है।  भ्रमर  इन  एक  एकड़  वाले
 किसानों  को  कौर  पांच  एकड़  तक  जमीन
 वाले  किसानों  को  मिला  दिया  जाए  तो  44
 मिलियन  किसान  होते  हैं  कौर  उनके  पास
 52.  4  मिलियन  एकड़  जमीन  होगी  और
 पांच  एकड़  से  लेकर  सो  एकड़  से  भ्रधिक  जमीन
 वाले  हस  देश  में  7.  8  मिलियन  कुल  किसान
 हैं  लेकिन  उनके  पास  283.  3  मिलियन  एकड़
 जमीन  है  ।  भ्रसल  में  जो किसान  खेत  को  जोतमे
 वाले  हैं  शौर  जो  पैदावार  करते  हैं  उनका  खेत
 पर  कोई  हक  नहीं  है,  वे मजदूरी  करते  हैं।  उत्तर
 प्रदेश  ध्रौर  बिहार  में  बड़े  बड़े  जमींदार  लोग
 हैं,  जिनके  पास  सकड़ों  एकड़  जमीन  है  लेकिन
 दे  प्र पने  हाथ  से  खेती  नहीं  करते  -  ये  जमींदार
 किसानों  को  एक  दो  एकड़  जमीन दे  देते  हैं
 जिसमें  वे  किसान  प्रति  एकड़  दस  गौर  मद्ह
 मन  पैदावार  करते  हैं  जबकि  ज़मींदार  की
 वैदावार  चार  पांच  मन  प्रति  एकड़  होती  है  ।
 इस  तरह  बाप  नेशनल  लास  कर  रहे  हैं  मेरी
 'प्रार्थना  है  कि  जो  भ्र सली  खेती  करने  वाले  हैं
 उनको  श्राप  जमीन  का  मालिक  बनाइए  झगर
 श्राप  खेती  की  पैदावार  बढ़ाना  चाहते  हैं  कौर
 इंटेंसिब  लेती  करवाना  चाहते  हैं,

 \
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 इस  के  बाद  मैं  निवेदन  करूंगा  कि

 श्राप  प्लानिंग  में  भी  कुछ  दखल  दें  ।  प्लानिंग
 के  नाम  पर  जो  रुपया  किसानों  के  लिए  मिलता
 है,  वह  कुछ  लोगों  के  हाथों  में  चला  जाता  है
 कौर  जो  कर्ज  खेती  के  लिए  मिलता  है  वह
 दूसरी  चीजों  पर  खर्चो  जाता  है  ।  इस
 लिए  मेरा  कहना  है  कि  भ्रमर  श्राप  वास्तव
 में  प्रसली  किसान  का  फायदा  करना  चाहते  हैं
 शौर  देश  की  पैदावार  बढ़ाना  चाहते  हैं  तो
 आपको  किसानों  के  लिए  ज्यादा  से  ज्यादा
 रुपए  की  व्यवस्था  करनी  होगी  कौर  यह
 देखना  होगा  कि  वह  भ्र सली  किसानों  को
 मिलता  है  ।  इस  बात  पर  शाप  को  खास  ध्यान
 देना  चाहिए  ।

 हम  देखते  हैं  कि  पी०  ड्ब्ल्यू  ०  डी०  के
 इंजीनियर  जिलों  में  क्लास  के  बंगलों  में
 रहते  हैं,  ट्यूब  बैल  के  इंजीनियर  भ्रच्छे  बंगलों
 में  रहते  हैं  लेकिन  एग्रीकल्चर  वाला  सबसे
 नीचे  प्लानिंग  अफसर  के  नीचे  रखा  जाता  है
 कौर  टैम्पोरेरी  रहता  है  ny  प्यार  आपको  एग्री-
 कल्चर  को  बढ़ावा  देना  है  तो  जो  एग्रीकल्चर
 विभाग  के  कर्मचारी  हैं  उनकी  नौकरी  का
 भी  मापकों  ठीक  हिसाब  रखना  पड़ेंगी,
 उनको  परमानेंट  करना  चाहिए  श्लोक  उनको
 अच्छी  जगह  पर  रखा  जाए  ताकि  वें  भ्रच्छा
 काम  कर  सके  ।

 मेरा  ख्याल  है  कि  जो  गल्ला  झ्रापके  पास
 है  भ्र ौर  जो  सेंटर  से  राज्यों  को  भेजा  जाता  है,
 वहू  ठीक  से  बंट  नहीं  पाता  गल्ले  की  दुकान
 सप्लाई  अफसर  के  जरिए  मिलती  हैं  जो  कि
 किसी  की  सिफारिश  पर  मिलती  हैं  ।  मैं  भाप
 को  अपने  जिले  भ्राजमगढ़  की  बताता  हूं  ।
 इस  बारे  में  जब  झगड़ा  हुआ  तो  पता  चला  कि
 वहां  गुप्ता  ग्रुप  की  7  दुकानें  थीं  कौर  कमला-
 पति  ग्रुप  की  9  दुकानें  ।  इस  पर  सप्लाई
 भ्रमर  को  निकाला  भी  गया  ।  इसके  अलावा
 जो  गल्‍ला  इन  दुकानों  के  लिए  दिया  जाता  है
 उस  में  बाधा  तो  ब्लेक  में  बेचा  जाता  भौर
 भभोर  बाधा  दुकान  पर  रखा  जाता  है,  जहां
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 रात  के  दो  बजे  से  लाइन  लगती  है  कौर
 दिन  के  दो  बजे  तक  गल्ला  समाप्त  हो  जाता
 है  कौर  कह  दिया  जाता  है  कि  कब  गल्ला
 खत्म  हो  गया,  चले  जानो  |

 जब  कोई  गल्ले  की  दुकान  लेने  जाता  है,
 तो  उसे  सप्लाई  भ्रफसर  को  दो  सौ  चार  सौ
 रुपए  घूस  देनी  पड़ती  है,  जिसको  डिफेंस  फंड
 के  नाम  से  लिया  जाता  है  अब  जो  बनिया
 इतना  रुपया  देगा  वह  उसे  दुकान  से  ही  वसूल
 करेगा  ।  लाइसेंस  की  दुकानों  पर  चार  चार
 दिन  तक  गल्ला  नहीं  मिलता  मेरा  कहना  है
 कि  देश  में  गल्‍ले  की  कमी  नहीं  है,  बल्कि
 इन्तिज़ाम  की  कमी  है  ।  प्यार  श्राप  छिपा  हुमा
 ग़लती  बाहर  निकाल  पाएं  तो  गल्ले.  की  कमी
 नहीं  है  a  इन्तिज़ाम  की  कप्री  है  1

 जो  गल्ला  सरकार  बाहर  से  मंगाती  है
 उसको  भी  देखना  चाहिए  कि  कैसा  गल्ला  प्रा
 रहा  है|  मैं  ने  वालटेयर  पर  गल्ला  उतारते
 देखा  है  |  वट  गल्ला  इतना  पतला  कौर  खराब
 होता  है  कि  शायद  उसमें  तीन  हिस्सा  भूसी
 निकलेगी  और  एक  f  eer  घाटा  निकलेगा  ।
 वही  प्राय  राशन  की  दुकानों  पर  देते  हैं  ।  मेरा
 निवेदन  हूँ  कि  जो  ब!हर  से  गल्ला  जाता
 हैं  उसे  भी  देखा  जाए  कि  कैसा  पाता  है  ।

 अगर  आपको  देश  की  खाद्य  समस्या
 हल  करनी  है  तो  प्राकार  किसान  को  उठाना
 होगा,  उसकी  जरूरत  को  समझना  होगा  ।
 अगर  श्राप  ऐसा  नहीं  कर  सकेंगे  तो  भ्रापको  वही
 फल  भोगना  होगा  जैसा  कि  तुलसी  दास  जी
 ने  कहा  है:

 जासु  राज  प्रिय  प्रजा  दुखारी,
 सो  नृप  भ्रवसि  नरक  भ्रमणकारी  |

 5.00  hrs,
 Dr.  P.  8.  Deshmukh  (Amravati):

 Mr,  Deputy-Speaker,  Sir,  the  hon.
 Minister  has  done  well  in  distributing
 to  the  House  the  broad  outline  of  the
 policy  he  has  chalked  out  about  food.
 I  think  that,  by  and  large,  the  policy
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 igs  sound  and  I  particularly  welcome
 his  emphasis  on  giving  to  the  farmers
 a  remunerative  incentive  price.  My
 only  fear  is;  how  far  he  would  be  able
 to  stick  to  this  declaration  because  on
 the  whole  the  people  in  the  Planning
 Commission  are  always  reluctant  te
 raise  the  prices.  It  has  been  stated  as
 his  own  personal  experience,  by  my
 senior  colleague  at  one  time,  Mr.  Jain,
 that  where  the  question  of  paying
 more  prices  to  the  farmers  comes  up,
 the  Planning  Commission  is  always
 reluctant  to  agree.  While  wel-
 coming  the  declaration  he  hag  made,  I
 fee]  that  he  will  probably  have  to
 wage  a  fight  on  behalf  of  the  farmer.
 He  must  have  heard  from  all  sides  of
 the  House  that  the  crux  of  the  whole
 problem  of  increased  agricultural  pro-
 duction  lies  in  enthusing  the  farmer
 to  produce  more  but  the  unfortunate
 past  experience,  right  from  the  British
 times  till  date,  is  that  whenever  the
 farmer  produces  more  he  _  gets  less.
 There  is  the  most  glaring  examples
 of  the  year  1954-55,  as  compared  to
 the  previous  year  and  I  have  probab-
 ly  quoted  it  before.  In*he  State  of
 Bombay  which  then  comprised  of
 Gujarat,  Maharashtra  and  some
 Kanarese  speaking  areas,  they  pro-
 duced  only  nine  lakh  tons  of  rice.
 Later  on  they  increased  this  to  4
 lakhs  by  using  Japanese  and  other
 methods  of  production,  The  price
 that  the  farmers  received  for  this
 higher  production  was  Rs.  25  crores
 less  than  when  he  produced  only  nine
 lakh  tons.  This  is  borne  out  by  the
 statistics  maintained  by  the  Ministry
 itself,

 At  para  32  of  this  review  Minister
 said  that  “it  is  the  experience  of
 countries  the  world  over  that  increa-
 sed  production  of  foodgraing  is  pos-
 sible  only  on  the  basis  of  remunera-
 tive  prices  to  the  producer”  I  would
 also  invite  his  attention  to  the  cost
 and  income  statistics  given  in  the  Gov-
 ernment  publication,  6th  edition  of  the
 Indian  Agricultural  Book  which  shows
 how  unremunerative  agriculture  in
 India  is  and  how  necessary  it  is  not
 only  to  give  a  reasonable  or  remune-
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 rative  price  but  g  little  bit  of  a  gene-
 Tous  price  so  88  to  meet  the  cost  of
 production  and  leave  a  margin  in  his
 hands.  One  finds  from  these  figures
 that  in  the  most  fertile  parts  of  U.P.,
 Punjab  ang  elsewhere  there  are  many
 cases  where  income  derived  after
 deducting  costs  is  minus  per  acre.
 These  are  statistics  worked  out  by
 Government  departments  and  govern-
 ment  research  agencies.  If  he  keeps
 these  facts  in  mind,  he  will  be  able
 to  do  a  lot  of  good  to  the  farmers.

 I  am,  however,  amazed  at  one  thing.
 Everybody  is  complaining  against  high
 prices  during  the  last  few  months,  I
 think  this  ig  a  grave  blunder  which
 the  Planning  Commission  and  prede-
 cessors  of  the  present  food  Minister
 are  responsible  for.  Very  often  they
 compare  the  figures  of  production
 with  the  previous  year  and  say  that  it
 ig  less  by  a  million  and  a  half  or  two
 million  tons,  They  forget  that  there
 igs  something  like  a  target;  that  there
 ig  something  called  the  increase  in
 population  and  that  lakhs  of  people
 are  coming  here  ag  refugees.  What  is
 going  to  happen  to  our  food  stocks?
 We  reached  our  highest  production  of
 82  million  tons  in  960-6l  and  96l-
 62.  For  two  years  that  followed,
 our  production  was  less  by  2.5  million
 tons  or  three  million  tons,  They
 should  have  actually  juxtaposed  the
 actual  production  against  what  the
 requirements  of  the  country  were  in
 view  of  the  increase  in  population,
 large  number  of  refugees  coming  in,
 etc.  Our  population  growth  is  about
 2  per  cent  and  both  the  Dhebar  Com-
 mittee  and  the  Planning  Commission
 wanted  that  the  per  year  increase  in
 agriculture  should  be  5  per  cent;  Dhe-
 bar  Committee  lays  down  a  minimum
 of  42  per  cent.  Some  sensible  per-
 fon  in  the  Government  ought  to  have
 vealised  this  fact  and  warned  the
 seople  and  the  Government  that  our
 carry-over  was  bound  to  be  insuffi-
 cient  some  day.  We  are  now  blaming
 alternately  private  trade  and  farmers
 that  they  are  hoarding.  I  think  there
 ie  no  large-scale  hoarding  by  the  far-
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 Mers  or  merchants  today.  Nobody
 is  capable  of  doling  out  every  day’s
 measure  of  food  to  every  family  that
 is  required  for  &  day.  Some  food  has
 got  to  be  in  transit,  some  in  store,
 some  in  the  shops  and  some  with  the
 farmers  and  so  on.  These  are  normal
 things;  you  cannot  say  that  these  are
 abnormal  things.

 T  hold  the  Planning  Commission  and
 the  predecessors  of  the  present  Food
 Minister  guilty  of  a  grave  mistake  be-
 cause  when  they  calculated  that  we
 produced  78  or  79  million  tons,  the
 deficiency  was  not  to  be  calculated  as
 compared  to  the  previous  year’s  pro-
 duction,  that  is  1961-62.  The  deficiency
 is  much  more;  it  is  about  5  to  7  mil-
 lion  tons.  How  was  it  going  to  be
 met?  We  cannot  get  all  that  food
 that  we  want  from  the  world  even
 if  we  have  the  needed  money  to  buy
 it.  If  or  deficiency  is  seven  million
 tons,  the  world  hag  not  got  a  surplus
 to  that  extent.  If  the  steps  which  my
 hon.  friend  has  now  initiated  were
 initiated  six  months  ago,  the  situation
 would  not  have  been  as  difficult  as  it
 ig  today.  While  I  congratulate  my
 friend  on  the  policy  laid  down,  I  have
 to  say  that  there  has  been  a  failure  in
 not  warning  the  country  and  in  not
 assessing  correctly  the  requirements.
 Had  that  been  done,  there  would  not
 have  been  so  much  lack  of  food  in
 many  places.  My  hon.  friend  from
 Berar  quoted  an  instance  from  Nag-
 pur  where  the  price  wasRs,  04  as
 against  Rs.  49—50  elsewhere.  This  is
 bound  to  lead  a  misery  for  the  people
 and  this  could  have  been  avoided  toa
 considerable  extent  if  we  had  told
 the  American  people  and  others  some
 years  ago  that  we  were  likely  to  need
 a  little  more.  There  are  other  coun-
 tries,  Canada  and  Australia)  which
 have  got  surpluses  and  neighbouring
 countries  such  as  Thailand  which  are
 now  giving  something.  They  might
 have  probably  been  more  generous
 and  could  have  given  more  had  we
 acted  in  time  and  the  misery  and  the
 hardship  need  not  have  been  there.
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 So  far  ag  the  production  of  agri-

 cultural  crops  is  concerned,  there  is
 another  factor  which  the  Planning
 Commission  hag  not  taken  agcount.  I
 hope  my  hon,  friend  will  take  it  into
 account  and  that  is  fragmentation  of
 land.  Ceilings  and  land  reform  are
 good  and  necessary  things.  Bhoodan
 is  an  admirable  movement;  giving  a
 share  to  the  daughter  is  a  very  just
 and  fair  act.  But  all  these  progres-
 sive  acts  lead  to  fragmentation.
 Something  has  got  to  be  done.  My
 hon,  friend  speaking  before  hag  very
 kindly  referred  to  the  percentage  of
 people  who  have  less  than  one  acre.
 All  these  things  are  directly  contri-
 buting  to  having  moré  and  more  peo-
 ple  with  uneconomic  holdings,  Even
 those  having  up  to  two  or  three  acres
 of  land—and  there  are  not  many  as
 compared  to  less  than  one  acre—are
 not  in  a  position  to  purchase  a  pair  of
 bullocks,  A  pair  of  bullocks  costs
 anything  between  Rs,  1,500,  and  Rs.
 2,000.  Even  the  worst  possible  pair
 would  not  be  available  for  ises  than
 Rs,  1,000,  How  many  farmers  can
 afford  a  pair  of  bullocks  and  if  they
 cannot  afford  a  pair  of  bullocks,  how
 are  they  going  to  cultivate  the  land
 and  how  is  any  farmer  going  to  culti-
 vate  the  land  in  such  a  way  that  he
 So,  this  a  great  fundamental  issue
 will  produce  more  than  the  ordinary?
 which  has  been  avoided  all  along.  For
 a  long  time,  we  believed  that  co-
 operative  farming  wag  the  solution.
 Now  it  has  been  proved  that  it  is  not.
 It  hag  not  made  any  impression  and
 therefore  I  would  like  my  hon.  friend
 to  take  up  this  issue  most  seriously
 and  devise  some  meang  by  which  we
 will  be  able  to  increase  the  ber  of
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 wages  and  put  in  less  work.  So,  if  we
 do  not  make  machines  available  to  the
 farmers  we  would  have  no  hope  of  in-
 creasing  agricultural  production.  I
 even  go  to  the  extent  of  suggesting
 that  there  should  be  set  up  tractor
 stations  so  that  they  may  be  made
 available  to  farmers  to  till  their  land
 properly.  Pests  ang  diseases  should
 be  the  sole  concern  of  the  Central
 Government;  they  should  not  wait  till
 the  State  Governments  or  the  farmers
 deal  with  the  pests  and  diseases  and
 they  should  take  over  this  responsibi-
 lity  wholly.

 rT  am  sorry  to  say  that  there  are
 many  people  who  are  opposed  to  co-
 operatives  and  they  even  swear  at  the
 very  name  of  it.  I  am  very  sorry  to
 heay  that.  If  there  are  bad  co-
 operatives  they  ought  to  be  elimi-
 nated;  if  there  are  any  bad  things  hap-
 pening  they  should  also  be  crushed  or
 Put  down.  But  co-operation  is  the
 only  way  by  which  we  will  be  able
 to  make  an  impresssion  on  maintain-
 ing  sume  reasonable  prices  and  do
 Justice  to  muy.  things.  I  hope  it
 will  be  done.  It  ig  gratitying  that  co-
 operation  hag  come  under  my  on.
 friend,  the  Minister  of  Food  and
 Agriculture.  He  will,  I  hope,  pay  more
 attention  to  it,  Whereas  I  would  not
 object  to  the  State  Trading  Corpora-
 tion  being  established  for  dealing
 with  foodgrains,  I  would  like  that
 procurement  wherever  possible  ghould
 be  done  through  co-operatives  and
 distribution  also  should  be  done
 through  co-operatives.  Let  him
 choose  and  select  the  good  ones;  only
 good  and  honest  co-operatives  should

 economic  holdings—it  need  not  be
 above  the  ceiling  and  it  may  be  under
 the  ceiling.  Minimising  the  number
 of  uneconomic  holdings,  and  forming
 economic  holdings  in  their  place  is
 one  of  the  biggest  tasks  confronting  us.

 Then  there  are  a  few  other  sugges-
 tions  which  I  have  made  previously
 but  I  would  like  to  repeat  them.  One
 of  them  is  the  resort  to  progressive
 mechanisation.  Agricultural  labour
 naturally  demand  more  and  more

 be  ei  ‘aged.  If  there  ig  any  mis-
 behaviour,  let  the  co-operators  in-
 dulging  in  it  be  put  into  jail,  I  have
 not  the  slightest  compunction  in  doing
 that.  Do  not  hesitate  to  bring  the
 most  stri  t  e  inst  the
 dishonest  cooperator.  But  the  Minis-
 ter  should  give  more  and  more  en-
 couragement  to  the  good  co-opera-
 tives.  In  the  same  way,  so  far  a,  the
 imports  of  agricultural  commodities
 are  concerned,  the  co-operatives
 should  be  encouraged,  the  same  applies
 to  exports  also,
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 We  should  very  big  slogans  but  act

 exactly  contrary.  I  will  give  one
 instance.  In  these  days  when  we  are
 talking  of  democracy  and  socialism,
 we  still  maintain  the  principle  of  es-
 tablished  importers  and  exporters.  I
 do  not  know  how  the  two  things  can
 go  together:  socialism  on  the  one  hand
 and  establisheq  exporters  and  impor-
 ters  on  the  other.  That  is  how  we  are
 resorting  to  socialistic  policies.  I  hope
 we  will  hear  of  it  no  more,

 I  hope  that  the  various  suggestions
 that  I  have  made  so  far  will  be  adop-
 ted.  I  am  very  happy  that  a  new  pers-
 pective  is  being  brought  to  bear  on  the
 whole  problem.  All  the  three  hon.
 friends—the  two  Deputy  Ministers
 and  the  Minister  of  Food  and  Agri-
 culture—are  new  to  this  particular
 Ministry  and  that  is  probably  why
 they  are  able  to  look  at  things  in  a
 more  dispassionate  and  more  direct
 manner.  I  hope  they  will  continue
 their  love  to  protect  the  farmers’  in-
 terests  and  do  whatever,  they  can  so
 far  as  the  suggestions  I  have  mae  are
 concerned.  ow

 «बरी  क०  ना०  तिरो  (बगहा)  :
 उपाध्यक्ष  मर्दी दय,  सबसे  पहले  में  मंत्र,  महोदय
 को  घन्यवाद  देता  हूं  किव  फूड  सम्बन्धी
 डिबेट  को  इस  सदन  के  सामने  सब  से  पहले
 लाये  ।  विपक्ष  या  इस  तरफ  से  इस  सम्बन्ध  में
 जो  कुछ  भी  कहा  गया  है,  उस  में  तीन  बातें
 हमारे  सामने  जाती  हैं।  पहली  बात  यह  है  कि
 ज़मीन  का  जो  सुधार  हा  है,  उस  पर  सरकार
 कार्य  वाही  करे।  दूसरी  बात  यह  कही  गई  है  कि
 बाहर  से  भ्र नाज  न  मंगाया  जाये  और  तीसरी
 बात  यह  कही  गई  है  कि  प्राइस  कंट्रोल  किया
 जाव,  सात  दाम  पर  गल्ला  मिल  |  में  निवदन
 करना  चाहता  हूं  कि  फूड  प्राबलम  केवल
 हिन्दुस्तान  के  सामने  ही  नहीं  है  ।  एक  नई
 किताब  “फैक्ट्स  एबाउट  जमाने”  झाई  है,
 जिस  में  कहा  गया  है  :

 “Up  to  now,  only  one-quarter
 of  the  people  On  the  earth  have
 had  sufficient  food.  More  than
 one-half  of  the  earth's  populajjon
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 are  unable  to  get  enough  to
 satisfy  their  appetites  and  one-
 fith  are  continually  faced  with  the
 danger  of  starvation,  Of  the  900
 million  children  at  present  in
 the  world,  about  675  million—
 three-quarters—are  insufficiently
 nourished.

 According  to  UNO  statisticians,
 every  year  35  million  people  fall
 a  victim  to  hunger.  In  the
 interior  of  Venezuela,  50  per  cent
 of  the  children  have  never  seen
 milk  since  they  were  infants,  59
 per  cent  have  never  seen
 meat  at  all,  and  89  per  cent  have
 never  seen  an  egg,  At  the  present
 time,  6  million  children  are
 receiving  a  milk  meal  daily  in
 the  milk  centres  run  by  the
 United  Nations’  International
 Children’s  Emergency  Fund
 (UNICEF).”

 जहां  तक  दामों  के  मरने  की  सवाल  है,  सभी
 देशों  में  दाम  बढ़े  हैं  कौर  कास्ट  श्राफ  लिविंग
 भी  बढ़ा  है।  इस  किताब  में  कहा  गया  है  :

 “Rise  in  the  cost  of  living—
 950  to  960—Switzerland  i5  per
 cent;  Federal  Republic  23  per
 cent;  United  States  23  per  cent;
 Italy  34  per  cent;  United  King-
 dom  49  per  cent;  Austria  56  per
 cent;  Sweden  58  per  cent  and
 France  73  per  cent.”

 ज  तक  फूड  का  सवाल  है,  इस  किताब  में
 क  गया  है  :

 “Food  Prices  960  (1950-100).
 Sweeden  ‘172%;  Norway  ‘167%;

 United  Kingdom  ‘164%;  France
 159%;  Austria  ‘154%;  Netherlands
 135% 5  Federal  Republic  ‘120

 i Italy  128%;  Belgium  122%;
 United  State,  ‘118% ;  Switzerland
 12%."

 ये  फैक्ट्स  यह  बताते  हैं  कि  हिन्दुस्तान  में
 जो  दाम  बढ़े  हैं  य ेकोई  ऐसी  बात  नहीं  है
 जो  कि  दुनिया  से  अलग  हो  ।  यह  जो  दाम
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 बढ़ने  का  ट्रेंड  है  फूड ग्रेंड  वगैरह  का,  ये  सारी
 दुनिया  का  सवाल  है  t  यह  केवल  हिन्दुस्तान
 का  ही  सवाल  नहीं  है  ।

 अ्पोज्ञीगन  की  तरफ  से  यह  कहा  गया
 है  कि  भ्रमर  ज़मीन  का  बटवारा  हो  जायेगा
 तो  सारा  सवाल  हल  हो  जायेगा  ।  यह  बहुत  ही
 टेढ़ा  सवाल  है  ।  मैंने  पहले  भी  कहा  था
 इस  बात  को  कि  यह  विवादास्पद  बात  है  कि
 ज़मीन  का  बटवारा  हो  जाने  से  ही  या  उस  में
 सुधार  हो  जाने  से  ही  सारा  मामला  तय  हो
 जाता  है।  वह  नहीं  हो  सकता  है  ।  कभी
 जो  एक्सपेरीमेंट  सोशलिस्ट  कंट्री  में  हुए
 हैं  उसकी  एक  मिसाल  मै  देना  चाहता  हूं  ।
 हंगेरियन  एग्रीकल्चर  की  रिपार्ट  आई  है  ।
 उस  में  कहा  गया  है  :

 “Total  State  purchases  have
 been  pushed  up  to  $53  million.
 The  production  in  State  farms
 has  improved,  a  fifth  of  the  total
 State  purchases  coming  from
 them,  whereas  the  private  hold-
 ings  with  only  30  per  cent  of
 arable  land  supplied,  according  to
 figures  for  96l,  60  per  cent  of
 total  output.”

 इससे  स्पष्ट  है  कि  स्टेट  फारस  ने  केवल
 40  परसेंट  सप्लाई  किया  जबकि  इंडिविजुअल
 फांसी  ने,  छोटे  छोटे  फर्म्स:  जिन  को  दिये  गये
 थे,  वहां  से  उन्होंने  60  परसेंट  सप्लाई  किया
 है  ।  इसलिए  हां  लैंड  'रिफॉर्म्स  में  परिवर्तन
 हो  रही  हैं।  उसके  बारे  में  भी  कहा
 गया  है  :

 “Above  all  new  steps  have
 been  taken  to  apply  more  widely
 the  principle  of  materia]  incen-
 tive.  Greater  stress  both  on  bonus
 payment  and  remuneration  in
 kind  is  being  put  ‘to  make  the
 workers  ever  more  directly
 interested  in  increased  produc-
 tion  than  in  the  past’,  explained
 the  Agriculture  Minister,  This  is
 the  pattern  now  in  State  farms;
 in  the  collectives  on  the  other
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 hand,  party  leadership  hag  been
 made  to  reconcile  itself  to  a
 modified  share  cropping  under
 which  each  family  is  allotted  a
 strip  of  collective  land.”

 इसका  मतलब  यह  है  कि  कलेक्टर
 फॉर्म्स  की  जगह  पर  अलग  अलग  छोटे  छोटे
 काश्तकारों  को  वहां  ज़मीने  दी  जा  रही  हैं  ।

 दूसरा  प्वाइंट  यहां  पर  यह  रेज  किया
 गया  है  कि  बाहर  से  अन्न  न  मंगाया  जाये  ।
 मैं  इस  के  बारे  में  यह  कहना  चाहता  हूं  कि
 कोई  ऐसा  दुनिया  का  देश  नहीं  है  जो  भिन्न  न
 मंगाता  हो  |  इस  साल  कब  तक  56  लाख
 मेट्रिक  टन  भ्रनाज,  खास  कर  गेहूं  कौर  भाटा
 चीन  ने  मंगाया  है  1  इसके  अलावा  964
 में  वह  60  लाख  टन  से  भ्र धिक  अनाज
 मंगायेगा  ।  960  से  कब  तक  पूंजीवादी
 देशों  से  वह  दो  करोड़,  बीस  लाख  टन  गेहूं,
 आटा,  चावल  इरादी  मंगा  चुका  है  ।  इस  तरह
 से  कितने  ही  फिगर  मेरे  पास  हैं  जो  मैं  ड्राप  को
 दे  सकता  हूं  जिन  से  पता  चलेगा  कि  साम्यवादी
 देश  भी  प्रभी  तक  प्याज  बाहर  से  मंगा  रहे
 हैं  o  केवल  चीन  नहीं,  रूस  ने  भी  94  करोड़
 रुपये  का  गेहूं  भास्कर  लिया,  कनाडा  शादी  देशों
 से  मंगाया  है  |

 एक  सासन ोय  सदस्य  :  चीनी  तो  नहीं
 मंगाई  है  ।

 श्री  क०  ना०  तिवारी  :  चीनी  भी  मंगाई
 जाती  है।  चीनी  भी  बाहर  से  भेजी  जाती  है,
 गेहूं  भी  भेजा  जाता  है,  चावल  भी  भेजा  जाता
 है।  यह  चीन  की  रिपोर्ट  है  चीनी  के  बारे  में  :

 ‘The  sugar  industry  on  the
 inland  hag  developed  more

 rapidly  than  the  other  food
 industries  due  to  a  high  rate  of
 investment.  In  spite  of  this,  pro-
 duction  of  sugar  ig  still  very
 inadequate,  In  960-6l,  it  was
 estimated  to  be  is  million  tons,
 supplemented  by  imported  sugar
 from  Cuba  (l  million  tons  in
 1962).  The  domestic  production
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 allows  for  an  average  per  capita
 consumption  of  2  kilos  g  year.
 Even  if  doubled,  it  wil,  be  along
 time  before  production  can  meet
 the  demand.”

 चीनी  ही  नहीं  कितनी  कौर  चीज़ें  भी
 दूसरे  देशों  में  बाहर  से  मंगाई  जाती  हैं।  केवल
 खाने  की  चीज़  ही  नहीं  मंगाई  जाती  हैं  बल्कि
 दूसरी  चीज़ें  भी  मंगाई  जाती  हैं  ।  फैसल
 रिपब्लिक  शफ  जम॑नी  की  रिपोर्ट  है,  जिस
 में  कहा  गया  है  :

 “The  Federal  Republic  imports
 more  eggs  than  any  other  country
 in  the  world,  the  total  in  960
 being  4,800  million,  In  959  to
 1960,  her  own  egg  production  was
 7,450  million  or  44  per  hen.”

 जो  खाने  की  चीज़ों  हैं,  जहां  तक  इनको
 मंगाने  का  सवाल  है,  सभी  देश  मंगाते  हैं  शौर
 झपने  देश  की  कमी  को  पूरा  करते  हैं।  इसलिए
 जो  विरोधी  दल  मे  कहा  है  कि  बाहर  से  अन्न
 न  मंगाया  जाये,  उसका  सीधा  सा  मतलब
 यह  है  कि  वे  यह  नहीं  चाहते  हैं  कि सरकार
 लोगों  को  खिला  सके  t  यहां  उत्पादन  उतना
 होता  नहीं  है  जितना  होना  चाहिये  भ्र ौर  जितनी
 हमारी  ज़रूरत  है  उस  अनुपात  में,  तो  फिर
 जो  कमी  होती  है  उसको  किस  तरह  से  पूरा
 किया  जाये,  यह  मैं  बाप  से  जानना  चाहता
 हूं  ।  कुछ  माननीय  सदस्यों  ने  कहा  है  कि
 ज०,  एल०  480  के  भ्रन्तर्गत  प्रश्न  न  मंगाया
 लिये.  स्टाक  न  रखा  जाये  भौर  लोगों  को
 हिलाया  न  जाये  ।  एक  तरफ  यह  कहना  कि
 झन्ना  स्टाक  न  रहे  कौर  दूसरी  तरफ  जा  कर
 लोगों  में  गलत  प्रचार  करने  का  सीधा  मतलब
 यह  है  कि  चुनाव  जो  दो  बरस  के  बाद  झा
 रहे  हैं,  उनके  लिए  भ्र भी  से  तैयारियां  शुरू  कर
 दी  गई  हैं|  बे  तैयारियां  एक  तो  यहां  एक
 तरह  की  स्पीसीस  करके  की  जा  रही  हैं  भौर
 दूसरी  तरफ  दूसरी  तरह  से  की  जा  रही  हैं  v
 लोगों  को  खाना  देने  से  इनको  कोई  मतलब
 नहीं  है  ।
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 wa  में  मैं  कुछ  सुझाव  दे  कर  प्रिया

 भाषण  समाप्त  कर  देना  चाहता  हूं  ।  हमारा
 जो  फूड  का  प्रोडक्शन  है  उसका  बीस  परसेंट
 कीड़े  मकोड़े  खा  जाते  हैं  ।  चूहे,  बिल्लियां,
 कुत्ते  इरादी  इतने  अनाज  को  बरबाद  कर  देते
 हैं  ।  मेरा  सुझाव  यह  है  कि  एक  तो  इन  कीड़े-
 मकौड़ों  को  मारा  जाये  कौर  दूसरे  जिन  देशों
 में  बिल्लियां,  चूहे  शादी  खाये  जाते  हैं,  उन  देशों
 को  बिल्लियों,  चूहों  प्राणी  का  निर्यात  किया
 जाये  ।  बेकार  बिल्ली,  कुत्तों  इरादी  को  पकड़
 कर  उन  देशों  को  भेजा  जाये  शरीर  विदेशी  मुद्रा
 अजित  की  जाये  ।  इस  तरह  से  यह  जो  बरबादी
 होती  है,  यह  भी  बच  सकती  है  कौर  हमें
 विदेशी  मुद्रा  भी  मिल  सकती  है  t

 प्लान  ऐसे  बनाये  जायें  जिन  से  जल्दी  से
 जल्दी  पैदावार  बढ़  सके  ।  जिन  चीज़ों  की
 थोड़े  समय  में  पैदावार  कर  सके,  उनको  हाथ
 में  लिया  जाये  ।  उन  चीज़ों  की  पैदावार
 को  एग्रिकलचरल  डिपार्टमेंट  झपने  हाथ  में
 ले।  यह  तो  शार्ट  कम  प्रोग्राम  की  बात  हुई  ।
 इसके  साथ  साथ  लांग  टर्म  प्रोग्राम  हो  भौर
 उसमें  दूसरी  जो  खाद्य  की  वस्तुएं  हैं,  उनकी
 पैदावार  बढ़ाई  जाये  ।

 एक  भ्रन्तिम  सुझाव  मेरा  यह  है  कि
 जितने  सरकारी  भ्र फसरों  के  बंगले  हैं,  जितने
 मिनिस्टरों  के  बंगले  हैं,  जितने  एम०  पीज़०  के
 बंगले  हैं,  या  एम०  एल०  एज़०  के  बंगले  हैं,
 उनकी  रहने  की  जगहें  हैं,  उनके  साथ  जो  भ्रह्मते
 हैं,  उन  अहातों  में  सब्जियां  इरादी  या  अन्य
 फूड  स्टार  उगाये  जायें,  उनकी  पैदावार  की
 जाये  ।  इसके  अलावा  जो  वृक्ष  हैं  जोकि  फल
 नहीं  देते, हैं उनको,  सलाह  करके  फल  वाले
 पेड़  लगाये  जायें  जैसे  केला,  प्रमुख  भारी  के
 ताकि  फलों  की  भी  उपज  प्रतीक  हो  सके  ।

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  C.  Subramaniam):  Mr.
 Deputy-Speaker,  Sir,  I  have  listened
 with  great  care  and  attention  to  the
 speeches  made  by  the  hon.  Members
 during  the  last  four  days.  It  was  a
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 good  thing  that  we  took  up  the  dis-
 cussion  of  the  food  problem  apart
 from  the  censure  motion  which  the
 opposition  has  come  forward  to  move
 in  this  House.

 As  Shri  Masani  mentioned  in  his
 speech,  we  should  not  make  politics
 of  food.  I  am  glad  the  discussion  has
 on  the  whole  kept  away  from  politics,
 even  though  some  of  my  friends  on
 the  other  side  could  not  resist  the
 temptation  of  bringing  in  political
 issues  and  raising  political  contro-
 versies.  It  will  be  my  attempt  to
 steer  clear,  as  far  ag  possible,  of
 political  issues,  because  this  issue
 requires  an  objective  assessment  and
 it  requires  a  Herculean  effort  to  solve
 the  problem  of  food  in  our  country.

 The  food  situation  is  a  part  of  the
 general  economic  situation.  It  cannot
 be  isolated  from  the  general  economic
 situation  prevailing  in  the  country.
 But,  at  the  same  time,  it  has  got  to
 be  realised  that  the  food  situation  is
 a  major  part  of  the  economic  situation
 in  the  country,  and  to  a  great  extent
 it  influences  the  general  economy  of
 the  country  also.  Particularly,.  Sir,
 the  probl  of  a  developing  country
 are  complex  and  difficult.  Sometimes
 we  are  on  the  horns  of  a  dilemma  as
 to  what  should  be  immediately  under-
 taken  and  what  should  get  priority.
 But  what  has  got  to  be  kept  in  mind
 is,  unless  the  transformation  of  the
 economy  from  a  traditional  economy
 takes  place  into  a  modern  economy
 all  our  problems  continue  to  persist
 and,  therefore,  while  we  may  have  to
 face  difficulttes  in  the  process  of
 economic  development  those  difficul-
 ties  will  have  to  be  faced  with  courage
 instead  of  steppi:  down  eco
 development,  because  8  stagnant  eco-
 nomy  would  mean  not  only  difficulties
 for  us  but  greater  problems  for  the
 coming  generations  to  solve.  There-
 fore  I  hope  and  trust  if  difficulties
 have  arisen  because  of  economic
 development,  the  hon.  Members  and
 the  people  in  the  country  would
 take  them  up  with  that  attitude  of
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 sacrificing  a  little  in  the  present  for
 the  sake  of  the  future.

 Sir,  while  dealing  with  the  food
 problem  now,  it  is  not  my  intention
 to  deal  with  the  general  economic
 situation  in  the  country  because  that
 would  divert  my  own  attention  and
 also  the  attention  of  the  House,  and
 I  am  sure  very  soon  there  will  be  an
 opportunity  for  the  Finance  Minister
 and  also  for  the  Prime  Minister  to
 deal  with  that  aspect.  Therefore,  I
 shall  restrict  myself  to  the  food  situa-
 tion  and  try  to  place  before  this
 House  certain  aspects  which  would
 give  an  indication  of  the  path  we  have
 to  follow  and  the  policies  we  will
 have  to  pursue  in  solving  this
 problem.

 The  House  discussed  the  food  situa-
 tion  in  March,  964  last.  Since
 that  discussion  took  place  many  things
 have  happened  in  the  country,  the
 most  tragic  loss  being  the  death  of  our
 Prime  Minister,  Shri  Jawaharlal
 Nehru.  But  apart  trcm  that,  when
 we  discussed  the  food  situation  in
 March  we  were  hoping  that  the  situa-
 tion  would  improve,  particularly  with
 the  new  harvest  coming  in.  We
 were  also  hoping  that  the  price  factor
 would  behave  in  a  better  way  in  the
 coming  months.  But  those  expec-
 tations  have  not  been  fulfilled.  As  a
 matter  of  fact,  in  the  country,  we  find
 today  a  rising  trend  of  prices,  and,
 apart  from  the  rising  treng  of  prices, the  supply  position  also  has  become
 difficult.

 So  we  have  got  to  analyse  and  find
 out  what  this  is  due  to;  whether  any-
 thing  particularly  unusual  has  happen-
 ed  during  this  year.  I  have  given
 statistical  figures  with  regard  to  the
 production,  during  the  various  years,
 in  the  country.  Some  people  are
 sceptical  about  statistics,  particularly
 food  statistics.  I  am  not  prepared  to
 say  these  are  all  hundred  per  cent
 correct  statistics.  In  any  statistics,
 leave  alone  food  statistics,  there  are
 bound  to  be  defects  and  defici
 But  apart  from  the  accuracy  of  the
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 statistics,  I  have  no  doubt  in  my  mind,
 these  statistics  indicate  the  trend  in
 the  economy,  the  trend  of  production
 in  the  agricultural  economy.  I  hope
 hon.  friends  on  either  side  would  agree
 with  this  proposition.  So  if  we  see
 the  figures  from  that  aspect,  we  find
 that  during  the  last  two  years
 the  production  has  been  more
 or  less  stagnant,  and  stagnancy
 means  we  have  to  be  forewarned
 about  one  thing.  This  stagnancy
 because  the  population  is  never  stag-
 nant;  it  goes  on  increasing  at  a  faster
 and  faster  pace.  Therefore,  with  an
 increasing  population  stagnation  in
 production  means  deterioration  in  the
 economic  situation.  That  is  the  lesson
 we  have  got  to  learn.  Therefore,  it
 is  from  that  aspect  that  we  have  to
 analyse  the  situation.

 While  the  production  has,  no  doubt,
 stagnated,  we  have  tried  to  make  up
 the  deficiency  by  importing  foodgrains
 from  abroad.  If  we  add  wnat  we  have
 imported  and  what  we  have  produced
 in  the  country  the  total  availability
 per  capita  has  been  maintained  more
 or  less  at  the  same  level.

 .

 In  spite  of  that,  the  situation  this
 year  is  much  more  critical  than  in  any
 other  year.  Why  has  this  happened?
 While  various  arguments  are  being
 advanced  with  regard  to  inflationary
 trend,  with  regard  to  the  increase  in
 purchasing  power  and  all  that—all
 those  factors  might  be  there—there  is
 another  factor  which  has  come  into
 the  picture  and  which  has  intensified
 the  critical  nature  of  the  situation.  That
 is,  the  atmosphere’  which  has  been
 created  in  the  country,  the  atmosphere
 of  scarcity.  It  has  created  a  crisis  of
 confidence,  and  in  my  view  this  has
 contributed  to  the  greatest  extent  in
 making  the  position  more  difficult
 than  it  should  be.  I  should  give  full
 credit  to  the  Members  of  the  Opposi-
 tlun  in  achieving  success  in  creating
 this  difficult  atmosphere  in  the  try.
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 Shri  Nambiar:  No,  Sir;  they  started

 it  first,  we  only  resisted  it.  It  is
 wrong  to  say  that  scarcity  came
 because  we  agitated  against  it.

 Shri  C.  Subramaniam:  I  thought
 they  would  take  the  compliment  that
 they  were  more  successful  in  creating
 this  atmosphere  than  any  other  factor.

 Shri  Warior  (Trichur):  Their  sup-
 porters  agitated.

 Shri  Nambiar:  Why  do  you  put  the
 blame  on  us.

 Shri  Radhelal  Vyas:  They  do  not
 give  up  the  agitation  even  here  in  the
 House.

 Shri  Nambiar:  The  blame  should
 not  be  thrust  on  us.

 Shri  C.  Subramaniam:  Shri  Nambiar
 should  interrupt  less  and  listen  more
 carefully.  That  will  be  my  appeal  to
 him.

 Shri  Nambiar:  But  do  not  put  the
 blame  on  us.  We  poor  people  are  not
 responsible  for  it.

 Sbri  0.  Subramaniam:  I  am  _  not
 coming  anywhere  near  the  speech  of
 Shri  Nambiar,  the  speech  of  Shri
 Banerjee  or  the  speech  of  any  of  the
 other  hon.  Members.  I  am  trying  to
 be  as  soft  as  possible;  not  that  I  can-
 not  hit  back,  I  can  hit  back  even
 harder.

 An  hon.  Member:  Hit  back.

 Dr.  Ranen  Sen  (Calcutta  East):
 Hit  back,  but  before  you  do  that  feed
 the  people.

 Shri  Umanath  (Pudukkottai):  Do
 not  hit  at  the  belly  of  the  people?

 An  hon.  Member:  That  is  what  you
 are  doing.

 Shri  0.  Subramaniam:  I  hope  the
 interruptions  have  ended.  I  am  walt-
 ing  for  it.
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 ‘An  hon,  Member:  Ended  for

 time  being.
 the

 Shri  C.  Subramaniam:  Thank  you.

 This  position  leads  to  a  very  diffi-
 cult  psychology  in  the  country.  It
 affects  almost  every  individual  and
 organisation—consumer,  producer,  tra-
 der,  State  Governments  and  the  Cen-
 tral  Government.  Because  of  this
 crisis  of  confidence,  naturally,  every-
 body  tries  to  play  safe  and,  to  the
 extent  he  has  purchasing  capacity,  he
 tries  to  store  g  little  more  in  his  house.
 It  is  done  not  merely  by  the  consu-
 mers.  Even  the  State  Governments
 want  to  play  safe,  because  once  there
 is  this  crisis  of  confidence  they  natu-
 rally  think  that  they  should,  as  far  as
 possible,  preserve  the  available  food-
 grains  within  the  State  for  themselves
 so  that  they  may  not  be  put  to  great
 difficulties  in  future.  This  has  been
 exhibited  by  the  panicky  action  taken
 by  many  of  the  State  Governments.
 There  has  been  banning  of  not  only
 inter-State  movement  but  even  intra-
 State  movement,  from  district  to  dis-
 trict,  in  some  places  from  tehsil  to
 tehsil,  leading  to  greater  difficulties
 in  scarcity  areas.  Therefore,  the  at-

 -mosphere  of  scarcity  affects  Govern-
 ment  also.  Is  it  surprising  that  it
 affects  the  producer  to  a_  certain
 extent?  After  all,  he  has  to  reserve
 stocks  not  only  to  meet  the  require-
 ments  throughout  the  year  but  he  has
 to  see  whether  the  next  crop  would
 be  a  better  one  or  he  would  be  forced
 to  fall  back  upon  his  last  year’s  stocks.
 Therefore,  he  also  holds  to  the  extent
 possible.  Some  people  do  not  have
 the  holding  capacity  but  to  the  extent
 possible  they  also  try  to  hold  stocks.
 When  there  is  this  atmosphere  of
 scarcity,  while  the  opposition  parties
 think  this  is  against  the  Government
 and  do  propaganda,  they  are  creating
 the  most  fertile  ground  for  the  traders,
 against  whom  they  say  they  are
 opposed.

 Shrimati  Reau  Chakravartty  (Bar-
 rackpore):  Why  do  you  not  take  steps
 to  change  the  situation?
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 Shri  C.  Subramaniam:  I  do  not

 know  whether  it  is  international—l
 do  not  say  it  is  done  willingly—but
 the  Opposition  parties  have  been  the
 colluding  factors  in  creating  an  atmos-
 phere  o:  scarcity  in  which  probably
 they  think  they  can  gain  some  politi-
 cal  advantage...  (Interruptions).

 Mr.  Deputy-Speaker:  Order,  order.
 Hon.  Members  have  had  their  say.
 Now  let  them  hear  the  reply.

 Shri  C.  Subramaniam:  Therefore,
 naturally,  the  traders  have  taken  full
 advantage  of  this  atmosphere  of  scar-
 city.  They  have  adopted  all  methods
 possible  for  the  purpose  of  cornering
 stocks,  not  merely  the  traditional
 methods,  because  the  traditional
 methods  would  not  have  paid.  That
 is  why  today  a  strange  combination
 has  taken  place,  the  combination  of
 the  dealers  and  some  of  the  bigger
 producers  in  the  country.  The  bigger
 producer  has  also  become  a_  dealer,
 and  that  combination  has  worked  and,
 therefore,  further  stocks  have  been
 held  back  and  they  are  not  coming
 into  the  market,  particularly  in  some
 of  the  States.  It  is  a  well-known  fact.
 And  this  has  created  the  most  difficult
 situation  possible.

 During  the  debate  some  of  the
 Members  contested  this  idea  and  said:
 where  is  the  question  of  hoarding,
 there  is  no  hoarding,  every  stock  has
 come  out.  Here  I  will  take  the  case
 of  a  few  States.
 5.45  hrs.

 (Mr.  Spraxer  in  the  Chair]

 Let  us  first  take  West  Bengal,  because
 that  is  a  typical  case.  As  I  have
 already  stated,  the  statistics  give  only
 the  trend  of  production.  Arcording  to
 statistics,  in  West  Bengal  the  produc-
 tion  in  1961-62  was  4.798  million  tons.
 In  1962-63  it  came  down  to  4.4]  million
 tons.  In  1963-64  it  was  a  record  pro-
 duction  of  5.33  million  tons.  As  a
 matter  of  fact,  this  figure  was  contest-
 ed  and  a  verification  was  made  by  an



 I00I  Food  Situation
 [Shri  C.  Subramaniam]

 independent  authority.  After  that  the
 figure  came  down  to  5.3  million  from
 5.4  million  tons.  In  spite  of  that  record
 production  and  in  spite  of  the  fact
 that  the  maximum  prices  have  also
 been  fixed,  we  found  the  market
 arrivals  were  much  less  than  what
 they  were  during  1962-63.  Tite  State
 Government  have  been  able  to  manage
 the  situation  by  our  delivering  them
 imported  wheat  to  the  extent  of  84,000
 tons  every  month,  that  is,  of  the  order
 of  one  million  tong  a  year.  In  addition
 to  that,  we  are  giving  them  about  2
 Jakhs  tons  of  rice  from  our  Central
 reserves.  It  is  only  because  of  this
 that  they  are  running  fair  price  shops,
 managing  the  economy  and  meeting
 the  situation  there.  An  assessment  has
 been  made  that  at  least  0  lakhs  to  2
 lakhs  tons  of  foodgrains  are  still
 somewhere.  Who  is  holding  or  hoard-
 ing  it?  Whatever  may  be  the  word
 We  use,  it  is  a  fact  that  that  stock
 has  not  come  to  the  open  market.
 That  is  the  situation  obtaining  in
 West  Bengal.

 We  are  hoping  that  at  least  during
 the  puja  days,  for  the  purpose  of
 getting  some  money  for  the  puja
 expenses,  some  of  it  at  least  would
 be  unloaded.  But  it  would  be  unload-
 ed  only  if,  as  a  matter  of  fact,  the
 producers  are  holding  it.  That  is  one
 test.  Some  people  say,  it  is  only  the
 producers  who  have  overnight  deve-
 loped  the  holding  capacity  and  they
 are  holding  it  and  there  is  nothing
 wrong  in  it.  But  I  doubt  very  much
 if  it  is  only  a  question  of  producers
 holding  the  stocks  without  the  dealers
 coming  into  the  picture.  The  produ-
 cers  could  not  hold  the  stocks  for
 more  than,  say  3,  4  or  6  months.
 Later  on,  it  should  come  to  the
 market.  But  studying  the  market
 arrivals,  we  feel  it  is  not  merely  the
 producers  who  have  held  back  the
 stocks.  There  should  be  some  combi-
 nation  between  producers  and  dealers.
 Even  if  the  stocks  are  physically  with
 the  producers,  there  must  be  some-
 body  else  who  has  helped  the  holding
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 power  of  the  producers  by  advancing
 money.  Of  course,  so  far  as  the  own-
 ership  of  the  stock  is  concerned,  with
 whom  is  it  may  be  a  disputable  point.
 All  the  same,  there  is  absolutely  no
 doubt  about  the  fact  that  money  has
 been  advanced  by  the  dealer  to  the
 Producer.  Where  has  the  money  come
 from?  Not  from  the  traditional
 sources  of  credit.  It  is  here  that  un-
 accounted  money  also  plays  a  great
 part.

 This  is  the  position  not  only  in  West
 Benga]  but  in  other  States  also.  ‘Take
 the  case  of  Orissa,  a  surplus  State.  As
 against  a  production  of  3.7  million  tons
 in  1961-62.  and  3.6  million  tons  in  1962-
 63  it  produced  4.3  million  tons  in
 1963-64,  Ordinarily,  a  few  lakhs  tons
 moves  from  Orissa  to  West  Bengal
 every  year.  But  this  has  been  only
 .2  lakhs  tons  this  year.  In  spite  of
 that,  the  market  arrivals  there  are much  less  than  that  of  last  year.

 The  same  is  the  position  in  Andhra.
 They  have  produced  during  1963-64
 at  deast  7  lakhs  tons  more  than  in
 1962-63,  I  have  made  a  calculation  of
 the  export  from  Andhra  to  the  other
 States  of  Madras,  Mysore  and  Kerala.
 It  is  considerably  less  than  what  it
 was  last  year,  when  the  production
 was  less  by  7  lakhs  tons.  Still,  the
 market  arrivals  are  less  and  even  in
 Andhra  scarcity  pockets  have  develop-
 ed  because  the  market  arrivals  have
 been  withheld.

 Therefore,  there  is  no  use  of  argu-
 ing  that  nobody  is  holding  on  to  the
 stocks.  If  somebody  is  afraid  of  using
 the  word  “hoarding”  we  can  say  there
 is  “holding  on”  to  the  stocks.  In  all
 these  cases  it  has  been  done,  in  my
 view,  with  the  help  of  unaccounted
 money.

 How  are  we  going  to  deal  with  the
 situation?  I  have  producrd  statistics;
 in  fact,  I  have  circulated  to  hon.  Mem-
 ‘bers  a  booklet  full  of  statistics.  But
 does  it  tell  the  whole  story?  No.  It
 is  just  like  taking  the  average  depth
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 of  the  river  and  being  satisfied  say-
 ing,  “Oh!  it  is  good  enough;  we  can
 cross  the  river”,  because  this  is  all-
 India  statistics.  But  as  in  the  river
 you  have  got  deeper  waters  and
 stronger  inner  currents,  in  the  same
 way,  while  the  average  no  doubt  looks
 a  little  bit  smooth,  in  the  country  you
 have  scarcity  pockets,  like  West
 Bengal  or  Kerala  at  the  extremes,  or
 Rajasthan  which  has  struck  famine.  In
 other  deficit  States,  like  Maharashtra
 or  Gujarat,  prices  are  shooting  up.
 That  is  what  I  have  indicated  at  page
 8  or  so  of  the  Review  where  the  differ-
 ence  in  prices  of  wheat  between  the
 various  States  has  been  shown
 Therefore  I  do  not  think  that  we
 should  derive  satisfaction  on  the  basis
 of  all-India  statistics.  If  we  Jook  into
 the  scarcity  pockets,  we  find  an  acute
 rise  in  prices.  Sometimes  the  scarcities
 are  created  for  unavoidable  reasons.
 Once  profiteers  learn  that  scarcity
 means  greater  profits,  they  try  their
 best  to  contrive  scarcities  artificially
 also.  This  is  the  real  situation.

 Now  the  question  is:  How,  are  we
 to  deal  with  this  situation?  First  of
 all,  why  do  they  hoard?  Why  do  they
 hold  on  to  the  stocks?  It  is  in  anti-
 cipation  of  higher  prices  and,  there-
 fore,  higher  profits,  in  the  coming
 leaner  months,  Therefore  the  Gov-
 ernment  approach  is  to  create  condi-
 tions  that  nobody  can  _  legitimately make  profits  in  the  coming  leaner
 months  by  prices  shooting  up  and  by
 the  rising  trend  in  prices.  That  is
 why  we  thought  that  it  should  be
 possible  for  us  to  fix  maximum  prices for  the  consumer  and  the  prices  ap-
 plicable  to  the  wholesaler  <o  that  no-
 body  can  legitimately  expect  to  make
 higher  profits  in  the  coming  leaner
 months  unless  he  is  prepared  to  break
 the  law  and  suffer  the  consequences.
 This  was  the  strategy  we  wanteg  to
 adopt.  Six  or  seven  States—I  have
 given  the  names  of  those  States—have
 declared  the  maximum  price  for  the
 consumer  and  the  price  for  the  whole-
 saler,

 In  addition  to  that,  we  wanted  for
 the  purpose  of  bringing  out  the  stocks
 that  we  should  ask  for  the  declaration
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 of  stocks  and  also  fix  the  norms  of
 holding  for  the  producer,  the  consu-
 mer  and  the  trader,  so  that  beyond
 that  normal  stock  the  Government
 should  be  in  a  position  to  take  hold
 of  the  stock.  But  it  is  one  thing  to
 fix  prices  and  quite  another  to  admin-
 ister  it.  It  requires  a  very  effective
 and  efficient  machinery.  I  know  that
 that  machinery  is  lacking  in  various
 States,  in  most  of  the  States.  That
 is  why  now  the  Central  Government
 have  offered  aig  for  the  building  up  of
 this  machinery.  The  Central  Finance
 Minister  has  come  forward  to  bear  80
 per  cent  of  the  expenditure  on  the
 new  machinery  to  be  built  up  for  the
 purpose  of  administering  this  price,
 for  the  purpose  of  seeing  that  the
 various  measures  which  are  under-
 taken  by  the  Government  are  effect-
 ively  enforced.  Slowly  ang  steadily—
 I  am  sorry,  it  is  only  ‘slowly’—this
 machinery  is  being  built  up  in  many
 of  the  States.  This  is  the  strategy
 which  we  wanted  to  adopt  for  the  pur-
 pose  of  meeting  the  immediate  diffi-
 cult  situation.

 We  have  to  depend,  when  there  is
 scarcity,  on  import  of  foodgrains.
 Much  was  made,  particularly  by  Com-

 ‘munist  Members—I  do  not  know,
 whether  of  the  left  or  of  the  right...

 An  hen.  Member:  Both.
 Shri  C.  Subramaniam:  Both—o!

 importing  these  foodgrains,  particu-
 larly  from  America.

 An  hon.  Member:  Why  do  you  not
 import  from  Russia?

 Shri  U.  M.  Trivedi  (Mandsaur):  No,
 from  China.

 Shri  C.  Subramaniam:  But  if  there
 is  a  condition  of  scarcity,  we  have  ‘o
 make  a  choice  whether  we  shall  im-
 port  from  wherever  it  is  available—
 after  all,  we  can  import  only  from
 wherever  it  is  available—or  allow  our
 people  to  starve.  I  think,  we  did  the
 correct  thing  in  importing  millions  of
 tonnes  of  wheat  from  the  United
 States  of  America.  We  are  thankful
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 [Shri  C,  Subramaniam] and  grateful  to  the  Government  and the  Administration  of  the  United
 States  of  America  for  coming  forward
 in  this  very  difficult  situation  to  speed
 up  the  process  of  export  of  wheat  tu
 our  country.

 In  this  difficult  situation  I  found
 such  a  reservoir  of  goodwill  every-
 where  in  the  world.  September  be-
 came  a  little  difficult  because  of  some
 ships  being  held  up  in  the  American
 ports.  September  is  always  a  critical
 month.  Therefore,  ]  approachcd  some
 of  the  Governments  to  find  out  whe-
 ther  they  would  divert  some  of  their
 ships  on  the  high  seas  to  India  pro-
 mising  that  I  would  replace  the  wheat
 which  we  would  be  taking  during  the
 next  month  when  our  position  will  b>
 comparatively  better.  I  am_  glad
 to  say  that  most  of  the  Gov-
 ernments  responded  sympatheti-
 cally,  but  the  United  Kingdom
 was  successful  in  diverting  their  ships
 to  our  country.  As  a  matter  of  fact,
 there  was  a  good  deal  of  resistance
 but  the  United  Kingdom  Government
 insisted  that  whatever  might  be  the
 difficulties,  whatever  might  be  the
 inconvenience,  those  ships  should  be
 diverted.  I  am  also  thankful  to  the
 Government  of  the  United  Arab  Re-
 public  for  diverting  one  of  the  ships
 which  was  going  to  them  with  the
 PL-480  wheat  to  our  country,  This
 has  eased  the  situation  considerably.

 In  the  present  context  it  would  be
 impossible  to  manage  the  food  eaco-
 nomy  of  our  country  without  imports.
 I  do  not  know  whether  in  the  present
 situation  anybody  would  have  the
 courage  to  tell  the  people,  “No,  we
 would  not  import;  we  would  allow
 the  people  to  starve”.  He  should  be
 a  very  brave  man.  I  do  not  know
 how  the  people  would  treat  him.  But
 J  do  agree  that  it  is  a  risky  thing;  it
 is  not  safe  to  be  depending  upon
 large  scale  imports,  particularly  for  a
 country  like  ours  with  450  million
 people.  It  is  not  on  the  question  of
 ideology  or  on  the  question  of  prestige.
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 It  has  got  to  move  thousands  of  miles
 before  it  reaches  here  and  any  situa-
 tion  arising  which  might  make  _  this
 movement  difficult  would  put  us  in
 peril.  Therefore,  the  sooner  we  get
 out  of  the  situation  of  imports,  the
 better.  Nobody  is  happy  that  we
 should  continue  to  be  in  a  position  of
 importing  foodgrains  for  our  country.
 But  we  have  to  meet  the  situation  as
 it  arises,  I  hope  and  trust,  particu-
 larly  those  hon,  friends  who  were  op-
 Posing  these  imports,  would  at  least
 understand  the  situation.  Even  if  they
 understand  it,  it  is  all  right.  I  do  not
 mind  what  sort  of  pmpaganda  they
 carry  On  amongst  the  people.

 Some  hon.  Members  particularly
 put  forward  various  suggestions  that
 we  should  immediately  have  State
 trading  and  stricter  controls,  I  am
 a  believer  in  State  trading;  I  am  a
 believer  in  control  to  the  extent
 necessary.  But  we  have  to  take  into
 account  the  existing  situation.  To-
 day  we  are  in  the  midst  of  a  season.
 When  the  harvest  is  over,  we  can  in-
 troduce  State  trading.  State  trading
 and  elimination  of  private  channels  of
 movement  would  mean  immediately
 taking  responsibility.  If  we  can  hold
 of  the  stocks  ang  de-hoard  the  stocks
 and  make  them  available,  it  is  all
 right;  but  simply  because  we  call  it
 State  trading,  immediately  foodstuffs
 do  not  come  in  our  hands.  That  is
 the  present  situation.  Therefore  we
 have  to  make  every  effort  possible  to
 ‘'\¢  out  the  grain.  Particularly  in
 the  context  of  grain  being  held  at
 the  ,producer’s  level—might  be,  the
 bigger  producers—at  the  village  level,
 police  action  or  action  under  Defence
 of  India  Rules  cannot  be  very  effec-
 tive.

 Shri  Brij  Raj  Singh  (Bareilly):  Are
 you  sure  that  the  cultivator  has  noard-
 ed?  What  makes  you  so  sure  of  hoard-
 ing  by  the  cultivator?

 Shri  C.  Subramaniam:  Verification
 of  facts,  It  might  be  the  bigger  pro-
 ducer.  That  is  why  I  made  the  dis-
 tinction.
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 Shri  Brij  Raj  Singh:  Say,  if  you
 can  say  it  boldly;  otherwise,  do  not
 say  60,

 Shri  C.  Subramaniam,  I  say  bold-
 ly  and  categorically  that  some  of  the
 big  producers  are  holding  on  to  the
 stocks  in  collusion  with  the  dealer.
 Tcan  prove  it.  Therefore,  it  is  a  ques-
 tion  of  taking  police  action  in  thou-
 sands  of  villages.  It  is  an  impossible
 task,  even  for  a  totalitarian  govern-
 ment  much  more  for  a  democratic
 government.  That  is  why  the  Prime
 Minister  made  an  appeal  that  the
 stocks  should  come  out  so  that  it  may
 meet  the  difficult  situation.  And  im-
 mediately  people  say,  “Oh!  The  Prime
 Minister  has  become  weak;  he  has
 made  an  appeal  to  the  trade  to  bring
 out  the  stocks.”  What  is  wrong  there?
 As  a  matter  of  fact,  that  action  has
 paid  to  a  certain  extent.  As  a  mattcr
 of  fact,  some  people  have  responded
 in  bringing  out  the  stocks  even  though
 not  to  the  extent  we  desire.

 6.00  hrs.

 Shrimati  Renu  Chakravartty:  It  is
 like  Tyagi’s  appeal  for  income-tax.

 Shri  C.  Subramaniam:  Unfortu-
 nately,  we  cannot  adopt  the  Commu-
 nist  methods;  we  have  to  adopt  de-
 mocratic  methods.

 Shri  Wartor:  That  is  a  misfortune
 actually.

 Shri  C.  Subramaniam:  I  do  not
 know  misfortune  for  whom  and  for-
 tune  for  whom;  fortune  for  the  people and  misfortune  for  the  Communists
 (Interruption).  I  am  prepared  to  say

 that  the  Prime  Minister  did  the  cor-
 rect  thing  in  making  that  appeal  and
 it  is  not  as  if  we  stopped  with  that
 appeal.  After  that,  severe  action  was
 taken  with  reference  to  the  various
 people,  I  have  got  a  list  of  them.
 The  Home  Minister  was  goog  enough
 to  launch  an  action.  It  has  also  yield-
 ed  some  results,  This  ig  the  position now.  In  spite  of  floods  and  heavy
 rains  in  some  of  the  places,  the  pros-
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 ‘pict  of  kharif  crop  is  quite  good.
 Therefore,  the  situation  is  bound  to
 ease.

 Sir,  more  than  anything  else,  as  I
 already  stated,  if  the  situation  has  got
 to  improve,  we  have  to  create  the  at-
 mosphere  of  confidence  and  that  is
 what  we  are  trying  to  create.  Imme-
 diately,  accusations  are  made  saying,
 “Oh!  The  Food  Minister  is  becoming
 complacent.”  We  have  turneq  the
 corner—ang  I  use  very  cautious
 words—and  after  a  long  journey  we
 have  sighted  the  shore  even  though
 we  have  not  alighted  on  the  shore.  Im-
 mediately,  they  say,  “Oh!  the  Food
 Minister  has  become  complacent.”  It
 looks  as  if  it  is  the  wish  of  the  Op-
 position  that  the  situation  never  be-
 comes  better.

 Shrimati  Renu  Chakravartty:  Please
 tell  us  what  is  the  price  of  rice.  The
 rice  is  still  selling  at  Rs,  45  to  Rs,  50
 a  maund,  Have  you  cut  it  down?
 Please  tell  us  what  is  the  price  of
 wheat.

 Shri  Brij  Raj  Singh:  This  is  un-
 democratic.  He  is  accusing  the  whole
 Opposition.  Why  should  ne  accuse
 the  whole  Opposition?

 Shrimati  Renu  Chakravartty:  We
 want  to  know  what  is  the  orice  of
 rice.  Please  tell  us  what  is  the  avail-
 ability  of  rice  and  what  is  the  avail-
 ability  of  wheat.  What  is  the  avail-
 ability  of  rice  in  the  open  market?
 Without  telling  us  all  that,  we  are  not
 prepared  to  listen  to  all  his  homilies.

 Mr.  Speaker:  Order,  order.  Listen
 she  has  to.

 Shrimati  Renu  Chakravartty:  We
 are  prepared  to  listen  only  if  the  Gov-
 ernment  is  prepared  to  give  us  the
 prices  of  rice  and  wheat  and  all  that.
 Only  then  he  can  expect  a  hearing
 from  us;  otherwise  not.  We  are  not
 prepared  to  listen  to  al]  his  homilies.

 Mr.  Speaker:  The  House  has  to
 listen  to  whatever  he  has  to  say.  She
 might  resume  her  seat.  We  have  to
 listen  to  whatever  he  has  to  say.
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 Shrimati  Renu  Chakravartty:  We
 are  only  prepared  to  listen  to  facts.

 Shri  H.  N,  Mukerjee;  On  a  point
 of  order,  Sir.  In  discussions  of  this
 sort—I  take  it  that  regulation  is  there
 and  it  is  for  the  Chair  to  enforce  it—
 at  least  the  major  points  which  were
 made  in  the  discussion  are  answered
 properly  and  not  by  way  of  generali-
 ties.  The  question  of  prices  and  the
 availability  of  foodgrains  is  a  matter
 which  was  raised  repeatedly  in  the
 discussion.  It  is  a  matter  to  which  the
 answers  have  got  to  come.

 Mr.  Speaker:  It  is  one  thing  to  say
 that  some  points  raised  in  the  discus-
 sion  should  be  answered.  It  is  an-
 other  thing  to  say  that  we  would  not
 listen  to  it.  That  is  what  I  objected
 to  not  that  he  should  not  answer  the
 points  raised  here.  I  will  ask  the
 Minister,  as  far  as  is  possible  for  him,
 that  he  should  answer  the  points  that
 have  been  raised  in  the  debate.

 Shri  Nambiar:  J  am  speaking  for
 the  people,  Will  the  people  listen  to
 this?  Listening  ig  not  for  the  Mem-
 bers  only.  The  people  must  listen
 to  what  he  says.  It  must  be
 listenable.

 Mr,  Speaker;  We  will  judge  it.

 Shri  Daji  (Indore):  We  want  a
 apeech  from  Mr.  Subramaniam,  not  a
 copy  of  Mr,  8.  K.  Patil’s  speech.

 Shri  0,  Subramaniam:  I  shall  take
 instructions  from  Mr.  Daji,  Then,
 there  is  the  other  school  of  thought
 that  let  the  natural  law  of  demand
 and  supply...

 it  बागड़ी  :  भ्रध्यक्ष  महोदय,  एसा
 मालूम  होता  है  जैसे  कम्युनिस्ट  भोर  श्री
 सुब्रह्मण्यम  दोनों  मिल  कर  वापस  में  साजिश
 से  यह  बातें  कर  रहे  हैं  क्योंकि  दोनों  की  एक
 ही  बात है  ny  देश  के  प्रकार  बाजास  के  भाव
 बहुत  बढ़े  हुए  हैं  कौर  गम्भीर  परिस्थिति  मौजूद
 है  कौर  उचित  तो  यह  है  कि  वे  उस  पर  रोशनी

 SEPTEMBER  10,  964  Food  Situation  I0I0

 डालें  पौर  उसका  हल  बतायें  ।  कहीं  यह
 बाहर  मिल  कर  तो  नहीं  शाये  हैं  कि  तुम  हमें
 कहना  और  हम  तुम्हें  कहेंगे  कौर  किसी  दूसरी
 चीज़  की  चर्चा  होगी  ही  नहीं

 झटका  महोदय  :  प्राकार,  बार्डर  ।
 झगर  उनका  मेल  रहा  भी  हो  तो  अब  तो  आप
 दरमियान  में  जरा  गये  हैं  ।  माननीय  सदस्य
 बैठ  जायें  ।

 Shri  0,  Subramaniam:  There  is  the
 other  school  of  thought  that  the
 natural  law  of  demand  and  supply
 should  operate  and,  after  all,  that  is
 the  natural  thing  which  should
 happen  in  the  country.  I  wish  hunger
 recognises  this  natural  law  of
 demand  and  supply,  I  cannot  go  on
 telling  a  hungry  man,  “It  is  a  law  of
 demand  and  supply,  Therefore,  you
 have  got  to  starve.”  Therefore,  no
 civilised  community  can  get  away
 from  the  responsibility  of  providing
 to  the  people  at  least  this  basic  need
 of  food.  We  cannot  leave  this  to  the
 natural  law  of  demand  and  supply  or
 to  the  sweet  will  and  pleasure  of  the
 private  trade  to  supply  food  to  the
 people,  to  meet  his  every  day  needs
 or  not  to  do  it,  And  that  is  why  the
 Government  elected  by  the  people
 and  responsible  to  the  people  do
 recognise  their  responsibility  to  feed
 the  people.  We  are  not  going  to  shirk
 from  that  responsibility.  If  we  fail  in
 that,  we  fail  to  that  extent  and  we
 shall  explain  to  the  people  why  we
 had  failed  in  that  and  it  is  for  them
 to  judge.  That  is  why  we  are  taking
 all  these  measures,  particularly,  the
 short-term  measures  to  meet  the
 immediate  situation.

 What  is  the  long-term  policy  parti-
 cularly  with  regard  to  distribution?
 I  have  explained  that  also  to  a  certain
 extent  in  the  note  circulated  to
 Members,  We  are  proceeding  on  the
 basis  of  having  a  producer  price
 fixed  and  with  reference  to  that  pto-
 ducer  price  also,  I  am  glad  to  say,
 I  found  almost  unanimity  with
 regard  to  that  basic  approach  of
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 giving  remunerative  and  _  incentive
 price  to  the  farmer,  That  will  be  the
 basic  policy  of  the  Government.  I
 will  come  to  that  aspect  when  I  come
 to  the  question  of  increase  in  produc-
 tion.  On  that  basis,  the  producer
 price  is  to  be  fixed.  Immediately,  for
 the  kharif  crop  ang  the  rabi  crop  for
 the  coming  season,  an  ad  hoc  commit-
 tee  is  looking  into  it  and  as  a  long-
 term  policy  we  are  committed  to  an
 Agricultural  Price  Commission.

 As  I  already  stated,  it  is  a  difficult
 process  for  a  vast  country  like  ours  to
 fix  the  wholesaler  price  and  the  retail-
 er  price  taking  into  account  the  region-
 al  variations  and  the  various  other
 factors  which  go  into  the  price  factor.
 The  administration  of  this  price
 is  bound  to  be  a  very  difficult  pro-
 cess,  Can  we  administer  this  price  in
 the  light  of  the  experience  we  have
 had  of  private  trade?  Can  we  leave  it
 to  the  private  trade  alone  to  function
 within  the  disciplines  of  a  fixed  price?
 I  say  categorically,  without  any  hesi-
 tation,  that  if  we  entrust  to  the  pri-
 vate  trade  alone  this  question  of  ad-
 ministering  price  it  will  be  a  mere
 illusion,  That  is  why  for  the  purpose
 of  seeing  that  this  price  pattern  is  ad-
 ministered  properly,  we  are  bringing
 into  existence  the  Foodgrains  Corpora-
 tion.  Its  function  first  of  all  would
 be  to  see  that  the  producer  gets  this
 remunerative  economic  price,  It  will
 have  organisations  available  for  every
 producer  if  he  wants  to  sell  the  pro-
 duce  to  the  corporation  in  case  the
 trader  is  not  behaving  properly.  That
 is  one  aspect  of  it.

 The  second  aspect  is  that  at  the
 wholesalers’  level,  we  have  already
 fixed  the  prices.  For  the  purpose  of
 meeting  the  strategic  needs  and  parti-
 cularly  for  the  purpose  of  meeting  the
 needs  of  the  various  deficit  areas,  it
 will  have  the  power  or  Government
 will  provide  the  power  and  the  machi-
 nery,  to  requisition  the  stocks  from
 the  wholesalers  at  the  already  declar-
 ed  prices.  We  also  intend  to  give
 monopoly  of  railway  movement  to  this
 corporation.  This  organisation  is  go-
 .007  (Ai)  LSD—8.
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 ing  to  be  not  of  the  traditional  type,
 but  it  is  going  to  be  a  modern  busi-
 ness  organisation  and  with  all  the
 modern  equipment  for  the  purpose  of
 collecting  statistical  data,  for  plan-
 ning  movement  and  various  other
 things,  I  hope  and  trust  that  this
 business  organisation  run  on  modern
 business  lines  would  meet  the  situa-
 tion  existing  in  our  country,  particu-
 larly  in  the  difficult  or  lean  periods,
 in  respect  of  foodgrains.

 It  will  not  merely  be  a  trading  or-
 ganisation;  I  am  hoping,  as  it  goes  on,
 that  it  will  undertake  various  other
 activities  also,  After  all,  today,  how
 does  a  bania  get  the  foodgrains  from
 the  producer?  He  gets  it  by  advanc-
 ing  money,  Perhaps,  this  corporation
 might  undertake  advancing  of  money
 beforehand  to  the  producers,  in  ad-
 vance...

 Shri  Shivaji  Rao  9,  Deshmukh;  In-
 terest-free?

 Shri  C.  Subramaniam:  30
 that  credit  will  be  available  to  the
 producer  and  he  will  produce  more
 and  sell  the  produce  to  the
 corporation  instead  of  to  another
 bania  who  has  advanced  money.
 And  these  advances  will  be
 made  by  the  corporation  on  better  und
 more  advantageous  terms,  That  is
 what  I  am  hoping.  Therefore,  this
 corporation  can  go  on  undertaking
 other  activities  also,  as  it  grows.  ‘This
 will  also  be  a  flexible  organisation.

 Shri  Hanumanthaiya  (Bangalore
 City):  How  do  you  recruit  the  per-
 sonnel?

 Shri  C.  Subramaniam:  To  the  extent
 necessary  it  can  increase  its  opera-
 tions.  As  a  matter  of  fact,  at  a  cer-
 tain  time  if  we  think  that  private
 trade  should  have  no  place  at  all,
 once  this  organisation  grows  and  it  is
 in  position,  we  can  eliminate  private
 trade,  if  we  want  to  do  so.  But,  to-
 day,  we  cannot  do  it,  because  we  do
 not  have  the  alternative  channels,  and
 we  do  not  have  a  sufficiently  good
 organisation;  to  begin  with,  we  do  not
 have  a  good  and  efficient  organisation
 to  take  over  the  trade,  even  to  a  smal!
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 extent.  That  is  why  it  is  no  use  talk-
 ing  about  State  trading  unless  you
 have  built  up  an  organisation  to  take
 up  this  State  trading.  It  will  be  the
 first  organised  attempt  to  build  up  an
 organisation  for  the  purpose  of  tak-
 ing  over  State  trading  in  a  big  way,
 and  it  is  going  to  be  in  a  big  way,  |
 may  tell  you.

 Dr.  Ranen  Sen:-  To  begin  with,
 what  percentage  of  the  produce  will
 be  procured  by  the  Foodgrains  Trad-
 ing  Corporation?

 Shri  0.  Subramaniam:  I  am  nota
 businessman,  I  must  confess,  Business
 people  will  decide  on  bi  lines
 what  percentage  they  should  have
 even  in  the  initial  stages  to  have  con-
 trol  over  the  market  to  influence
 prices,  That  will  be  done  in  g  tech-
 nical  way,  not  in  an  ad  hoc  way.
 Therefore,  that  will  be  the  position  in
 regard  to  the  Foodgrains  Trading  Cor-
 poration,

 This  is  how  we  want  to  influence
 the  future  policy  of  distribution  so
 that  the  producer  will  be  assured  of
 the  remunerative  price  and  the  con-
 sumer  also  will  not  be  exploited  dur-
 ing  the  lean  season  or  the  scarcity
 years.

 I  have  no  doubt  in  my  mind  that  if
 we  proceeg  about  in  the  proper  way,
 this  would  lead  to  beneficial  results.
 The  future  of  the  private  trade,  for
 whom  some  of  my  hon.  friends  evinc.
 ed  some  interest,  depends  uvon  how
 they  behave;  particularly  some  friends
 were  anxious  to  give  them,  if  not  a
 clean  chit,  at  least  this  kind  of  chit
 that  they  were  not  the  sole  villains  of
 the  piece.  But  I  would  ask  of  them
 this  one  thing.  With  regard  to  the
 prices,  it  is  all  right  that  it  may  be
 said  that  it  is  a  question  of  demand
 and  supply;  and  if  there  is  greater  de-
 mand,  the  prices  will  have  to  increase.
 But  what  about  the  adulteration  which
 is  going  on?  What  is  the  law  that
 they  adopt  for  adulterating  the  vari-
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 ous  foodstuffs  particularly?  It  is  a
 disgrace  in  our  country  that  there
 should  be  a  section  of  the  community
 which  indulges  in  adulteration  for  the
 Purpose  of  making  profits.

 An  hon.  Member:  Shame!

 Shri  C,  Subramaniam:  Certainly,  no
 law  can  justify  this.  No  economic
 law  can  justify  this.  This  adultera-
 tion  of  foodstuffs  is  a  standing  con-
 demnation  of  the  methods  of  the
 private  trade,  Therefore,  those  friends
 who  wanted  to  plead  on  _  behalf
 friends  who  wanteg  to  plead  on  behalf
 of  the  private  trade  and  who  have  got faith  in  the  private  trade  and  who
 have  no  faith  in  the  controls  of  the
 governmental  organisations  will  have
 to  think  about  this  one  aspect  at  least.
 I  am  sure  that  everybody  would  ugree
 that  we  cannot  let  things  to  the  sweet
 will  and  pleasure  of  the  private  trader
 who  wants  to  make  as  much  money  as
 possible.  That  is  unfortunately  the
 disgraceful  situation  we  have  got  into,
 and  not  merely  governmental  organi-
 sations,  but  public  voluntary  organisa-
 tions  will  have  to  come  forward  to
 tackle  this  problem  of  adulteration
 particularly.

 Ultimately,  this  problem  can  be
 solved  only  by  increased  produc-
 tion,  and  that  is  recognised  by  every-
 body.  Unfortunately,  while  we  did
 plan  for  increased  production,  that
 increase  as  targeted  has  not  taken
 place,  even  though  in  some  _  States,
 in  some  areas,  they  have  produced
 even  more  than  the  target.  But  this
 is  no  ground  for  condemnation.  Many
 other  countries  who  claim  much
 greater  efficiency  have  failed  in  the
 agricultural  sector.  I  think  that
 some  hon.  Member  made  a  mention
 about  it.  It  is  easy  to  build  up  an
 industrial  plant  and  obtain  efficiency,
 but  it  is  difficult  to  build  up  a
 modern  agricultural  economy  from
 a  traditional  agricultural  economy.
 That  is  the  real  difficulty,  That  ts
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 why  today  we  have  to  undertake  this
 difficult  task.  How  are  we  to  achieve
 this  increased  production?  I  cannot
 put  it  better  than  in  the  words  of
 one  of  our  countrymen  who  is  in  the
 Food  and  Agricultural  Organisation.
 This  is  what  he  says  in  his  foreword
 to  a  book:

 “While  agriculture  has  provided
 and  is  still  providing  livelihood
 to  the  bulk  of  the  world’s  popu-
 lation,  it  has  not  always  brought
 prosperity  to  the  people  who  live
 on  the  land.  Agriculture  has
 been  a  way  of  life...”

 —and  we  take  pride  about  it  some-
 times—

 «  है  and  therefore,  slow  to
 respond  to  the  needs  of  changing
 times,  Most  often,  this  has  meant
 subsistence  farming  and  stagna-
 tion,  The  result  has  been  poverty.
 Today,  the  majority  of  rural  popu-
 lations  in  the  developing  coun-
 tries  live  in  want  and  suffer  from
 varying  degrees  of  malnutri-
 tion,  because  agriculture  is  still
 practised  in  the  traditional  ways.
 Wherever  scientific  agriculture
 has  been  introduced  and  modern
 cultural  practices,  adequate  infra-
 structure,  essential  credit  and
 marketing  facilities  and  a  just  land
 tenure  system,  a  revolution  in
 agriculture  has  taken  place.  A
 modern  industry  hag  replaced
 what  was  a  way  of  life.  The
 problem  before  the  world  now  is
 to  bring  about  this  agricultural
 revolution  in  the  developing  coun-
 tries  through  national  leadership
 nd  international  co-operation.”.

 How  are  we  to  bring  this  about?  Let
 us  first  understand  that.  That  is  what
 we  are  striving  for,  and  that  is
 where  we  have  failed  also,  and  per-
 haps  in  the  light  of  the  experience  of
 the  mistakes  that  we  have  committed,
 we  have  to  go  forward.  Fortunately,
 in  this  great  task,  we  can  take
 advantage  of  the  experience  of  the
 other  countries  not  only  to  know  what
 to  do  but  also  to  know  what  we  should
 avoid.  Therefore,  with  that  experi-
 ence  and  with  that  treasure-house  of
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 knowledge  already  available  in  the
 world  community,  it  is  for  us  to  make
 use  of  it  fully,  That  is  where  we
 have  to  plan  to  bring  about  this
 revolution.  Therefore,  we  look  across
 to  the  various  other  countries  to  see
 how  this  revolution  has  been  brought
 about.  It  is  not  necessary  to  follow
 the  same  path  which  other  countries
 have  taken.  We  can  take  advantage
 of  the  advances  which  have  already
 taken  place  and  start  at  a  higher
 level,  as  we  have  started  in  industry.

 The  first  and  foremost  task
 should  be  to  know  our  soils.  That
 is  the  rhost  important  thing.  Without
 that  basic  knowledge  with  regard  to
 soil,  this  revolution  cannot  take  place.
 As  ga  matter  of  fact,  this  was  the
 beginning  of  the  agricultural  revolu-
 tion....

 Shri  Nambiar:  During  these
 seventeen  years,  you  should  have
 known  about  the  soils,

 Shri  Brij  Raj  Singh:  To  whom  is
 he  imparting  this  advice?

 Shri  C,  Subramaniam:  To  myself.
 Mr.  Speaker:  To  ine.
 Shri  Nath  Pai:  When  the  hon.

 Minister  is  on  this  point,  may  7
 put  to  him  one  question?  He  has
 talked  about  other  countries.  If
 it  is  worth  the  while,  I  should
 like  him  to  answer  this  ques-
 tion.  In  the  country  which  takes
 pride  in  its  capitalism,  namely
 America,  the  profit  alloweq  to  distri-
 butive  trade  is  l4  per  cent,  Secondly,
 my  hon,  friend  was  talking  about  the
 failure  of  other  countries.  That  may
 be  with  regard  to  production.  But  in
 regard  to  the  control  of  prices,  let  not
 my  hon.  friend  adopt  that  supine
 attitude  which  he  is  adopting.  In
 Egypt,  the  price  of  bread  since  952
 till  964  has  been  the  same,  and  the
 index  of  prices  of  foodgrains  has
 gone  down,  Would  the  hon,  Minister
 kindly  answer  thi,  point?

 Shri  C.  Subramaniam:  I  hope  the
 people  will  give  an  opportunity  to  the
 hon,  Member  to  make  a  More  brave
 attempt  sometime  in  the  future.
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 Shri  Nath  Pail  (Rajapur):  That  the
 people  of  India  will  decide.  But  this
 is  no  reply.

 Shri  C.  Subramaniam:  Therefore,
 our  agriculture  resolution  has  to  begin
 on  the  basis  of  a  systematic  and  large-
 scale  goil  survey.  It  can  be  done,  it
 can  be  achieved,  That  is  why  today
 we  are  launching  upon  a  large  scale
 soil  survey  with  the  assistance  of  the
 USA,  The  basic  thing,  as  in  a  geolo-
 gical  survey,  is  that  it  has  to  be  based
 upon  aerial  photographs.  Therefore,
 we  are  just  now  negotiating  for  the
 purpose  of  getting  this  assistance  80
 that  we  may  start  in  the  proper  way
 and  proceed  onwards,

 In  the  beginning,  we  confine  our-
 selves  only  to  a  few  kinds  of  soil.  As
 a  matter  of  fact,  America  itself  began
 with  five  kinds  of  soil,  as  we  have
 here.  Today  they  have  analysed  17,000
 kinds  of  various  types  of  soil.  Soil
 practices  and  uses  will  have  to  depend
 upon  this  soil  survey  and  the  kind  of
 soi]  with  which  we  have  got  to  deal.
 Therefore,  this  is  the  first  thing  we
 are  taking  up  as  a  programme,  I
 thought  the  House  would’  be
 interested  to  know  how  we  are  pro-
 ceeding  in  bringing  this  revolution
 about.

 Shri  P.  R.  Patel  (Patan):
 many  years  will  it  take?

 How

 Shri  C.  Subramaniam:  Before  the
 end  of  the  Fourth  Plan,  this  soil
 survey  can  be  completed,  provided
 we  go  about  it  in  the  proper  way.
 It  is  on  that  basis  that  we  are  trying
 to  evolve  a  programme.  That  is  the
 first  thing  we  have  got  to  do.

 Then  I  come  to  the  second  thing.
 After  all,  in  the  development  of  agri-
 culture,  there  is  nothing  new.  Evcry-
 thing  is  already  known.  Everything
 has  been  talked  about.  It  is  a  question
 of  how  we  proceed  about  for  imple-
 mentation  of  these  things,  particulaily
 taking  advantage  of  our  past  experi-
 ence,  where  failures  have  happened,
 seeing  what  are  the  defects  and  try-
 ing  to  remove  them,  After  all,  no
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 country  has  progressed  without  com-
 mitting  mistakes,  without  failures.
 What  is  important  is  to  remedy  them
 taking  advantage  of  the  experience
 we  gain  and  remove  the  deficiencies
 in  our  functioning.  If  any  hon.
 Member  should  think  that  he  will
 have  a  perfect  system  and  he  could
 proceed  onwards  without  committing
 any  mistakes,  without  failing  in  any
 of  his  attempts,  I  wish  him  good
 luck;  he  will  be  living  in  a  fool’s
 paradise.

 Therefore,  what  we  are  now  att-
 empting  to  do  is  not  new.  It  is  not
 that  this  has  not  been  attempted.  It
 has  been  attempted,  but  it  has  got
 stuck  up  at  a  particular  level,  where
 we  have  produced  the  primary  seed.
 When  it  went  to  the  registered  grower
 for  the  purpose  of  multiplying,
 which  alone  could  be  distributed  to
 the  various  farmers,  the  quality  had
 been  lost;  sufficient  storage  facilities
 had  not  been’  created.  Therefore,
 immediately  we  are  taking  up  a  pro-
 gramme  on  the  basis  of  the  Sceds
 Corporation  which  hag  already  come
 into  existence,  which  has  done  very
 good  and  excellent,  praiseworthy
 work  in  the  field  of  producing  hybrid
 maize  and  hybzid  sorghum  seeds.  In
 the  same  way,  our  intention  is  to
 bring  into  being  corporations  for  the
 various  regions  and  take  charge  of
 the  production  of  these  seeds,  pur-
 chase  these  seeds  from  the  growers,
 stick  to  quality  control,  have
 proper  storage  and  distribute  them
 at  the  appropriate  time.  We  are  also
 bringing  in  legislation  before  this
 House  during  this  session  which  will,
 I  hope,  provide  the  legal  sanction  for
 quality  control.

 It  is  on  this  basis  that  we  have  to
 produce  these  good  seeds.  It  is  not
 merely  a  question  of  production  of
 good  seeds  with  reference  to  the
 existing  strains.  I  am  sure  all  hon.
 Members  know  that  it  is  not  merely
 the  existing  strains  which  are  im-
 portant;  we  have  to  evolve  new
 strains  which  will  give  greater  pro-
 duction  in  our  existing  conditions.
 That  also  will  have  to  be  undertaken.
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 The  next  thing  is  irrigation.  I  am
 glag  to  find  that  many  hon.  Members
 laid  stress  on  minor  irrigation.  We
 have  taken  a  recent  decision  that  as
 far  as  minor  irrigation  is  concerned,
 finance  will  not  be  a  limitation.  Any
 worthwhile  feasible  minor  irrigation
 project  will  be  put  through,  and  fin-
 ance  will  be  made  available,  and
 every  State  Government  has  been  in-
 formed  about  it.  It  is  also  being  in-
 sisted  upon  that  it  is  no  use  taking  up
 a  large  number  of  minor  irrigation
 schemes  and  then  dragging  them  on
 from  season  to  season.  We  are  lay-
 ing  down  the  norm  that  any  minor
 irrigation  scheme  should  b2  complet-
 ed  within  two  seasons.  It  is  on  this
 basis  that  we  are  proceeding.  The
 creation  of  new  minor  irrigation  faci-
 lities  wouid  give  the  farmers’  better
 facilities  for  irrigation,

 Even  in  irrigation,  there  are  better
 practices,  better  methods  of  utilising
 the  water  to  the  best  advantage.  There
 also,  new  knowledge  has  to  come  to
 us,  We  are  trying  to  get  knowledge
 from  the  various  countries  for  this
 purpose.

 Then  about  fertilisers  also,  there
 was  a  good  deal  of  mention  in  this
 House.  That  will  have  to  form  the
 very  basis  of  increased  production.
 As  a  matter  of  fact,  it  is  not  merely
 imported  fertiliser  which  we  can  use,
 because,  taking  into  account  the  large
 quantities  which  we  would  require,  we
 have  got  to  have  a  large  scale  pro-
 gramme  of  fertiliser  production  in  our
 own  country,  We  had  laid  down  tar-
 gets,  no  doubt,  for  the  Third  Plan,  ang
 we  have  failed  to  achieve  those  tar-
 gets.  That  is  no  excuse  for  not  having
 a  higher  target  for  the  Fourth  Plan
 and  trying  to  achieve  it.  We  are  lay-
 ing  down  a  target  of  2°2  million  tons
 for  nitrogenous  fertiliser  for  the
 Fourth  Plan,  and  we  are  teking  all
 steps  possible  to  see  that  this  22  mil-
 lion  tons  is  achieved  by  the  end  of
 the  Fourth  Plan.  Various  projects
 are  already  under  way.  Here  also,  I
 am  glad  to  announce  that  many  count-
 ries  have  come  forward  to  help  us  in
 putting  up  new  fertiliser  projects.
 Therefore,  that  is  being  taken  up.
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 In  the  same  way,  for  phosphatic
 manure  and  potash  manure,  factaries
 are  being  put  up  for  the  purpose  of
 increasing  the  availability  of  fertili-
 ‘sers.

 I  am  glad  that  particularly  during
 this  kharif  and  rabi  season,  there  is  a
 demand  for  more  fertilisers  from
 every  State  Government.  That  is  a
 good  and  healthy  sign.  Even  a  State
 like  Bihar  has  asked  for  more  fertili-
 sers  this  year,  While  this  is  a  healthy
 sign,  this  hag  created  a  problem  for  us
 because  we  are  not  having  sufficient
 quantities,  but  we  are  trying  to  allo-
 cate  more  foreign  exchange  for  the
 purpose  of  importing  more  fertilisers
 during  this  year  and  in  the  coming
 years  also  till  production  comes  up
 here.  Therefore,  if  there  is  any  opti-
 mistic  trend  with  regard  to  increased
 production,  this  is  one;  that  is,  more
 and  more  demand  for  fertilisers  is  one
 sure  sign  of  increasing  production  in
 the  coming  years.

 Shri  Sham  Lal  Saraf  (Nominated—
 Jammu  and  Kashmir);  What  about
 the  cost  of  fertilisers?

 Shri  C,  Subramaniam:  Yes,  that
 was  mentioned  by  hon.  Members.  Sari
 Karuthiruman,  coming  from  Coimba-
 tore,  has  been  using  this  for  years  and
 years,  and  he  has  put  forward  the  idea
 that  the  price  of  fertilisers  should  be
 cut  down.  Even  in  the  past,  within
 the  last  two  or  three  years,  prices
 have  been  cut  down.

 Some  Hon.  Members:  No,  no.

 Shri  C.  Subramaniam:  I  do  agree
 that  there  should  be  further  cut  in
 the  prices,  but  that  can  come  about
 only  with  increased  production,

 Shri  A.  ह  Jaim  (Tumkur):  It  has
 not  been  cut.

 Shri  Shivaji  Rao  Deshmukh
 (Parbhani):  How  does  the  cost  com-
 pare  with  the  imported  fertiliser?

 Shri  C.  Subramaniam:  The  imported
 cost  is  now  becoming  more  or  less  the
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 same,  because  even  the  imported  fer-
 tiliser  is  becoming  a  rare  commodity in  the  world  market  because  there  is
 greater  demand,  Russia  is  going  into
 the  market  for  purchasing;  from  every
 country  there  is  a  demand,  therefore,
 the  price  also  is  going  up.  Therefore,
 what  is  ultimately  important  is  to
 have  efficient  production  organised
 within  the  country,  That  is  what  we
 are  trying  to  organise.

 Then  it  is  a  question  of  internal  ad-
 justment,  how  we  subsidise,  how  we
 fix  the  price  of  fertiliser,  If  we  fix
 the  price  too  high,  naturally  the  price
 we  have  to  pay  for  the  farm  product
 will  have  to  be  fixed  higher,  There-
 fore,  it  is  a  question  of  how  you  pro-
 ceed  there  now,  and  to  that  extent  you
 will  have  to  increase  the  prices  of  the
 farm  products.  Therefore,  once  we
 accept  the  theory  of  a  remunerative
 price  to  the  farmer,  it  is  for  the  Gov-
 ernment  to  decide  whether  they  will
 pay  a  higher  price  or  subsidise  at  the
 fertiliser  level  or  at  the  pesticide  leve!
 or  at  the  electricity  level.  That  is  for
 the  Government  as  a  whole  to
 decide.  That  is  another  aspect.

 One  other  aspect  is  with  regard  to
 pesticides.  Till  now  the  use  of
 plant  protection  methods  has  _  been
 left  to  each  farmer  for  the  purpose
 of  taking  up  these  various  methods.
 But  that  has  not  been  very  effective.
 Therefore  this  plant  protection  pro-
 gramme  will  have  to  be  taken  up  on
 an  area  basis,  because  in  a  particular
 area  even  if  most  of  the  farmers
 have  taken  plant  protection  measures
 but  there  is  a  patch  left  out,  the
 disease  spreads  out  from  there.  That
 is  why  it  has  got  to  be  on  an  area
 basis.  We  are  already  evolving  pro-
 grammes  for  the  purpose  of  taking
 this  up  on  an  area  basis  and  if  neces-
 sary,  take  it  on  a  collective  basis
 from  the  farmer  after  he  gets  the
 benefit  of  the  harvest.  This  is  an-
 other  area  where  experts  say  that  if
 only  we  have  proper  plant  protection
 programmes  we  will  immediately  have

 SEPTEMBER  10,  964  Food  Situation  I022

 at  least  ten  per  cent  saving  in  the  pro-
 duction,  that  is  it  will  give  an  increas-
 ed  production  of  ten  per  cent  which  is
 now  being  affected  by  the  various
 pests  and  diseases,  Therefore  we  have
 got  the  area  of  implementation.

 These  are  the  various  areas  in  which
 the  farmer  has  not  only  to  be  given
 all  these  facilities  but  educated  to
 take  up  these  various  facilities  and
 utilise  them,  That  is  where  the  oom-
 munity  devel  movement  has
 come  into  the  picture.  No  doubt  in
 the  initial  stages  the  community
 development  went  with  a  _  bang,
 but  now  there  has  been  some
 slowing  down.  Therefore,  my  _  col-
 league  and  myself  are  looking  into  it:
 how  to  energise  the  community  de-
 velopment  movement  for  the  purpose
 of  concentrating  on  food  production,
 for  the  purpose  of  concentrating  on
 agricultural  development  instead  of
 taking  up  various  other  things—the
 various  other  things  can  come  up  8
 little  later—in  order  that  the  village
 level]  worker  and  the  various  com-
 munity  development  organisations  may
 concentrate  upon  production  and  agri-
 cultural  development  programme.  And
 I  have  no  doubt  it  will  be  possible
 to  evolve  such  a  programme.

 Naturally,  all  these  facilities  can
 be  availed  of  by  the  farmer  only  if
 credit  is  available  to  him.  About  that
 also  there  was  a  good  deal  of  talk.
 It  is  the  intention  of  Government  to
 organise  in  such  a  way  that  this  cre-
 dit  is  available.  If  co-operative  agen-
 cies  are  good  enough  to  give  these
 credits  we  shall  certainly  utilise  them
 and  encourage  them.  But  if  cO-
 operative  agencies  are  not  good  en-
 ough  in  any  area  we  are  not  going  to
 depend  on  them  alone  and  say  that  co.
 operatives  alone  should  do  it  and  not
 anyone  else.  If  the  co-operative
 agency  fails  we  should  have  alter-
 native  agencies  to  tm  the  place.  That
 is  how  we  are  proceeding,  so  that  cre-
 dit  facilities  should  also  be  made
 available  to  the  farmer.
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 All  these  can  yield  results  only  when
 the  farmer  has  the  feeling  that  by  the
 use  of  all  these  factors  he  will  be
 benefited.  It  is  here  that  a  remuner-
 ative  price  is  of  basic  importance.
 That  is  why  in  the  Review  I  have
 stated  that  in  no  country  there  has
 been  a  break-through  in  agricultural
 production  without  this  basic  remuner-
 ative  price  incentive  to  the  farmer.
 If  we  have  failed  anywhere  in  the
 formulation  of  our  policy  I  am  pre-
 pared  to  say  that  we  failed  in  adopt-
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 in  various  parts;  many  of  them  have
 just  one  scientist  and  perhaps  some
 building  with  no  equipment;  even  if
 there  is  equipment  they  repeat  the
 various  works  which  had  _  already
 taken  place.  So,  attempts  are  being
 made  to  reorganise  research  work  in
 such  a  way  that  it  is  concentrated
 and  advantage  is  taken  of  many  men
 functioning  in  one  place  and  getting
 proper  equipment  for  the  purpose.
 For  this  purpose  also,  many  countries
 have  come  forward  to  help  us.  Hon.

 ing  a  cheap  grain  policy,  because  we
 wanted  a  cheap  grain  policy.  And
 as  long  as  we  stick  to  that  cheap  grain
 policy—it  might  be  for  the  benefit  of
 the  urban  consumer  or  the  industrial
 labour  consumer,  whatever  it  might
 be—as  long  ag  we  stick  to  that  we
 will  continue  to  be  subsistence  agri-
 culturists,  traditional  agriculturists,
 and  there  can  be  no  real  _  break-
 through.  That  is  the  experience  of
 every  country  in  the  world  today.
 Therefore,  that  is  going  to  be  the
 basic  policy  of  the  Government.

 All  this  revolution  can  be  brought
 about  only  by  the  impact  of  new
 science  and  technology.  That  is  why
 Government's  policy  is  to  give  the
 necessary  status  and  eminence  to  the
 agricultural  scientists.  They  have  to
 be  brought  to  the  forefront;  they  have
 to  get  involved  in  a  big  way  in  the
 various  scientific  research  works  and
 in  the  technological  evolutions  that
 have  got  to  take  place  in  our  coun-
 try.

 Shri  Brij  Raj  Singh  (Bareilly):  He
 says  it  should  be  the  basic  policy  of
 the  Government.  Can  he  not  cate-
 gorically  tell  us  whether  it  js  the
 basic  policy  of  the  Government  or
 not?  es

 Shri  C.  Subramaniam:  I  am  _  not
 yielding.  We  are  trying  to  reorganise
 our  research  institutions  in  a  way
 which  would  be  more  effective.  To-
 day  our  men  are  thinly  spread  out,
 the  scientists.

 Even  tor  doing  rice  research  wosk,
 we  have  got  30  institutes  functioning

 Members  on  that  side  would  be  happy
 to  learn  that  Russia  also  has  come
 forward  recently  for  helping  in  a
 big  way  in  organising  research  pro-
 gr  and  in  or,  &  our  agri-
 cultural  development,  in  a  big  way.
 If  we  implement  these  programmes
 progressively  and  a  little  more  effici-
 ently,  I  have  no  doubt  that  we  can
 achieve  the  5  per  cent  increase  annu-
 ally;  in  fact  it  should  be  possible  to
 achieve  a  little  more  than  that.  These
 are  the  goals  which  we  set  before
 ourgelves.  Let  us  hope  that  while  we
 might  have  failed  in  the  past,  with
 the  background  of  that  experience  and
 of  those  failures,  it  should  be  possible
 for  us  to  move  forward  and  achieve
 success.  I  want  to  give  you  this  as-
 surance  that  no  efforts  would  be  spared
 to  make  these  attempts  more  effective,
 more  efficient  because  we  have  learnt
 the  bitter  lesson  that  whatever  other
 developments  might  take  place,  _  if
 there  is  failure  in  agriculture,  there  is
 a  deadend;  there  is  stagnation  in  the
 rest  of  economy.  Once  we  break
 through  and  achive  our  targets  of
 production  in  the  agricultural  sector,
 We  can  go  forward  with  a  little  more
 courage  with  regard  to  the  other  prog.
 rammes  of  basic  and  heavy  industries
 and  there  will  be  no  inflation.  If  there
 is  an  inflationary  trend  today  creeping
 into  the  economy  it  is  because  of  our
 failure  on  the  agricultural  front.  If
 we  have  to  safeguard  the  heavy  in-
 dustries,  basic  industries  programmes
 and  other  machine  building  industries

 we  should  be  assured  of progr:
 ‘success  in  agriculture  and  I  trust  that
 with  the  co-operation  and  guidance  of
 this  House  it  should  be  possible  for  us
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 to  reach  these  goals,  which  are  not
 unrealistic,  which  are  attainable.  I
 am  confident  about  it.  But  these
 goals  can  be  attained  not  by  me  alone
 or  by  the  Government  alone  or  by  a
 few  but  by  the  effort  of  all  of  us.  All
 of  us  would  have  to  be  involved  in  it.
 That  is  where  I  want  the  responsive
 co-operation  of  all  the  Members  here.
 It  is  not  as  if  these  goals  have  to  be
 attained  one  hundred  years  hence  or
 a  few  generations  hence  but  in  the
 near  future,  within  a  measurable  dis-
 tance  of  time.  Let  us  take  a  vow  like
 that,  that  we  would  dedicate  ourselves
 to  this  task  and  therefore  it  should  be
 the  privilege  of  this  House  and  of
 this  Government  as  the  humble  ins-
 trument  of  this  Parliament  re-
 presenting  the  people  that  we
 dedicate  ourselves  today  to  the
 fulfilment  of  this  great  task  and
 let  us  hope  that  posterity  would  say:
 yes,  after  years  of  failure  this  Parlia-
 ment  gave  new  energy  to  the  agri-
 cultural  development  and  we  went
 forward  with  a  bang  and  achieved
 success  not  only  for  our  benefit  but
 for  the  benefit  of  posterity.

 Some  Hon.  Members  rose—

 Mr.  Speaker:  I  will  allow  only  ques-
 tions  and  not  statements.

 Shri  Jashvant  Mehta:  I  am  asking
 only  a  question.  The  hon.  Minister
 has  not  clarified  the  question  which
 was  raised  in  the  debate,  namely,
 when  is  the  Government  likely  to
 declare  the  policy  about  the  abolition
 of  zones  and  the  movement  of  coarse
 @ains  from  deficit  States  to  surplus
 erates.

 Mr.  Speaker:  Would  the  Minister
 like  to  answer  all  the  questions  to-
 gether  or  one  by  one?

 Shri  C.  Subramaniam:  One  by  onc
 as  otherwise  I  might  get  lost.  As  far
 as  coarse  grains  are  concerned,  al-
 ready  a  decision  has  been  taken  and
 it  has  been  implemented  in  all  the
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 States  except  one,  but  still  I  do  agree that  there  are  still,  even  though  not
 formal  restrictions,  informal  restric-
 tions,  but  we  are  impressing  upon  the
 various  State  Governments  that  these
 informal  restrictions  will  only  lead
 to  chaos  and  they  should  abide  by  the
 national  policy  which  has  already
 been  laid  down.

 With  regard  to  the  abolition  of
 zones,  I  have  already  explained  many
 times  that  it  cannot  be  done  in  the
 midst  of  the  season.  Therefore,  as
 far  as  rice  and  other  grains  are  con-
 cerned  we  have  to  review  the  situa-
 tion  and  perhaps  consult  the  Chief
 Ministers  also.  No  decision  can  be
 taken  without  consulting  the  Chief
 Ministers.  But  in  consultation  with
 the  Chief  Ministers  I  am  hoping,  in
 regard  to  rice,  to  take  a  decision  by
 October  or  November.  With  regard
 to  wheat,  we  have  to  take  decision  by
 February  or  March  so  that  it  could
 be  introduced  during  the  next  harvest
 season.

 श्री  बागड़ी  :  खाद्य  मंत्री  जी  इस  सदन्‌
 में  दो  बातों  का  विश्वास  दिलाने  की  कोशिश
 करें,  नम्बर  1--चावल  भ्र ौर  गेहूं  किस  भाव
 तक  यहां  इस  देश  की  जनता  को  अरब  वे  दिलवा
 सकेंगे  ब्रोकर  नम्बर  2--यह  कि  कब  तक  और
 कितने  ऐसे  में  इस  देश  की  जनता  को  अनाज
 के  बारे  में  वे  आत्मनिर्भर  कर  देंगे  ?  यह
 सवाल  मैं  उन  से  पूछना  चाहता  हूं  ?

 Shri  0.  Subramaniam:  As  far  as
 price  is  concerned,  I  have  already
 explained  the  policy  of  the  Govern-
 ment.  First  of  all,  we  have  to  fix  the
 producers’  price,  a  remunerative  and
 incentive  price,  taking  into  account
 the  price  factors  with  the  agricul-
 turist  himself  will  have  to  incur  with
 regard  to  the  various  imports.  Cer-
 tainly  no  decision  will  be  taken  which
 is  likely  to  affect  the  producer  as
 such.  It  is  there  that  we  have  to  find
 out,  as  Shri  Nath  Pai  was  pointing
 out,  the  distributive  trade—how  much
 percentage  it  should  get.  That  is  a
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 matter  for  consideration.  We  shall
 try  to  see  that  this  margin  is  as  limit-
 ed  as  possible,  taking  into  account
 the  circumstances  prevailing  in  our
 own  country.  That  is  one  aspect.

 As  far  as  the  question,  when  we
 would  be  able  to  reach  self-sufficiency
 is  concerned,  if  our  policy  has  suc-
 ceeded  and  if  our  programmes  are
 executed  effectively  and  efficiently,
 before  the  end  of  the  fourth  Plan
 period  we  will  achieve  self-sufficien-
 cy  and  progressively  we  would  go  on
 reducing  the  imports.

 Shri  P.  K.  Deo  (Kalahandi):  I
 would  request  the  hon.  Food  Minister
 to  throw  some  light  on  this  point:  how
 far  his  anxiety  to  check  the  food
 prices  is  compatible  with  the  deficit
 financing  of  Rs.  49  crores  in  a  period
 of  six  weeks—last  June  and  July—
 which  has  broken  all  previous  re-
 cords.

 Shri  C,  Subramaniam:  That  is  why
 the  price  now  to  the  producer  will  be
 fixed  taking  into  account  the  existing
 circumstances.  It  has  to  be  linked  to
 the  general  economy;  you  cannot  de-
 press  the  price  of  agricultural  produce
 alone;  therefore,  as  far  as  the  other
 aspect  is  concerned,  I  have  already
 stated  that  this  aspect,  namely,  how
 far  the  economy  will  have  to  be
 re-geared  or  readjusted  with  regard
 to  deficit  fi  ing  and  develop:  t
 plans,  would  be  dealt  with  by  the
 Finance  Minister  when  he  participates
 in  the  debate.

 Shri  P.  K.  Deo:  It  is  a  collective
 responsibility;  he  cannot  simply  shift
 it  on  to  the  Finance  Minister.  (In-
 terruption).

 Mr.  Speaker:  Order,  order.  When
 a  serious  situation  in  the  country  is
 discussed,  there  ought  not  to  be  such
 hearty  and  care-free  laughs  here.

 Shri  8.  M.  Banerjee  (Kanpur):  I
 would  like  to  know  whether  it  is  a
 fact  that  the  wheat  quota  for  U.P.  has
 been  reduced  by  the  Centre,  by  25,000
 tons,  and  if  that  is  true,  may  I  know
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 the  reason  for  it?  Also,  is  the  Minis-
 try  aware  of  the  serious  shortage  in
 Uttar  Pradesh,  and  that  there  is  going
 to  be  a  famine  there  if  this  quota  is
 not  restored  to  Uttar  Pradesh?

 Shri  C.  Subramaniam:  We  have
 agreed  to  deliver  to  Uttar  Pradesh
 105,000  tons  every  month  for  the  pur-
 pose  of  meeting  their  requirements  of
 fair-price  shops,  flour  mills,  etc.  Now,
 25,000  tons  of  wheat  are  being  pro-
 cured  from  Punjab  for  the  purpose  of
 being  given  to  Uttar  Pradesh.  There-
 fore,  we  took  into  account  that  25,000
 are  agreed  to  give  18,000,  partly  be-
 cause  of  the  difficult  situation,  when
 some  of  the  ships  were  not  arriving
 here.  We  are  now  reviewing  the
 position.  In  view  of  the  diversion  of
 some  of  the  ships  to  India,  there  is
 greater  availability  and  we  will  take
 that  into  account.

 Shri  Nambiar  (Tiruchirapalli):  In
 the  Minister’s  speech,  he  has  made
 no  mention  of  the  land  reforms.  Is  it
 the  policy  of  the  Government  to  con-
 tinue  the  land  reform  policy  or  to
 give  it  up?  What  concrete  steps  are
 visualised  in  this  regard?

 Shri  C,  Subramaniam:  I  thought,  |
 laid  some  emphasis  on  it  when  I  read
 that  quotation.  Land  tenure  system
 in  which  there  is  certainly  about  land
 holding  is  an  absolute  necessity  for
 agricultural  development.  Today
 there  is  a  good  deal  of  uncertainly  be-
 cause  the  laws  which  have  already
 been  enacted  have  not  been  fully  im-
 plemented.  Therefore,  the  Govern-
 ment  policy  is  that  laws  which  have
 already  been  enacted  should  be  fully
 and  quickly  implemented.  We  have
 fixed  the  target  that  the  implementa-
 tion  should  take  place  before  the  end
 of  the  third  Plan  period.

 Shrimati  Renu  Chakravartty:  In  my
 State  of  West  Bengal,  already  the
 prices  have  been  promulgated.  But
 even  after  the  promulgation,  whether
 it  is  rice,  fish  or  oil,  not  a_  single
 article  is  available  at  that  rate.  What
 is  the  machinery  Government  is  set-
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 [Shrimati  Renu  Chakravartty]
 ting  up  to  see  that  the  things  are
 actually  available  to  the  people  at  the
 promulgated  rates?

 Shri  C.  Subramaniam:  In  all  these
 new  efforts,  we  have  to  pass  through
 the  transition  stage.  If  we  expect
 that  as  soon  as  we  issue  a  proclama-
 tion  fixing  the  price,  everything  would
 be  set  right,  I  do  not  think  it  would
 happen  in  any  country.  That  is  why,
 when  a  new  system  has  come  _  into
 force  and  new  disciplines  have  got  to
 be  enforced,  we  have  to  pass  through
 the  transition  stage.  I  have  been
 watching  the  experiment  in  West
 Bengal  with  great  interest.  I  do  not
 know  how  the  hon,  Member  feels
 about  it,  but  I  am  quite  sure  that
 they  are  making  greater  and  greater
 progress  in  the  implementation  of  this
 policy  and  the  discipline  is  being  en-
 forced  more  and  more.

 Bo  राम  मनोहर  लोहिया  (फर्रूखाबाद)  :
 भ्रध्यक्ष  महोदय,  बाप  मुझे  हमेशा  विश्वास
 दिलाते  हैं  कि  श्राप  मंत्री  महोदय  को  मज़बूर
 करेंगे  कि  वह  उन  बातों  का  जवाब  दें  जोकि  हम
 अपने  भाषणों  में  कहा  करते  हैं  लेकिन  सरकार
 एक  दे  जवाब  देकर  अपने  पंख  जला  चुकी
 है  तो  कब  उस  से  मुझे  कोई  उम्मीद  नहीं  रह
 गयी  है  कि  बह  मेरे  द्वारा  उठाये  गये  नुक्तों
 का  जवाब  देगी

 अध्यक्ष  महसूस  :  तो  फिर  भाप  सवाल
 ही  न  करें।

 डा०  राम  सभो हर  लोहिया  :  उन  से  मुझे
 सवाल  नहीं  करना  है,  मुझे  तो  ड्राप  से  कहना
 है  1

 अध्यक्ष  महोदय  :  उस  के  लिए  बाप
 किसी  वक्‍त  भी  मेरे  पास  भा  सकते  हैं  ।

 To  राम  मनोहर  लोहिया  :  एस  लोक  सभा
 में  जो  मैं  ने  भरमे  भाषण  में  कहा  था
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 arma  age:  देखिये  श्राप  ने  कहा
 कि  बाप  उन  से  सवाल  नहीं  करना  चाहते  बल्कि
 मुझ  से  करना  है  तो  मुझे  हुक्म  दीजियेगा  मैं
 उस  के  लिए  प्राय  के  पास  प्रा  सकता  हूं  t

 डा०  राम  मनोहर  लोहिया  :  उस  की
 बात  नहीं  है  क्‍योंकि  मैं  तो  श्राप  के  पास  हमेशा
 आता  ही  हूं  लेकिन  चीज़  यह  है  कि  मैं  मे  भाप  के
 सामने  यहां  इस  लोक  सभा  में  झा धिक  प्रगति
 के  विषय  में  दो  प्वाइंट  रखे  थे,  नम्बर
 यह  कि  जब  हिन्दुस्तान  में  40  करोड़  लोगों
 के  भोजन  की  तादाद  घटती  चली  जायगी
 यह  खाली  एक  नुकता  नहीं  है  बल्कि  यह  एक
 कानून  है  ।  दूसरा  एक  कानून  रखा  था  कि
 खेतिहर  दाम  शब  बढ़ते  रहेंगे  उद्योगी  दामों  के
 साथ  चलने  में  ।  तीसरी  बात  यह  रखी  थी
 कि  खेती  में  नफ़ा  नहीं  है इसलिए  उस  में  पूंजी
 नहीं  लगेगी,  यह  बड़े  बड़े  मेरे  नुक्ते  थे  ।  फिर
 उस  में  यह  निर्यात  नीति  की  कोई  बात  थी  ।
 इसके  अलावा  यह  बात  थी  कि  राजकीय  लोग
 प्रौढ़  मंत्री  लोग  अपना  चंदा  इकट्ठा  करने  के
 लिए  कौर  उस  के  लिए  मैं  ने  उदाहरण  भी
 दिया  था,  तो  इन  सब  बातों  को  मैं  ने रखा  था
 और  उस  का  उपाय  भी  बतलाया  था  कि  यह  सब
 दिक्कतें  कैसे  दूर  की  जायं  ।  यह  सब  बाप
 की  ही  भ्र दा लत  में  मैं  कह  सकता  हूं  कि  वहां
 क्या  क्‍या  चलता  है  |

 झष्यक्ष  महोदय  :  डाक्टर  साहब,
 डोसी  ड्राप  मुझ  से  ज्यादा  ही  जानते  होंगे  v
 यह  बात  तो  मैं  कह  सकता  हूं  हर  मिनिस्टर
 को  कि  यह  डिबेंट  के  दौरान  जो  प्वाएंट्स  उठाये
 गये  हैं  उनका  वे  जवाब  दें  लेकिन  वह  क्या  जवाब
 देते  हें  भर  क्‍या  नहीं  ब्रोकर  प्राया  वह  किसी
 मैम्बर  के  लिए  तसल्लीबख़्श  है  या  नहीं  शौर
 बह  उसको  काफ़ी  समझते  हैं  या  नहीं,
 यह  मेरे  वश  की  बात  नहीं  है  -  यह  तो  बाद  में
 इस  हाउस  ने  ही  फैसला  करना  है
 उस  को  सुनने  के  बाद  कि  वह  किस  नतीजे  पर
 पहुंचता  है  भौर  क्या  फैसला  लेता  है  1  मेरे
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 पास  कोई  ऐसी  ताकत  नहीं  है  कि  मैं  किसी
 को  खास  एक्सपोर्ट  करके  उन  बातों  का  जवाब
 दिलवा  सकूं  ।  मैं  तो  सिर्फ़  उन  को  कह  सकता
 हूं  कौर  वह  भाप  ने  भी  कहा  है  कि  मैं  कई  दफ़ा
 विश्वास  दिला  चुका  हूं  ।  इस  के  अलावा
 मेरे  पास  शौर  क्‍या  इलाज़  है  ?

 श्री  बिगड़ो  :  जो  नुक्ते  उठाये  गये  हैं,
 उनका  जवाब  तो  दे  दिया  जाये।

 झष्यक्ष  महोदय  :  Bo  साहब  ने  कहा
 है  कि  वह  मिनिस्टर  साहब  से  पूछते  ही
 नहीं  हैं  ।

 Shri  C.  Subramaniam:  With  your
 permission,  Sir,  I  would  like  to  ans-
 wer  at  least  one  point  which  was  rais-
 ed  by  Dr.  Lohia.  With  regard  to  the
 quality  of  wheat  he  had  obtained  all
 the  way  from  Hyderabad,  I  took  the
 trouble  of  sending  it  to  Hyderabad
 and  making  an  enquiry  there  and  also
 having  it  analysed  it  here.  I  think  the
 House  would  be  interested  and  Dr.
 Lohia  also  would  be  interested  to
 know  the  result.  The  report  says:
 “The  sample  produced  by  Dr.  Lohia  in
 Parliament  yesterday  has  been  analys-
 ed.”  The  analysis  report  is  here,  It
 says:  “All  the  grains  of  the  sample
 were  damaged  by  rain  though  it  con-
 tained  about  6l  per  cent  sound  grains.”
 According  to  the  Collector  of  Hydera-
 bad  there  has  been  no  complaint  that
 this  quality  of  wheat  was  supplied  to
 the  people.  The  shopkeeper  cf  shop
 No.  32i—he  is  the  relevant  shop-
 keeper—hag  stated  in  writing  that  the
 graing  that  he  received  and  issued  to
 the  consumers  was  quite  sound.

 Shrimati  Renu  Chakravartty:  That
 is  exactly  what  we  thought.

 डा०  राम  मनोहर  लोहिया  :  प्राथमिक
 कानूनों  के  बारे  में  कुछ  नहीं  कहा  सजा  है  1

 Several  hen.  Members  rose—

 Mr,  Speaker:  We  have  had  enough.
 Some  ten  minutes  are  required  for
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 putting  the  motion  to  the  House.  Shri
 Banerjee  wanted  to  raise  some  ob-
 jection.

 Shri  S.  M,  Banerjee:  My  objection is  about  the  substitute  motion  in  the
 name  of  Shri  6.  S.  Musafir  which
 says:

 “Having  considereg  the  food
 situation  in  the  country  and  the
 steps  taken  by  the  Government  in
 this  connection,  this  House  ap-
 Proves  of  the  policy  of  the  Govern-
 ment  of  India  in  dealing  with  the
 food  situation”.
 My  submission  igs  only  this.  Under

 rule  342  of  the  Rules  of  Procedure
 such  a  substitute  motion  can  be  mov-
 ed  because  it  says:  “...unless  a  mem-
 ber  moves  a  substantive  motion  in
 appropriate  terms  to  be  approved  by
 the  Speaker  and  the  vote  of  the  House
 shall  be  taken  on  such  motion”.  You
 will  remember,  Sir,  wien  the  ques-
 tion  of  adjournment  motion  came  on
 the  Murud  episode  you  gave  the  rul-
 ing  that  if  somebody  anticipates  that  a
 particular  item  for  which  an  adjourn-
 ment  motion  is  being  moved  will  be
 discussed  in  a  censure  motion  which  is
 already  before  the  House  and  for
 which  a  date  has  been  fixed  it  will  not
 be  allowed.  So  you  disallowed  that
 ang  we  bowed  down  your  ruling,  I
 would  now  read  rule  343.  It  says:

 “No  ber  shall  anticipat
 the  of  any  ject  of
 which  notice  has  been  given  pro-
 vided  that  in  determining  whether
 a  discussion  is  out  of  order  on
 the  ground  of  anticipation,  regard
 shall  be  had  by  the  Speaker  to  the
 97०  b:  bility  of  the  tter  ticipat-
 ed  being  brought  before  the  House
 within  a  reasonable  time”.

 My  submission  is  that  this  motion  of
 Shri  G.  S.  Musafir  approving  the  food
 policy  of  the  Government,  when  the
 same  policy  is  going  to  be  discussed
 in  the  No-confidence  Motion  which
 is  already  pending  before  the  House,
 should  not  have  been  allowed  to  be
 moved.  So,  I  would  like  to  have  a
 ruling  from  you.
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 {Shri  S.  M.  Banerjee]
 If  the  hon.  Member  is  not  present

 here,  and  this  motion  is  not  being
 Presseq  for  a  vote,  then  I  have  nothing
 to  say,  But  if  the  Treasury  Benches
 press  this  for  a  vote,  then  I  have  my
 objection.  I  would  appeal  to  you  in
 the  name  of  justice  and  impartiality
 that  you  should  come  to  the  rescue  of
 the  Opposition  also  and  protect  us
 from  this  vote  of  confidence;  taking
 advantage  of  their  majority,  they  want
 to  get  a  vote  of  confidence  in  the  man-
 ner  of  this  motion.  The  same  thing  was
 repeated  in  the  Madhya  Pradesh
 Assembly.

 Mr,  Speaker:  Yes,  I  have  heard  his
 point.  Under  rule  342  substitute  mo-
 tions  can  be  moved  and  they  have
 been  moved.  A_  substitute  motion
 can  be  either  for  the  approval
 or  disapproval  of  the  policy  that  has
 been  followed.  Therefore,  there  are
 motions  disapproving  or  suggesting
 modifications  in  a  policy  and  there  are
 motions  for  the  approval  of  the
 Policy  also.  The  objection  raised  is
 that  under  rule  343  it  anticipates  the
 discussion  that  is  to  follow  in  the  no-
 confidence  motion.  If  the  no-confi-
 dence  motion  had  been  purely  because
 the  Government  has  failed  to  follow
 an  effective  policy  for  providing  food
 to  the  country  and  it  hag  been  confin-
 ed  to  that,  certainly  his  objection  must
 have  been  a  valid  one  and  I  would
 not  have  allowed  this  motion  to  be
 moveg  at  that  time,  But  this  is  a
 separate  debate  ang  the  no-confidence
 motion  does  not  confine  itself  to  the
 food  situation  or  the  food  supply  or
 anything  of  that  sort.  There  might  be
 hundred  ang  one  things  that  might  be
 brought  during  that  discussion.  There-
 fore,  I  cannot  disallow  this  substitute
 motion.

 So  far  as  the  second  point  about
 the  Member  concerned  not  being  pre-
 sent  here  is  concerned,  even  if  he  is
 not  here,  once  it  has  been  moved  I
 have  to  put  it  to  the  vote  of  the
 House.
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 Shri  8,  M.  Banerjee:  My  point  is
 that  a  similar  vote  of  confidence  ap-
 Proving  the  food  policy  was  adopted
 in  the  Madhya  Pradesh  Legislature...

 Shri  Daji:  If  the  Murud  incident
 discussion  could  be  anticipated,  in  all
 ‘probability—why  in  all  probability—
 we  can  say  with  certainty—we  could
 anticipate  a  discussion  on  the  food
 situation  also  in  the  no-confidence
 motion,

 Mr,  Speaker:  But  I  have  to  see
 the  wording  of  the  motion.

 Shri  Daji:  That  discussion  on  the
 noryconfidence  motion  will  be  includ-
 ing  this  subject,  You  can  intelligent-
 ly  anticipate  it...  (Innterruptions).

 Mr.  Speaker:  Order  order,  not  so
 ‘many  Members  at  a  time.

 Bo  रास  मनोहर  लोहिया  :  मेरा  एक
 व्यवस्था  का  प्रश्न  है।  श्राप  ने  कहा  हैकि
 अविश्वास  के  प्रस्ताव  के  सैकड़ों  कारण  हैं  v
 उन  में  एक  मुख्य  कारण--या  शायद  सब  से
 बड़ा  कारण--भोजन  होगा,  यह  तो  निश्चित
 बात  है  न  ?

 झटका  महान:  मैं  इस  दलाल  को
 कैसे  मान  सकता  हूं--मुझे  कहना  तो  नहीं
 चाहिए,  लेकिन  झगर  आझापोज़ीशन  चेम्बर्ज़
 यह  चाहते  थे  कि  यह  बार्ड  हो  जाये,  तो  उन  को
 सबस्टीट्यूट  मोज़िज़  नहीं  देने  चाहिए  थे  ।
 उन  को  चाहिए  था  कि  वे  यह  एमेंडमेंट  देते  कि
 “है विग  कन्सीव  इट,  दि  हाउस  एक्सप्रेस
 इट्स  लैक  साफ़  कॉन्फ़िडेंस  इन  दिस  गवर्नमेंट”  t
 इस  से  झाषपोज़ीशन  के  दोनों  प्रोजेक्ट  पूरे  हो
 जाते  कि  पहले  इस  को  ले  लिया  जाये  कौर  यह्‌
 मोशन  भी  म  झा  सके  |

 Shrimati  Renu  Chakravartty:  May
 we  plead  with  you  that  we  had  anti-
 cipated  exactly  this  when  the  Prim
 Minister  insisted  on  the  {food  debate
 taking  place  first?  Then  we  anticipated
 this  vote  a  confidence  motion  in  the
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 guise  of  a  food  debate.  That  is  why
 we  made  it  very  clear  that  even
 though  food  was  the  major  subject
 of  the  no-confidence  motion,  there  are
 many  other  subjects  also  covered  by
 it  and  so  it  should  be  taken  up  first.
 Secondly,  when  the  Murad  incident
 came  up  you  said  that  you  cannot  ac-
 cept  an  anticipatory  adjournment  mo-
 tion.  If  that  is  80,  in  this  particular
 case  how  do  you  allow  this  motion  to
 be  put  to  the  vote  of  the  House  when
 the  no-confidence  motion  was  not  ex-
 actly  on  the  food  situation?
 17.00  hrs.

 Mr.  Speaker:  Exactly.

 Shri  H.  N,  Mukerjee:  (Calcutta
 Central):  The  motion  of  no-confidence
 is  a  motion  not  in  the  air  but  it  has
 substance  in  relation  to  the  perform-
 ance  of  Government.  Today  if  the
 House  is  called  upon  to  express  its
 view  in  favour  or  against  Government
 in  regard  to  its  performance  in  the
 sphere  of  food  production,  distribu-
 tion,  consumption  and  so  on  and  so
 forth,  that  would  mean  a  substantial
 encroachment  on  the  fleld  of  discus-
 sion  which  ig  legitimately  reserved  for
 the  purpose  of  the  no-confidence  mo-
 tion.  Therefore,  we  have  to  take  notice
 of  a  substantial  and  not  a  forma]  point
 of  view—I  do  know,  Sir,  your  hends
 are  tied  from  time  to  time  by  the  let-
 ter  of  the  rules;  but,  at  the  same  time,
 surely,  the  interpretation  of  the  letter
 of  the  rules  would  enable  you  to  say
 that  in  view  of  the  nf  mio-
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 Shri  Hari  Vishnu  Kamath:  May  |

 submit  that  a  couple  of  days  ago,  when
 my  colleague,  Shri  Nath  Pai,  pleaded
 eloquently  for  the  admission  of  his
 adjournment  motion  on  the  Murud  in-
 cident,  you  in  your  wisdom  were
 Pleased  to  observe  that  his  motion
 was,  in  some  way  which  I  could  not
 comprehend,  anticipatory  of  the  mo-
 confidence  motion,  though  just  now  as
 you  have  aptly  said  the  no-confidence
 motion  is  a  blank  motion  in  the  sense
 that  no  grounds  have’  been  given
 therein.  But  you  saiq  then  that  it  anti-
 cipateg  in  some  sense  the  no-confid-
 ence  motion  which  did  not  mention
 the  Murud  incident  at  all,  I  suppose,
 you  recollect  that  wise  obscrvation
 that  you  made  at  that  time.  Go,  ap-
 plying  the  same  logic  to  the  present
 case,  can  we  not  on  our  side  plead
 that  the  no-confidence  motion  also  will
 discuss  the  food  situation,  just  as  you
 thought  at  that  time  that  it  might
 discuss  the  Murud  incident?  What  is
 rule  for  one  side,  should  be  rule  for
 the  other  too.

 The  Minister  of  Rehabilitation  (Shri
 Tyagi):  May  I  make  a_  submission?
 May  be,  what  my  hon.  friends  say  is
 relevant  in  the  spirit  of  the  rules,  but
 even  if  it  is  so,  I  would  submit,  sup-
 posing  the  ruling  were  given  in  favour
 of  Shri  Kamath  or  other  friends  there,
 what  would  happen  to  this  whole  de-
 bate  which  has  already  taken  place.
 The  whole  of  it  goes  out  of  order,  It
 is  not  a  question  of  voting;  it  is  a
 question  of  this  debate.  We  have  taken

 tion  coming  tomorrow.  For  instance,
 there  might  be  other  arguments  plac-
 ed  before  the  House  even  in  relation
 to  the  question  of  food  which  might
 considerably—it  may  not  happen—
 bring  about  a  change  in  the  tempera-
 ture  and  opinion  of  the  House,  There-
 fore,  in  view  of  the  no-confidence
 motion  being  an  overall  business
 which  is  going  to  take  a  good  look  at
 every  single  department  of  Govern-
 ment’s  activities,  it  ig  very  important
 that  the  House  is  not  calleq  upon  to
 express  itself  one  way  or  the  other  in
 regarq  to  approving  Government
 policy  in  regard  to  it.

 up  this  subject.  This  motion  was
 there  and  it  has  been  debated  upon.

 Mr,  Speaker:  I  would  draw  the  at-
 tention  of  hon.  Members  to  the  70९
 saying—

 “No  Member  shall  anticipate  the
 di  of  any  subject  of  which
 notice  has  been  given”.

 It  is  not  for  the  voting,  it  is  for  the
 discussion.  We  have  had  the  discus-
 sion.  When  I  disallowed  those  ad-
 journment  motions  and  others,  I  sald
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 that  because  that  was  to  be  discussed
 in  the  no-confidence  motion,  no  sepa-
 rate  discussion  could  take  place.  This
 was  objected  to  and  it  was  said  that
 this  food  debate  should  not  take  place
 as  we  are  having  the  no-confidence
 motion.  But  the  no-confidence  mo-
 tion  was  admitted  in  general  terms
 and  therefore  I  could  not  confine  my-
 self  only  to  the  food  debate  that  was
 coming  up  and  the  food  debate  was
 allowed.

 Shri  M.  Banerjee:  We  raised  this.

 Mir,  Speaker:  It  is  the  food  debate
 that  has  taken  place.  On  the  substi-
 tute  motion  of  Giani  Gurmukh  Singh
 I  am  not  having  a  separate  discussion.
 It  is  just  for  the  approval  of  the  pulicy
 or  whatever  it  might  be  on  which  the
 discussion  that  has  taken  place  on
 which  there  has  to  be  voting.

 Shri  H.  N,  Mukerjee:  It  is  a  deci-
 sion  consequent  upon  discussion.

 Mr.  Speaker:  Quite  right,
 Shri  H.  N.  Mukerjee:  Discussion  is

 talked  out  in  many  parliainentary  in-
 stances,  Here  is  a  case  where  it
 should  be  talked  out  because  we  are
 going  to  discuss  the  whole  question
 of  Government  policy  in  relation  to
 food  and  everything  else  under  the
 Sun  tomorrow,  the  day  after  and  from
 day  to  day,

 Mr.  Speaker:  Quite  right.  Rule  342
 gives  the  fight  of  a  Member  just  to
 have  that  discussion.  We  had  that.
 Every  Member  has  got  a  right  to  give
 a  gubstantive  motion,  Shri  Gurmukh
 Singh  Musefir  has  also  given  one  of
 those  notices  as  many  other  Members
 have  given  their  own  notices.

 Shri  S.  M.  Banerjee:  That  is  not  it.

 Mr.  Speaker:  That  is  a  different
 thing,  Mr.  Banerjee.

 Shri  Daji:  No,  Sir,  Before  you  give
 your  ruling.  may  I  recall  that  Shri
 Gurmukh  Singh  Musafir's  motion  was
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 moved  without  any  prior  notice  on  the
 third  day  and  we  objected  to  it.  Mr.
 Banerjee  and  myself  immediately
 rushed  in  the  House  and  we  objected
 to  it.  You,  Sir,  said  “Technically  it
 has  been  moved.  But  I  shall  not  rest
 on  technicalities  and  I  shall  take  up
 the  issue  when  it  comes  up  for  vot-
 ing.”  You  may  recall  your  own
 words,  That  was  objected.  There-
 fore,  no  discussion  could  have  been
 had  on  the  motion  after  it  was  moved.
 If  the  motion  is  sprung  upon  us  by
 surprise,  without  any  prior  notice,
 then  necessarily  we  cannot  object  at
 that  time.

 Mr.  Speaker;  There  is  no  question
 of  anybody  objecting  to  it  I  have  ad-
 mitted  notices  even  received  Jater.
 There  was  no  technicality  and  even
 now,  I  think,......

 Shri  Daji:  On  the  first  day,  you
 permitted  Dr.  Lohia,  Shrimati  Renu
 Chakravertty  and  myself  to  move  it.
 Because  we  had  arrived  on  the  same
 day,  we  could  not  give  prior  notice,  On
 Tuesday,  in  the  afternoon,  we  found
 this  notice,  This  is  strange.

 Mr.  Speaker:  Order,  order.  No.  It
 is  not  strange.  Mr,  Maurya  moved  it
 later.

 Shri  Daji:  After  that  you  said  you
 were  allowing  Mr,  Maurya  to  move  it.

 Mr.  Speaker:  Yes.  I  have  given  my
 decision,  I  now  take  up  Substitute
 Motion  No.  3  moved  by  Shri  Yashpal
 Singh.

 Shri  H.  N,  Mukerjee  (Calcutta  Cen-
 tral):  Since  you  are  asking  views  on
 these  motions,  putting  these  motions
 to  the  vote,  I  am  afraid  we  cannot
 participate  in  the  voting.

 Shrimati  Renu  Chakravartty:  No-
 Confidence  Motion  is  completely  dead.
 (Shri  Mukerjee  and  some  other  hon.

 Members  left  the  House).

 Mr.  Speaker:  I  shall  first  take  up
 Substitute  Motion  No.  l  moved  by
 Shri  Yashpal  Singh.
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 श्री  यशपाल  सिंह  (कराना)  मैं  सरकार
 से  जानना  चाहता  हूं  कि  क्या  वह  इसको
 मानने  के  लिए  तैयार  है  या  नहीं  है  ?  नगर
 वह  मानने  के  लिए  तैयार  है  तब  तो  प्रैस  करूं,
 वर्ना

 अ्रध्यक्ष  महोदय  :  श्राप  बतायें  कि  श्राप
 प्रेस  करते  हैं  या  नहीं  करते  हैं  ?

 भी यहा पाल  सिह  :  मैं  प्रेस  नहीं  करता  हूं  1

 Mr.  Speaker:  I  take  it  the  hon.  Mem-
 ber  has  the  permission  of  te  House  to
 withdraw  his  motion.

 Some  hon,  Members:  Yes.

 The  Substitute  Motion  No,  was  by
 leave  withdrawn,

 aft  झंकार  लाल  बैरवा  (कोटा)
 पांच  बज  गये  हैं,  समय  हो  गया  है  ।

 अ्रध्यक्ष  महोदय  :  जब  हम  बैठे  हैं  तो
 समय  का  कोई  सवाल  नहीं  है  ।

 I  shall  now  put  Substitute  Motion
 No,  3  moved  by  Shri  Banerjee  to  the
 vote  of  the  House.

 The  Substitute  Motion  (No.  3)  was
 put  and  negatived,

 Mr.  Speaker:  Now,  I  shall  put  the
 substitute  motion  No.  4  moved  by
 Shri  Bade.

 The  Substitute  Motion  (No,  4)  was
 put  ang  negatived.

 Mr.  Speaker:  Now  I  shall  put  the
 substitute  motion  No.  5  moved  by  Shri
 Daji  to  the  vote  of  the  House.

 The  Substitute  Motion  (No.  5)  was
 put  and  negatived,

 Mr.  Speaker:  Now  I  shall  put  the
 substitute  motion  No,  6  moved  by
 Dr.  Lohia  to  the  vote  of  the  House.

 BHADRA  19,  886  (SAKA)  Food  Situation  7040

 The  question  is  that  for  the  original
 motion  the  following  be  substituted,
 namely  :—

 “स्थिति  का  अवलोकन  करने  के  बाद
 सदन  की  राय  है  कि  :

 i.  मंत्री,  नौकरशाह  कौर  नगर  सेठ
 के  त्रिकोण  ने  भ्रष्ट  स्थिति  को
 खराब  किया  है  ।

 2.  सरकारी  फजूल  खर्चो  का  असर
 करों  और  नोटों  के  चलन  पर  पड़ा
 है,  जिनसे  दाम  बढ़े  हैं  t

 3.  हज़ार  स्वयं  प्रति  मास  की  सीमा
 वैयक्तिक  खर्चे  पर  न  लगा  कर
 करब  2  अरब  रुपये  का  सालाना
 नुक्सान  होता  है  जो  भ्रन्यथा
 पैदावार  बढ़ाने  के  लिए  पूंजी
 की  तरह  लगाया  जा  सकता  है  ।

 4.  करीब  5  प्रणब  रुपयों  का  अनाज
 विदेशों  से  पिछले  सालों  में  मंगवा
 कर  अनाज  की  देशी  पैदाबार
 बढ़ाने  का  काम  रोका  है  |

 5.  रायात  निर्यात  की  नीति  के  बिगड़
 जाने  से  जोर  विदेशी  विनिमय  की
 घातक  भूख  के  कारण  चीनी,  दाल,
 फल  इत्यादि  भोजन  को  बाहर
 भेजा  जा  रहा  है  जिससे  दाम  बढ़
 रहे  हैं,  पेट  कट  रहा  है  प्रौढ़,
 मिसाल  के  लिए,  जहां  सरकार
 देश  को  करीब  डेढ़  रुपये  किलो
 चीनी  बेच  रही  है  ः  परदेश  को
 याद  कराने  से  भी  कम  ।

 प्रदान  के  सम्बन्ध  में  सट्टा  नीति
 और  कर्जा  नीति  बिगड़ी  होने  के
 कारण  तथा  चालू  मुनाफे  की  दर
 ऊंची  होने  के  कारण  सारा  श्रमिक
 कौर  भोजन  जीवन  ग्रस्त-व्यस्त
 हो  गया  है  t

 6.
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 7.  अनाज  के  दो  दामों,  खुला  कौर
 सस्ता,  के  कारण  भुखमरी,  मुनाफा-
 खोरी  श्लोक  भ्रष्टाचार  बढ़े  हैं  ।

 इस  लिए  सदन  चाहता  है  कि  ये  सब
 कारण  दूर  किये  जायें  ताकि  कहीं

 Division  No.  4]
 Bagri,  Shri  Mani  Ram
 Gupta,  Shri  Kashi  Ram
 Kakkar,  Shri  Gauri  Shankar

 Jha,  Shri  yogendra

 Achuthan,  Shri
 Alagesan,  Shri
 Alva,  Shri  A.S.
 Alva,  Shri  Joachim
 Aney,  Dr.  M.S.

 Azad,  Shri  Bhagwat  Jha
 Bal  Krishna  Singb,  Shri
 Barupal,  Shri  P.L.
 Basappa,  Shri
 Baeumatari,  Shri
 Bhagat,  Shri  B.R.
 Bhagavati,  Shri
 Bhakt,  Darshan,  Shri
 Bhanje  Deo,  Shri  L.N.
 Bhargava,  Shri  M.B.
 Birendra  Bhadur  Singh,  Shri
 Bist,  Shri  J.B.S.
 Brajeshwar  Prasad,  Shri
 Brij  Raj  Singh,  Shri
 Chandak,  Shri
 Chandrabhan  Singh,  Shri
 Chandrasekhar,  Shrimati
 Chandriki,  Shri
 Chaturvedi,  Shri  S.N.
 Chavan,  Shri  D.R.
 Chavda,  Shrimati
 Chuni  Lal,  Shri
 Das,  Shri  B.K.
 Das,  Shri  N.T.
 Das,  Shri  Sudhansu
 Dasappa,  Shri
 Deo  Bhanj,  Shri  P.C.
 Deshmukh,  Shri  B.D.
 Deshmukh,  Shri  Shivaji  Rao  S.
 Dey,  Shri  S.K.
 Dighe,  Shri

 The  Lok  Sabha

 AYES
 Lakhan  Das,  Shri
 Lohia,  Dr.  Ram  Manohar
 Maurya,  Shri  B.P.

 NOES
 Dinesh  Singh,  Shri
 Dorai,  Shri  K.N.
 Dubey,  Shri  R.G.
 Dwivedi,  Shri  M.L
 Gajraj  Singh  Rao,S
 Gandhi,  Shri  V.B.
 Ganga  Devi,  Shrimat
 Guha,  Shri  A.C.
 Gupta,  Shri  Badsh  h
 Gupta,  Shri  Shiv  Charan
 Hajarnavis,  Shri
 Hansda,  Shri  Subodh
 Hanumanthaiys,  Shri
 Hazarika,  Shri  J.W.
 Himatsingka,  Shri
 Iqbal  Singh,  Shri
 Jadhav,  Sbri  M.L.
 Jadhav,  Shri  Tulehidas
 Jagiivan  Ram,  Shri
 Jain,  Shri  A.P.
 Jamunadevi,  Shrimati
 Jena,  Shri
 Jyotishi,  Shri  J.P.
 Kabir,  Shri  Humayun
 Kajrolkar,  Shri
 Kamble,  Shri
 Kanungo,  Shri
 Karuthiruman,  Shri
 Kedaria,  Shri  C.M.
 Khadilkar,  Shri
 Khan,  Shri  Osman  Ali
 Khan,  Shri  Shahnawez
 Khanna,  Shri  Meht  Chand
 Kindar  Lal,  Shri
 Kotoki,  Shri  Liladhar
 Koujalgi,  Shri  H.V.
 Koya,  Shri
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 भी  ओर  किसी  भी  हालत  में
 महीन  अनाज  को  दर  8  खाने
 किलो  ध्रौर  मोटे  की  6  भ्राने  किलो
 से  ज्यादा  न  हो  "

 divided.

 fie  hrs.
 Seth,  Shri  Bishan  ChaniJre
 Sezhiyan,  Shri
 Swamy,  Shri  Shivamurthy

 Kripa  Shanker,  Shri
 Krishna,  Shri  M.R.
 Kureel,  Shri  B.N.
 Lakshmikanthamma,  Shrimati
 Lalit  Sen,  Shri
 Lonikar,  Shri
 Mahadeo  Prased,  Shri
 Mahtab,  Shri
 Malaichami,  Shri
 Malaviya,  Shri  K.D.
 Mandal,  Dr.  P.
 Maniyangadan,  Shri
 Mantri,  Shri
 Maruthiab,  Shri
 Mehrotra,  Shri  Braj  Biburi
 Mehu,  Shri  Jashvant
 Minimata,  Shrimati
 Mirza,  Shri  Bakar  Ali
 Mishra,  Shri  Bibhuti
 Mishra,  Shri  Bibudhendra
 Mishra,  Shri  M.P.
 Misra,  Shri  Shyam  Dhar
 Mohanty,  Shri  Gokulananda
 {Mohiuddin,  Shri
 Mohsin,  Shri
 More,  Shri  K.L.
 Mukane,  Shri
 Murthy,  Shri  B.S.
 Mutbiah,  Shri
 Naidu,  Shri  V.G.
 Naik,  Shri  D.J.
 Nanda,  Shri
 Nayak,  Shri  Mohan
 Nayar,  Dr.  Sushila
 Nigam,  Shrimati  Savitri
 Niranjan  Lal,  Shri
 Osa,  Shri
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 Paliwal,  Shri
 Pandey,  Shri  R.S.
 Pandey,  Shri  Vishwa  Nath
 Pant,  Shri  K.C.
 Paramasivan,  Shri
 Patel,  Shri  Chhotubhai
 Patel,  Shri  N.N.
 Patel,  Shri  Rajeshwar
 Patil,  Shri  0.5.
 Patil,  Shri  S.K.
 Patil,  Shri  T.A.
 Pattabhi  Raman,  Shri  C.R.
 Prabhakar,  Shri  Naval
 Pratap  Singh,  Shri
 Raghunath  Singh,  Shri
 Raghuramaiah,  Shri
 Rai,  Shrimati  Sehodrabai
 Raj  Bahadur,  Shri
 Raju,  Dr.  D.S.
 Ram  Sewak,  Shri
 Ram  Subhag  Singh,  Dr.
 Ram  Swarup,  Shri
 Ramaswamy,  Shri  S.V.
 Ramdhani  Das,  Shri
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 Roy,  Shri  Bishwansth
 Sehu,  Shri  Remeahwar
 Saigal,  Shri  A.8.
 Samanta,  Shri  S.C.
 Sanji  Rupji,  Shri

 Saraf,  Shri  Sham  Lal
 Sarma,  Shri  A.T.
 Satyabhama  Devi,  Shrimati
 Sen,  Shri  A.K.
 Sen,  Shri  P.G,
 Shah,  Shri  Manabendre
 Shah,  Shri  Maoubhai
 Shah,  Shrimati  Jayaben
 Shakuntala  Devi,  Shrimati
 Shankaraiys,  Shri
 Sharma,  Shri  A.P.
 Sharma,  Shri  K.C.
 Shastri,  Shri  Lal  Bahadur
 Shastri,  Shri  Ramanand
 Sheo  Narain,  Shri  §
 Shinde,  Shri
 Shree  Narayan  Das,  Shri
 Shukla,  Shri  Vidya  Charan
 Shyamkumari  Devi,  Shrimati

 Rane,  Shri  Siddananjeppa,  Shri  -
 Rao,  Dr.  K.L.  Siddiah,  Shri
 Rao,  Shri  Krishnamoorthy  Sidheshwar  Prasad,  Shrig
 Raut,  Shri  Bhola  Singh,  Shri  D.N.
 Rawandale,  Shri  Singh,  Shri  K.K.g
 Reddi,  Dr.  B.  Gopala  Singh,  Shri  R.P.
 Reddy,  Shri  K.C.  Singha,  Shri  G.K.
 Reddy,  Shrimati  Yashoda  Sinha,  Shri  Satye  Nersyan

 Mr.  Speaker:  The  result  of  the  Divi-
 sion  is:

 Ayes:  10;  Noes  203.  The  ‘Noes’
 have  it.

 The  motion  was  negatived.
 to  Mo  चोरो  (महुआ)  :  मेरा

 मरन  काम  नहीं  कर  रह  हूं।  में  “हां”
 कना  चाहता  हूं

 pressing  it.

 namely:
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 Sinha,  Shrimat)  Reandulact
 Sinhasan  Singh,  Shri
 Sonavane,  Shri
 Srinivasan,  Dr.  P.
 Subbaraman,  Shri
 Subramaniam,  Shei  C.
 Subramenyam,  Shri  T.
 Sumat,  Prasad,  Shri
 Surendre  Pal  Singh,  Shri
 Swamy,  Shri  M.P.
 Thomas,  Shri  A.M.
 Tiwary,  Shri  D.N.
 Tiwary,  Shri  K.N.
 Tiwary,  Shri  R.S.
 Tripathi,  Shri  Krishna  Deo
 Tula  Ram  Shri
 Tyagi,  Shri
 Uikey,  Shri
 Upadhyaya,  Shri  Shiva,  Dutt
 Vaishya,  Shri  M.B.
 Valvi,  Shri
 Varma,  Shri  M.L.
 Veerabassppe,  Shri
 Verma,  Shri  Balgovind
 Vidyalanker,  Shri  A.N.
 Vijaya  Ananda,  Maharajkumat
 Vyas,  Shri  Radhelal
 Yadab,  Shri  N.P.
 Yadave,  Shri  8.7.
 Yusuf,  Shri  Mohammad

 Shri  Vishram  Prasad:  Yes.  I  am

 Mr.  Speaker:  The  question  is:
 ‘That  for  the  original

 the  following  be
 motion,

 substituted,

 “This  House,  having  consi-
 dered  the  Food  situation  in  the
 country,  ig  of  opinion  that  the

 Shri  Tridib  Kumar  Chendhburi  rose—
 Shri  Koya:  I  wanted  to  vote  for

 abstention.
 Mr.  Speaker:  Now,  I  shall  put  the

 substitute  motion  No,  8  by  Shri
 Maurya  to  vote.
 The  Substitute  Motion  (No.  8)  was
 put  and  negatived.

 Mr.  Speaker:  Now,  I  come  to  sub-
 stitute  motion  No.  9  by  Sari  Vishram
 Prasad.  Is  the  hon.  Member  pressing
 it?
 007  (Al)  LSD~8.

 food  problem.”.”,
 The  Lek  Sabha  divided,

 wt  बागड़ी  :  मेरा  बट  नदीं  कराया  हूँ  ।

 भरी  बालमीकी  :  मेरा  मो  बोट  नहीं
 धाया  |

 कक  महोदय  :  में  उसका  भी  छोड़े
 लेता  हूं
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 Division  No.  2)

 Chaudhuri,  Shri  T.K.
 Gupta,  Shri  Kashi  Ram
 Kakkar,  Shri  Gauri  Shanker

 Achuthan,  Sbri
 Alagesan,  Shri
 Alva,  Shri  A.S.
 Alva,  Shri  Joachim
 Aney,  Dr.  M.S.
 Azad,  Shri  Bhagwat  Jha
 Bal  Krishna  Singh,  Shri
 Batmiki,  Shri
 Barupal,  Shri  P.L.
 Basapps,  Shri
 Basumatari,  Shri
 ‘Besa,  Shri
 Bhagat,  Shri  8.7.
 Bhagavati,  Shri
 Bhakt  Darshan,  Shri
 Bhanja  Deo,  Shri  L.N.
 Bhargava,  Shri  M.B.
 Birendra  Bahadur  Singh,  Shri
 Bist,  Shri  J.B.S.
 Brajeshwar  Prasad,  Shri
 Brij  Raj  Singh,  Shri
 Chandrabhan  Singh,  Shri
 Chandrasekhar,  Shrimati
 Chandriki,  Shri
 Chaturvedi,  Shri  S.N.
 Chaudhry,  Shri  C.L.
 Chavan  Shri  D.R.
 Chavda,  Shrimati
 Chuni  Lal,  Shri
 Das,  Shri  B.K.
 Das,  Shri  N.T.
 Das,  Shri  Sudhansu
 Dasappa,  Shri
 Deo  Bhanj,  Shri  P.C.
 Deshmukh,  Shri  B.D.
 Deshmukh,  Shri  Shivaji  Rao  5.
 Dey,  Shri  S.K.
 Dighe,  Shri
 Dinesh  Singh,  Shri
 Doral,  Shri  K.N.

 peek
 Shri  R.G.

 Dwivedl,  Shri  M.L.
 Gajraj  Singh  Rao,  Shri
 Gandhi,  Shri  V.B.
 Ganga  Devi  Shrimati
 Guha,  Shri  A.C.
 Gapte,  Shri  Badshah
 Gupte,  Shri  Shiv  Charan
 Hajarnevis,  Shri
 Haneda,  Shri  Subodb
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 AYES
 Kamath,  Shri  H.V.
 Maurya,  Shri  B.P.
 Nath  Pai,  Shri
 Seth,  Shri  Bishan  Chandra

 NOES

 Hanumanthaiya,  Shri.
 Hazarika,  Shri  J.N.
 Himatsingka,  Shri
 Iqbal  Singh,  Shri
 Jadhav,  Shri  M.L.
 Jadhav,  Shri  Tutshidas
 Jagjivan  Ram,  Shri
 Jain,  Shri  A.P.
 Jamunadevi,  Shrimati
 Jena,  Shri
 Jyotishi,  Shri  J.P.
 Kabir,  Shri  Humayun
 Kajrolkar,  Shri
 Kamole,  Shri
 Kanungo,  Shri
 Karuthiruman,  Shri
 Kedaria,  Shri  C.M.
 Khan,  Shri  Osman  Ali
 Khan,  Shri  Shahnawaz
 Khanna,  Shri  Mehr  Chand
 Rindar  Lal,  Shri
 Kotokt,  Shri  Liladhar
 Koujalgi,  Shri  H.V.
 Koya,  Shri
 Krishna,  Shri  M.R.
 Kureel,  Shri  B.N.
 Lakhan  Das,  Shri
 Lakshmikanthammas,  Shrimati
 Lalit  Sen,  Shri
 Lonikar,  Shri
 Mahadeo  Prasad,  Shri
 Mahtab,  Shri
 Malaichaml,  Shri
 Mataviya,  Shri  K.D.
 Mandal,  Dr.  P.
 Mantyangadan,  Shri
 Mant,  Shri
 Maruthish,  Shri
 Mehrotra,  Shri  Braj  Bihari
 Mehta,  Shri  Jeshvant
 Minimats,  Shri
 Mirza,  Shri
 Mishra,  Shri  Bibbuti
 Mishra,  Shri  Bibudhendra
 Mithra,  Shri  M.P.
 Misra,  Shri  Shyam  Dhar
 Mohanty,  Shri  G.
 Mohiuddin,  Shri
 More,  Shri  K.L.
 Mukene,  Shri
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 Sezhiyan,  Shri
 Swamy,  Shri  Shivamurthy]}
 Vishram  Prasad,  Shri

 Murthy,
 Muthish,  Shri
 Naidu,  Shri  V.G.}
 Naik,  Shri  D.J.
 Nanda,  Shri
 Nayak,  Shri  Mohan
 Nayar,  Dr.  Sushila
 Nigam,  Shrimati  Sevitri
 Niranjan  Lal,  Shri
 Oza,  Shri
 Paliwal,  Shri
 Pandey,  Shri  R.S.
 Pandey,  Shri  Vishwa  Ith
 Pant,  Shri  K.C.
 Paramasivan,  Sho
 Patel,  Sari  Chhotubh.i
 Patel,  Shri  N.N.
 Patel,  Shri  Rajeshwar
 Patil,  Shri  0.5.
 Patil,  Shri  S.K.
 Patil,  Shri  T.A.
 Pattabhi  Raman,  Shri  CR.
 Prabhekar,  Shri  Naval
 Pratap  Singh,  Shri
 Raghunath  Singh,  Shri
 Raghuramasiah,  Shri
 Rai,  Shrimati  Sahodrabai
 Raj  Bahadur,  Shri
 Raju,  Dr.  D.S.
 Ram  Sewak,  Shri
 Ram  Subhag  Singh,  Dr.
 Ram  Swarup,  Shri
 Ramaswamy,  Shri  S.V.
 Ramdhani  Des,  Shri
 Rane,  Shri
 Rao,  Dr.  K.L.
 Rao,  Shri  Krishnamoorthy
 Raut,  Shri  500७
 Ranadale,  Shri
 Reddi,  Dr.  8.  Gopala
 Reddy,  Shri  K.C.
 Reddy,  Shrimati  Yashoda
 Roy,  Shri  Bishwanath
 Sahu,  Shri  Rameshwar
 Saiga!,  Shri  A.S.
 Samante,  Shri  S.C.
 Sanji  Rupii,  Shri
 Seraf,  Shri  Sham  Lal
 Sarma,  Shri  AT.
 Satyabname  Devi,  Shrimati

 ©  One  vote  could  not  be  recorded.
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 Sen,  Shri  A.K.
 Sen,  Shri  P.G.
 Shah,  Shri  Manabendra
 Shah,  Shrimati  Jayaben
 Shakuntala  Devi,  Shrimati
 Shankaralya,  Shri
 Sharma,  Shri  A.P.
 Sharma,  Shri  K.C.
 Shastri,  Shri  Lal  Bahadur
 Shastri,  Shri  Ramanand
 Sheo  Narain,  Shri
 Shinde,  Shri
 Shree  Narayan  Des,  Shri
 Shukla,  Shri  Vidya  Charen
 Shyamkumari  Devi
 Siddananjapps,  Shri  |
 Siddiah,  Shri
 Sidesh  war  Prasad,  Shri)
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 Singh,  Shri  D.N.*  Tiwary,  Shri  R.S.
 Singh,  Shri  K.K.  Tripethi,  Shri  Krishna  Deo
 Singh,  Shri  R.P.  Tula  Ram.  Shri
 Singha,  Shri  G.K.  Tyagi,  Shri
 Sinha,  Shri  Satya  Narayan  Uikey,  Shri
 Sinha,  Shr:  Ramdi  Upadyhaya,  Shri  Shiva  Duct Sinhasan  Singh,  Shri  Vaishya,  Shri  M.B.
 Sonavane,  Shri  Valvi,  Shri
 Srinivasan,  Dr.  P.  Verma,  Shri  M.L.
 Subbaraman,  Shri  ८.  Vesrabasappa,  Shri Subramaniam,  Shri  C.  Verma,  Shri  Balgovind Subramanyem,  Shri  ह
 Sunder  Lal,  Shri  Vidyalankar,  Shri  A.N.
 Surendra  Pal  Singh,  Shri
 Swamy,  Shri  M.P.
 Thomas,  Shri  A.M.
 Tiwary,  Shri  D.N.
 Tiwary,  Shri  K.N.

 Vijaya  Ananda.  Maharejkumer
 Vyas,  Shri  Radhelal
 Yedab,  Shri  N.P.
 Yadava,  Shri  BP.
 Yusuf,  Shri  Mohammad

 Mr.  Speaker:  The  result  of  the  divi-
 sion  is:  Ayes  l;  Noes  202,  The  ‘Noes’
 have  it.

 The  motion  was  negatived.

 Mr,  Speaker:  I  shall  now  put  sub-
 stitute  motion  No.  7  to  the  vote  of  the
 House.  The  question  is:

 “That  for  the  origina]  motion,

 namely:—
 ‘That  having  considered  the food  situation  in  the  country and  the  steps  taken  by  the

 Government  in  this  connection,
 this  House  approves  of  the
 policy  of  the  Government  of
 India  in  dealing  with  the  food
 aituation”.’.

 The  Lok  Sabha  divided.

 (11s  ह. ल
 the  following  be  substituted,

 Division  No.  3  ]
 AYES

 Achuthan,  Shri  Chavan,  Shri  D.R.
 Alagesan,  Shri  Chavda,  Shrimati
 Alva,  Shri  A.S.  Chun!  Lal,  Shri
 Alva,  Shri  Joechim  Das,  Shri  B.K.
 Arad,  Shri  Bhagwat  Jha  Das,  Shri  N.T.
 Bal  Krishna  Singh,  Shri  Das,  Shri  Sudhansu
 Barupal,  Shri  P.L.  Dasappa,  Shri
 Basappa,  Shri
 Basumatari,  Shri
 Bhagat,  Shri  B.R.
 Bhageavati,  Shri
 Bhakt  Darshan,  Shri
 Bhanje  Deo,  Shri  L.N.
 Bhargava,  Shri  M.B.
 Birendra  Bahadur  Singh,  Shri
 Bist,  Shri  J.B.S.
 Brajeshwar  Pressed,  Shri
 Brij  Raj  Singh,  Shri
 Chandak,  Shri
 Chandrabhan  Singh,  Shri
 Chandrecekher,  Shrimati

 Chaudhry,  Shri  C.L.

 Deo  Bhanj,  Shri  P.C.
 Deshmukh,  Shri  B.D.
 Deshmukh,  Shri  Shivaji  Reo  5.
 Dey,  Shri  S.K.
 Dighe,  Shri
 Dinesh  Singh,  Shri
 Dorai,  Shri  K.N.
 Dubey,  Shri  R.G.
 Dwivedi,  Shri  M.L.
 Gairaj  Singh  Reo,  Shri
 Gandhi,  Shri  ५.8.
 Ganga  Devi,  Shrimati
 Guha,  Shri  A.C,
 Gupte,  Shri  Badshah
 Gupta,  Shri  Shiv  Charen
 Majernavis,  Shri
 Haneda,  Shri  Subodh

 Hanumenthaiga,  Shri
 Hazarika,  Shri  J.N.
 Himatsingks,  Sbri
 Iqbal  Singh,  Shri
 Jadhav,  Shri  M.L.
 Jadhav,  Shri  Tulshides
 Jagiivan  Rem,  Shri
 Jain,  Shri  A.P.
 Jamunedevi,  Shrimati
 Jens,  Shri
 Jyotishi,  Shri  J.P.
 Kabir,  Shri  Humayun
 Kajrolkar,  Shri
 Kamble,  Shri
 Kanungo,  Shei
 Karuthiruman,  Shri
 Kedsria,  Shri  C.M.
 Khan,  Shri  Osman  Ali
 Khan,  Shri  Shahnawaz
 Khanna,  Shri  Mehr  Chand
 Kinder  Lal,  Shri
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 Kotoki,  Shri  Liladhar
 Koujalgi,  Shri  A.V.
 Koya,  Shri
 Krishna,  Shri  M.R.
 Kureel,  Shri  B.N.
 Lekhan  Das,  Shtt
 Lakshmikanthamma,  Sheimati
 Lalit  Sen,  Shri
 Lenikar,  Shri
 Mahadeo,  Prased
 Mahtab,  Shri
 Malsichami,  Shri
 Malaviys,  Shri  K.D.
 Mandal,  Dr.  P.
 Maniyangadan,  Sho
 Mantri,  Shri
 Maruthiah,  Shri
 Mehrotra,  Shai  Braj  Bihari
 Mehta,  Shri  Jeshvant
 Minimata,  Shrimati
 Mirza,  Shri  Baker  Ali
 Mishra,  Shei  Bibtrati
 Mishra,  Shri  Bibudbendes
 Mishra,  Shri  M.P.
 Misra,  Shri  Shyam  Dhar
 Mohsnty,  Shri  Gokulananda
 Mobiuddin,  Shei
 Mohsin,  Shri
 More,  Shri  K.L.
 Mukane,  Shri
 Murthy,  Shri  B.S.
 Muthiah,  Shri
 Naidu,  Shri  V.G.
 Naik,  Shri  D.J.
 Nanda,  Shri
 Neyak,  Shri  Mohan
 Nayar,  Dr.  Sushila
 Nigam,  Shrimati  Savitri
 Niranjan  Lal,  Shri
 Oza,  Shri
 Paliwal,  Shri
 Pandey,  Shri  R.S.
 Pandey,  Shri  Vishwa  Neth
 Pant,  Shri  K.C.
 Paramasiven,  Shri

 Aney,  Dr.  M.S.
 Bagri,  Shri
 Basant  Kunwari,  Shrimati
 Berwa,  Shri  Onkar  Lal
 Bheel,  Shri  P.H.
 Brij  Raj  Singh,  Shri
 Buta  Singh,  Shri
 Cheudbry,  Shri  Ys.
 Chaudhuri,  Shri  Tridib  Kumar
 Dandakar,  Shri  N.
 Deo,  Shri  P.K.
 Gupts,  Shri  Kashi  Ram

 Patel,  Shri  Chhotubhai
 Patel,  Shri  N.N.
 Patel,  Shri  Rajeshwar
 Patil,  Shri  0.3.
 Patil,  Shri  S.K.
 Patil,  Shri  T.A.
 Pettabhi  Raman,  Shr-C.R.
 Prabhakar,  Shri  Naval
 Prawap  Singh,  Shri
 Raghunath  Singh,  Sbri
 Raghuremaish,  Shri
 Rai,  Shrimati  Sahodrabai
 Raj  Bahadur,  Shri
 Raju,  Dr.  0.5.
 Ram  Sewak,  Shri
 Ram  Subhag  Singh,  Dr.
 Ram  Swarup,  Shri
 Ramaswamy,  Shri  S.V.
 Ramdhani  Das,  Shri
 Rane,  Shri
 Rao,  Dr.  K.L.
 Reo,  Shri  Krishnamoorthy
 Raut,  Shri  Bhola
 Rawndale,  Shri  C.A.
 Reddi,  Dr.  B.  Gopula
 Reddy,  Shri  K.C.
 Reddy,  Shrimati  Yashoda
 Roy,  Shri  Bishwanath
 Seigel,  Shri  A.S.
 Samanta,  Shri  S.C.
 Sanji  Rupfi,  Shri
 Saref,  Shri  Sham  Lal
 Sarma,  Shri  A.T.
 Satyabhama  Devi,  Shrimati
 Sen,  Shri  A.K.
 Sen,  Shri  P.G.
 Shah,  Shri  Manabendra
 Sheh,  Shri  Manubhai
 Shah,  Shrimati  Jayaben
 Shakuntala  Devi,  Shrimati
 Shankaraiya,  Shri
 Sharma,  Shri  A-P.
 Sharma,  Shri  K.C.
 Shastri,  Shri  Lal  Bahadur
 Shastri,  Shri  Ramanand

 NOES
 Himmatsinhji,  Shri
 Kaohhavaiya,  Shri
 Kakkar,  Shri  Gauri  Shanker
 Kameth,  Shri  Hari  Vishou
 Kapur  Singh,  Shri
 Kriehnapal  Singh,  Shri
 Labri  Singh,  Shri
 Lobia,  Dr.  Ram  Manober
 Mehananda,  Shri
 Masani,  Shri  M.R.
 Neth  Pai,  Shri
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 Shinde,  Shri
 Shree  Narayan  Das,  Shri
 Shukla,  Shri  Vidya  Charan
 Shyam  Kumari  Devi,  Shrimati
 Siddanaajappa,  Shri
 Siddieh,  Shri
 Sidbeshwar  Prasad,  Shri
 Singh,  Shri  D.N.
 Singh,  Shri  K.K.
 Siogh,  Shri  R.P.
 Singha,  Shri  G.K.
 Sinha,  Shri  Satye  Nareyen
 Sinha,  Shrimati  Remdulari
 Sinhasan  Singh,  Shri
 Sonavane,  Shri
 Srinivasan,  Dr.  P.
 Subramaniam,  Shri  C.
 Subramsniyam,  Shri  T.

 -7Sumat  Prasad,  Shri
 Surendra  Pal  Singh,  Shri
 Swamy,  Shri  M.P.
 Thomas,  Shri  A.M.
 Tiwary,  Shri  D.N.
 Tiwary,  Shri  K.N.
 Tiwary,  Shri  R.S.
 Tripathi,  Shri  Krishna  Deo
 Tula  Ram,  Shri
 Tyagi,  Shri
 Uikey,  3  ici
 Upadhyaya,  Shri  Shiva  Dua
 Vaishya,  Shri  M.B.
 Valvi,  Shri
 Varma,  Shri  M.L.
 Veerabasappa,  Shri
 Verma,  Shri  Balgovind
 Vidyalankar,  Shri  A.N.
 Vijaya  Ananda,  Maharajkumer
 Vyas,  Shri  Radhelal
 Yadab,  Shri  N.P.
 Yadave,  Shri  8.7.
 Yusuf,  Shri  Mohammad

 Onkar  Singh,  Shri  J
 Ram  Singh,  Shri
 Reddy,  Shri  Narasimha
 Seth,  Shri  Bishanchander
 Seahiyan,  Shri
 Sinhgs,  Shri  Y.N.
 Solanki,  Shri
 Swamy,  Shri  Sivemurthi
 Trivedi,  Shri  U.M.
 Visbram  Presad,  Shri
 Yashpal  Singh,  Shri
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 Shri  Rameshwar  Sahu  (Rosera):

 7086€--

 Shri  Maurya  (Aligarh)  rose—
 Mr.  Speaker:  The  result  of  the  divi-

 sion  is:  Ayes  20l;  Noes  34,  The  ‘Ayes’ have  it.

 The  motion  was  adopted,

 77.48  hrs.

 PROCLAMATION  IN  REGARD  TO
 KERALA  STATE

 The  Minister  of  Home  Affairs  (Shri
 Nanda):  With  your  permission,  Sir,  I
 faay  convey  information  about  a  de-
 velopment  which  has  occurred  in  re-

 _Rard
 to  the  State  of  Kerala.

 i7  The  President  has  by  a  Proclamation
 “igsued  today  under  article  356()  of

 the  Constitution  assumed  to  himself

 if
 the  functions  ang  powers  of  the

 |
 a

 wernment  of  the  State  of  Kerala,
 rclarea  that  the  powers  of  the  Le-
 y@islature  of  the  State  of  Kerala  shal!
 ihe  exercisable  by  or  under  the  autho-

 sity  of  Parliament,  dissolved  the
 ‘Legislative  Assembly  of  the  State  of
 “Kerala  and  made  other  incidental  and

 consequential  provisions  as  mentioned
 in  the  Proclamation.

 Shri  Hari  Vishna  Kamat,  (Hosh-
 angabad):  On  a  point  of  clarification.
 Ig  the  Home  Minister  in  2  position  to
 categorically  affirm  that  the  general
 elections  in  Kerala  wil]  be  held  as
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 scheduled  in  January  or  February  or
 will  they  be  postponed  or  will  they
 be  held  even  earlier,  in  November  or
 December?

 Shri  Nanda:  With  your  permission,
 we  are  laying  on  the  Table  of  the
 House  tomorrow  the  Notification,

 With  regard  to  the  question  put,  this
 is  not  a  matter  which  I  can  answer
 straightway.  It  ig  the  Election  Com-
 mission  which  hag  to  decide  so  far  as
 the  dates  are  concerned,

 Shri  Nath  Pai  (Rajepur):  May  we
 expect  a  copy  of  the  Governor's  Re-
 port,  on  the  basis  of  which  the  Pro-
 clamation  has  been  made?

 Mr.  Speaker:  When  he  lays  the  Pro-
 clamation,  Members  can  ask.

 Shri  Hari  Vishnu  Kamath:  May  I
 request  you  to  direct  the  Government
 to  let  us  have  definite  information  on
 the  matter  I  have  raised  by  the  end
 of  next  week?

 Mr.  Speaker:  I  cannot  ask  them.

 Shri  Hari  Vishnu  Kamath:  Why  not?

 Mr.  Speaker:  Let  the  Proclamation
 come  first,

 121  brs,

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Friday,  Sep-
 tember  YN,  964/Bhadra  20,  886
 (Saka).
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